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LOK SABHA DEBATES

LOK SABHA

Wednesday, Augusts, 1990/Sravana 17, 
1912 (Saka)

The Lok Sabha met at Eleven of the Clock 

(MR. SPEAKER In the Chali] 

[English]

SHRI SONTOSH MOHAN DEV: Sir. 
please see my hand at least today. {Interrup-
tions)

MR. SPEAKER: On. No. 21 Mr. Mano- 
ranjan Bhakata.

{Interruptions)

[Translation]

SHRI JAG PAL SINGH (Hardwar): Mr. 
Speaker, Sir, I would like to draw your atten-
tion. (Interruptions)

MR. SPEAKER: Please take your seat.

SHRUAG PAL SINGH: Mr. Speaker. 
Sir, please listen to me. {Intenupthns)

MR. SPEAKER; Hon. Member, I hear 
you everyday. Please listen to me and take 
your seat.

(Interruptions)

SHRI JAG PAL SINGH: Mr. Speaker, 
Sir. atrocities on Harijan have increased a tot 
in the country. I woukJ like to request this 
much only that this subject should be taken 
up immediately after the lunch hour at 2.00 
p.m. If it is to be taken up at 4 p.m.. Members 
tMbnging to all parties may not get opportu-
nity to speak on it.

MR. SPEAKER:Please sit down. Mano- 
ranjan Bhakata.

(Interruptions)

SHRI SURYA NARAYAN YADAV 
(Saharsa): Mr. Speaker, Sir, please listen to 
me. (Intenuptions)

MR. SPEAKER: Please take your seat. 
I am not permitting you.

(Intenuptions)

SHRI SURYA NARAYAN YADAV: Mr. 
Speaker, Sir, please listen to me. I also 
partfcipated in yesterday’s discussion on the 
Adjournment Motton but my speech was not 
covered by the Doordarshan in its news 
bulletin. During the last session also my 
paiticipatton in the discussion was not cov-
ered in the Doordarshan newsbulletin. I seek 
your protectbn.

MR. SPEAKER: Enough is enough. 
Please take your seat, please listen to me 
and sit down. Mr. Minlster...(/nfe/rupfcns)
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SHRI JAG PAL SINGH: Mr. Spsaker, 
Sir, discussion on atrocities on Harijans 
should not be taken up so late. It should be 
taken seriously. (Intarrjpthns)

MR. SPEAKER: I am taking it 
seriously .There is not a single person in this 
House how doe not take seriously the mat-
ters concerning bakward classes, Harijans, 
Women and Muslims. I am telling you again 
and again, please sit down.

(Interruptions)

SHRI JAG PAL SINGH: I would also like 
to request Malik Saheb that adequate time 
should be given for this discussion. People 
are being killed all over the country. People 
are being burnt alive. {Interruptions)

MR. SPEAKER: Jag Palji, please sit 
down. It IS a very important matter and that 
is why It has been slated for discussion. I 
have already heard you, plese take your 
seat. Yes, Mr. Minister.

(Interruptions)

11.05 hrs.

ORAL ANSWERS TO QUESTIONS 

[English]

Hike In Price of Edible Oils

*21. SHRI MANORANJHAN 
BHAKATA:

SHRI JANARDAN TIWARi:

Will the Ministar of FOOD AND CIVIL 
SUPPLIES be pleased to slate:

(a) whethertherehasoeervsteeprisein 
pnces of edible oils including vanaspati since 
last one year and prices are likely to be 
increased further during the comming festi-
val months:

(b) if so, the details thereof: and

(c) the steps taken or proposed to be

taken to curb the prk» rise?

[Translatiorii

THE MINISTER OF STATE IN THE 
MINISTRYOFFOODANDCIVILSUPPLIES 
(SHRI RAM PUJAN PATEL): (a) and (b). 
The wholesale price index for edible oils ar)d 
vanaspati has increased by around 24% and 
16% respectively over last year. The Govt. Is 
taking measures to curb the rising trend in 
prices.

(c) With a view to curbing the rising 
trend in edible oil prices, folk>wing steps 
have been taken;

(i) The supplies of imported oil through 
PDS have been stepped up in re-
cent months.

(ii) Stock limits with the wholesalers/ 
retailers as well as manufacturers 
of edible oils and vanaspati have 
been reduced.

(ill) Stock limits of edible oil seeds 
restored to lower levels.

(iv) Increase in minimum margin for 
bank advances ordered by RBI.

(v) Central Goyt. is in constant touch 
with the State Governments to take 
up dehoarding operations and 
maintain price line of essential 
commodities.

(VI) Permission to blend refined non- 
conventional oils with conventional 
oils to augment the availability of 
oils has been given.

(vii) Exemptton of excise duty on re-
fined rapeseed/mustard oil has 
been given.

(viii) Withdrawal of usage of Expeller 
Mustard oil to the extent of 20% in 
vanaspati has been ordered to 
check the prices of mustard oil.



O ralAnswtn 8RAVANA17,1012(S/VC4) 0nlAn$W9fs

[Engllah]

SHRI MANORANJAN BHAKATA: Mr. 
Speaksr, Sir, I am really sorry that the hon. 
Mhlster whila roplying to the question has 
not spokmen the truth because the Price 
index about the increase of edible oil, what-
ever he has mentioned, is much more in the 
market. Not only that, when you go to pur* 
chase it. the price varies from State to State 
and even inskie the State, place to place. I 
come from the Island territory, where the 
price of edible oil has been increased by one 
hurdred per cent. So, the Price Index whteh 
has been mentioned by the hon. Minister is 
not accurate.

Then, the second thing is that...

MR. SPEAKER: You have two ques-
tions to put. Now come to the first questnn.

SHRI MANORANJAN BHAKATA; I am 
coming to the questton. This is a very impor-
tant question.

MR SPEAKER; I am reminding you 
that you can put two questton s •

SHRI MANORANJAN BHAKATA; The 
Minister has mentioend about a number of 
measures that he has taken. If you have got 
enough money, you can buy any quantity of 
oil in the market. Then, the question of short-
age seems to be illogical. If it is so, I would 
like to know from him whether the Govern-
ment has undertaken any study about the 
actual shortage in the country and also the 
requirement of edible oil. The Minister has 
said that though public distribution system 
the imported oil will be distributed. Where is 
the imported oil"? I would like to know frortt 
him the quantity of oil they have imported to 
meet the requirements all over the country.
So, I would like to know from the Minister 
whether he has undertaken any study in this 
regard, the requirement of edible oil; the 
quantity of oil they have imported; and the 
quantity of edible oil liely to be imported in 
future ot meet the demand, particularly dur-
ing the festival months.

[TnnsMoft]

SHRI RAM PUJAN PATEL: Mr. 
Speaker, Sir, I would like to tell the hon. 
Member that this year the total consumption 
of edible oUs is estimated to be 57.72 lakh 
metric tonnes in the country and we have 
Imported 3.38 lakh metrte tonnes. The hon. 
Member desires to know as to how the 
Government will meet the situation in view of 
tight financial position. The economic condi-
tion of the country is not good. We can 
import oil against payment in foreign ex-
change and we do try to meet the require-
ment. Forthisthe hon. Finance Minister said 
that we wouki export large quantities of milk 
powder to earn foreign exchange to meet our 
import bill of edible oils. At the same time, 
though it is not possible to import the quantity 
of oil to meet the entire requirement but 
efforts will be made to cover up the shortage 
and it will also be ensured that people expe-
rience no difficulties in this connectk>n. It has 
been a regular feature that prices go up 
during the months of July, August and Sep-
tember. Even then the Government is vig-
ilant and woukf ensure that prices do not 
rise. I wouM like to seek your co-operaiton in 
this regard so that the problem is solved.

[Enghsh]

SHRI MANORANJAN BHAKATA; The 
hon. Minister has stated In his reply that 
Central Government is In constant touch 
with the State Governments to take up de-
hoarding operations and maintain the price 
line of essential commodites. I would like to 
know from him how many de-hoaridng raids 
have been conducted all over the country 
and which are the States? What is the quan-
tity of edible oil that has been found out in de-
hoarding operations? In order to meet the 
regulai; requirement of edible oil, will the 
Government like to conskJer to increase the 
area of palm plantation cultivation particu- 
iariy in Andamans and Nicobar Islands where 
it Is providing quite successful?

ITmnshUlon]

MR. SPEAKER: He is asking about de-
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hoarding op«rations and the number of raids 
conducted in this connection.

SHRI RAM PUJAN PATEL: So far 
43,363 raids have been conducted and a 
number of items have been seized. Action is 
being taken against a number of persons. K 
is the responsibility of the Government and 
we are looking into it. Actnn will be taken 
against the hoarders, (hterrupthns)

MR. SPEAKER: Please take your seat.

SHRI JANARDAN TIWARI: During the 
last six months, the prices have gone up. 
The price of dalda has gone up from Rs. 25 
to Rs. 37 per kitogram. Similarly, the price of 
other edible oils has gone up from Rs. 25 to 
Rs. 35 a kitogram. The price of mustard oil 
has registered a rise from Rs. 25 to Rs. 33, 
coconut oil from Rs. 28 to Rs. 40 a kitogram 
and cement from Rs. 78 to Rs. 108 per bg. I 
wouki like to know from the Government as 
to why the prices were altowed to go up? Is 
it a fact that the prices were allowed to go up 
in collusion with the Oil Producers Associa-
tion of Inda, the All India Sugar Manufactur-
ers Associatton, the All India, Cement Manu-
facturers Association? While on the one 
hand, the Government raisesthe prices after 
procuring the commodites from these trad-
ers, on the other hand, it hokis talks with us 
for bringing down the prices. As such, I 
wouki like to know as to whether it is doing a 
right thing by committing this misdeed in 
colluston with these associations? Because 
this results in high rise in prices.

SHRI RAM PUJAN PATEL: Mr. 
Speaker, Sir, with regard to the points made 
by Shri Tiwari, I wouki like to say that no 
Government would allow the prtoe rise. But 
it has been clearly started that due to fall in 
productton of oilseeds this year, there has 
been some rise in the prices of edible oils 
and the coutnry will have to take recourse to 
import in order to meet the shortage. With 
the improt of edible oils the debt burden on 
the country will increase, in view of this, we 
will have to exercise restraint and make 
eforts to see that prices do not rise. At the

same time, it wouM also be seen that there 
is no shortage as has l>een the case in the 
past. As such, I wouM like to request the hon. 
Member to study the whole thing The 
suggestion, he would give in this connectton, 
will be conskiered and taken into account for 
a solution...(/nr«m43f«ons)

MR. SPEAKER: Mr. Tewari, now you 
may please take your seat. You have no right 
to go on putting questkms. Please sit down.

SHRI RAM NAIK: Mr. Speaker, Sir, 
Maharashtra, TamHnadu, Karnataka and 
Andhra Pradesh are the States where oil 
consumptton is on the higherskie. At the 
same time there are targe number of oil 
Kings there, especially in Bombay. I wouki 
like to know as to whether any actton was 
taken against these oil Kings, if so, does the 
Central Government have any information in 
this regard? If not, what does the Govern-
ment want to do in this connectton'̂

SHRI RAM PUJAN PATEL: Mr. 
Speaker, Sir, the hon. Memt>er has made 
mention of oil kigns. If he can give us the 
names, we will order an enquiry into it. If they 
are found guilty, actton will be taken against 
them...(/n(errt^r»ns)

MR. SPEAKER: Please sit down. There 
is no point of order in it, Shri Balgopal Mishra...

[English]

SHRI BALGOPAL MISHRA: In his reply 
the hon. Minister has started that the supply 
of edible oil has been going on through 
Publto Distribution System. This reply has 
been probably drafted by the same man who 
had been doing it forthe last Government. Is 
the hon. Minister aware that this public Dis-
tribution System only exists in pen and paper 
so far as rural areas are concerned? The 
urban populatton is consctous so that they 
get their quota. Rural quota never reaches.
I would liketo know from the hon. Minister as 
to what steps the Government is taking to 
ensure that all essential commodities inlud- 
ing edible oil will reach the rural people?
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[TmnsilRtfon]

SHRi RAM NAIK; The Governmsnt 
knows who ar« the oil kings.

MR. SPEAKER: You know th«m and 
th« Qovsrnment also knows them.

SHRI RAM NAIK: Then why the Gover- 
nemnt is not taking any actk>n against them?

MR. SPEAKER: What can I do? Shri 
Ram Nalk, now please take your seat.

[English]

SHRI BALGOPAL MISHRA: Whether 
this non-distribution will be treated as an 
offence under Section 7 of E.C. Act?

[Translation]

SHRI RAM PUJAN PATEL: Mr. 
Speaker, Sir, as the hon. Member knows 
that there is a Public Distribution System in 
our country. It is possible that there may be 
some problems or difficulties at some places 
in management of Public Distribution Sys-
tem. Action is being taken in consulttion with 
State Governments. If the hon. Member is 
aware of any difficulties or problems, he may 
let us know. As far as oil is concerned, as 
much as 35,200 metric tonnes of oil has 
been released in March, 1990 in the 
ajuntrf...(Interruptions)

SEVERAL HON. MEMBERS: It hardly 
reaches the villages.

SHRI RAM PUJAN PATEL Mr. 
Speaker, Sir, if it does not reach the villages, 
it is the responsibility of all of us to see to it 
and ensure its proper 
distribution... (Interruptions)

[English]

SHRI A.K. ROY: Mr. Speaker, Sir. I 
have got a vegetarian suggestion, whtoh I 
am putting In the form of question. The first 
suggestion )s\haX...{lntemjptions)

[Transtaniorii

MR. SPEAKER: Mr. Roy. you put the 
questnn, there is no need to offer any sug- 
gestton.

[English]

SHRI A.K. ROY: In the form of question 
lam putting my vegetarian suggestton. Firstly, 
one of the reasons for the edible oils scracity 
is the less productkm of oilseeds in the 
country. I woukf like to know whether the 
Minister will consult the Agriculture Ministry 
and exptore the possibility of growing more 
oilseeds like groudnut in the entire Eastem 
regkm of Chhota Nagpur and the Purulia 
portions of West Bengal. That can help in 
augmenting the productk>n. llie  second 
suggestion is that, as you know. Sir, this 
Government has exptored many creative 
ways of tackling the things. For example, on 
Sundays it has closed all the petrol pumps to 
tide over the difficulty of petroleum. Simi-
larly, I wouM like to know whether this Gov-
ernment will come out with a suggestton of 
declaring Sundays as cooking without oil’ 
days to tkfe over the diffksulty.

[Translation]

SHRI RAM PUJAN PATEL: Mr. 
Speaker, Sir. as regards, the suggestton 
given by the hon. Member. I wouM like to 
submit that it is very necessary to produce 
good quality seeds in the country and supply 
it to the farmers so that they are able to 
Increase the prouctton of oil-seeds and its 
shortage is removed. It will also help in 
improving the economic condition of the 
farmers. The Government is fully consctous 
of the matter and have taken steps on war- 
footing. The Government is also consWering 
to grow oil palm trees in the country so that 
it j  production could Its increased and our 
country becomes self-suficient in the matter. 
It is not so that the Government is adopting 
any lackdaisk:al attitude in this matter. We 
know that if we have to become self-suffi-
cient, we have to increase the production of 
all commodities whicn we import from other 
countnes. Our country will not grow strong if
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w« continua to dop«nd on foraign countriM. 

[BnglMii

SHRI V.N. GADGIL: Sir, th« Minister 
has talK«d about many staps being talten. I 
would Mta to ask three things. The c.l.f. 
import price of palm oil is Rs. six and the STC 
is aUowed to sell it at Rs. thiity. Why? NDDB 
purchase groundnut oil at Rs. twenty, it is 
allowed to be sold at Rs. thirty. Why? The 
Gujarat Government hasputaban on export 
of groundnut to outside States. Why? If you 
are taking steps, what is your explanatton 
about these three things?

[Translatior^

SHRI RAM PUJAN PATEL; Mr. 
Speaker, Sir, with reference to the point 
raised by hon. Member regarding palmoline, 
I wouki Hke to submit that Mr. Gadgil is a 
veteran Member of the Parliament so I do not 
want to say anything about him. The Govern-
ment have consklered this matter earlier 
also and all of us know that due to some 
problems some articles have to be soki at 
higher rates.

[English]

SHRI V.N. GADGIL; Sir, I am not talking 
about trader, I am talking about 
STC...(/rjfe/7xp/»ns)

SHRI SONTOSÎ  MOHAN DEV; Sir, the 
Commerce Minister can reply... ilnttrrup- 
ttons)

[Translation]

MR. SPEAKER; Santosh Mohan Devji, 
please listen to me first.

SHRI RAM PUJAN PATEL; I am telling 
the samething...(/rtfem4otfons)..Mr. Speaker, 
Sir, imported palmoline oil is sokJ to us by the 
S.T.C. at the rate of Rs. 13,150 per tonne. 
Then H is refined by us and soki at about Rs. 
19/> a Kg. As regards the allegation that the 
N.D.O.B. is purchasing palmoline at a price 
of Rs. 20 a Kg. and selling it at a price of Rs.

30/- a Kg.. I wouM ISce to submit that if any 
irregularity is detected in it, we will certainly 
take actkMi. The Government have set up 
this Instltutton to make proper an-angement 
of marketing and not to harass the public and 
indulge in profiteering. We will see to It and 
appropriate act»n will be taken in the matter 
in the pubik: interest. I wouki like to appreci-
ate the suggestion made by Shri V.N. 
Gadgil... (kitmuptions)

MR. SPEKER; Next Questton, Shri 
R.LP. Verma...

(interruptions)

MR. SPEAKER; I know, but I am also 
helpless. Shri R.L.P. Verma.

Induatlrae Ciaselfied ae Food Prooee*- 
big Induetrlee

822. SHRI R.L.P. VERMA; WHI the 
Minister of FOOD PROCESSING INDUS-
TRIES be pleased to state:

(a) the names of the industries classi-
fied as food processing industries;

(b) the details of the schema formulated 
to set up such industries in rural areas and to 
educate the farmers In this regard; and

(c) whetherGovernment are likely to set 
up such industries in each block as models 
with a view to check the migratk>n of labour-
ers from villages to cities?

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV); (a) to
(c). A statement is laki on the Table erf the 
House.

STATEMENT

The Food Processing Industries are 
indicated as item no. 27 of the 1st Schedule 
to the Industries (Development ad Regula-
tion) Act 1951. These are;

27 (1) — Canned fruit & fruit products.
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27(2) — Milk Foodt

27(3)~Malt9dFoods

27(4) — Flour

27 (5) — Oth9r procossed foods.

Ona of the major objactivas of tha Min-
istry of Food Processing Industries is to 
create increased job opportunities in rural 
areas. Keeping tliis objective in mind, sev-
eral developmental plan schemes have been 
formulated for implementation during the 
year 1990-91. These schemes are expected 
to encourage the growth and development 
of processed food industies. A major scheme 
envisages financial assistance to State 
(Sovernment Undertakings/Cooperative 
Undertakings for setting up of new fruit and 
vegetable processing units, as well as stren- 
thening the existing processing units. There 
is also a plan scheme of providing marketing 
assistance to small & cottage scale fruit and 
vegetable processing units located m rural 
areas. The Ministry does not propose to set 
up any industries directly.

In order to provide exposure and train-
ing to the farmers in the food processing 
sector the Ministry has drawn up a plan 
scheme for setting up food processing train-
ing centres and upgradation of existing 
community canning centres in the States. 
The Ministry has also formulated a scheme 
for enabling fruit and vegetable growers and 
processors of rural areas to gain from expo-
sure to food processing technologies through 
atraining a visits programme. Plan schemes 
have also been formulated for processing of 
poultry and pork, modernisatton of grain 
milling industry and effective utilisation of by-
products etc.

ITrans/ation]

SHRI R.L.P. VERMA: The reply given 
by the Minister is not satisfactory. You know 
that I wanted to know the details of the 
schemes formulated to set up food process-
ing industries in the rural areas for the devel-
opment of villages but his reply is not ex-

haustive. I wouki like to say that food pioo> 
essing units have been set up in the big cHiee 
such as Delhi, Bombay and Calcutta, ate. 
only and crores of mpees have been in* 
vested in this industry. Big companies such 
as Maltova, Comlakes, Mohan Meaklns, etc. 
have invested huge amount in it. Thera art 
as many as 5010 community development 
blocks in the country. But no detaH has been 
given regarding schemes launched lnt>locks. 
Therefore, I woukf like to know the number of 
food processing units set up in rural areas at 
block level to increase the emptoyment 
opportunity by the State Governments and 
the Central Government and the amount 
invested by the Government therein. I would 
also like to know the details of the schemes 
formulated for the year 1990.

SHRI SHARAD YADAV: Mr. Speaker, 
Sir, the hon. Member's complaint may be 
genuine but the question asked by him is so 
vast that it cannot be replied one stroke. He 
has submitted that the village products are 
not being utilised by the Food Processing 
Department to remove unemptoyment in the 
villages which should have been done. I 
would like to tell him that Food Processing 
Departfnent is a new Department whteh is 
facing financial constraint also. This Depart-
ment's work is only to assess. All this work is 
done by the Central Government with the 
help of such other departments and otgani- 
sations such as Agriculture Department, 
N.C.D.C. and the Horticulture Commisston. 
Similarly, there is a separate Department for 
Small Scale industries under the Ministry of 
Industry as also there is Khadi and Village 
Industries Commisston. Thus, schemes have 
been formulated in many Departments of the 
Central Government to create rural employ-
ment. Food Processing Department is a new 
Department and we have to expand it. But 
we do not have powers to set up new units. 
There is a provisron of providing full assis-
tance to the State Governments in market-
ing, training, processing and to provide tech-
nical knowhow to the people under the 
schemes formulated by the Central Govern-
ment. There are 442 Small Scale Industrial 
Centres in the country which are engaged in • 
this work for the last so many days. At tha
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moment, I do not have iniomrtation with re-
gard to the question put by the hon. Member 
but I can give the number. This question is 
not related to my Department I think 
during the last 7 to 8 years, the number of 
rural based industries has become double 
and traditional industries have also devel-
oped. Papad, pickle and many other food 
items are processed in our country. I orderto 
promote these traditional food processing 
industries, an amount of Rs. 15,000 is given 
as subskfy by the Khadi and the Village 
Industries Commissnn to these people and 
it also provide marketing facilities for these 
products.

SHRI R.L.P. VERh^A: Mr. Speaker. Sir, 
it appears from the reply given by the hon. 
Minister that he has tried to evade the reply 
to my question. Sofar as the food processing 
units are concerned, our new Govnrnment 
intends to utilise them for the devek>pment of 
farmers. The hon. Minister has not given 
details of the schemes referred to by him in 
his reply. If potato chips are prepared at 
home, these cost only 50 paise whereas 
same quantity of chips is soM in the market 
for Rs. 7 or Rs. 8. If food processing technol-
ogy reaches the villages, the educated 
unemptoyed can get emptoyment and that 
will also lead to the development of villages. 
It is a very important question. I woukf like to 
request the hon. Minister not to evade such 
an important question which is related to the 
development of villages. The law relating to 
food processing was enacted in 1951 but the 
provisions made under that law have not 
been fo!lowckl...(/n(errupr/bns)

AN. HON. MEMBER: The hon. Minister 
is of short stature whereas the questin is a 
lengthy one...{lnterruptions)

SHRI SHARAD YADAV: You are right. 
He is committing excesses on me by asking 
such a lengthy question from a short man 
like me...(lr}t0rruptions}...\ would like to tell 
the hon. Minister that in spite of our limited 
resources, we have set up Nodal Agencies 
alt over thecountry. We are having coordina-
tion with all the Government or private or^ny 
other research centres who are working on

food processing all over the country and we 
are providing necessary informatton to the 
people. We have maide proviston for setting 
up300councils in the Budget for processing 
of fniits, vegetables, meat, fish, foodgrains 
etc. If I go into the details that wouM take 
much iima...(lnt»tTuptions)

MR. SPEAKER: Don’t look at them, 
kwk towards the Chair and reply the ques- 
tioa

SHRI SHAi^D YADAV; Mr. Speaker, 
Sir. what I mean to say is that inspite of our 
limited resource, we have divkted it in six 
sectors. We have constituted 300 councils 
and nine panels. A large quantity of fruits and 
vegetables in the maiket and food process-
ing machines also remain unutilised for rest 
of the year. With a view to ensuring optimum 
utilisation of the machines and fruits and 
vegetables, we are giving encouragement to 
this sector. Rotting of fruits and vegetables 
causes a toss of Rs. 30,000 crores. Keeping 
these things in mind, we have formulated 
these schemes. I agree with the views ex-
pressed by the hon. Member. If we have to 
provide employment opportunities in rural 
areas and to provkJe remunerative prnes to 
the growers, we have to devetop the food 
processing net work ail over the country in a 
scientific way. The tradittonal techniques 
and modern technk^ues have to be com-
bined and this industry needs to be devel-
oped on a very large scale.

SHRI RAJMANGAL PANDE: Mr. 
Speaker, Sir, the past experience of setting 
up of food processing units by the Central 
Government or by the State Governments 
has not t>een very successful. I woukl like to 
know from the hon. Minister whether he 
woukl make improvements in the present 
poltey and set up one food processing centre 
in each of the 800 bbcks all over the country 
and impart necessary training to the rural 
people in training centres. Besides, higher 
percentage of subskiy, i.e. 25 to 35 per cent, 
should be provkled to the rural people so that 
they may take interest in it. All the units set up 
by the Government have turned out to be a 
total failure. There, I woukl like to say that
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improv«m«nts should b« made in th« pras- 
•nt poNcy and efforts should be made to 
Implement the peHqr by setting up of one 
centre In each of the 800 blocks in the 
countiy and by providing higher subsidy to 
such units.

MR. SPEAKER: Please give a short 
reply to the lengthy question.

SHRI SHARAD YADAV: Sir, we are 
endeavouring and headingtowardsthe same 
direction as suggested l>y the hon. Member. 
There are 442 industrial centres all over the 
country and they have also been entrusted 
with this job. State Governments are also 
running some industrial centres. As I have 
already said that due to financial constriants, 
we have annual fund of Rs. 32 crores only to 
fulfil the promises and to meet the aspira-
tions of the people. We are making all efforts 
to make the best use of the fund and use it in 
a scientific way but as has been said by Shri 
Pande that Food processing units are not 
very successful in our country. There are 
three or four reasons. Firstly, we do not have 
coU-storage to preserve these items. Sec-
ondly. the coM-storage for meat or fish pres- 
ervatbn are neither hygienk: nor modern-
ised. There are many problems and we have 
to face them. As pointed out by the hon. 
Member, sun/ey has to be conducted at the 
bbck level to kientHy the local products and 
how can they be processed. We are working 
in that direction. The suggestton of the hon. 
Member is worth conskiering. We are mov-
ing in that directkin.

[ErtgUsh]

OR. BIPLAB DASGUPTA; Mr. Speaker. 
Sir, in relation to the point wheh has been 
made by the Minister atwut the role of the 
village industries in food processing indus-
try. my feeling is that, in the ground, what is 
happening is totally at vanance to the state-
ment made by the Minister, because on the 
one hand the Government is giving subskly 
to the village industries and on the other 
hand it is destroying these industries by 
Invtting multlnattonals IHte Pepsico, Coco 
Cola etc. They have been invohred in those

activities which have been exclusively pre-
sented for the small village industries so far. 
Take soft diinks for example. These have 
been produced for such a king time by the 
village industries and now the Government 
Is inviting Pepsico into this. It is true that the 
PepsiCo agreement was done by the previ-
ous Government. We expect this Govern-
ment to denouce this agreement, but we find 
the continuatkm of the same policy.

MR SPEAKER: Mr. Dasgupta, please 
come to the questbn.

DR. BIPLAB DASGUPTA: Yes, Sir. My 
questnn is this. I woukJ like to know whether 
the Government woukl be prepared to scrap 
this agreement and retain those activities 
exiusively for the village and food process-
ing industries.

{Translation]

SHRI SHARAD YADAV: Mr. Speaker, 
Sir, the hon. Member has asked many ques- 
tkjns which are not related to the main ques-
tion and the questk>n, he has touched gives 
rise, to many other questions. As far as the 
multinationals or the Pepsico is concerned, 
it was not done by me abne. I took it to the 
Cabinet and Cabinet has approved it and 
now we do not intend to cancel it.

[English]

SHRI P.R. KUMARAMANGALAM: Mr. 
Speaker. Sir. the food processing industry is 
an industry which could definitely be a boom-
ing industry that wouM pick up. But the 
approach, fundamentally, has to change. 
The major problem that most of our small 
units face, especially, in food processing 
industry is lack of infrastructure wh»h needs 
heavy investment like godowns for preser- 
vatton. These are not available. If one goes 
even in a cooperative manner to set up 
godowns. one does not get financial assis-
tance on a no-margin basis.

Secondly, on top of that, you have no 
ability for marketing. Mere marketing assis-
tance will not do. if one has to market food
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procASSing products, one has to hav« tre- 
m«ndous amount of financial backing and a 
huge market organisation. Is the Govern-
ment willing to at least take up marketing or 
to set up a pubik; sector for marketing these 
products? Then only, you would get the 
small, village industries investing and setting 
up small processing units. You want potato 
wafers. The technology is not out of reach at 
all in the villages. The technoksgy is possible. 
You can get very hygienic small equipment 
with a little investment for literally cottage 
Industries. But who is going to market those 
wafers? That is the issue.

Are you seriously thinking not of mar-
keting assistance but of setting up a machin-
ery for marketing?

[Translation]

SHRI SHARAD YADAV: H4r. Speaker, 
Sir, what the hon. Member has said is quite 
right but Idkl not say thatourtechnical know-
how was outdated. Our system of food proc-
essing, which has been in use in our country 
for centuries is more economical and sound 
but these products suffer losses due to non-
availability of market. As regards wafers, it 
was alleged that these are sold at a very 
margin of high profit so much so that if cost 
of production is Rs. 1.50. it will be sold at a 
price as high as Rs. 9 to Rs. 10. This is ail due 
to marketing problem as small producers 
cannot compete with big producers. There-
fore we have formulated a scheme for pro- 
vkilng marketing facilities and financial as-
sistance to them. Now, we have started this 
work. We will try to link the Government 
•gencws and private producers and give 
them subskJy and facilKles tike marketing 
and publicity. We have included all these 
items in the (rian of 1991.

SHRI BHOGENDRA JHA; Mr. Speaker, 
Sir, inspite of modernisation in fruit process-
ing industries set up at some places in the 
country, Bihar is backward in this flekl. I 
wouU like to draw the attention of the hon. 
Minister to the conditnn of the fruit process-
ing units equipped wiht latest technotogy set 
up in cooperative sector at Oyeni, Darbhanga

and Madhubani in Bihar. Of course, Bihar Is 
backward in theco-operatlve sectorfor which 
we are atone responsible. However, I would 
like to request the Central Government to 
enquire into the working of the saki units. I 
wouW also like the Central Government to 
take some steps to improve the condition of 
the said units as crore of rupees have been 
invested in these three units and ail inputs 
are available there. I woukl like to request 
the hon. Ministerto order an enquiry into it so 
that production can be started.

SHRI SHARAD YADAV: Mr. Speaker, 
Sir, I would like to request the hon. Shrl 
Bhogendraji to furnish me detailed Informa-
tion about the units so that an enquiry can be 
ordered. I woukJ like to submit that Eastern 
Uttar Pradesh and Bihar are very backward 
states In Bihar at Bhagalpur a mango proc-
essing unit is running in loss.

SHRIJANARDAN YADAV; Mr. Speaker, 
Sir. that is lying closed.

SHRI SHARAD YADAV; I am also say-
ing the same thing.

MR. SPEAKER; All right, are you giving 
information to the hon. Minister?

SHRI SHARAD YADAV; I also reminded 
him. Other units are also running in tosses 
even though they are getting subsidy from 
the Governents of West Bengal and Uttar 
Pradesh. Here the factories are not earning 
much profit. In Bhagalpur units, there are 
some problems like strike etc., I will order an 
enquiry into working of untis menttoned by 
Shri Bhogendra ji.

MR. SPEAKER: Next question-Shrl 
Ramji Lai Suman.

[English]

Revision of post matrie Sohetarthip 
Scheme for Scheduled Castea^rlbM

*24. SHRI RMJI LAL SUMAN: Will the 
Minister of WELFARE be pleased to state:
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(a) whsther Government propose to 
oontlder revision of parent's income celling 
end removal of restriction regarding grant of 
scholarships unto two children in the cate-
gory of Scheduled Castes and Scheduled 
Tribes under the Post-Matric Scholarship 
Scheme;

(b) whether this restriction of awarding 
Post'Matric Schoiarhip to only two children 
Is forcing the poor parents to compel their 
children to discontinue their studies in the 
middle of the academic sessions and in-
crease drop outs; and

(c) if so, when the required change in 
the scheme is being introduced?

[frsns/atton]

THE MINISTER OF IJ^BOUR AND 
WELFARE (SHRI RAM VILAS PASWAN):
(a) to (c). Under the Centrally Sponsored 
Scheme of Post Matric Scholarship for stu-
dents belonging to Scheduled Castes and 
Scheduled Tribes, the income ceiling in 
respect of parents/guardians from all sources 
was revised w.e.f. 1 7.1989. Further revison 
of income ceiling is under consideration.

The question of removing restriction of 
awarding Post Matric Scholarship to only 
two children of a parent/guardian is also 
under consideration, as the above restriction 
has adversely affected the education of 
Scheduled Castes and Scheduled Tribes.

[Engliah]

{Interruptions)

SHRIMATI UMA GAJAPATHI RAJU: 
What about Question No. 23?

SHRI K.S. RAO: It is a question of 
natural calamity and so many people have 
been suffering because of It. {MamptioM)

MR. SPEAKER: That question has been 
tranaferred to 16th August.

{htMTUf^ion*)

SHRIJANAROHANAPOOJARY: Sir, it 
is a very sertous proUtm. 8o many people 
have been affected by K.

MR. SPEAKER: t win look Into ft.

{tnfmpttons)

MR. SPEAKER: You please take your 
•eat. This queatbn has been postponed.

(hitmrupttons)

MR. SPEAKER: t tokJ you that I will kx)k 
into it.

{Interruptions)

MR. SPEAKER: Mr. Poojary, it is com-
ing on 16th August as the third questksn.

SHRI JANARDHANA POOJARY: Why 
not today?

MR. SPEAKER; Because the Minister 
is not here.

{Intenuptions)

MR. SPEAKER; How can I Ignore you?

{Interruptions)

MR. SPEAKER; Mr. Poojary, you please 
take your seat. I assure you that it Is ooming 
on 16th August as the third questtoa

{Interruptbns)

MR. SPEAKER; Will you please take 
your seat, Mr. Poojary? This is not the way. 
Mr. Poojary, please try to behave in a dvi- 
Ii2»d way. Take your seat

{kaemjpUons)

MR. SPEAKER: h will be taken up on 
18th as the third queftton.

SHRIJANARDHANA POOJARY: When 
dU you take the decision? It is th» moit 
unfbrtuate thing. {IntetruptloruH
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SHRtMATt UMA GAJPATHIRAJU: The 
Central Government is keeping quiet. We 
have to go bacl̂  to our constituencies and 
reply to our people. It is a question of natural 
calamity.

MR. SPEAKER: The Agriculture Minis-
ter will reply it on 16th August.

SHRI S. BENJAMIN: Why not today? 
{Interruptions)

SHRI RAM VILAS PASWAN: Your
question has not lapsed, it will be taken upon 
another day {Interruptions)

The Subject of this questio does not 
relate to the Ministry of Welfare but to the 
Ministry of Agriculture. {Interruptions)

{Interruptions)

[English]

SHRIMATI UMA GAJAPATHI RAJU It 
IS a question on a calamity of national pro­
portions.

{Interruptions)

MR SPEAKER: What is your point‘d

SHRI SONTOSH MOHAN DEV: When 
aOuestion is placed, 21 days notice isgiven. 
But the hon. Minister is not present. So, any 
other Senior Minister can reply. But you 
cannot postpone it. There is no procedure for 
such postponement.

MR. SPEAKER" The hon. Minister can 
postpone it because the Agriculture Minister 
will be there and reply to your counter-ques-
tions.

{Interruptions)

MR. SPEAKER; It is because the ques-
tion pertains to Agriculture Ministry, not to 
Welfare.

SHRIMATI UMA GAJAPATHI RAJU: It 
IS a Question on national calamity.

MR. SPEAKER: Because it Is a Qu m - 
tion on national calamity, I have ordered the 
Agriculture Minister to reply to K on the 16th.

{Interruptions)

MR. SPEAKER: What is the point? I do 
not understand.

SHRIMATI UMA GAJAPATHI RAJU: 
People are suffering there.

MR. SPEAKER: The Question is ad-
dressed to the Welfare Ministry and it per-
tains to the Agriculture Ministry and hence it 
has been transferred to the Agrculture Min-
ister and the Agriculture Minister will be there 
on the 16th. The Question order is third and 
it will be coming.

{Interruptions)

MR. SPEAKER: | have explained the 
position to you It is coming on the 16th,

SHRIMATI UMA GAJAPATHI RAJU: It 
is a Questio on national calamity So, it 
should be answered today itself.

MR. SPEAKER: I have toW you that the 
Question is addressed to the Welfare Minis-
ter.

SHRIMATI J. JAMUNA: This Question 
should be answered today itself.

OHRIMATI UMA GAJAPATHI RAJU: 
The Prime Minister can answer the Ques-
tion.

MR. SPEAKER: No. How can the Prime 
Minister answer it? The hon. Minister should 
come prepared and answer it.

{Internpttons)

MR. SPEAKER: I have told you that it is 
coming on the 16th, because the Question is 
addressed to the Welfare Minister and the 
Welfare Minister says that it is not under his 
subjects. I have explained to you the posi-
tion
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(IntBirtpttona)

MR. SPEAKER; All of you, pl«asetiri(« 
your seats. I am on my legs. Now, Mr. Oinesh 
Singh to speak.

SHRI DINESH SINGH; Mr. Speaker. 
Sir, the Government has been functioning 
on the basis of collective responsibility. Once 
a question is listed in the Paper, it is easy for 
the Government to find another Minister to 
answer. On a number of occasions you 
would have noticed that we have objected to 
another Minister replyig to a question or 
giving any other answer in the House.

(Interruptions)

by the Minister that the question »  
being transferred to another Minister 
within whose purview It falls. In such 
cases, the transfer of the question in 
the name of the appropriate Minister is 
effected t)y the Secretariat only on 
receipt of intimattonof acceptancef rom 
the Minister to whom the question has 
been so transferred.’

{Interruptions)

MR. SPEAKER: The question is coming 
up on the 16th. The order of the question is
SI. No. 3. I think it is in order. I do not 
uderstand why you are wasting the time of 
the House. I do not know.

Therefore, if a reply has to be given, the 
Government can give that reply. {Interrup-
tions)

MR. SPEAKER; Mr Chaudhary, please 
take your seat. The point is Dr. Asim Bala, 
the questioner put the question to the Wei* 
fatre Minister at the first instance. Our Office 
doesn't interfere in this matter. Since it was 
put to the Welfare Minister, the Welfare 
Minister thought that it is in the fitness of 
things that—the question pertains to Andhra 
Pradesh cyclone—it should be replied to by 
the Agriculture Minister. This question has 
been transferred to the Agriculture Minsiter 
to be answered on the 16th The order of the 
question is at si No. 3 1 have explained that 
to you.

(Interruptions)

SHRI SOMNATH CHATTERJEE: That 
IS your absolute discretion. Therefore, once 
you have decided to transfer it to some other 
date, nobody can question your ruling. 
Nobody can challenge your authority. It is 
most improper on their part.

MR. SPEAKER’ I have to read the rele-
vant rule from Kaul & Shakdher’ book for the 
benefit of the Members, It says:

"If a questions is wrongly addressed to 
a Minister, the Secretariat is informed

(Interriptions)

MR. SPEAKER: Ajit-babu, you were a 
Minister. Why are you picking up a row 
unecessarily'̂  You are cutting your own righ* 
by depriving the House of the Question Hour 
I do not know why you do so’  Now, Shn 
Bhagat to speak

(Interruptions)

SHRI H.K.L. BHAGAT; The hon. 
Speaker has given me the floor. With great 
respect, I would submit that what you have 
read from Kaul & Shakdher is correct. But 
certainly this question can be transferred to 
a Minister once the question is listed I had 
been the Parliamentary Affairs Minister for 
several years. That has happend in this 
House. They know it.

MR. SPEAKER; Mr. Bhagat, you were 
the Parliamentary Affairs Minister Don’t you 
know the question been transferred even 
after it is being listed^

(Interruptions)

SHRI H.K.L. BHAGAT: Let me have my 
say. My feeling is that this Agriculture portfo-
lio is with somebody. It it is with the Pnme 
Minister, somebody can reply on his behalf. 
Otherwise, the Parliamentary Affairs Minis-
ter can do it. I have done it.
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[Translation]

MR. SPEAKER: This was also happen-
ing when you were the Minister.

SHRI H.K.L. BHAGAT: h never hap-
pened in our time. (Interruptions)

{E n gm

This reflects on the efficiency of the 
Government. Any one can answer the ques- 
tiori. Why can’t the Parliamentary Affairs 
Minister answer the question on behalf of the 
Government? And also ruling was given in 
the Rajya Sabha. This is against all the 
conventions and procedures in the past. The 
Government should apologise to this House.

{Interruptions)

MR. SPEAKER: If you come to my 
Chamber, I will cite hundred instance.

{Interruptions)

[Translation]

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
The Government may reply it but the ques-
tion IS oi propriety. Mr. Sathe you may please 
convince him as the question relates to the 
Ministry of Agriculture, It will be replied on 
16th. The Central Government has taken 
steps to provide relief to cyclone victims.

SHRIMATI UMA GAJAPATHI RAJU: 
What steps have been taken by the Govern-
ment?

SHRI RAM VILAS PASWAN; It has 
taken several steps. The hon. Pnme Minister 
has already visited the place twk». Full 
details will be given on 16th.

[EngBsh]

SHRIJANARDHANAPOOJARY: There 
is no dispute about it. {Interruptions) The 
only question is that suffk:ient time should be 
given when it is transferred to other depart-
ment.

WRITTEN ANSWERS TO QUESTIONS 

[English]

Mass Rapid Transport System for 
Bangalors

*26. SHRIJANARDHANAPOOJARY: 
Will the Minister of URBAN DEVELOPMENT 
be pleased to state;

(a) whether Union Government have 
received a proposal for mass rapid transport 
system for Bangalore and if so, whether it 
has been cleared;

(b) the details of the proposal; and

(c) if the proposal has not twen cleared, 
the reasons for delay?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
On the basis of a study carried out by the 
Metropolitan Transport Project (Railways), 
Madras, the Government of Karnataka sub-
mitted a proposal for mass rapid transport 
system in 1983 for Inclusion in the Seventh 
Plan at a cost of Rs. 650.70 crores. The 
proposal couM not be accommodated in the 
Seventh Planduetoconstrainton resources. 
No other proposal has been received from 
the State Government for inclusk>n in the 
Eighth plan.

(b) and(c). Do not arise.
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ln<io>B«ngl«dMh Talk* on Qanga 
Water*

*27. SHRI SANAT KUMAR MAN- 
DAL;

SHRI AMAR ROYPRAOHAN:

Will the Minister of WATER RE-
SOURCES b« pleased to sUte:

(a) the outcome of the last round of the 
Indo-Bangladesh Talks held in Dhaka on the 
22nd June, 1990 regarding sharing of Ganga 
waters; and

(b) whether the representatives of the 
Government of West Bengal and the Cal-
cutta Port I  rust attended the talks; if not, the 
reasons for excluding their representation?

THE MINISTER OF STATE OF THE 
MINISTRYOF WATER RESOURCES (SHRI 
MANUBHAIKOTADIA): (a) It was decided 
to expedite the work of the Secretanes 
Committee on Shanng of common rives so 
as to arrive at a comprehensive formulation 
for sharing of common rivers at an early 
date The need of an agreement on shanng 
of the Ganga and Tista before the com-
mencement of the next dry season was 
noted by the Joint Rivers Commisston.

(b) No, Sir; as no detailed discu8sk>ns 
on sharing of waters were envisaged.

[Translatton]

Transfer of CPWD Officer*

‘28. PROF. MAHADEO
SHIWANKAR:

SHRI TEJ NARAYAN SINGH:

Will the Minister of URBAN 
DEVELOPMENT be pleased to stale:

(a) whether there are separate rules 
and regulatons in regard to the transfer of

various grades of offk»rs in the Central 
Public Wbrks Department;

(b) for how many years the Superinten-
dent Engineers and Engineers of higher 
grades in C.P.W.D. are posted at one place 
in Delhi;

(c) whether there is a standing order to 
transfer those engineers in the C.P.W.D. 
who have had their posting at one station for 
the tongest perkxi beyond the prescrOMd 
tenure;

(d) if so, whether this order has been 
uniformly followed: and

(e) if not, the reasons therefor and the 
cases in which order was not followed?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
No, Sir. There are only gukJelines regarding 
transfer of offk:ers of C.P.W. D.

(b) Superintending Engineers are con- 
skiered for transfer after they have com-
pleted 3-4 years at one Station. This perio<̂  
may be increased by the Director General of 
Works in exceptional cases in the exigen-
cies of public servce. There is no specifk: 
time limit for posting of off eers of the rank of 
Chief Engineers in one statton. Transfer of 
Chief Engineers is deckled by Government 
keeping in view number of years of sen/ne 
put in a partk:ular statnn and according to 
requirements of administration.

(c) As per the guidelines, cases are 
generally conskiered on completon of 3-4 
years service in one statton for Superintend-
ing Engineers.

(d) and (e). By and large the guidelines 
are foltowed while consklering transfers. <n 
exceptkmalcircumstances this tennhas been 
extended for the folk>wing reasons:
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(j) some officers being on deputation;
(ii) likely retirement within next two years; (iii) 
non-completion of tenure of 4 years service 
by officers in a particular station outside 
Delhi; and (iv) consideration of personal 
requests of officers for retention in Delhi.

[English]

Expert Committee on Delhi Hospltafs

*29 SHRI DEVENDRA PRASAD 
YADAV: Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state:

(a) whether the expert committee set-
up in the wake of the death of a diplomat in 
a Delhi Hospital due to AIDS has submitted 
Its report,

(b) if so. the mam recommendations of 
the Committee: and

(0) the action taKen'proposed to be 
taken by Gos/emrnent thereon'?

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD).
(a) to (c) A Group of Experts under the 
Chairmanship of tne Director General of 
Health Services met on 8th May, 1990 to 
review hospiial procedures on care of HIV 
(Human Immune Def.ciency Virus) infected 
persons keeping in view tne recommenda-
tions made by experts in a meeting con-
vened by the Indian Council of Medical 
Research on the 6tn march, 1990. The Group 
endorsed the recommendations made by 
the ICMR regarding hospital policies on care 
of HIV infected persons and prevention of 
accidental infection

In regard to the disposal of bodies of 
AIDS cases and associated post-mortem 
and embalming procedure, the Group made 
the following recommendations.-

(i) dead-bodies of all the cases of in-
fectious diseases like AIDS, rabies, 
hepatitis, measles etc. should be 
put in double polythene bag and 
sealed. The tags indicating the 
name of the deceased and inf activ-
ity of the body should be placed 
both on the body as well as on 
polythene bag.

(ii) while performing post-mortem/ 
embalming, gloves and gum boots 
should be used by the staff and the 
staff should be properly immunised 
periodically against infectious dis-
eases.

(iii) a common proforma should be 
developed for embalming the body 
of cases of infectious diseases.

The Directorate General of Health Serv-
ices issued detailed guidelines to the Princi-
pals of Medical Colleges on the 2nd May, 
1990 regarding handling and disposal of 
dead-bodies of AIDS cases, care of HIV 
infected persons and prevention of acciden-
tal infection in hospitals.

Supply of Rice to Kerala

m  SHRI VAKKOM PU- 
RUSHOTHAMAN:

SHRI S. KRISHNA KUMAR:

Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state:

(a) the procurement of rice during the 
last seasons;

(b) the monthly allotment of rice re-
quested by Government of Kerala for statu-
tory rationing;

(c) how much has been sanctioned for 
the month of August, 1990;
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(d) whether Government propose to 
increase the monthly albtment and sanction 
additional quota for Onam festival; and

(e) if not, the reasons therefor?

THE MINISTER OF FOCX) AND CIVIL 
SUPPLIES (SHRI NATHU RAM MtRDHA):
(a) The total procurement of rioe (including 
paddy In terms of nee) during the last mar* 
Iceting season, t.e., 1968-89 (October-Sep- 
tember) was 77.22 lakh tonnes.

(b) The State Government has been 
demanding allocation of 1.60 lakh tonnes of 
nee per month since February,1990.

(c) The State Government was allo-
cated 1.35 lal(h tonnes of rice of the month of 
July, 1990.

(d) An increase in the allocation of rice 
to Kerala has already been made from 
July,1990 quota, in order to enable Kerala 
Government to meet inaeased demand 
during Onam festival, an additional alloca-
tion of 20,000 tonnes has also since been 
made.

(e) The allotments of wheat and rice are 
made to the vanious States/Union Territo-
ries on a month to month basis, taking into 
account the overall availability of stocks in 
the Central Pool, relative needs of the vari-
ous States, market availabtMy and other 
related factors. These albtments are, how-
ever, only supplemental to open market 
availability.

Labour Courts In Delhi

*31. SHRI R.N. RAKESH:
SHRI MANIKRAO HODLYA 

GAVIT:

Will the Minister of LABOUR be pleased 
to state;

(a) whether there is any proposal to set 
up more labour courts in Delhi to remove the 
over burden on present labour courts and 
expedite finaiisation of the pending cases;

(b) if so, the number of such courts to 
be s«t.up;

(c) the time by which these courts will be 
set up; and

(d) the funds allocated for this purpose, 
if any?

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) Yes, Sir.

(b) and (c). One more Central Govern-
ment Industrial Tribunal-cum-Labour Court 
and four more Labour Courts under the Delhi 
Administratk>n, are proposed to be set up 
during the current year.

(d) A sum of Rs. 5.00 lakhs each has 
beenprovWed by the Central Government/ 
Delhi Administration.

[TVansAifibn]

Plight of Katlhar Jute Mill* Worker*

:32. SHRI YUVRAJ:Willthe Minister of 
LABOUR be pleased to state;

(a) whether the Katihar Jute Mills in 
Bihar is making its nonnal productnn and if 
not, the reasons therefor;

(b) whether the workers of the mills are 
being pakJ their wages regularly and also 
receiving repayment of the outstanding 
amount of their provident fund;

(c) if not, the details thereof, and

(d) the corrective measures taken or 
proposed to be taken in this regard?
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THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN):
(a) As per the information furnished by the 
Ministry of Textiles, the Katihar Jute MHIs, 
Katihar is not making any production at 
present and is closed since 1987 due to 
financial difficulties. The mill was repdrtedly 
incurring cash losses of Rs. 17.25 lacs per 
month.

(b) and (c). The workers of the mill are 
not being pakl regularly their wages and the 
provident fund dues. As per the information 
available the outstanding liability of the mill 
on account of wages, salaries and statutory 
due is of the order of Rs.4.50 crores. An 
amount of Rs. 50 lacs towards provkJent 
fund contributions was recoverable from the 
mill as on the 31st March, 1989.

(d) The Ministry of Textiles, Govern-
ment of India and the State Government of 
Bihar are jointly exploring the possibility of 
re-opening the mill. The Ministry of Textiles 
have requested the Government of Bihar 
that a package be worked out indk;ating an 
annual projectbn and the one time and re-
curring fund requirements for consideration 
of the Central and the State Government to 
resume the operation of the mill. The reply of 
the Government of Bihar is awaKed. For the 
recovery of the provident fund arrears, the 
provident fund authorities are taking the fol- 
k)wing actbn:*

(i) Issue of revenue recovery certifi-
cate under Section 8 of the E.P.F. 
Act;

(ii) Prosecution under Sectbn 14 of 
the E.P.F. Act;

(iii) Complaints under Sectton 406/409 
IPC in the cases of non-payment of 
contribution deducted from the 
wages of th empk>yee8; and

(iv) Levy of damag s under Section

14-BoftheE.P.F. Act.

Diversion of Sugar from P.D.S.

•33. SHRI YAMUNA PRASAD SHAS- 
TRI: Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state:

(a) whether most of the sugar meant for 
pubik: Distribution System is diverted to 
market by traders in cities and as a result of 
whk:h the poor people living in rural and 
adivasi areas do not get their quota of sugar 
from fair prk» shops;

(b) if so, the act»n taken to stop this evil 
practice;

(c) whether Government propose to 
abolish dual price policy of sugar; and

(d) if not. the reasons therefor?

THE MINISTER OF FOOD AND CIVIL 
SUPPLIES (SHRI NATHU RAM MIRDHA):
(a)and(b). No. Sir. The State Governments/ 
UT Administrattons, whch administer the 
Public Distribution System, have been ad-
vised from time to time to keep vigilance over 
the distributk>n of PDS hems, including sugar, 
and take strict actk>n against those who 
indulge in malpractces.

(c) There is no proposal to abolish the 
polk7  of dual pricing of sugar.

(d) The existing polk^ of partial control 
has stood the test of time and has proved to 
be suited to the prevailing circumstances.

[English]

Legislation of Code on Infant Food

*34. SHRIMATISUBHASHINIALI: Will 
the Minister of WELFARE be pleased to 
refer to the replies given on 7 May, 1990 to 
supplementaries on Starred Ouestbn No.
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724regarding sp0«dy impl«m»ntat ion of cods 
on breast feeding and state:

(a) whether Government propose to 
have the necessary legislation on code on 
infant food enacted during the monsoon 
session 1990;

(b) if not, the reasons for delay in regard 
to this legislation; and

(c) what steps have been taken or are 
being taken to counteract the campaign by 
the vested interests against the proposed 
legislation and create a favourable climate in 
Its favour'̂

(a) the programmedecMedbythe Delhi 
Development Authority for constructton of 
flats in the next tour fears;

(b) whether the Sarkarla Committee 
and some other Committees have recom-
mended that the Delhi Development Author-
ity shoukl not undertake house construction 
work;

(c) If so, the reasons for such recom-
mendation; and

(d) whether Government propose to 
direct the D.D.A. to discontinue house con-
struction work?

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN);
(a) No, Madam.

(b) The Infant Milk Foods & Feeding 
Bottles (Regulation of Production, Supply 
and Distribution) Bill which was earlier passed 
by the Rajya Sabha on 18th November 1986 
lapsed on the dissolution pi the VIII Lok 
Sabha. Now the Department is examining 
various sug9estions received from voluntary 
organisations on tho subject in consultation 
with other Ministries, before introducing the 
Bill.

(c) The Department is not aware of any 
campaign by the ve&ted interests against the 
proposed Legislation and wouW be introduc-
ing the Legislation in Parliament.

[Translation]

D.D.A. Programme of Construction of 
Flats

‘35. SHRI MANJAY LAL:
SHRI PHOOLCHAND VERMA:

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
The DDA’s programme for completion of 
flats in the next four years is a under:-

SI. No. Year No.of flats to 
b& completed

1 2 3

1. 1990-91 12,600

2 1991-92 19,000

3 1992-93 26,000

4 1993-94 26,500

Total 84,100

(b) Yes. Sir.

(c) It has been felt that with the passage 
of time DDA come to be entrusted with this 
activity which is unrelated to its primary 
responsibility of planning and devetopment 
in Delhi.

Will the Minister of URBAN 
DEVELOPMENT be pleased to state;

(c) There is no such proposal at pres-
ent.
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[English]

Appeal Against Judgamant of Cantral 
Govammant’s Industrial Tribunal

‘36. SHRIA.KROY:WillthaMinist«ra( 
LABOUR tM pleased to state:

(a) whether there is a rule to talte 
permission of his Ministry if the manage-
ment of the coal companies in the public 
sector intend to go for appeal against the 
judgement of the Central Government’s 
Industrial Tribunal;

Eya Cara Policy

*37. SHRIC.K.KUPPUSWAMY; Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state;

(a) whether Union Government have 
been urged to adopt a new eye care policy at 
a meeting of the Sight Savers India Partners 
held in New Delhi recently;

(b) if so, the recommendations made at 
the nteeting and reaction of Government 
thereto; and

(b) whetherthis rule has been followed 
by the Central Coalfields Limited for the 
Award in the case Reference No. 115 of 1988 
concerning the slurry workers of Giddi 
washery; and

(c) if not, the action taken in the matter?

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN):
(a) to (c). A public sector undertaking of the 
Government of India is required to consult Us 
administrative Ministry if it desires to file an 
appeal against an award or judgement of a 
labour Court/Tribunal, High Court etc. The 
administrative Ministry, in turn, examines 
the matter in consultation with Ministry of 
Law and Ministry of Labour and conveys 
advice to the undertaking.

In the instant case, as per the legal 
advice given to the Central Coalfiekis Ltd., 
the award of the Tribunal suffered from 
several infirmities and it needed to be chal-
lenged in the High Court. The Central Coal- 
fiekls Ltd. (CCL), accordingly, sought the 
approval of the administative Ministry to file 
a writ petition in the Patna High Court. The 
Legal advice obtained by the administative 
Ministry also confirmed the aforesaid course 
of action. As the time was short, the said writ 
petition was filed by C.C.L., in anticipation of 
Governments' approval.

(c) the action being proposed to be 
taken by Union Government particularly with 
reference to the imbalance between rural 
and urban eye care services?

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD):
(a) No, Sir.

(b)and(c). At their meeting on 27th and 
28th June, 1990, several suggestk>ns were 
made in connecton with their own policy and 
approach on eye-care; shift of focus from 
aya-camps to permanent eye<are facilities, 
pilot projects for comprehensive eye care in 
some districts; high tech services with focus 
on Keratoplasty intra-ocular iense implant 
etc.; activating District Committees, setting 
up more chikJ oriented services. In view of 
the huge requirement of cataract operations, 
Government have to continue a mix of eye 
camps and hospitals. There is provisnn of 
ophthalmic assistants in primary health 
centres and ophthalmic surgeons in district 
level hospitals. Moreover, there are nine 
regional institutes of ophthalmology. Govt, 
of India have written to the States to set up 
Distrct Blindness control Societies. The 
various measures suggested at the afore-
said meeting on 27th and 28th June, 1990 
are already there in some measure, in the 
Government approach to eye care and pre-
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v«ntion of blindness.

Survay on Child Labour

*38. SHRI BABANRAO DHAKNE: 
SHRIVAMANRAO MAHAOIK:

Will th« Minister of LABOUR be pleased 
to slate:

(a) whether Government have con-
ducted a survey on child labour in various 
establishments;

(b) if so, how many children are em-
ployed in various establishments and of which 
age group;

(c) how many establishments have 
been found violating the child labour regula-
tions: and

not be less than three months but which may 
extend to one y earor with fine which shall not 
be less than ten thousand rupees but which 
may extend to twenty thousano rupees or 
with both. Whoever, having been convicted 
of an offence under section 3. commits a like 
offence afterwards, he shall be punishable 
with imprisonment for a term which shall not 
t>e less than six months but which may 
extend to two years. For failure (i) to give 
notice under section 9; (ii) to maintain regis-
ter under section 11 or for making-false 
entries in any such register; (iii) to display 
notice as required under section 3 and under 
section 14 read with section 12; and (iv) to 
comply with, or for contravening any other 
provisions of the Act or the rules made 
thereunder, the penalty prescribed is simple 
imprisonment which may extend to one month 
or with fine which may extend to ten thou-
sand rupees or with both.

(d) the penalty prescribed for violation 
of the labour regulatons?

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN):
(a) to (d). No comprehensice survey as such 
has been conducted on the extent of chikJ 
labour establishment-wise. However, as per 
the 1981 Census figures, the total number of 
chiU workers in the country is indicated as 
13.64 millk>n.

2. The implementation of the ChikJ 
Labour (Prohibition and Regulation) Act, 
1986, lies in main, with the concerned State 
Governments. As per the available reports, 
230 prosecutions had been launched under 
the Act during 1988-89.

3. Under section 14 of the Chiki Labour 
(Prohibition and Regulation) Act, 1986,-

Whoever employs any child or permits any 
chiki to work in contravention of the provi- 
sbns of sectbn 3 of the Act shall be punish- 
•able with imprisonment for a farm which shall

IT/analation]

CAG's Report on functioning of 
C.G.KS.

*39. PROF.YADUNATHPANQEY; Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether the Comptroller and Audi-
tor General of India in his Report l*to. 1 of 
1990 adversely commented upon the func- 
toning of Central Government Health 
Scheme;

(b) if so, whether the report has since 
been examined; and

(c) if so, the details thereof and the 
corrective steps proposed to be taken in this 
regard?

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD):
(a) The Report of the Comptroller and Auditor
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General of India for the year ended 31st 
March, 1989 (No. 1 of 1990), interalia, cov-
ers the functioning of the Central Govern-
ment Health Scheme.

(c) the nature of employment to be 
provided under the said Yojana and the 
category of the people likely to be benef itted 
therefrom?

(b) and (c). The issues raised in the 
Report are under examination.

Nehru Rozgar Yojana

*40. SHRI SUKHENDRA SINGH: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state:

(a) the financial provision made under 
the ‘Nehru Rozgar Yojana' during the cur-
rent year and the target fixed for providing 
employment to the persons under the 
scheme;

(b) the provision made for Madhya 
Pradesh under the ‘Yojana’ and the amount 
provided by the Union Government to the 
State Government of Madhya Pradesh so 
far and the target fixed for employment; and

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
and(b). An outlay of Rs.120 crores has been 
provided in the Central budget for the Nehru 
Rozgar Yojana during the current financial 
year out of which the allocation of Madhya 
Pradesh is about Rs. 11.06 crores. The 
States/Union ten’itories have been given 
flexibility in promoting different types of self- 
employment ventures and w ^e employ-
ment works and as such, no statewise tar-
gets have been set. However, an estimate of 
the employment opportunities likely to be 
generated under the Yojana with the central 
funds allocated last year and the cun-ent 
year’s outlay alongwith the share of States/ 
Union territories and k>ans from financial 
institutions and beneficiaries likely to be 
trained is given below;—

(in lakhs)

India Madhya Pradesh

1 2 3 4

(i) Self-employment ventures likely to 
be promoted

1.50 0.11

(ii) Mandays of wage labour likely to 
be generated

240 18.10

(iii) Benefk;iaries likely to be trained 0.70 0.05

(c) The Yojana is aimed at promoting 
self-empk>yment ventures and generating 
wage employment opportunities. The bene-
ficiaries under the Yojana will t>e urban poor 
determined by a poverty line of Rc. 7,200 per

annum per household and Economically 
Weaker Sections of society for the scheme 
of Housing and Shelter Upgradation as de-
fined in HUDCO Guidelines issued from time 
to time.
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[English]

Non Functioning of Endocrinology and 
Metabolism Dapartmant

235. SHRI PAFtASRAM BHARD-
WAJ:

SHRI IMAHENDRA SINGH 
MEWAR:

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to stale:

(a) whether the department of endocri-
nology and metabolism which was set up as 
a super speciality department at the All India 
Institute of Medical Sciences in New Delhi 
about seven years back is virtually being run 
on an ad-hoc basis without regular staff; and

<b) if so, the details m this regard and 
the leaction of Government thereto?

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD): 
(a) No Sir. The AIIMS have reported that the 
Department of Endocrinology and Metabo-
lism was created as a fulfledted super speci-
ality Department in 1984 and is functioning.

(b) Does not arise in view of reply to (a) 
above.

IMedical Science on the pattern of AIIMS

236. SHRI GOPINATH GAJAPATHY: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state;

(a) whether Government have a pro-
posal to set up a modern institute of Medical 
Science on the pattern of All India Institute of 
Medical Sciences at Bhubaneswar;

(b) If so, the amount of Central assis-
tance expected to be made availbale for that 
Medical Institute: and

(c) tli« steps taken in the matter?

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD):
(a) to(c). Govarnment have constituted a 
Committee to consider the possibility of 
upgrading soma super-specialities in the 
Medical College, Bhubaneswar, Orissa. The 
Committee's report is still awaited.

Import of Sugar

237. SHRI KAILASH MEGHWAL; Will 
the Ministerof FOOD AND CIVIL SUPPLIES 
be pleased to state:

(a) whetherGovernment have imported 
sugar to meet its rising demand during the 
cun'ent year;

(b) if so. the quantum of imports during 
the period January to July 1990;

(c) whetherGovernment have released 
imported sugar in the marl<et and if so, the 
details thereof. State-wise;

(d) the present shortfall envisaged 
between domestic demand and supply of 
sugar; and

(e) the estimates of such shortfall dur-
ing the Eighth Plan period and how Govern-
ment propose to meet such shortfalf̂

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL SUPPLIES 
(SHRI RAM PUJAN PATEL): (a) and (b). A 
total quantity of 2.42 lal<h tonnes of sugar 
was imported during October-November, 
1989. Thereafter no further imports have 
been made upto July, 1990.

(c) State-wise release of Imported 
sugar for free sale through controlled chan-
nels during the period November 1989 to 
July 1990 is given in the Statement below.



(d) There would be sufficient availability 6th plan period are targetted towards self-
of sugar to meet the internal demand during sufficiency. However, sugar being an agro-
the current season and no shortfall is envis- based industry, its production depends on
aged. agto climatic factors. Given favourable

weather conditions, it would be possible to
(e) The sugar production estimates of maintain producalbn at higher levels.
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[Translation]

Action Plan for Hasith Sarvie** In 
Rajasthan

230. SHRIGULABCHANDKATARIA: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state;

(a) whether Government have formu-
lated or are considering over a special action 
plan for providing health services In Rajast-
han; and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD):
(a) and (b) At present the thrust is to 
consolidate and strengthen the net work of 
infrastructure already built up in order to 
provide qualitative improvement in the lives 
of the people by providing curative, preven-
tive, and promotive health services in Ra-
jasthan. Action plan for providing further 
health services in Ra/asthan would betaken 
after the formulation of Eighth Five year 
Plan.

lEng/ish]

Teaching facility in Ayurvedic Educa* 
tional Institutions

239. SHRI MAOHAVRAOSCINDIA; Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) the number of Ayunredic educa-
tional institutions in the country and the 
number of such institutions run by Union/ 
State Government;

(b) whether most of these institutions 
lack requisite facilities for teaching; and

(c) if so, the steps taken or proposed to

be taken in this regard?

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD);
(a) There are 97 Ayurvedic Educatonal 
Institutions in the country. Out of whbh 44 
Ayurvedic educational institutions are run by 
different State Governments and a National 
Institute of Ayurved at Jaipur has been set up 
by the Central Government.

(b) and (c). The Central Council of In-
dian Medicine carry out visitation of the 
Ayurvedic Educational Institutrans to asses 
their standards vis-a-vis the standards laid 
down by the Central Council. The shortcom-
ings pointed out in the reports are-communi-
cated to the concerned authorities for neces-
sary actbn. Government of India provides 
grant to the extent of Rs. 1.60 lakhs to Under-
graduate colleges of India. Systems of 
Medicine and Homeopathy run by voluntary 
organisations and taken over by the State/ 
Union Territories Governments for purchase 
of laboratory equipments and setting up of 
book bank to raise the standards of educa-
tion. A now Central Scheme to assist some
of the Educational Institutions ol Indian
Systems of Medicine and Homeopathy has 
been proposed during 8th Five year Plan.

Additions/Alterations In Paschlmpurl
D.D.A. Flats

240. SHRI RAVI NARAYAN RANI: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to refer to the reply given on 17 
August, 1987 to Unstarred Question No. 
3189 regarding additions/alterations in 
Paschlmpurl and state:

(a) the details of flats in which additions/ 
alterations have been made during the last 
three years;

(b) the action taken by the DDA In all 
such cases; and
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(c) the details of cases registered under 
Section 29 and 34A of Delhi Development 
Act after 17 August. 1987 yearwise till date?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
959 such cases have come to the notice of 
the DDA.

(b) and(c). Action has been initiated in 
116 cases u/s 29 (1) and Section 34 A under 
Delhi Development Act, 1957. In the remain-
ing cases, the notices have been issued for 
violating the terms and conditions of altot- 
ment. The year wise details of the cases 
registered after 17th August, 1987 are given 
in the Statement below.
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Vacation of Qovarnimnt Bungalows

242. SHRIRAMNAIK; Will tho Minister 
of URBAN DEVELOPMENT b«pl#as«d to 
state;

(a) whether Government have decided 
to have a separate pool of quarters/bunga-
lows for the Council of Ministers and leaders 
of the Opposition in the Parliament;

(a) the reasons for not invoking the 
provisions of land revenue code for such 
recoveries?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
Yes.Sir.

(b) As per the details provided in State-
ment-I tMlow.

(b) if so, the details thereof;

(c) the list of persons/ex-members of 
Parliament/institutions who have not yet 
vacated these bungalows, though they are 
not entitlod now for the same:

(d) the amount outstanding against 
each of them at present and the steps taken/ 
proposed by Government foi the speedy 
recovery and

(c) to (e). A list of persons/ex-Members 
of Parliament/institutons who have not yet 
vacated these bungatows (now in pool), 
ak>ngwrth the amount outstanding against 
each of them, as on 1.1.90, is given bpiow as 
Statement-ll . For recovery of licence fee 
arrears remmders at appropriate level are 
issued to get the dues realised. However, if 
necessary, action will also be taken under 
the provisions of Pubik: Premises Act, 1971.

STATEMENT-1

Schedule of Premises

S.No. Bungalow no. Type

1 2 3

A. S&7 Race Cource Earmarked for Prime Minister VIII

8. 10 Janpath Earmarked for recognised Leader of 
Opposition in Lok Sabha.

2. Willingdon Crescent Earmarked for recognised 
leader of opposition in Rajya Sabha.

VIII

C. For Council of Ministers

1. 2 Akbar Road VIII

2. 7 -do- -do-

3. 9 -do- -do-
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S.No. Bungalow no. Type

1 2 3

4. 10 AkbarRoad VIII

5. 11 -do- -do-

6. 12 -do- -do-

7. 14 -do- -do-

8. 17 -do- -do-

9. 18 -do- -do-

10. 24 -do- -do-

11. 5 Ashoka road -do-

12. 7 -do- -do-

13. 8 -do- -do-

14 9 -do- -do-

15. 15 -do- -do-

16. 25 -do- -do-

17. 30 Aurangzeb Road -do-

18. 32 -do- -do-

19. 34 -do- -dot

20. 36 -do- -do-

21. 1 Circular Road -do-

22. 5 Dupleix Road -do-

23. 5 Janpath -do-

24. 6 -do- -do-

25. 12 -do- -do-
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S.No. Bungalow no. Type

1 2 3

i6 . 2 Krishna Menon Marg VIII

27. 3 -do- *dO“

28. 4 -do- -do-

29. 4 Kushak Road -do-

30. 1 Motilal Nehru Marg -do-

31. 9 Motilal Nehru Marg VIII

32. 34 Prithv! Raj Road -do-

33. 1 Race Course Road -dO'

34. 11 -do- -00*

35. 10 Raisina road -do-

36. 3 Safdarjung Road -do-

37 7 -do- -do-

38. 9 -do- -do-

39. 12 -do- -do-

40. 19 -do- -do«

41. 23 -do- -do-

42. 27 -do- -do-

43. 2 Safdar Jung Lane -do-

44. 1 Sunehri Bagh Road -do-

45. 3 -do- -do-

46. 1 Teen Murti Marg -do*
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S, No. Bungalow no. Type

1 2 3

47. 4 Teen Murti Marg VIII

48. 19 -do- -do-

49. 1 Toon Murti Lane -do-

50 8 Tees January Marg -do-

51 9Tyagaraja Marg -do-

52, 11 Kio- -do-

53 1 TughlJik Marcj -do-

54. 2 -do- -do*

55 7 -do- *do-

56. 14 -do- -do-

57 16 -do- -do-

58 23- do- •do-

59. 25 -do- -do-

60 1 Willingdon Cre<»cent -do-

61. 3 Race Course -do-

62 10 Ashokn Road VII

63 4 Duplojx Lane -do-

64. 5 Safdarjung Lane -do-
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Prbnary HMtth OmtrM in Tribal ArMS

243. SHRI K. PRAOHANI: Will the 
Ministsr of HEALTH AND FAMILY 
WELFARE b« pi«aa«d to state:

(a) whether Government have any 
proposal to provide more funds during the 
near future for additlonal Primary Health 
Centre in tribal or sub plan areas:

(b) If so, the details thereof; and

losis. However, it is estimated that nearly 
1.5% of the total population at any given 
point of time is suffering from the above 
disease.

(c) and (d). For treatment of T.B. Pa* 
tients in the Capital, this Ministry is providing 
facilities like free supply of anti*Tuberculosis 
drugs material and equipment for diagnosis 
and treatment including short course Chemo- 
Therapy, as per norms under National 
Tuberculosis Control Programme.

(c) if not, the alternative proposals for 
the impiDvement of the health of tribals,

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD): 
(a) to (c). The information is being collected 
and wHI be laid on the Table of the House.

Treatment to T.B. Patient*

244. SHRI SHRIKANTHA DATTA 
NARASIMHARAJA WADIYAR; Will the 
Minister of HEALTH AND' FAMILY 
WELFARE be pleased to state:

(a) whether a large number of T.B. 
patients are living in Delhi;

(b) if so. the approximate number 
thereof:

(c) whether steps have t>een taiten to 
provide better treatment to the T.B. patients; 
and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD);
(a) and (b). Tuberculosis is not a notifiable 
disease. As such this Ministry does not have 
any specific statistics relating to the actual 
number of persons suffering from Tubercu-

Export of Textile Gamwnts

245. SHRIMATIVASUNDHARARAJE: 
WiU the Minister of TEXTILES be pleased to 
state;

(a) whether there has t>een a great 
scope for increasing textile exports to Ja> 
pan;

(b) if so, the possibility explored in that 
regard, if any; and

(c) the programme of Government in 
that regard during Eighth Plan?

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a) 
Yes. Sir.

(b) The Government and various Tex-
tile Export Promotion Councils have been 
taking vark>us measures to tap the potential 
in Japanese market. These measures In- 
clude:-

(i) Visit of high level delegations to 
Japan.

(ii) Organising fairs and exhibitions in 
Japan.

(iii) Organising seminars on prospects 
on exports to Japiin.
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()v) Visit to Japanese fashion design-
ers to India to guide and train Indian 
exporters etc.

(c) Japan has been identified as a thrust 
sector for Textiles In the 8th Plan.

Housing as an industry

246. SHRI B.N. REDDY: Will the 
Minister of URBAN DEVELOPMENT t>e 
pleased ttTstate;

(a) whether there is any proposal under 
consideration of Union Government to de-
clare 'Housing' as an industry; and

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD):
(a) and (b). Private Nursing Honnes in Delhi 
are controlled by Delhi Administration under 
Delhi Nursing Home Regulation Act, 1953. 
There is no proposal under consideration by 
Delhi Administratton to issue guidelines for 
reservation of beds etc. in Nursing Homes in 
Delhi for patients belonging to weaker sec-
tions of the Society. However. Institutions 
seeking customs duty exempton for import 
of equipment, are required to provide free 
medical services to 40% Outdoor patients 
and 10% Indoor patients having income less 
than Rs. 500/-per month.

(b) if so. the details thereof'̂ Nursing College in Orissa

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN); (a) 
and (b). The manufacture of building materi-
als already come under the purview of indus-
try and only the service sector is not within 
the purview oi inuubtry However, this wilt be 
considered while formulating The National 
Housing Policy.

Guidsllnes to Private Nursing 
Homes

247. SHRI J.P. AGARWAL: Will the 
Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

249. SHRID.AMAT: Will the Minister 
of HEALTH AND FAMILY WELFARE be 
pleased to state:

(a) whether Unk>n Government are 
considering any proposal to start a nursing 
college/institute/university in Orissa; and

(b) if so, the details in this regard and 
the other measures being taken to promote 
medical facilities in tribal areas of Orissa?

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD):
(a) No, Sir.

(a) whether Government propose to 
issue guidelines to private nursing homes in 
the capital so that these homes resume a 
certain percentage of their beds and other 
facilities to weaker sections of the society on 
nominal charges; and

(b) whether this action IS contemplated 
in view of the shortage of Government hos- 
pHsIs as also the reason that these nursing 
homes get certain facilities like land, etc. 
from the State on concessional basis?

(b) Does not arise. However, as re-
gards measures being taken for promoting 
medical facilities in triba areas, it is for the 
State Government to take necessary action.

States Giving Did Age Pensfcin

250. SHRILOKANATHCHOUDHURY: 
Will the Minister of WELFARE be pleased to 
state:

(a) the names of States where old age
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pension to persons above to  years is being 
given,

(b) whether Government have any 
proposal to have a uniform scheme for the 
whole country: and

(c) if so, the details thereof'̂

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN):
(a) All States and Union Territories have old 
age pension schemes of their own List of the 
States and pension rates etc has been 
given in the Statemont below

(b) and (c). At present, there is no pro> 
posat to have a uniform scheme for the 
whole country. However, the State Govern-
ments are being persuaded to bring uniform-
ity in the rate of pension @Rs. 100/- p.m. and 
also to cover at least a minimum of 20 per 
cent of the elderly population of 60 and 
above in thetr State. Since most of the States 
had indicated their inability to enhance the 
rate of pension to Rs. 100 p.m due to re- 
source constraints, the matter was taken up 
with the Finance Commission The Ninth 
Finance Commission has recently given the 
award by allowing a rate of Rs 100 p.m to 
0.2% of the population of each State ac-
cording to 1981 Census
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PacMtlM for tiM TrMtmMrt of AIDS 
patents

251. Will th« Minister of HEALTH AND 
FAMILY WELFARE b« pleased to state:

(a) the number, names and location of 
hospKals in tlie country where facilities have 
been provided for treatment of AIDS pa-
tients;

(b) the nature of arrangements made in 
these hospitals:

(c) the financial assistance provided t>y 
Government for provision of facilities in each 
of these hospitals:

(d) the number of both admitted and out-
door AIDS patients treated by each of these 
hospitals;

(e) whether the above existing facilities 
are considered to be adequate: and

(f) the details of future programmes, if 
any, for expansion of the facilities’

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD)'
(a) to (f) Thirteen insfrtutions. have been 
dentif led and strei igthened for management 
of HIV infeaed patients and AIDS cases. 
The names of theso institutions are -

1 ■ K.G. Medical College. Lucl̂ now.

2. A.I.I.M.S. New Delhi

3. S.M.S. Medical College. Jaipur

4. Sher-i-Kashmir Instt. of Medical 
Sciences. Srinagar.

5. Trivandrum Medical College, Tri-
vandrum.

SRAVANA17,1912(SAK4) 
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OsmaniaMedical College, Hydera-
iMd.

7. Calcutta Medical College, Culcutta

8. S.C.B. Medical College, Cuttack.

9. Madras Medical College, Madras.

10. J.J. Medical College, Bombay

11. J.N. Hospital, Imphal, Manipur.

12. Medical College, Bangalore.

13. Goa Medical College, Goa.

Only full blown AIDS cases require 
hospitalisation

Not all HIV infected persons require 
indoortreatment. Patients come to OPD with 
a wide range of complaints, for which symp-
tomatic treatment is being given.

Funds have already been released to 
the above thirteen institutions for purchase 
of material and equipment for AIDS Unit.

However, Government of India has 
drawn up Medium Term Plan for pievention 
of AIDS In the Medium Term Plan, it has 
been decided to strenghten the existing 
facilities for treatment of AIDS infected pa-
tients at the above mentioned Medical Col-
leges and Hospitals in the country. The 
expansion of the facilities include:

— providing clinical care to patients 
with HIV infection.

— providingcounsellingtothepatients 
and their spouses/relatives.

— providing continuous medical care 
to the out-patients.

— Collecting data on clinical profile,
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immunolon'ical profile, opportunis-
tic infections and other manifesta* 
tion of HIV infection.

— providing training facilities to medi-
cal and para-medtcal personnel in 
the management of HIV patients.

Import of Homoeopathic MedloinM

252. SHRIUTTAM RATHOO; Will the 
Minister of HEALTH AND FAMILY 
WELFARE be pleased tc state;

(a) the names of Homoeopathic 
mcdcines that aro being imported in the 
country in spite of the fact that they are not 
marketed in tho country of origin:

(b) whether such imports violate the 
provisions of Drug& & Co.<;metics Act, 1940; 
and

(c) if so. tho rcn«ons for such imports ?

THE MINISTER OF GTAIh OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD):
(a) to (c). Homoeopathic Medicines in fin-
ished form or f lomoeopathic drug (Single) in 
basic form and/or of any potency, including 
Sugar of Milk in bulk is altowed for import 
under open General Licence. Appendix-6. 
hst-8, Part-ll under entry No. 23 t>y all per-
sons for actural use/stock and sale. These 
Homoeopathic medicines shoukl conform to 
Homoeopathk: Pharmacopoeia of India, if 
there is monograph in Homoeopathic Phar-
macopoeia of India, or they should conform 
to the claims made on the lebel.

Import of drugs, which are not marketed 
in the country of origin, does not violate any 
provisions of the Drugs & Cosmetict Act 
194a Under the provistonsofthe Drugs and 
Cosmetics Act as per Rule 30B the import of 
the drug whose manufacture, Sale or distri* 
button is prohibited In the country of origin is 
not wiowQa.

SiekiwM In Jirt* fndiMtry

253. SHRISATYAGOPALMISRA: Will 
the Minister ol TEXTILES be pleased to 
state the details of the proposals of Govern-
ment for the removal of the sickness of Jute 
Industries?

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): Over 
the last few years a large number of jute mills 
became sick mainly due to imbalance and 
cost-price of structure as a result of adverse 
trading conditions. While cost of production 
has been increasing rapidly on account of 
escalation in post of raw material, power and 
direct inputs, sales realisation has not by and 
large matched rising post on account of 
skiggish demand. This is partcujar due to 
shrinkage in demand both in the export and 
domestic markets for jute goods in the face 
of competitnn from synthetic substitutes.

A statement on the same is given below.

STATEMENT

With a view 10 rejuventing jute industry 
Government have initiated various assur-
ances from time to time which include;

Cineraria Maritime Succus manufac-
tured by Dr. WeHimar Schwabe Gmbh & Co.. 
West Germany is bein  ̂ imported irfto the 
country for ttw last 3 decades. According to 
available information the same is not being 
marketed in the county of origin i.e. Federal 
Republic of Germany.

(1) imroduelion of Jute modernisa* 
tion Fund Scheme of Rs. ISO 
crores.

(2) Creation ol Special Jute Develop- 
men! Fund of Rs. 100 crores for 
implementatton various identifiod
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programmes in jut* 8«dort.

(3) Issu* of ras«rvatior« order for 
mandatoiy use of jute goods in 
certain specific sectors iHte food, 
grains, cement, fertilizers and 
sugar.

(4) Launching of Internal Market 
Assistance (IMA) and External 
market Assistance (EMA) 
Schemes to provMe subskiy on 
various diversified jute products 
for three years at the rate of 12%, 
10% and 8% respectively on 
domestc sales and at the rate of 
10% on exports.

(5) Permission for duty-free imports 
of certain machinery items of 
improved technology up-to
31.12.90.

(6) Grant of CCS at the rate of 12% on 
export of almost all jute products 
to tmth manufacturerd and mer-
chant exporters.

(7) procurementofjutebagsforpack- 
ing footJ-3tains on a cost-plus 
pricing formula as distinct from 
market price.

(8) Sharing of entire tosses by JMOC 
and STC on export of jute goods 
against global tenders for hes- 
sian and sacking at discount 
pnces.

(9) Exemplion from payment of Ex-
cise Duty in I MSpAct of a number of 
diversified lute products as per 
Union Burlnot Proposals for 1990- 
91 enc«i’i-ifiirig product diversifi-
cation by Jute Industry.

(10) Extension of Full Fibre Flextoility 
to jute industry for utilisation of all

fibres (Cotton, syntheticand wool) 
and yam mad* of theae ribras for 
manufacture of diversified jute 
products.

Land for Cr*mation in Tilak Vliwr

254. SHRI RAMASHRAY PRASAD
SINGH : Will the Minister of URBAN
DEVELOPMENT be p l e ^  to state:

(a) wh*th*r there is any proposal from 
Delhi Administraton to allot land for crema-
tion In or near Tilak Vihar;

(b) if so, the details thereof; and

(c) the steps being taken by Govern-
ment in this regard?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
No, Sir.

(b) Does not arise in view of (a) above.

(c) A cremation ground is already func-
tioning ctose to Tilak Vihar.

[TmnsJation]

Employ*** In Handhwm Export Corpo-
ration

255. SHRI CHHAVIRAM ARGAL: WiU 
the Minister of TEXTILES be pleased to 
state;

(a) the number of officers and emptoy- 
aas in the Handicrafts and Handtoom Ex-
ports Corporation:

(b) the number of persons belonging to 
Scheduled Castes/Tribes in each category 
of officers and emptoyees;

(c) whether there is any backlog in the 
vacancies reserved for SCs/STs; and
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(d) if so, the steps taken to clear the 
backlog of reserved vacancies?

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV); (a) 
The number of officers and emptoyees in 
Handicrafts and Handtooms Export Corpo-
ration Ltd as on 1.8.90 was as under:-

Officers 

Employees

(b) Officers 

Staff

14SC 

39 SC

140 

297 

1ST 

8 ST

(c) Yes. There is a backk»g of 4SC and 
2ST In the staff cadre as on 1.8.90.

(d) Available vacancies have already 
t>een notified to the Employment Exchange 
and also advertised.

[EngSsh]

New Sugar Mills in Gujarat

256. SHRI BALVANT MANVAR: Will 
the Minister of FOOD AND CIVIL SUPPLIES 
be pleased to state:

(a) whether Government propose to set 
up or issue Letter of Intenl'lndustrial Licence 
for setting up sugar mills in Gujarat, if so, the 
details thereof:

(b) the number of sugar factories proj-
ects from Gujarat pending with Union Gov-
ernment for clearance; and

(c) the steps Government have taken to 
clear such licences and by when?

THE MINISTER OF STATE IN THE 
MINISTRYOF FOOD AND CIVIL SUPPLIES 
(SHRI RAM PUJAN PATEL): (a) and (b). As

on 31.7.90, there were 2 applications re-
ceived for establishment of new sugar fac-
tories in the State of Gujarat.

(c) The Central Government have 
annouced guidelines for licensing of new 
and expansion of existing sugar factories 
during the 8th Five Year Plan vkje Press 
Note dated 23.7.90. The aforesaid applica- 
tk>ns woukf now be processed in accor-
dance with these guUelines.

Evaluation R«port on National Inatltut* 
of Haalth and Family Walfara

257. SHRI INDRAJIT GUPTA; Will the 
Minister of HEALTH AND FAMILY 
WELFARE be pleased to slate;

(a) whether National Institute of Health 
and Family Welfare in its evaluatk>n report 
made vanous recommendations with regard 
to Central Government Health Scheme;

(b) if so, the details thereof;

(c) whether any of the suggestions 
have been implemented; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD); 
(a) to (d). Information is being collected and 
will be laki on the Table of the Sabha.

UnracognlMd Medical Collages

258. SHRI MULLAPPALLY RAMA- 
CHANDRAN; Will the Minister of HEALTH 
ANDFAMILYWELFAREbepleased to state;

(a) whether Government are aware of 
the functtoning of unrecognised medical 
colleges in the country;

(b) whether any enquiry has been made
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(c) if so, the findings thereof:

(d) whether the State of Karnataka has 
medical colleges that are not recognised by 
the Medical Council of India; and

(e) if so, the names of those unrecog-
nised colleges?

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALFtf AND FAMILY 
WELFARE (SHRI RASHEEO MASOOD);
(a) to (e). The mformation is being collected 
and will be placed on the Table of the House.

[Translation]

RecognNion of Post Graduate CourMS 
byA.I.I.M.S.

259.SHRIRESHAMLALJANGDE: WiH 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state;

(a) the subjects for study for post-
graduation courses and whether the de-
grees provided tn these subjects by the 
Jawaharlal Nehru Smriti Chikitsa College in 
Raipur are recognised by the Medical Coun-
cil of India;

(b) whether the said college and other 
mednal colleges of the State have applied to 
Government in 19&0 for according recogni-
tion to the courses taught by them; and

(c) if so. the subjects for post-gradu-
ation courses for which recognition has t>een 
sought: coltege-wise?

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD):
(a) to (c). The informatk>n is being collected 
and will t>e placed on the table of the House.

Food Item* to Rajasthan

260. SHRI MAHENDRA SINGH ME- 
WAR; Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state:

(a) whether the present supply of fevy 
sugar to Rajasthan is based on the 1981 
population figures;

(b) if so, whether Government propose 
to revise the same;

(c) if so, the details thereof;

(d) whethertherehasbeennoeulirtthe 
supply of edible oils, sugar artd other MMn- 
tial commodities to the State during the iast 
two months, if so, the details in this regard: 
and

(e) the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD ANDCIVIL SUPPLES 
(SHRI RAM PUJAN PATEL): (a) to (c). Yes, 
Sir, under the present policy of partial con-
trol, levy sugar alk>tments to StatesAJTs are 
made on uniform norms of ensuring mini-
mum 425 grams per capita monthly availa-
bility for projected population as on 1.10.86. 
These norms are effective from 1st Febru-
ary, 1987. Accordingly, monthly levy quota 
of Rajasthan is 16914,0 tonnes. Keeping in 
view the present availability of levy sugar, it 
will not be possible to revise these norms at 
present.

(d) There has been no cut in the supply 
of essential commoditielikeedibieoiis, sugar, 
wheat, rice and kerosene oil to the State 
during the last two months.

(e) Does not arise.
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Contract Labour in FCI

261. OR. M.S. PAL: Win the Ministwof 
FOOD AND CIVIL SUPPLIES be pleased to 
state;

(a) the numt>er of depots in Food Cor-
poration of India wliere system of Contract 
labour is in operation: and

(b) the total number of depots where 
this system has beon discontinued so far?

- THE MINISTER OF STATE IN THE 
MINlSTRYiQF FOOD AND CIVIL SUPPLIES 
(SHRi PUJAN PATEL): (a) As on
31.3.90. contraas of H&Toperations in FCI's 
about 1355 depots, including Godowns hired 
from CWC /SWC. are awarded under the 
following systems:

(i) Labour Coopeiatlve Society.

(ii) Mate System.

(iii) Management Committee.

(iv) Storing Agency.

(v) Private Contracloi.

(b) The FCI has departmentalised la-
bour system in 39 df?pots and direct payment 
system in 56 depots.

AHobDMit of Shops by OD A In SMtom* 
purM hI

262. SHRI GOVINDA CHANDRA 
MUNDA: Will the Minister of URBAN 
DEVELOPMENT be pleased to state:

(a) the particulars of persons to whom 
fruits and vegetable shops have been allot-
ted by the DeM Development Authority in 
Phase I and H in J.J. Cotony, Seelampur, 
Delhi and the particutars of persons whose 
cases are under consideration;

(b) the particulars of persons whose 
allotment has t>een cancelled and the rea-
sons therefor; and

(c) if the answer to parts (a) and (b) 
above be in affirmative the persons,whose 
names had twen included in the survey list 
but the shops have not been allotted to them 
and the reasons therefor?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN); (a) 
As per Statements I and II given t>elow.

(b) Shri Dulare Khan s/o Shri Samad 
Khan r/o House No. 220. Gali No. 8, Jafra- 
bad, Delhi on grounds of impersonation.

(c) Allotment has not been made to 60 
persons mentioned in the list given as State-
ment III. Out of these 12 persons were not 
found operating at she at the time of allot-
ment. In one case, allotment had already 
been made in the name of the husband and 
in the remaining 47 cases the whereabouts/ 
addresses could not be ascertained inspite 
of site inspections.
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STATEMENT-IU

List of Cases Who have not been Allotted 
staHs but their namas Existed in the survey

list

SI. No. Name wHh Parentage

1. Sh. Jamaluddin S/o Sh. Asgar
All

2. Sh. Kailash Chand S/o Sh. 
Rariieet

3. Sh. Gir Rnj S o Sh. Gopat

4. Sh, Ram Sin^h

5. Sh.TejRamS'oSh.KaluRarh

6. Sh. Irshad Kosm S/o Riyasad 
Ali

7. Sh. Mahosh Chand S/o Sh. 
Rulia R u in

8. Sh. Amar Singh S/o Sh. Kallu

9. Sh. Mohd. Ishaq S/o Sh. Abdul 
Latit

10. Sh. Shamsuddin S/o Sh. 
Khjeyraj Bux

11. Sh. Munna S'o Sh. Hamid

12. Sh. Chhutan Khan S/o Sh. 
Manno

13. Sh. H«eia W/o Sh. Rattan 
Singh

14. Sh. Vijayendor Kumar S/o 
Baru Mai

15. Smt. Prem Lata Jain W/b

16. Sh. Hafiz Ahmad S/o Abdul
Rahman

17. Sh. Ramash Kumar S/o Dohi
Ram

18. Sh. Mohan Lai S/o Sh. Din
Oayal

19. Sh. Sajit Khan S/o Sh. Nojit 
Khan

20. Sh. Mulla Miyan (Munna) S/o 
Sh. Miya

21. Sh. Jadgish S/o Sh. Riran Mai

22. Sh. Safim S'o Sh. Jamil

23. Sh. Irshad S/o Sh. Habiullah

24. Sh. Prem Nath S/o Bahri Lai

25. Sh. Hasmat Ali S/o Sh. Cha- 
man Ali

26. Sh. Mansur Ali S/o Sh. Abdul 
Amin

27. Sh. Asfaq Hussain S/o Sh. Ali 
Hussain

28. 8h. Samad S/o Chhotey

29. Mohd.AliS/o

30. Sh. Ibramuddin S/o Sh. Isla- 
muddln

31. Sh. Parvesh Chander S/o Sh. 
Ansar Ahmad

32. Sh. Attab Ahmad A/to Sh. Ansar 
Ahmad

33. Sh. Rafiz S/o Sh. Mohd. Jamil

34. Sh. Alim Khan SA> Baratirilah
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SI. No. Name with Parentage SI. No. Name with Parentage

1 2 1 2

35. Sri Abdul Rac-litd S'o Sh. 
Man^jr AhnuKl

53. Pyare Lai S/o Munna Lai

54. Bhagwan Dass S/o Sh. Hariya
36. Sh Han Raman S'o i

55. Smt. Hasis Begum W/o' Sh.
37. Sh. Tarish Pal S/b Suleman

38. Mohd Irfar S'o Mohd. Ahsan 56. Sh Rishi-Kesh S/o Sh. Ganga 
Ram

39. Mohd. Islam S/O Sh. Mohd.
Ahsan 57. Nasir S/o

40. Sh. Mohd. Arif S o Sh. Mohd.
Ahs-in

58. Sh. Shabuddin S'o

59. Riasuddin S'o Sh. Chittan
41. Sh. B.D. Sharma S/o Sh Shiv 

Chatdn
Khan

60. Noor Ahmad S/O
42. Sh FUbiban Rahman S'O Sh.

Abdul Rahman {English]

43. Sh Muntia 3 o Abdul Rahim Ginseng for Cure of Diseases

44 Sh Mchd. Umar Khan S/o 263. SHRI KALP NATH RAI; Will the 
Minister of HEALTH AND FAMILY

45. Smt LajwatiW/o WELFARE be pleased to state;

46. Sh. Ram Prasad S/o Sh. Mut- (a) whether 'ginseng' a native herb
tar (̂ ai found in North-Eastern Region viz. Naga 

mountainous regions is used for cure of
47. Virender S/o several ailments; and

48. Rafiq S'o Ibrahim (b) if so, the steps taken to popularise

49. Nazuer Ahmad S/o Mangat
Khrt*̂

50. Abdul Solam S o Asmudullah

51 Sh. Jagon Nrflh S'o Chander 
Bhan

52 Sh. I&mail S/b 5h. Abdul Ban!

the cultivation of the herb'’

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD):
(a) As per information received from Council 
of Scientific and Industrial Research the 
PanaX'Ginseng is a Chinese and Korean 
species and it is not avaHable in India.
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Panax-Pseudogmsengiourui in India is 
one of th« plants wtiich Is used as Ginsong. 
This is us«d as astnngent and for fevers and 
vitality.

(b) Central Institute of Medicinal and 
Aromatic Plants, Lticknow is trying to intro-
duce American ginseng in Kashmir Valley.

Handioom Products Produced by 
Powerlooms

264. SHRI ASHOK ANANDRAO 
DESHMUKH; Will the Mins: t»,i of TEXTILES 
b e  p le a s e d  to state;

(a) the measuieo bi inptakbn to ensure 
that the products- ptoduciod by handlooms 
are not produced by powertooms. and

(b) the steps taken to get vacated the 
court orders permitting the powerlooms to 
produce all the varieties, of cloth that have 
been reserved for handtooms?

pursuing the case in the supreme Cotm 
which has granted a stay on the operation of 
the Act and the orders issued thereunder. 
The case was partheard in supreme Court 
on 17th and 18th October. 1989. Govern-
ment is pursuing the matter for expeditious 
disposal of the case.

Sugar to Kerala

265. SHRI PAUIK.M. [MATHEW; Will 
the Minister of FOOD AND CIVIL SUPPLES 
be pleased to state;

<a) the quantum of sugar supplied to 
Kerala from January to June, 1990, month- 
wise:

(b) how much of it has been distributed 
in the State; and

(c) whether Centre is obtaining utilisa-
tion certificate from the State, if so, the 
details thereof?

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV); (a) 
Government is committed to the policy of 
reservation of products for exclusive produc-
tion on handk)oms. That is why Handlooms 
(Reservation of Articles for Production) Act. 
1985 was enacted by the Central Govern-
ment under which a total of twonty-two prod-
ucts were reserved for exclusive production 
on handlooms. Simultaneously. Govornment 
of India set up Office of the Chief Enforce-
ment Officer at Delhi with Regional offices at 
Coimbatore and Pune lo oveisoo the en-
forcement of tlia Reservation Ordeic.. Provi-
sion of funds was made in the Central budget 
for providing assistance to the State Gov-
ernments for setting up of State level en-
forcement offices. Such offices have been 
set up in the States of Guiarat, UP. Rajast-
han. Andhra Pradesh and Keiala.

(b) Central Government is actively

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD ANDCIVILSUPPLIES 
(SHRI RAM PUJAN PATEL): (a) The monthly 
levy sugar quota of Kerala since Fet>ruary 
1987 is 11953 MT.

(b) The distribution of levy sugar under 
Public Distribution System is the responsibil-
ity of the State Government.

(c) The allotted quantity is being lifted 
regularly by the State Government from the 
sugar mills.

Accommodation to Lady Operators in 
Mlnto Road Press

266. SHRI A. CHARLES: Wi« the 
Minister of URBAN DEVELOPMENT be 
pleased to state;

(a) the total number of Ksy Board 
Operators in Government of India Prtsss,
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Minto Road, New D«thi and tha numbar of 
Lady Operators among them;

(b) whether Lady Operators are given 
night shifts;

(c) if so, whether any requests have 
been received from them for providing resi-
dential accommodation to them; and

(d) if so, the reaction of Government in 
the matter?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
78, out of which 12 are ladiec .

(b) They are employed from 3.30 P.M. 
to 10.00 P.M..

(c) Yes, Sir.

(d) It has been decided to aHot out-of- 
turn accommodation to such employees on 
the condition that they can t>e asked to work 
in the early morning shift starting at S.OO 
A.M. and or late evening shift upto 10.00 
P.M.
[Translation]

Metro Rail Project in Delhi

2*67. SHRIBALESHWARYADAV: Will 
the Minister of URBAN DEVELOPI^NT be 
pleased to state;

(a) whether Govfirnnent have taken 
any fins) decision with regard to the proposal 
of Metro Rail Projfcct in Delhi:

(b) if so, the rl«ttails thereof; and
(c) of not, the t oasons therefor and what 

other measurasGr: vernmeiit propose to take 
to solve the increasing traffic problem in 
Delhi?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN); (a) 
to (c). The Delhi Administration had en-
gaged M/s Rail India Technical and Eco-
nomic Services Ltd. for preparing a detailed

Feasibility Report for provision of mass rapM 
transit system for the city of Delhi.

RfTES have just completed the prepa- 
ratton of this detailed feasibility Report. Final 
proposal regarding metro Rail Project based 
on this detailed Feasibility Report has not 
been received from Delhi Administration.

New Norms for LIcentIng of Sugar 
Untts

268. SHRIKASHIRAMRANA; Will the 
Minister of FOOD AND CIVIL SUPPLES be 
pleased to state;

(a) whether Union Government have 
issued fresh guidelines/conditions for set-
ting up sugar mills and expansion of existing 
units as reported in Times of India’ dated 
2Sth July .1990; and

(b) if so, the salient features thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD ANDOIVILSUPPLIES 
(SHRI RAM PUJAN PATEL); (a) and (b). 
CentralGovemment have announced gukle- 
lines for licensing of new and expansion of 
existing sugar factories during the 8th Five 
Year plan vkie Press Note dated 23.7.90 
which is given below as Statement.

STATEMENT

GOVERNMENT OF INDIA 
MINISTRY OF INDUSTRY 

DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT

PRESS NOTE NO. 4 
(1990 Series)

Subject;— Guidelines for licensing of new 
and expanskm of existing 
sugar factories during the 
Eighth Five Year Plan.

In supersession of the guidelines for
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licensing of sugar factori«8 as continuad in 
this Ministry’s Pross Note No.1 (1989 saries) 
dated 2nd January, 1987, Prass Note No. 2 
(1987 saries) dated 9th February, 1987, 
Press Note No. 12 (1989 series) dated 11th 
May, 1989 and Press Note No. 27 (1989 
series) dated 19th October, 1989, the follow-
ing guidelines hav«t been formulated for li-
censing of new and expansion of existing 
sugar factories:—

(i) New sugar factories will continue 
to be licensed for a minimum 
economic capacity of 2500 Ton-
nes cane crush per day (TCO). 
There would not be any maxi-
mum limit on such capacity. No 
relaxation of minimum economic 
capacity for bacit ward areas or in 
the areas under-developed from 
the point of vidw of sugarcane 
availability will be permitted.

(ii) Licences for new sugar factories 
will be issued subject to the 
condition that there is no sugar 
mill within a radial distance of 15 
Kms. the applicant does not have 
to produce nay certificate/clear-
ance regarding cane availability 
or potential for development of 
cane.

cences In respect of downstream 
units for the use of molasses i.e. 
industrialalcoholaic. willbegiven 
readily.

(vi) Priority will be given to factories 
with capacity of less than 2500 
TCD to expand to the aforesaid 
minimum economic capacity.

2. Applications for grant of industrial 
licences for the establishment of new 
sugar factories as welt as expansion 
of existing units should be submitted 
directly to the Secretariat for Indus-
trial Approvals in the Department of 
Industrial Development in Form 'IL' 
alongwith the prescribed fee of Rs. 
2500/-.

3. The procedure and the guidelines as 
given above are brought to the notice 
of the entrepreneurs for their infonna- 
tion and guidance.

F.NO. 10 (133)/86-LP New Delhi, 
the 23rd 

July, 1990

Forwarded to Press information Bureau for 
giving wide publicity to the contents of the 
above press note.

(iii) All new licences will be issued 
with the stipulation that caneprice 
will be payable on the basis of 
sucrose content of the sugar 
cane.

Sd/-
(JAYALAKSHMi JAYARAMAN) 

Deputy Secretary to the 
Government of India

(iv) Other things being equal, prefer-
ence in licensing will be given to 
proposals from the cooperative 
sector and the public sector, in 
that order, as compared to the 
private sector.

(v) While granting licences for new 
sugar factories, Industrial II-

Principal Information Officer,
Press Information Bureau,
New Delhi.

New sugar MIHs in Uttar PradMh

269. SHRi RAM LAL RAHI: Will the 
Minister of FOOD AND CIVIL SUPPLES be 
pleased to state;
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(a) the details of applications received 
during 1989-90 and 1990-91 for setting sugar 
mills in Uttar Pradesh;

(b) the number of licences issued dur-
ing the above period;

(c) the district of Uttar Pradesh where 
licences have been issued to set up sugar 
mills in private, public or cooperative sectors 
during the year 1989-90;

(d) whether Government are consider-
ing to grant licences to private entrepreneurs 
to set up sugar mills in sugarcane producing 
areas and if so, the details thereof;

(e) whether Government have issued 
licences or proposed to issue licences for 
setting up sugar mills in private sector in 
Sitapur district of Uttar Pradesh: and

(f) if so. the details thereof'^

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD ANDCIVILSUPPLIES 
(SHRI RAM PUJAN PATEL): (a) The Sugar 
Year is reckoned from October to Septem-
ber. The details of applications received for 
setting up new sugar factories in the State of 
Uttar Pradesh dunng the current sugar year 
1989-90 (i.e. Oct.'89 upto July, 1990) is 
given below as Statement-1.

(b) During Sugar Year 1989-90 (upto 
July,1990) the Centra! Govt, has issued 5

letters of intent for establishment of new 
sugar factories In the State of Uttar Pradesh.

(c) The districts of U.P. where the 
letters of intent/ticences have been issued 
for setting up of new sugar factories during 
1989-90 (upto July, 1990) is given below as 
Statement-ll.

(d) The Central Government have 
announced guidelines for licensing of new 
and expansion of existing sugar factories 
during the 8th Five Year plan vide Press 
Note dated 23.7.90. According to its guide-
line no. (IV), other things being equal, prefer-
ence in licensing will be given to proposals 
from the cooperative sector and the public 
sector, in that order, as compared to the 
private sector. All the applications received 
for grant of licences for establishment of new 
sugar factones for different States would 
now be considered in accordance with these 
guidelines.

(e) and (f). A letter of intent has been 
issued to M/s Balrampur Chini Mills Limited 
for setting up of a new sugar m ill of 2500 TCD 
capacity in the Private Sector at Ramgarh, 
Teh. Misrikh, Distt. Sitapur, Uttar Pradesh. 
Further, one more application has been 
received from M/s. Gobind Sugar Mills Lim-
ited for setting up of a new sugar factory of 
2500 TCD in the Private Sector at Behta 
Reusa in Teh. Biswan, Distt. Sitapur of Uttar 
Pradesh. The applk:atk)n of M/s. Gobind 
Sugar Mills Limited is yet to be considered.
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Districts of Uttar Pradesh Where L. I.s /I.L.S have been issued to set up Sugar Mills during 
1989-90 (upto July'90)

SI. No. District No. Sector

1 2 3 4

1. Bulandshahr 1 Coop.

2. Moradabad 1 Pvt.

3. Siddharth Nagar 1 Pvt.

4. Barabanki 1 Pvt.

5. Sitapur 1 Pvt.

Nickel in Vanespati Oil

270. SHRi MANDHATA SINGH:
SHRI SANTOSH KUMAR 

GANGWAR:
SHRI SANAT KUMAR MAN- 

DAL:
SHRI Y.S. RAJA SHEKAR 

REDDY;

Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state:

(a) The actual amount of nickel used by 
the various Vanaspati Oil manufacturers as 
a catalyst in the process of hydrogenation of 
Vanaspati oil:

(b) whether the un-controiled use of 
nicltel, which is a highly toxic metal and can 
cause cancer, has been found in very high 
concentration in the four leading brands of 
hydrogenated vegetable oil in the country;

(c) if so, the details thereof; and

(d) the actual consumption of this toxic

metal through vegetable oil alone and 
whether the consumption of nickel in vege-
table oil has been noticed by Government?

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL SUPPLIES 
(SHRI RAM PUJAN PATEL): (a) The amount 
of nickel catalyst used by the vanaspati 
manufacturer varies from 0.02 to 0.05% of 
the oil.

(b)and (c). The nickel contents in four 
leading brands of hydrogenated vegetable 
oils were found to be in the range of 0.1.8.8 
ppm. However, no standard for Nickel con-
tent in vanaspati has so far been lakl down.

(d) The actual consumption of nickel 
through vegetable oil alone is negligible.

[English]

Review of Family Planning Programm*

271. SHRI V. KRISHNA RAO. Will the 
Minister of HEALTH AND FAMILY WEL-
FARE b« pleased to state:
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(a) whether the family planning policy 
has achieved the specified objectives visu-
alised while starting several family planning 
programmes;

(b) if not, whether Government pro-
pose to make necessary changes in the 
thrust of the policy and its implementation; 
and

(c) if 80. the detaUs thereof?

SRAVANA17,1912 (S/IK>I) Written Answers 186

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD):
(a) The results achieved under Family 
Welfare Programme since its inception are 
given in the table bebw:

1951-61 1989

1. Birth Rate (per thousand population) 41.7 31.5

2. Total Fertility Rate 5.997
(50-55)

4.1 (1987)

3. Protected couples% 10.4
(70-71)

42.6 (89-90)

4. Infant Mortality Rate 
(per thousand live births)

146 94

5. Life expectancy (years) 14.3 58.6 (1986-91)

6. Cumulative number of 
births averted 
(since inception) 0.04

(million)
118

million
(1989-90)

(b) and (c). To keep the population 
growth in the country within the manageable 
limits, a well defined strategy has been 
evolved which lays emphasis on improving 
quality of health services, strengthening 
hualth infrastructure, enhancing chiW sur-
vival rates through Universal Immunization 
Programme, intensifying population educa-
tion, enhancing community participatton, 
adopting improved communication ap-
proaches and involving voluntary organisa-
tions. Besides, schemes of reinforcement of 
training and retraining of personnel at the 
grass-root level, establishing and strength-
ening linkages with related devetopment

pnjgrammes like female literacy and im-
provement of women’s status and adoption 
of area intensive approach are being imple-
mented and will be further strengthened.

[Translation]
/

Inflow of Water In Lagawalanaka

272. SHRIGUMANMALLGOHA: Will 
the Minister of WATER RESOURCES be 
pleased to statfe:

(a) whether Government are aware of 
heavy inftow of water in Lagawalanaka in the
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Mst of Ratria village undtfr Babra Gram 
Panchayat of Jaharan Ck>nstituenqr, Jaipur, 
which goes waste due to absence of an 
Aniput there;

(b) if so. whether a survey was con-
ducted in this regard;

(c) whether attention of Government 
had been drawn earlier also towards the fact 
that water level of seven wells of 200 acres 
of land in this area will increase and the 
barrenness of land shall also be removed 
and the tillers of that area around seven 
wells will get employment and the cattle in 
Lagawalanaka Gochar will also get drinking 
water till March -April if Anicut is provided 
there: and

(d) if not. the action Government pro-
pose to take regarding construction of La- 
gawaia Anicut for this multi-dimensionai 
scheme?

THE MINISTER OF STATE IN THE 
MINISTRYOF WATER RESOURCES (SHRI 
MANUBHAl KOTADIA): (a) to (d). The infor-
mation IS being collected and wilt be laid on 
the Table of the House.

[English]

Outbreak of Hepatic Fever and Jaun-
dice in South Delhi

273. SHRI P.O. THOMAS:
SHRI ANBARASU ERA:
SHRI HETRAM;

Will the Minister ol HEATH AND FAM-
ILY WELFARE be pleasod to state:

(a) whether it has come (o the nolioe of

Govemmentthat Hepaliefever and jaundica 
are spreading in several parta of tha oountiy 
especially in Delhi;

(b) if so, the number of cases reported 
from various cokmies in Delhi;

(c) the steps taken to curb the spread of 
jaundice and hepatk: fever in Delhi;

(d) whether Government have investi-
gated the causes for out-txeak of these 
diseases in South Delhi; and

(e) if so. the details thereof?

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD):
(a) and (b). The information obtained by 
Natk>nal Institute of Communicable Dis-
eases, Delhi from seven sentinel Centres 
involving major hospitals of Delhi and 14 
Dispensaries situated in different Zones of 
Delhi does not indicate any significant in-
crease of viral hepatics. The details of the 
cases and death reported are given betow in 
the staiements I and U.

(c)to(e). AteamfromNattonal Institute 
of Communicable Diseases visited south 
Delhi areas including Press Enclave and 
Vasant Kunj and investigated the viral 
hepatitic cases reported from these areas 
through house to house survey. No evi-
dence of increase in jaundice was notioad.

The steps being taken to prevent the 
outbreak of these diseases include surveil-
lance and monitoring, supply of safe drinking 
water, safe disposal of human-excreta, gar-
bage, refuse etc. improvement of personal 
hygiene and health education.
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[TnmMon]

H»lgM of Nayagaon Own

impoitod''iindyimiSSttt<t^^ I'AMont for 
Hnpon,

SRAVANA17,1912(SAM) WHOmiAntmtn 1M

274. SHRIPYARELALKHANDELWAL: 
Will the Minister of WATER RESCXIRCES 
b* pl«as«d to stata:

(a) whalher Madhya Pradash Govarn* 
mant had sant any communication to Union 
GovarnmanttMtween March and Juna, 1990 
for raconsidaration of the proposal to reduce 
the height of Nayagaon (Sardar Sarovar) 
0am; and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE 
MINISTRYOFWATER RESOURCES (SHRI 
MANUBHAIKOTAOIA):(a) Noproposalfor 
reducing the height‘of the Sardar Sarovar 
Dam has been received from tfw Govern-
ment of Madhya Pradesh.

(b) Does not arise.

[English]

Cooperative Spinning Mllto in Punjab

275. BABA SUCHA SINGH; Will the 
Minister of TEXTILES be pleased to state:

(a) the names of Cooperative Spinrring 
in Punjab;

(b) the value of their machinery artd 
plants:

(c) whether these are M ian made or

(d) the performance of each mM with 
reference to annual production and ganarat* 
ing employment for locally avaUable unem* 
ployed youth: and

(a) any allegation of corruption in set-
ting up these mills and results of any enquHy 
made?

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a) 
As on date there are in all six Cooperative 
Spinning Mills in production in the state of 
Punjab. These are:

(1) Abohar Cooperative Spinning Mills 
Ltd., Abohar, District of Firozpur.

(2) Bamala Cooperative Spinning Milis 
Ltd., Tapa District Sangmr.

P) Goindwal Cooperative Spinning 
Mins Ud.. Goindwal Saheb, Jal-
andhar.

(4) Kotkpura Cooperative Signing 
Milts Ltd., Sandhwan, District 
Faridkot.

(5) Mabut Cooperative Spinning Mills 
Ltd.. Malout, District Faridkot.

(6) Mansa Cooperative Spinning Mills 
Lid., Mansa, District Bhatinda.

(b) to (d). As per informatkm made 
availablebytheAIFCOSPINdetailsaraoiMn 
asunder:
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(•) No. Sir. *10800 cauMd by floods;

ftovicw of MMntial commodittos 
indudMl under EsMntial CominedttiM 

Aet,l95S

276. SHRI M.V. CHANDRA
SHEKARA MURTHY;

SHRI V. SREENIVASA 
PRASAD:

Will the Minister of FCXX) AND CIVIL 
SUPPLIES t)« pleased to state:

(a) whether Government propose to 
review the list of essential commodities in-
cluded under the Essential Commodities 
Act, 1955 and to rationalitse the Act so as to 
make it more roalistic: and

(b) if so, the details of the iloms likely to 
be included in the liii of Essential Commodi-
ties Act’

THE MINISTER OF STATE IN THE 
MINISTRYOF FOOD AND CIVIL SUPPLIES 
(SHRI RAM PUJAN PATEL): (a) and (b). 
The Essential Commodities Act, 1955 is 
reviewed by the Government from time to 
time and amendments/modifications are 
made as and when necessary. The list of 
items declared as essential’ under the Act 
has also been reviewed recently. It has been 
decided to delete some items. New items are 
included in the list as. and when circum-
stances warrant such inclusions.

[Translation)

Sch«m*s to Check Floods and Soil- 
Erosion In Uttar Pradesh

277. SHRI HAHIKEWAL PRASAD; Will 
the Minister of WATER RESOURCES be 
pleased to state:

(a) the namerj of iho schemes under 
consideration of Governnxint to check soil-

(b) the date from whtoh work on the 
proposed Karnall and Pancheshwar 
Schemesforoontrolof floods in Uttar Pradesh 
is HkeV to be taken up;

(c) the estimated expenditure thereon;
and

(d) wtiether the approval of Govern-
ment of Nepal has also been obtained in this 
regard?

THE MINISTER OF STATE OF THE 
MINISTRYOF WATER RESOURCES (SHRI 
MANU6HAI KOTADIA): (a) Anti-erosion 
schemes for the protection of the banks of 
river Ganga have been formulated for Un- 
nao, Ballia and Mirzapur districts.

(b) to (d). Agreements with Nepal on 
construction of Karnali and Pancheshwar 
Projects not been reached so far.

Supply of Essential Commodities to 
Gujarat

278. SHRIC.D.GAMIT: Will the Minis-
ter of FOOD AND CIVIL SUPPLIES be 
pleased to state:

(a) the quantity of wheat, rice, edible 
oils, pulses and other cereals demanded by 
Government of Gujarat between January, 
1990 to July 1990:

(b) the quantity of aforesaid items 
sanctioned and the actual quantity supplied 
by Government: and

(c) the reasons for not sanctioning full 
quota to Gujarat?

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD ANDCIVIL SUPPLIES 
(SHRI RAM PUJAN PATEL): (a) and (b). 
The quantity of wheat, rice and imported
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•dibto ol4 <tomand«d by Gov«mm«nt of 1990 Ira
Gujarat fiom the Central Pool and alloca- givan balow:—

(k) lakh font)

Demand Allocation

1 2 3

Wheat 6.30 4.20

Rice 2.80 1.96

Imported edible Oils 2.30 0.34 
(for the oU-year 1989-90 November to October)

The Central Government does not make 
allocations of pulses or other cereals.

(c) The allocations of wheat, nee and 
wnported edible oils from the Central Pool to 
States/U.Ts. for PDS are made on a month 
to nriomh basis taking into account the stock 
positk)n in the Central Pool, inter-se require-
ments of various States, market availability, 
past off take etc. The aik>cations of these 
items are supplemental in nature and not 
intended to meet the entire demand of any 
State or U.T.

{Engmn

Dafieianey of VHamin 'A* and Iron

279. SHRIP.NARSAREDDY: WWthe 
Ministar of HEALTH AND FAMILY WEL-
FARE ba pleased to state:

(a) whether most of the Population Is 
suffering from deficiency of Vitamin ‘A’ and 
iron;

(b) if so. wftethnr Government propose 
to taka any steps for fortification of salacted 
food items with Vitamin 'A' and iron; and

(c) if so, the details thereof?

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD):
(a) Surveys carried out by National Nutri* 
tional Monitoring Bureau under Natbnal 
Institute of Nutrition, Hyderabad in 10 States 
indicated that 5-7% Pre-school children suffer 
from eye signs of Vitamin 'A' dafidanqr. 
Surveys of National Institute of Nutrition 
Hyderabad have aiso indicated that 70«)%  
pregnant women and 50-60% of Pre-achool 
children have low haemoglobin levels In-
dicative of anaemia due (o deficiency of lion.

(b)and(c). Department of Food, MMa- 
try of Food and CivH Suppilat ara alrMdy 
fortifying milk with VHamin 'A’thioughCoof̂  
erative dairies in 18 Stales and Union Tarrl> 
tories.

Technology for foitificatk>n of aatt with 
iron has already bean davakiped, Twoplanla 
one each in Rajasthan and Tamil Nadu ara 
being set up by the Department of Food.

Further during the current year Ministry 
of Health and Family Welfare will be supply* 
ing iron and folic ackJ tablets to 20 million 
pregnant and lactating mothers and 35 mil-
lion chikiren (1 -5 years) and Vitamin 'A'to 30 
million chiWren (1 -5 years) underthe scheme
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Of KfOpnyiBKW ■gaiiisi iiiiifiiicinw wiMffiiB
and i«^nat blindrass du« to Vkamin 'A'

Covtrag* of Tbn* Ratad Employ*M 
undar ESI Act

280. SHRI HANNAN MOLLAH; WiNtha 
Mniatar of LABOUR ba plaasad to ataia:

(a) whathar the attantion of Govarn- 
mant has baan drawn to tha fact that as a 
rasuk of introduction of naw formula by tha 
Caleiilta Ragional Offica of tha ESI Cor^a- 
Iton tor tha oovarage of time rated atî )loy> 
aas under ESI Act, about 2 lakh jute mill 
wofkers will be deprived of ESI benefits; and

(b) if so, the steps Government propose 
to tirfte to safeguard the interests of tha Iwge 
number of time-rated jute mill workers?

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN):
(a) Yes. Sir.

(b) There was some misunderstanding 
regarding the method of catcu tart ion of 
monthly wages. The matter has baan exam* 
inad by the Headquarters Office of the ESI 
Corporation and suitaUa dariticaiion has 
baan given to Ragional Oiraclor. As a rasuN. 
thara hat baan no dacovaraga of tima-ratad 
amployaas of tha jute mills.

ITnnsMonJ

Young Woman Health Davalopmani 
Programme

281. SHRI PRAHLAO SINGH PATEL: 
Wil the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether Government had intro* 
duoed programme entitled *Young Women 
Health Development Programme:

9>) Hso.thanamasofplaoos«rfiarail 
was bitroduoad and fha duration tharaol; 
and

(c) tha lataatpoattion with regard to this 
programme?

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMLY 
WELFARE (SHRI RASHEEO MASOOD):
(a) to (e). Tha Indian Council of Medical 
Research have launched a rasaaich pipiMt 
entitled *Young Woman’s Health and D a ^  
opmant Programme' in July. 1988. Tba 
Project is currently on̂ ioing in tha Stataa of 
Tamil Nadu. Maharashtra and Haryana. Tha 
main objective of the project is to improve the 
status of rural woman through improvamani 
in health and family life education, non* 
formal education, imparting vocational sldls 
and improvement in self esteem of tha girls 
by making them self confident and self rai* 
ant The baseline survey in the project is 
over. The inten̂ entton which consists of train* 
ing cumcuhim towards achieving the abowa 
objectives is being administered to tha girls 
kt Yuvati Kendras establishad in salaclad 
viHages. The intersectoral linkages between 
Department of Health, EducaUon, aduit 
educatton and sklN buiUing ate. is also being 
established at tha district as wall as in block 
level

Improvamant In NTC lilla

282. SHRIKALPNATHSONKAR: W» 
the Minister of TEXTILES be pleased to 
stata:

(a) the steps being taken by Govern-
ment tor the Improvement of textiles miNs in 
eastern Uttar Pradesh under Nattonal Tex* 
tiles Corporatton;

(b) the names of mflis ctosed due to 
strike and lockout during the last one year 
with reasons therefor; and
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(c) the steps lieing taken by Govern-
ment for protecting the interests o( the woik* 
ers?

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a) 
Out of three mills run by NTC in Eastern Uttar 
Pradesh. Modernisation proposal at an in-
vestment of Rs. 479 lakhs has been ap-
proved in respect of Swadeshi Cotton Mills 
Maunath Bhajan and is under implementa 
tion. In respect of Swadeshi Cotton Mills 
Naini and Raibarell Textile Mills, Raibareli 
Modernisation Schemes are under consid 
eration/under preparatbn.

(b) Notextile mill under NTC wasclosed 
due to strike and or lockout during the last 
one year in eastern Uttar Pradesh.

(c) Does not arise.

[Eng/ish]

Strike by Junior Doctors in Or. R.M.L.
Hospital

283. SHRIMATICHENNUPATIVIDYA; 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether Union Government have 
taken note of the Junior doctors strike in 
R.M.L. Hospital recently;

(b) if so, the details of their grievances:
and

(c) the action taken by Government in 
this regard?

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD):
(a) During the recent past, th»i e has been no 
strike by Junior doctors in Dr. R.M.L. Hospi-
tal.

(b) and (c). Does not arise.

284.

[Trtnslalionl

IncfMM in IM is  of Lm CI for Housing

SHRI MAOAN LAL KHUR- 
ANA:

SHRI MADHAVRAO SCINDIA: 
SHRIK.S. RAO:
SHRISARJU PRASAD SAROJ: 
SHRI C.P. MUDAU GIRI- 

YAPPA:

Wilt the Minister of URBAN DEVELOP-
MENT be pleased to state:

(a) the present number of registered 
Co-operative Group Housing Societies in 
Delhi;

(b) whether it is a fact that the Delhi 
Administration had sharply increased the 
rates of the land to be altotted to these 
cooperative societies;

(c) whether it is a fact that rates of land 
now reduced by Government are still high 
and are not acceptable to the people of 
Delhi;

(d) the prevous, enhanced and the 
present rates thereof;

(e) the steps being taken by Govern-
ment to further reduce the rates of land;

(f) whether D.D.A. has prepared any 
seniority list of Cooperative Group Housing 
Societies for allotting land to them in Papan 
Kalan; and

(g) if so, the details thereof and when 
the land is likely to be allotted to these 
societies?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
2,017.

(b) to (e). The details of rates of land 
zone wise are given as under:—
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Th* prwMnt rales ara based on asti* 
mated cost of acquisition and development 
wUhou any extra levy, and hence there is 
little scope for reduction.

(f) The list is being prepared by the 
OOA.

(g) As per ODA's plans, this work would 
oommenoe wAhin the current year.

Entrance Examination of Medical 
CoNegas

(a) whether the AHIndia iMtlula of 
Madicai Sciences oonductad an
tion on al*lndia basis for selection d  ttih  
dents for post-graduate medical courses Wte 
M.O.. M.S. etc.:

(b) if so. when were the fasuks of the 
above examination published;

(c) wtiether the students sslected for 
the above post-graduate medical courtaa 
have not yet been admitted to any 
so far; and

285. SHRIHARSHVARDHAN: Willthe 
flMinister of HEALTH AND FAMILY WEL-
FARE tM pleased to state:

(a) whether waiting list along with the 
result has been published in respect of en-
trance examination for admission into medi-
cal colleges conducted by Central Board of 
Secondary Education; and

(b) if not. tho reasons therefor?

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEEO MASOOO):
(a) and (b). The Central Board of Secondary 
Education has reported that the Waiting List 
has been made public and is being pub-
lished in the Newspapers and that candi-
dates in the waiting list are being infomted 
separately by post.

(d) if so. the action proposed to be taken 
in the matter?

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMK.Y 
WELFARE (SHRI RASHEEO MASOOO):
(a) Yes, Sir/Madam.

(b) The result was declared on 22nd 
March, 1990by A.I.I.M.S.

(c)and(d). The matter of allolment of 
post-graduate medical courses to selects 
students has been taken up wth the Su-
preme Court of India seeking certain clarifi-
cations and the matter if before the Hon'We 
Court for decision.

ITransMnnJ

F.P. Unit In Roaarfw Bihar

lEngMshJ

Sitidanta Saiactad tor Post Graduate 
Madicai Couraea by AHMS

287. SHRI EOUARDO FELLEIRO: 
SHRIMATIGEETA MUKHER- 

JEE;

WiH the Minister ot HEALTH AND 
FAMILY Wf̂ LFARE bo pkt.ised to state:

288. SHRIOASAICHOWDHARY: m  
the Minister of FOOD PROCESSMG M- 
DUSTRES be pieasad to stM»:

(a) whether H is a fact that Roaariw 
Parliamentary Constituency (Blwr)i8indua' 
triaKy backward:

(b) whether fruits Mw NcM, nwnpo. 
tomato, gauva are being preduoad fci «w 
above said area on a large scale blit d>ia to
lack of SDIM ifHluiinflMII*
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•rs ar« not abl« to get adequate profit:

(c) if so, whether Government propose 
to set-up a food processing industry in Ro- 
tarha in put)lic Interest; and

(d) if so, the details thereof?

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAO YADAV): (a) 
Information is t>eing collected and wilt be laid 
on the Table of the House.

(b) to (d). While fruits like lichi, mango, 
tomato etc. are being produced in the above 
said area, the capacity utilisation of the units 
engaged in the manufacture of fruits and 
vegetables products in Bihar has been well 
below the national average. The Ministry of 
Food Processing Industries have no pro-
posal to set up food processing industry in 
Rosera Parliamentary Constituency.

Ban on Lift Irrigation Pro)ects

289. SHRI RAM SAJIWAN: Will the 
Minister of WATER RESOURCES be 
pleased to state;

(a) whether a ban has been imposed on 
construction of lift nrigation projects on river 
Ganga, Yamuna and its tributaries Ken, 
Bangey and Paisuni in Uttar Pradesh;

(b) U so, whether the ban is likely to be 
Hlted soon for the benefit of the farmers;

(c) If so, by what time: and

(d) if not, the reasons therefor’

THE MINISTER OF STATE OF THE 
MINISTRYOF WATER RESOURCES (SHRI 
MANUBHAIKOTADIA): (a> to (d). There is 
rto general ban as .such on Nft irrigation

prpjects on these rivers. But the scheme is 
required to be examined with reference to 
the water flow availabte and the share thereof 
that can be earmarked for the project.

lEngMsh]

Amount Collected by Apparel Export 
Promotion Council

291. PROF. K.V. THOMAS: Wi« the 
Minister of TEXTILES be pleased to state:

(a) the amount of Open Tender System 
and Earnest Money Deposit/Bank Guaran-
tee forfeiture money collected so far by 
Apparel Export promotion Council as on 
31st March. 1990;

(b) whether full or part amounts have 
been transferred to Government and whether 
it has been aedited to the Consolidated 
Funds of India:

(c) the position of untransferred amounts 
heU by Apparel Export Promotion Council; 
and

(d) how that money is proposed to be 
utilized?

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a) to
(d). The Apparel Export Promotion Council 
had collected an amount of Rs. 56.60crores 
under the Open Tender System and this has 
been credited to the ConsdMated Fund d  
India. The total amount collected by way of 
EMD/BG Forieiture as on 13.3.90 amounted 
to Rs. 10.7 crores out of whk4t Rs. 4 crore 
has already been deposited in Consolidated 
Fund of India. Government has instructed 
the Council to immediately transfer the bal-
ance amount also to the Government Fund. 
This amount will be utilised for export piomo- 
tion purposes.
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Non-PurehaM of Paddy In Andhra 
Pradaah

292. SHRIJ. CHOKKA RAO: Will the 
Minister of FOOD AND CIVIL SUPPLES be 
pleased to state:

(a) whether the Food Corporation of 
India is purchasing paddy in Andhra Pradesh 
direct from the ryots, if not, the reasons 
therefor;

(d) if so, the steps contemplated to 
anest this malady?

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD ANDCIVIL SUPPLES 
(SHRI RAM PUJAN PATEL): (a) Yes. Sir. 
Food Corporation of India is procuring what-
ever paddy conforming to prescribed speci-
fications is offered for sale under price sup-
port operation in Andhra Pradesh directly 
from farmers.

(b) whether Union Government fixed 
support price for paddy and not for rice, if so, 
the conversion rate of paddy into rice for 
purpose of purchase by F.C.I. in Andhra 
Pradesh;

(c) whether as a result of non-purchase 
of paddy t>y F.C.I. and also as a result of the 
millers not purchasing the paddy from regu-
lated market, the ryots in Andhra Pradesh 
and forced to sell their produce at lesser 
prices; and

(b) The Government fixes support price 
for paddy at which paddy is procured by 
Food Corporation of India under price sup-
port operations on voluntary basis. The rice 
is procured from the rice millers under statu-
tory levy fixed by the State Government at 
the prices fixed by the Central Government 
on the basis of the support price of paddy, 
the out-turn ratio and other procurement 
incidentals. The support price of paddy (AH 
India) and the price of levy rice (for Andhra 
Pradesh) for 1989-90 kharif marketing sea-
son are as foltows:

(Rs. per quintal)

Variety Paddy 
(All India)

Levy rice 
(Andhra Pradesh)

1 2 3

Common 185.00 304.15

Fine 195.00 319.90

Superfine 205.00 335.65

The conversion rate of each variety of 
paddy into rice for the purpose of collecting 
statutory levy from millers in Andhra Pradesh 
is 66.66%.

(c) and (d). The Food Corporation of 
India had opened 198 purchase centres 
both in districts having regulated markets

and also those who dkl not have regulated 
markets for extending price support in re-
spect of paddy in Andhra Pradesh during 
current kharif marketing season. In view of 
recent cyctone in Andhra Pradesh, the 
Government had relaxed specifications to 
enable FCI to procure ‘rain-socked’ paddy at 
the support prices to avoid toss to the farm-
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•rs. Till 27th July. 1990in thecurrent markat- 
ing season of 1989-90 about 1.54 lakh ton-
nes of paddy and 23.51 lakh tonnes of levy 
rice have been procured in Andhra Pradesh.

[TransbOion]

Cancer Cauaed by X>Ray

293. SHRI HARISH PAL: Will the 
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state:

(a) whether the attention of Govern-
ment has been drawn to the fact that X-ray 
can cause cancer even after 25 years;

(b) if so. whether Government have 
made any enquiry in this regard;

(c) if so. the particulars thereof; and
(d) if not. the reasons therefor?

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD):
(a) and (b). Yes. Sir.

(c) In the case of high X-ray exposure 
there is probability of cancer manifestation 
which can occur during a time interval rang-
ing from 5 to 35 years. However, radiation 
doses administered for diagnostic purposes 
are quite tow and occurence of cancer is 
extremely unlikely. Diagnostic practices and 
procedures regulating X-rays in the country 
are under continuous surveillance by the 
Department of Atomic Energy.

(d) Does not arise.

[English]

Proposal to Regulate Fees Charged by
Private Doctors and Hospitals

294. SHRI D.M. PUTTE GOWDA; Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state;

(a) whether Unbn Government pro-
pose to regulate the consultatk>nAreatment 
fees chatted by the private doctors. Nursing 
Homes and Hospitals in the oountiy;

(b) wfiether several State Governments 
have already adopted such a proposal; and

(c) if so, the reactbn of Unk»n Govern-
ment in this regard?

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD):
(a) No such proposal is under consideratton.

(b) and (c). Under the Constitution. 
State Governments are competent to enact 
legislation for the control of Nursing Home 
and hospitals. In Maharashtra and Delhi the 
Nursing Home Acts/Rules regulate the stan-
dards to be maintained in Nursing Homes.

National Capital Region Project

295. SHRI CHITTA BASU: Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state:

(a) whether Government have em-
barked a project called ‘Natnnal Capital 
Region’ for the harmonious development of 
Delhi and parts of Haryana, Rajasthan and 
Uttar Pradesh; and

(b) if so, what impact will the proposed 
conferment of Statehood on Delhi have on 
the above-mentioned National Capital Re-
gion Project?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
and (b). The National Capital Regton Plan- 
2001 has been prepared under the provi- 
sons of Nattonal Capital Region Planning 
Board Act, 1985 for the National Capital 
Region which indudes the Union Ten-itory of
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Delhi and parts ot Haryana, Rajasthan and 
Uttar Pradesh.

Conferment of Statehood on Delhi wW 
not have any impact on the NCR Plan 2001 
because in such reorganisations, the exist-
ing laws as well as administrative orders in a 
particularterritory continue to remain in force 
and are binding upon the successor State till 
modified or repudiated by the successor 
State.

and other vector borne diseases.

(d) As per the recent Pesticides Resi-
dues Annual Report of All India Coordin«t«0 
Research Project (ICAR) (1986) residence 
of DOT detected was 0.05 ppm in bovine 
mile, a maximum residue limit of DOT and 
related products in milk is 1.25 ppm. In 
earlier years 1970-71 the ODT residue de-
tected in milk and milk products was on an 
average traces to 0.8 ppm.

Use of ODT

296. SHRIMATI UMA GAJAPATHI 
RAJU; Will the Mioi$ter of HEALTH AND 
FAMILY WELFARE be pleased to state;

(a) the achievements made under the 
Malaria Eradication Programme:

(b) whether DDT and other pesticides 
are still being used in the Malaria Eradication 
Programmes in the country;

(c) whether the use of pesticides has 
been banned by World Health Organization 
being harmful to heart liver, kindney and 
brain;

(d) whether the samples of bottled milk 
in the country contained the DDT for in 
excess of the prescribed limit; and

(e) if so, the steps taken in the countiy to 
bring the use of DDT within the safe limits?

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD):
(a) With the successful implementation of 
the malaria eradication programme under 
the Modified Plan of Operation introduced in 
1977. there has been a reduction of 68% in 
the Annual Parasite Inckience (API ■ No. of 
Positive cases of malaria per thousand 
population per year) in 1989 in the country as 
compared to-1977.

(b) Yes.

(c) World Health Organisation hat not 
banned the use of DDT for oomrol of malaria

(e) The use of DDT in Public Health has 
been restricted by the Government to 10,000 
M.T. per year and the same is to be gradually 
reduced in a phased manner.

Alternative methods of control by bio 
environmental control through minor engi-
neering modifications, introduction of mos-
quito larvae eating fish in breeding places 
and use of personal protection measures 
with impregnated bed-nets is being under-
taken.

Use of Banned BVO

297. SHRI SHANKERSINH 
VAGHEU;

SHRI SANTOSH KUMAR 
6ANQWAR:

DR. A.K. PATEL:
SHRI SANAT KUMAR MAN- 

DAL:
SHRID.AMAT:

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state:

(a) whether Government have bannwi 
the use of brominated vegetable oils (B VOe) 
yet it is stiH found in some papular brand of 
soft drinks;

(b) if so, the action taken agahwtsuoh 
ening manufacturers of the soft drinks;

(c) the eubetllutee of BVOs wMch are
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now being used and whether all been certi-
fied as safe; and

(d) the names of the soft drinks which 
were using BVOs and have now discontin-
ued its use?

open more Ayurvedic Hospitals/Oispensa- 
ries/treatment centres especially in metro 
cities, Keeping in view the increasing de-
mand of Ayurvedic treatment;

(b) if so, the details thereof; and

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEEO MASOOO):
(a) to (d). The information is being collected 
and will be laid on the table of the Sabha.

Ayurvedic Treatment

298. SHRI KARIA MUNDA; Will the 
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state;

(a) whether Government propose to

(c) total amount likely to be incurred and 
number of hospltals/dispensaries proposed 
to be opened during Eighth Five Year Plan?

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD):
(a) to (c). Opening of Ayurvedic Hospitals/ 
dispensaries is primarily are concern of State 
Governments. However, the foltowing ISM 
and Homoeopathic dispensariesAJnits are 
proposed to be opened under the CGHS 
during the year 1990-91;

Place Ayur. Homoeo. Unani Siddha

1 2 3 4 5

Delhi 6 7 1 —

Bangalore 1 — — —

Calcutta — 1 1 —

In additton, it is also proposed to open con-
sultation chamt>er in Dr. R.M.L. and 
Safdarjung Hospitals for providing specialist 
consultation in Ayurveda and Homoeopa-
thy. No new Hospital Is proposed to be 
opened during the current year. The alloca-
tion for the Eighth Five Year Plan is yet to be 
finalised by the Planning Commission.

hrlgalion Project* of Midh)^ Pradesh

299. SHRIRAGHAVJI; WW the Minis-
ter of WATER RESOURCES be pleased to 
state:

(a) the details of the irrigation projects 
for Vidisha, Raisen and Sihor districts of 
Madhya Pradesh which have either been 
rejected or returned by Union Government 
during the last three years;

(b) the reasons therefor in each ease;

(c) the details of such projects which 
have been submitted by Madhya Pradesh 
Government to Union Government (or re-
consideration; and

(d) the names of the irrigation prejeets
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for the aforesaid districts which have tieen 
under Union Government's consideration as 
on 30.6.90 and the decision likely to be taken 
on these projects?

THE MINISTER OF STATE OF THE 
MINISTRYOFWATERRESOURCES(SHRI 
MANUBHAI KOTAOIA); (a) to (c). One 
Major Irrigation Project, namely, Kolar in 
District Sehore, was returned to the State 
government in November 1987 as on exami-
nation, in addition to other def<ciencies no-
ticed, the project was found to be economi-
cally not viable. The State Government have 
not submitted any modified project proposal 
for techno-economic appraisal.

(d) Bah Medium Irrigation Project in 
Vidisha District after techno-economic ap-
praisal was found acceptable by the Advi-
sory Committee in April. 1988 subiject to the 
clearance of the project from the Forest 
angle and concurrence of the State Finance 
Department. The State Government has to 
comply with the above observations for fur-
ther processing of the project proposal for 
investment clearance by the Planning 
Commission.

central assistance, besides meeting the 
shortages of drugs, given to the State Gov-
ernment of Bihar to fight the epidemics?

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD);
(a) and (b). According to the information 
received by Natonal Institute of Communi-
cable Diseases, Delhi from the State Health 
Authorities, the number of reported cases of 
gaslroenterities and cholera in Patna City 
between 20.6.90 to 20.7.90 were 1456 with 
70 deaths.

(c) The central Government has been 
assisting the State Government by deputing 
medical teams to the affected areas for ep- 
kJemiological investigation and recommend-
ing remedial measures.

On the request of tocal health authority
3 jet guns for mass innoculation of Cholera 
vaccine have been provided by National 
Institute of Communicable Diseases. Be-
sides medicines/injections/ORS packets etc. 
have also been supplied to the State Gov-
ernment.

Deaths Due to Gastro-Enterities and 
Cholera

301. SHRI HEX RAM;
SHRI TEJ NARAYAN SINGH: 
SHRI RAM BAHADUR SINGH:

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state:

(a) whether Government are aware of 
the large number of deaths in Patna follow-
ing the twin epidemics of gastro-enterities 
and cholera in the city;

(b) if so. the number of deaths till date;
and

(c) the nature and quantum of the

Distribution of essential commodities 
In hilly areas

302. SHRIK.D.SULTANPURI: Willthe 
Minister of FOOD AND CIVIL SUPPLIES be 
pleased to state the quantity of sugar, wheat, 
rice, vegetable oils allotted to the hilly States/ 
areas during the last two months for onward 
distribution through the Fair Price Shops, 
month-wise?

THE MINISTER OF STATE IN THE 
MINISTRYOF FOOD ANDCIVIL SUPPLIES 
(SHRI RAM PUJAN PATEL): The details of 
allocaton of wheat, rice and imported edible 
oils made to the hilly States of Himachal 
PradMh, J&K. Arunachal Pradesh, Manipur, 
Meghalaya, Mizoram, Sikkim, Nagaland and 
Tripura are given bek>w:—
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Sugar. Allocation of sugar is mad* on a unKorm norm of 42S grams par capita monthly 
availability for th« projactad population as on 1.10.86. On this basis the monthly levy 
sugar quota for the above mentioned States/Is as indicated t>elow:—

(in tons)

1. Himachal Pradesh 2019

2. Jammu & Kashmir 2884

3. Arunachal Pradesh 314

4. Manipur 694

5. Moghalaya 662

6. Mizoram 261

7. Nagaland 426

8. Sikkim 165

9. Tripura 1001

Allocation from the Central Pool is made 
to the State as a whole. Internal distribution 
within the State including the hilly areas in 
the State, is the responsibility of the State 
Government concerned.

Consumption of Pan Masaia

303. DR.DAULATRAOSONUJIAHER: 
Will the Minister of HEALTH AND FAK4ILY 
WELFARE be pleased to state:

(a) whether Indian Council of Medical 
Research has not supported the Govern-
ment's contention that "Consumptton of Pan 
masaia of more th<in 4 grams, per day may 
prove harmful"; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY

WELFARE (SHRl RASHEED MASOOD);
(a)and(b). Aocordingto National Institute of 
Nutrition, Hyderabad working under ICMR, 
there is no evidence to indicate that con-
sumptton of 4 grams of Pan masaia per day 
is safe to give a statutory notice on the 
sachet that "consumptton of PAN MASALA 
OF MORE THAN 4 GMS PER DAY MAY 
PROVE HARMFUL*. They have, therefore 
suggested that the following statutory notice 
be displayed ‘ CONSUMPTION OF PAN 
MASALA MAY BE HARMFUL TO YOUR 
HEALTH."

Accordingly a final notification has be6n 
published in Gazette of India vide GSR No. 
128 (E) dt. 8.3.90 requiring that every pack-
age of pan masaia and advertisement relat-
ing thereto shall carry the foltowing warning, 
namely, "Chewing of Pan Masaia may be 
injurtous to Health".
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Cadra Itevimw of C.P.W.O. Staff. IM ras

304. PROF. RAM GANESH KAPSE: 
Willth« Minister of URBAN DEVELOPMENT 
b« pleased to state:

(a) whether the cadre review for Group 
A. B. C. and D staH of CPWD of Madras was 
Implemented simultaneously during 1985;

(b) if not, the reasons therefor; and

(c) the target date fixed by Government 
for implementation of Cadre Review for Group 
C and D Staff (Ministenal and Class IV)?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN); (a) 
No. Sir.

(b) The Government’s instructions/ 
guidelines issued on the recommendations 
of the Administrative Reforms Commission 
provided for periodic cadre review being 
conducted in respect of organised Group ‘A’ 
Services only, once in 3 years. Accordingly, 
a cadre review was initiated in respect of the 
organised Group 'A' Engineering services of 
the CPWD in 1977, which however, could be 
finalised in 1965only. In respect of Group ‘C’ 
and ‘D’ staff, there were no Government 
bistruclions for conducting periodic cadre 
review. Guidelines for periodic cadre re-
views in respect of Groups 'B', 'O' and 'D' 
cadres were issued by Government for the 
first time in November, 1987 according to 
which cadre reviews in respect of Groups 'B', 
‘C’ and t)' cadre are to be undertaken after 
every five years.

(c) No target date can be fixed for the 
finaiisation of the cadre review of Group *0’ 
and D ’ staff (Ministerial and CtaM IV) in the 
C^WD.

Indira QandhI Canal Project

305. SHRI P.M. SAYEEO: WH the 
Minister of WATER RESOURCES be 
pleased to stale:

(a) the total amount which would be 
made available for the Indira Gandhi Canal 
Project during the current year and the vari-
ous sources of the same in addition to the 
Central contribution under the plan;

(b) the additional land which is Kkely to 
be brought under inigation by the end of this 
year; and

(c) the time by which the project is going 
to be completed and estimated total cost 
thereof?

THE MINISTER OF STATE OF THE 
MINISTRYOF WATER RESOURCES (SHRI 
MANUBHAIKOTADIA): (a) Rs. 136 crores 
comprising Rs. 77 crores from State Plan 
and Rs. 59 crores Central assistance.

(b) 59,430 ha.

(c) The State Government have in-
formed that, subject to availability of funds, 
the completion of the project is likely to 
extent to the Tenth Plan. The State Govern-
ment are yet to finalise the revised cost 
inclusive of the command area development 
wor1».

[Translation]

Food ProoeMing units In Tribal arMS 
of Rajasthan

307. SHRINANDLALMEENA: Will the 
Minister of FOOD PROCESSING INDUS-
TRIES be pleased to state:

(a) whether there is any proposal to set 
up food processing units in tribal areas of 
Ftajasthan during the year 1990-91; and

(b) if so. the details of the plaoee where 
these are proposed to be set up?

THE MINISTER OF TEXTLES AND 
MINISTER OF FOOD PROCESSING IN- 
DUSTRES (SHRI SHARAD YADAV): (a)
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The Ministry of Food Processing Industries 
have no proposal to set up food processing 
units in the tribal areas of Rajasthan in the 
Central Sector, during the year 1990*91.

(b) Does not arise.

[English]

Review of National Tuberculosis 
Control Programme

308. SHRI RAÎ CHANDRA DOME; 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether Union Government have 
made any review of National Tuberculosis 
Control Programme;

(b) the incidence of T.B. and mortality 
rate for the last three years, year-wise and 
State-wise;

(c) whether any study in this regard has 
been done: and

WELFARE (SHRI RASHEED MASOOO):
(a) Yes. Sir.

Recently an indepth evaluation of per-
formance of National T.B. Control Pro-
gramme was done by an independent 
agency—Inst it uteof Communication Opera-
tion and Community Involvement (ICORCI), 
Bangalore.

(b) to (d). Considering the epidemiol-
ogical situation of Tuberculosis in the coun-
try, State-wise incidence and mortality sur-
vey every year is not possible. However, as 
per National Sample Survey conducted by 
Indian Council of Medical Research in 1955- 
58 and subsequent limited survey a con-
ducted in different parts of the country it is 
estimated that nearly 1.5% of the total popu-
lation is suffering from radiologically active 
T.B. disease of the lung of which about 0.4% 
are sputum positive or infectious. As per the 
study conducted by National Tuberculosis 
Institute, Bangalore the mortality rate due to 
Tuberculosis is 53 per one lakh population.

(d) if so. the outcome of the study?

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY

Based on above findings the estimated 
number of T.B. Cases and death due to 
Tubercutosis in each State/U.T. is given in 
the Statement below.
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Flood Control Measures for Dslhi

309. PROF VIJAY KUMAR 
MALHOTRA: Will the Minister of WATER 
RESOURCES be pleased to state:

(a) whether Government's attention 
has ben drawn to the news-item captioned 
'Steps inadequate to meet floods”, if so, the 
reaction of Government thereto;

(b) whether inspite of repeated com-
plaints/warnings about the inadequate ar-
rangements for flood control in Delhi spe-
cially the colonies in low-lying areas and J.J. 
Clusters, the position has not improved;

(c) if so, the reasons for the same;

(d) whether Government will give fore-
most priority to take all possible measures to 
protect the lives and properties of the resi-
dents in flood-prone areas of Delhi; and

(e) if so. the details thereof?

THE MINISTER OF STATE OF THE 
MINISTRY OF WATER RESOURCES (SHRI 
MANUBHAI KOTADIA): (a) Yes. Sir. Ar-
rangements have already been made to 
forecast the floods and inform the inhabi-
tants of the flood prone area about the im-
pending floods well in advance.

(b) to (e). While most of the flood prone 
areas in Delhi have been afforded protection 
by construction of embankments on either 
side of Yamuna, slum dwellings whk;h have 
come into existence in the bed of the river 
cannot be afforded protecton. But timely 
warning of floods are given to residents of 
these areas and they are shifted to safer 
places.

Students Nomlnatsd for MBBS and 
BOSCoursss

310. SHRIJANAK RAJ GUPTA: WHI

the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state the number 
of students nominated for MBBS and BOS 
courses during current year in different 
Medical Colleges in the country?

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD): 
The Government of India in the Ministry of 
Health and Family Welfare have not made 
any direct nomination to MBBS/BDS Course 
during the current year 1990-91 in any 
medical college in the country. However, the 
Government of India every year make a 
request to the State/UT Governments with 
medk;al colleges and certain other Medical 
Institutions in the country for their contribu-
tion of MBBS/BDS seats to the Central Pool. 
The number of seats in the Central Pool 
varies from year to year. These seats in turn 
are altocated to State/UTs without medical 
Colleges, chiklren of Defence personnel, 
other para-military organisations, foreign 
students awarded Cultural Exchange Fel- 
lowsh^, self-financing foreign students, 
repatriates from Burma, Srilanka etc. The 
allocations of these seats vary from year to 
year depending upon the availability of seats 
in the Central Pool. The selectk>n and nomi- 
natk>n of student is done by the respective 
StatesAJTs/concerned Ministries to whom 
the seats are allotted.

[Translation]

Primary Health CentrM

311. SHRI RAJENDRA AGNIHOTRI: 
WiN the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) the number of villages in India 
without Primary Health Centres and medical 
facHities within a radius of 6 kms;

(b) whether Government aims is to 
provMe medtoai facility to eveiy citizen; and
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(c) H so, the steps being taken by 
Government in this direction?

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD):
(a) Primary Health Centre is established for 
a population of 30,000 in plain area; 20,000 
in tribal and hilly area. The number of vil-
lages covered by a Primary Health Centre 
range between 20-30. The distance covered 
by a Primary Health Centre is less than 7 
kms. (radial distance). Also, there are atleast 
6 sub-centres attached to a Primary Health 
Centre to provkJe medical facilities.

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN):
(a) By and large, promotton channels are 
available for all categories of posts In the 
Directorate of Empbyment (DGE&T). There 
are, however, some cases where empby- 
ees oouM hot get promotion even after 10 
years of service, mainly due to want of va-
cancies in the higher cadre.

(b) and (c).' No Scheduled Tribe em- 
ptoyee in the Directorate of Employment 
(D.G.E.&T.), who was othenvise eligible for 
pronwtion to the Gazetted post, has been 
ignored.

(b) and (c). Yes, Sir. So far, 1.30,390 
Sub-centres, 20531 Primary Health Centres 
and 1852 C.H.Cs were established upto 
01.04.90. During 1990-91.4765 Sub-centres, 
1344 P.H.Cs. and 269 C.H.Cs are proposed 
to be established to provide medical facilities 
to the people residing in rural area.

[Translation]

Promotion of Indian System of fytedi* 
cine*

313. SHRI DAULAT RAM SARAN: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

[English]

Stagnation In Ihe Directorate of Em-
ployment (DGE&T)

312. SHRI LARANG SAI; Will the 
Minister of LABOUR be pleased to state:

(a) whether the officers (staff in the 
Directorate of Employment (D.G.E.4T.) do 
not get promotion even after 10 to 15 years 
of regular service in the same post;

(b) whether Scheduled Tribe employ-
ees among them have not been promoted on 
the basis of 40 point roster to the Gazetted 
post since the inception of this Directorate; 
and

(c) if so. the reasons therefor and the 
steps twing taken to fill up the reserved 
vacandss?

(a) whether the amount being spent on 
the teaching, training and promotion of 
medical servtees through Ayurveda, Yoga 
and Naturopathy System of medicines is 
inadequate as compared to the needs of the 
people and demand thereof; and

(b) if so, the steps taken to increase the 
alk)cations in this regard?

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD):
(a)and(b). Allocation of funds for Ayun/eda, 
Yoga and naturopathy systems of medldns 
is made In consideration of the rsquirwiMnt 
of funds tor these systems.

Out of funds aliocaled for these sys> 
terns, whatever is possbie. is spent on train-
ing, teaching and promotion of medicai serv-
ices through tttasa syslama. Mora funds
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have been demanded in this regard during 
the Eighth Five Year Plan which is yet to be 
finalised by the Planning Commission.

[English]

New FCI Godowns In Bihar

314. SHRIJANARDAN YADAV: Will 
the Minister of FOOD AND CIVIL SUPPLIES 
be pleased to state;

(a) whether the Food Corporation of 
India propose to open godowns in Godda 
district of Bihar;

(b) if so. the details thereof; and

(c) if not, the reasons thereof"̂

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL SUPPLIES 
(SHRI RAM PUJAN PATEL) - (a) to (c). The 
foodgrain storage construction programme 
for the Vlllth Five Year Plan has not yet been 
finalised. The requirements of Godda district 
of Bihar would be kept in view while formulat-
ing the construction programmes.

[Translation]

Recognition of Labour Organisation by 
Secret Ballot

315. SHRI RAMDAS SINGH: Will the 
Minister of LABOUR be pleased to state;

(a) whether Government propose to 
recognise the labour Organisations by se­
cret ballot instead of the old written proof; 
and

(b) if so, the time by which it is proposed 
to be implemented?

THE MINISTER OF LABOUR AND 
WELFARE (SHRi RAM VILAS PASWAN):
(a) and (b). in pursuance of the recommen-

dations made at the 29th Session of the 
Indian Labour Conference held on April 21 
and22,1990, a bipaititie committee compris-
ing representatives of Central Trade Union 
and Employers' Organisations was consti-
tuted on the 8th May, 1990 to formulate 
specific proposals for a new Industrial Rela-
tions Law. The Committee is expected to 
consider, among others, matters relating to 
recognition of trade unions. The Committee 
has been requested to submit its report by 
the 31st August, 1990.

Drinking Water in Patiala City

316. S.ATINDERPALSINGH: Willthe 
Minister of URBAN DEVELOPMENT be 
pleased to state;

(a) the steps proposed to be taken by 
the State Government to meet the drinking 
water crisis in Patiala city of Punjab:

(b) the details of the State Govern-
ment's plan to ensure regular supply of clean 
dnnking water according to the requirements 
of the city: and

(c) the time by which it is likely to be 
implemented'’

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN); (a) 
and (b). As per the information received 
from the Government of Punjab, a water 
supply scheme costing Rs. 3 crores with 
financial assistance from the Life insurance 
Corporation (LIC) is in progress in Patiala 
city. A proposal for covering 3 new colonies 
with 8 tubewells, overhead reservoirs and 
distribution system under the urban renewal 
programme costing Rs. 2.62 crores is under 
consideratnn and is awaiting approval of the 
Patiala District Planning Board. Implemen-
tation of the project wouki be subject to the 
availability of funds to be provkJed by the 
State Government/LIC.
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(e) Both th« Lie wal«r supply sehwM 
and Urban Ranewal Programma ara iltaly to 
bacomplatad by March, 1990-91, subjact to 
tha availability of funds.

Construction of Dam on RIvar Koai

317. SHRISURYANARAYANYADAV: 
Will tha Minister of WATER RESOURCES 
be plaasad to state;

naadad lor tha davalopmant and growth of 
human body;

(b) whether soyabean contains high 
quantity of protein;

(c) Ifso.whetherthareisanyschamato 
popularise the use of soyabean prepara-
tions among the poorer sections of the popu> 
lations; and

(a) whether any n«notMtions have been 
held tietween indî  and N<'pal regarding 
construction of a dim on Kosi nvor.

(b) if so, th(> dt.-t.'iils thereof: and

(C) if r>ot. whether Union Government is 
liKely to resume talks with Government of 
Nepal in this regard?

THE MINISTER OF STATE OF THE 
MINISTRYOF WATER RESOURCES (SHRI 
MANUBHAIKOTAOIA); (a) Yes. Sir.

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD):
(a) The recommended diotary intake of 
protein per day is 1 gm/kg. body wt. for 
adults, 2 gms/kg body weight for infants. The 
recommended intakafor different agegroups 
and physiological conditions is given in the 
statement below.

(b) Yes. Sir.

(b) and (c). A project report for High 
Dam on Kosi was given to Nepal in 1981 and 
the matter discussed in the sut)sequent 
meetings.

[EnglHs/i]

(c) and (d). Efforts are being made to 
popularise the use of soyabean by devetop- 
ing different types of food such as weaning 
foods, extruded ready to eat foods or milk 
sul)stitute using soyabean proteins.

Scheme to Popularise Soyabean

318. PROF. P.J. CURIEN: Will the 
Minister of HEAL7H AND FAMILY WEL-
FARE be pleased to state;

(a) the minimum quantHy of protein

The bread produced by Modem Food 
Industries is enriched with soya ftour upto 
6% Mil tones. A milk substitute made from 
soyabean is already being produced at 6 
units in different parts of the country. 5 units 
producing ready to eat (RTE) foods are also 
functk)ning.

STATEMENT

R.D.A hrPn>t0tn (ICMR 1988)

Man

Women

60 Gram 

50 Gram
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R.D.A. for Protein ( l a m i m )

Pregnancy 66 gram

Lactatnn (0-6 month) 75 gram

(96-12 months) 68 gram

Infant 0-6 month 2.05/kg

6-12 month 1.06/kg

Children 1-3 years 23 

4-6 years 31 

7-9 years 41

Boys 10-12 years 53

Girls 10-12 years 55

Boys 13-15 years 71

Girts 13-15 years 67

Boys 16-18 years 79

Girls 16-18 years 65

EsMntiai commodities to Karnataka

319. SHRI H.C. SRIKANTAIAH: 
SHRI G.S. BASAVARAJU: 
SHRIMATI BASAVA RAJES- 

WARI:

wise;

(b) the total requirement of these com-
modities in the State during the atx>ve pe-
riod;

Will the Minister of l-OOD AND CIVIL 
SUPPLIES be pleased to state:

(a) the total allotment of rica and wheat 
and other essential commodities from Cen-
tral Pool to Karnataka tor the public distribu-
tion during January to June, 1990, month-

(c) whether Karnataka Government 
had requested for enhancement of the pres-
ent allotment of these commodities, if so, the 
details thereof;

(d) whether Govemment have sanc-
tioned it; and



(e) if not. th« reasons theralor? details of th* demand made by Government
of Karnataka for wfieat, rice and imported 

THE MINISTER OF STATE IN THE edbie oil and allocations made during tfw
MINISTRYOFFOOO ANOCIVILSUPPUES period January to June, 1990 are indicated
(SHRI RAM PUJAN PATEL): (a) to (e). Tfie
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ANocatien of wrtMMt, rio* and hnportsd 
•dibi* OHS fiom tho Conlral Pool to States/ 
U.Tt. forPOS aro madaon amoifithtoinonth 
basis taking into account tha stock poaWon 
in tha Cantral Pool, damand from varioua 
Statas. maikat availabiliiy, past off laka ato. 
Tha alloeations of thasa itams ara suppla- 
mantal in natura and not intandad to maat 
tha antira damand of any Stata or U.L

Laty Sugv : Alocation of lavy sugar is 
not basad on damand ra> 
caivad from Stata Gowam* 
mants. Allocation is mada 
on a uniform norm of 425 
grams par capita monthly 
availability forthaprojadad 
population  as  on
1.10.1986. On this basis 
tha monthly lavy sugar 
quota for Karnataka is 
17,769 tons.

Kafosana  Tha karosana oil raquira* 
mants of StatasAJ.Ts. aia 
asseŝ by aflowing suit* 
abla growth ovar tha allo­
cations mada in tha corra- 
sponding pariod of tha 
previous yaar. Tha yaar is 
divldad into thraa bk)cks of
4 months aach, namaly. 
Winter Bk)ck(l4ovambarto 
February). Summer Bk)ck 
(March to June) and Mon* 
soon Bk)ck (July to Octo­
ber). Allocations are mada 
blockwise.

KWMPf'® V OWf V1W 0®lPfi WipOHvOf fliiQ

0>) V so, tita acHon takan by diffarani 
Stata Oovemmedts so far?

THE MMISTER OF LABOUR AND 
WELFARE (SHRI RAM VLAS PASWAN):
(a) Yaa, Sir.

(b)  Inspadtona are oonductad by tha 
enforoement authorities of the State Qov-
iisnm a awllinsi i A rlmlnlafrMttn n ■ inr•rnfTwncsfvirmin iviiiuiĵoininiiirwiontiof 

datocting vkilations of tha praviskm of the 
ChM Labour (PiohbWon and Regulation) 
Act, 1966 and the Paetoriea Ad. 1948, and 
piosacuttons launched against tha emptoy*
wmm oono9rn0a, wiwrovwr MONury. mCr

cording to available infonnaUon, 230 prase- 
cutions under the Child Labour (Prohibition 
and Regulation) Act, 1966 and 1233 prose­
cutions under the Factories Act, 1946 have 
bean launched during 1966>69.

Hatianaili f̂tiltrntnaia rtnlart

321.  SHRI MAKUL NAYAK: Will the 
Minister of WATER RESOURCES be 
pleased to state;

(a) whether the Mahanadi-Chitratpala 
Project in Orissa has been included in the 
Eighth Five Year Plan;

(b) ii so, the amount earmaiked for that
pffp|9CI,

(c) the amount anocatedfbrthatprojact 
so far; and

Steps to Prohibit ChiM Labour in State*

320.  SHRIMATI GEETA MUKHER- 
JEE: Will the Minlsterof LABOUR be pleased 
to state:

(a)  whether Stata (Bovetnment have 
been asked to take concrete steps for pro­
hibiting employment of Chik) Labour in occu-

(d)  the steps taken in the execution and 
devetopment of that project?

THE MINISTER OF STATE OF THE 
MINISTRYOFWATERRESOURCES (SHRI 
MANUBHAIKOTAOIA):(a)and(b). It is a VII 
Plan scheme spilling into VIII Plan. VIII Plan 
has not been finalised.



259 Written Answers AUGUST 8.1990 Wrill0n Ansvma 260

(c) and (d). Rs. 4.44 laKhs tilt th« and of 
VII Plan. The Working Group of Planning 
Commission has recommended an outlay of 
Rs. 3 crores for 1990-91.

[TranskOion]

Amount Spant on National HaaRh 
Schama

322. PROF. FtASA SINGH RAWAT: 
Will tha Minister of HEALTH AND FAMILY 
WELFARE tM pleased to state:

(a) the amount allocated in Eighth Fiva 
Year Plan under National Health Scheme;

(b) the amount given by Union Govern-
ment during the la<>t three years under the 
scheme. State-wise:

(c) whether Govammant hava racaivad 
complaints ragarding non*ulHiaation of tha 
given amount under the achema: and

(d) tha dataHa of diractiona issued by 
Union Govammant to Stata Govammants 
for its affectiva implamanlation?

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEEO MASOOD):
(a) Eighth Fiva Yaar Plan has not yet baan 
finalisad.

(b) Statamanls I to in are given below.

(c) No. Sir.

(d) Question does not arise.
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ProeuranMnt of Fbodgrains Corporation of India a» a rasult of it?

323. SHRI SHOPAT SINGH 
MAKKASAR: Will the Minister of FOOD 
AND CIVIL SUPPLIES be pleased to state;

(a) the total quantity of different 
foodgrains procured t>y the Food Corpora-
tion of India during the last three years, year- 
wise and State-wise;

(b) the total quantity of foodgrains 
damaged due to flood and other causes 
during this period; and

(c) the extent of loss suffered by Food

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD ANDCIVIL SUPPLIES 
(SHRI RAM PUJAN PATEL): (a) State-
ments I, II and III showing the quantities of 
rice, wheat and coarsegrains procured by 
FCI (State-wise) during the last three years 
are given below.

(b) and (c). The folbwing quantities of 
foodgrains got affected/damaged due to 
various causes like rains, floods and cy-
clones, etc. during storage, transit and mul-
tiple handling during the last three years:—
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[Englishl (d) if so, th« details tlisroof; and

Anwndinant to Emigration Act, 1983 to 
Curb lltogal Export of Manpowar

(a) the further action tal(an or proposed 
in the matter?

324. SHRi R. GUNDU RAO: Will the 
Minister of LABOUR be pleased to state:

(a) whether Government propose to 
bring forward leglslatron to amend the Emi-
gration Act, 1983 in order to make it more 
effective to monitor the flow of Indian work-
ers abroad and to protect their interests;

(b) if so. the details of the amendments 
likely to be made in the Emigration Act, 1983; 
and

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
to (e). Misuse of land/buildings has t>een 
reponed in alt the three cases. Representa-
tions against the charges proposed to b« 
levied have also been received from these 
institutions. No final decision has yet been 
taken.on these representations and whether 
the misuse will be condonable on the basis 
of functional requirement of the institutions 
or the same may be temporarily regularised 
by levying penalty etc.

(c) to what extent the amendments are 
likely to curb illegal manpower export'̂

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN):
(a) and (b). There are no firm proposals in 
this regard so far.

[Translation)

Employment of Players by F.C.I.

326. PROF. PREM KUMAR DHUMAL: 
Will the Minister of FOOD AND CIVIL SUP-
PLIES be pleased to state;

(c) The Emigration Act, 1983 and the 
Rules made thereunder already contain 
various provisions intended to check illegal 
manpower export.

(a) whether the Food Corporation of 
India has provided empby ment to cricketers 
in order to encourage the game in the coun-
try; and

Misuse of Land by Bharatiya Kala 
Kendra, etc.

325. SHRI R. JEEVARATHINAM; Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state;

(a) whether Bhartiya Kala Kendra, 
Triveni Kala Sangam and Sangeet Bharti 
are misusing the land allotted to them by 
Land and Development Office, New Delhi;

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL SUPPLIES 
(SHRI RAM PUJAN PATEL); (a) Yes, Sir.

(b) The Food Corporation of India re-
cruited about 30 cricket players since 1984 
in sports quota.

Uvy Sugar to U.P.

(b) if so, the details thereof;

(c) whether i  y charges have been 
demanded from ea^h of the above institu-
tions;

327. SHRI HARISH RAWAT: Will the 
Minister of FOOD AND CIVIL SUPPLIES be 
pleased to state:

(a) whether the monthly quota of sugar
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for public distribution in Uttar Pradesh has 
been reducad;

(b) if so, th« raasons therefor;

(c) whether Government are aware that 
State Government has further reduced the 
quantity of sugar in hilly areas of Uttar 
Pradesh; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD ANDCIVILSUPPLIES 
(SHRl RAM PUJAN PATEL): (a) and (b). 
There has been no reduction in the alloca-
tion of monthly levy sugar quota of Uttar 
Pradesh.

(b). Rajasthan (Udaipur), Uttar Pradesh 
(Budaun) and Madhya Pradesh (Ujjain).

(C)

Location During th9 y»ar

1 2

Udaipur 1990-91

Ujjain 1990-91

Budaun 199,1-92

[Translation]

Closed Textile Mills in Uttar Pradesh

(c) and (d). Oistributbn of levy sugar to 
consumers through Public Distribution Sys-
tem IS the responsibility of the State Govern-
ment.

lEnglish]

Energy Food Plants In the Country

328. SHRl BANWARI LAL PUROHIT: 
Will the Minister of FOOD PROCESSING 
INDUSTRIES t>e pleased to state-

(a) whether the Modern Food Indus-
tries Limited a public sector undertaking, 
propose to set up more “energy food" plants 
in the country;

(b) if so, the names of the States/cities 
in which these energy food plants would be 
set up; and

(c) the date t>y which plants would be 
set up?

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRl SHARAD YADAV): (a) 
Yes, Sir.

329. SHRl RAJVEER SINGH: Will the 
Minister of TEXTILES be pleased to state:

(a) the number of the textile mills func-
tioning at present in Uttar Pradesh;

(b) whether some textile mills in Uttar 
Pradesh are closed at present; and

(c) if so, the reasons for their closure 
and steps being taken by Government to 
revive these mills at an early date?

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRl SHARAD YADAV): (a) 
54 Cotton/Man-made fibre textile mills were 
functioning in Uttar Pradesh as on 31.3.1990.

(b) Yes, Sir.

(c) Reasons for dosure can be attrib-
uted to various factors including bw produC' 
tivity, lack of modernisatk>n, inefficient 
management, financial constraints, M)Our 
unrest, etc. Government have set upaNodal 
Agency to evolve and implement packages 
for the rehabilitation of sick/dosed textile 
mills found to be viable. Government have
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also set up a Board for Industrial and Finan-
cial Reconstruction to determine and en-
force the preventive, ameliorative and reme-
dial steps for the revival of sick industrial 
companies.

[English]

Uniform Minimum Wages for Workers 
of Different industries

331. SHR! T. BASHEER; Will the 
Minister of LABOUR be pleased to state:

(a) whether there is considerable differ-
ence in the wages of workers of the tradi-
tional industries such as Beedi, cashew and 
handloom in the various Southern States;

(b) whether Kerala Government has 
requested Union Government to fix uniform 
minimum wages for workers of the industries 
like cashew, Beedi, handloom etc.; and

(c) if so, the details thereof and the 
actk>n taken t>y Government thereon?

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN):
(a) and (b). Yes, Sir

(c) Regnnal Minimum Wages Advisory 
Committee comprising the representatives 
of Central Government and the Southern 
States was set up to consider the question of 
Regional minimum wages in the Beedi, 
Cashew, Handk>om and Tiles industries. 
The Committee has given its report which 
have been sent to all the Southern States in 
February, 1990 for appropnate action, since 
under the provisions of the Minimum Wages 
Act, 1948, the State Governments are the 
appropriate Governments for fixat»n/tevi- 
Sion of the minimum wages in their States.

Supply of Sugar, Edible Oils and 
Kerosene to Maharashtra

332. SHRI SUDAM DESHMUKH: Will 
the Minister of FOOD AND CIVIL SUPPLIES 
be pleased to state-

(a) the cun̂ ent monthly allocations of 
imported edible oils. Levy sugar and Kero-
sene Oil for the Stale of Maharashtra and 
city of Greater Bombay separately;

(b) whether Government of Maharash-
tra had been representing to the Centre for 
enhancing quota and also for modifications 
in the methods of altocations for all these 
three items;

(c) if so, the details thereof; and

(d) the reaction of Governmentthereto?

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD ANDCIViLSUPPLIES 
(SHRI RAM PUJAN PATEL); (a) Altocation 
of imported edible oils, levy sugar and kero-
sene oil to the StatesAJ.Ts. including Mahar-
ashtra are made on the folkiwing basis;—

Imported EdMe Oft Allocation is made on 
month to month basis taking into account the 
stock position in the Central Pool, market 
availability etc. The allocations made to 
Maharashtra for the month of August, 1990 
is 16,500 MTs.

Levy Sugw. The albcatnn is made on a 
uniform norm of425grams per capita monthly 
availability for the projected populatton as on
1.10.1986. The monthly levy sugar quota in 
respect of Maharashtra is 25,031 Metric 
Tons.

Kemsene&h The kerosene oil requirement 
of State and U.Ts. are assessed by altowing 
a suitable growth over the allocations made 
tor the corresponding period of the previous
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y«ar. The allocations are made Bbckwise, 
namely, Winter Block (November to Febru-
ary), Summer Block (March to June) and 
Monsoon Biock (July—October). The alto- 
cation of kerosene for Maharashtra for the 
Monsoon Block 1990 is 1,22,058 tons per 
month.

Internal distribution of these items is the 
responsibility of the State Governments 
concerned, and hence details of allocations 
made to the city of Greater Bombay is not 
available, with the Central Government.

(b) to (d). Government of Maharashtra 
has represented for increased allocation of 
imported edible oils In consideration of this 
request the imported edible oil quota to 
Maharashtra has beon increased from 14,500 
M.Ts. in July, 1990 to 16.500 M.7s. in Au-
gust, 1990.

Maharashtra Government has also 
requested for increase in levy sugar quota 
on the basis of 1969 population. Keeping in 
view the present availability of levy sugar, K 
has not been possible to accede to this 
request.

No request has been received from the 
Government of Maharashtra for enhance-
ment of kerosene quota or change in the 
method of allocation.

Deaths Due to Rabies

333. SHRIK.S.RAO. Will the Minister 
O f HEALTH AND FAMILY WELFARE be 
pleased to state;

(a) whether the National institute of 
Communicable Diseases has made any

assessment of deaths ’n recent years due to 
contacting rabies,

(b) if so, the number of such deaths 
during the last three years, State-wise;

(v., whether it is a fact that number of 
ptirsons, dying due to rabies affltetion has 
been ncreasing in and around Delhi in re-
cent years;

(d) if so, the reasons therefor;

(e) whetherGovernment have launched 
any crash prr»gr.imm6 for effective immuni-
sation again*>f rabies, and

(f) if so, tfie details thereof^

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRi RASHEED MASOOD): 
(a) and (b) Yes. Although no exact figures 
of tfie incidence of rabies are available. It is 
estimated that nearly 25,000 deaths occur In 
the country due to rabies every year. A 
statement showing the cases of Dogbite and 
deaths due to Rabies reported by States/ 
UTs is given betow.

(c) and (d). According to information 
received from the Delhi Administratton, there 
were 283 cases of Dogbites and 29 deaths 
during 1989.

(e) and (f). The Ministry of Agrk:ulture 
has launched a National Canine Rabies 
Control Programme during VI Five YearPlan. 
Under this programme, 30 rabies control 
unKs have been set up in different states to 
supplement the control activities undertaken 
by State Governments and tocal civil bodies.
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ItogubirlMtlon of UnauthorlMd Celo* 
nl«« in DalM

334. KUMARIUMABHARATI: Willthe 
Minislsr of URBAN DEVELOPMENT be 
pleas«d to state:

(a) whethei all th« unauthorisad colo- 
nias of Delhi that had come up till the end of 
1969 are proposed to be regularised and 
facilities of water, sewerage, electricity and 
roads provided to these colonies;

(b) if so, the details thereof; and

(c) the time by which the notificaton 
regarding regularising the unauthorised colo-
nies is likely to be issued and essential 
facilities provided?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
At present there is no proposal for regulari- 
sation of unauthorised colonies which have 
come up after dune, 1977. However, Delhi 
Administration has decided to supply drink-
ing water and electricity in unauthorised 
cobnies which were in existence as on
1.1.1981 on payment of development 
charges by the beneficiaries.

(b) and (c). Do not arise in view of reply 
to Part (a) above.

[T/mnsMon]

Irrigation Projects of IM h ya  PradMh

335. SHRI SATYNARAYAN JATIYA: 
Will the Minister of WATER RESOURCES 
be pleased to state:

(a) the names of the in'igation projects 
of Madhya Pradesh pending approval by 
Unbn Gwemment and since when;

(b) the reasons for delay in giving 
clearance to these projects:

(c) when the decision is likely to be 
taken in this regard; and

(d) the name of irrigaton projects of 
lltedhya Pradesh accorded approval during 
the year 1990?

THE MINISTER OF STATE OF THE 
MINISTRYOF WATER RESOURCES (SHRI 
MANUBHAIKOTADIA): (a) and (b). A State-
ment on Major and Medium lnigat»n Pref-
ects of Madhya Pradesh is given bek>w:

(c) For securing clearance, State has to 
send the compliance to the observattons 
communicated by apprising agencies.

(d) None.
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Agricultural Labour

336. SHRI KUSUMA KRISHNAMUR- 
THY: Willth«Minist«rof LABOURteplMSOd 
to stats;

(a) whether any survey has t>een ur)- 
dertaken to identify the total strength of ag-
ricultural labour in India and the percentage 
of women in the total agricultural labour;

(b) if so. the details in this regard: and

(c) the steps taken to protect the inter-
ests and improve the conditions of agrk:ul- 
tural labour?

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN):
(a) and (b). According to 1981 Census of 
India, the total number of persons engaged 
as agricultural labour in India are55,499,704. 
Among them the number of woman agricul-
tural labourers are 20,767,858 which consti-
tutes 37.42 percent of the total agricultural 
labour.

(c) Various Labour Laws like Minimum 
Wages Act, 1948, Payment of Wages Act, 
1938, Inter-State Migrant Workmen (Regu-
lation of Emptoyment and Conditions of 
Service) Act, 1979, etc. have Iwen enacted 
to protect the interest of agricultural labour. 
BeskJes, various schemes are being imple-
mented under the anti-poverty programme 
such as IRDP and Jawahar Rozgar Yojana 
wh»h are aimed at ameltorating the k)t of the 
poorest sections of the community which 
include the bulk of agricultural labour.

SCHEDULE OF PREMISES

337. SHRI YAOVENDRA.DATT: WHI 
the Minister of URBAN DEVELOPMENT be 
pleased to state:

(a) whether Government contemplate 
to have a separate pool of houses for the 
Ministers etc. of the Unksn Government.

(b) if so, whether Govemment propose 
to provide a uniform pattern of facilities of 
office accommodation and security infra-
structure in these houses;

(c) if so, the details thereof;

(d) the estimated amount likely to be 
spent thereon; and

(e) the details of bungatows earmarked 
for the purpose?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN); (a) 
Yes, Sir. A Resolutnn dated 30.5.90 to this 
effect has already t>een published in the 
Gazette of India Extraordinary and laid on 
the Table of both the Houses of Parliament.

(b) to (d). Suitable office accommoda-
tion and security arrangement at the resi-
dence of a Minister are functional needs. No 
uniform pattern has been lakl down for the 
purpose but these have been kept in view 
while earmarking t)ungak>ws for them. No 
specifk: amount has been earmarked for the 
purpose.

(e) List of the bungatows earmarked for 
the purpose is given betow.

SI. No. Bungalow No. Typ»

1 2 3

A. 5 and 7 Race Cource, Earmarked for Prime Minister VIII
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SI. No. Bungalow No. Type

1 2 3

B. 10 Janpath, Earmarked for recognised Leader of 
Opposition in Lok Sabfia

2 Willingdon Crescent, Earmarked for recognised leader 
of opposition in Rajya Sabha

C. For Council of Ministers

1. 2AkbarRoad VIII

6. 12 —do—

9. 18 —d o -

10. 24 —d o -

11. SAshokaRoad —d o -

12. 7 —d o -

13. 8 —d o -

14. 9 —d o -

15. 15 —d o -

16. 25 -d o —

17. 30 Aurangzeb Road
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SI. No. Bungedow No. Typ»

1 2 3

18. 32 Aurangzeb Road

19. 34 “

20. 36 "

21. 1 Circular Road

22. 5 Dupletx Road

23. 5 Janpath

24. 6

25. 12 “

26. 2 Krishna Merwn Marg

27. 3

28. 4

29. 4 Kushak Road

30. 1 Motilal Nehru Marg

31. 9 Motilal Nehru Marg

32. 34 Prithvi Raj Road

33. 1 Race Course Road

34. 11 “

35. 10 Raisina Road

36. 3 Safdarjung Road

37. 7

38. 9

39. 12 "

Vlil
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SI. No. Bungalow Ato. Typ0

1 2 3

40. 19 Safdarjung Road VIII

41. 23 “ --do-

42. 27 "

43. 2 Safdarjung Lane

44. 1 Sunqhen Bagh Road

45. 3

46. 1 Teen Murti Marg

47. 4

48. 19

49. 1 Teen Murti Lane

50. 8 Tees January Marg

51. 9 Tyagarajd Marg

52. 11

53. 1 Tughlak Road

54. 2

55. 7 "

56. 14 “

57. 16 ”

58. 23 “

59. 25 “

60. 1 Witlingdon Crescent

61. 3 Rico Course
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SI. No. Bungalow No. Type

62. lOAshokaRoad

63. 4 Oupleix Lane

64. 5 Safdarjung Lane

VII

Sehmm for OMotete Children

338. SHRIANBARASUERA: Will the 
Minister of WELFARE be pleased to state:

(a) whether Government propose to 
initiate any scheme for desolate children; 
and

(b) rf so, the details thereof

THE MINISTER OF UBOUR AND 
WELFARE (SHRI RAM VILAS PASWAN):
(a) and (b). The Ministry of Welfare has been 
Implementing a Centrally Sponsored Scheme 
for Welfare of Children in Need of Care and 
Protection, since 1979-80. Under the 
Scheme, grants are provided to the volun-
tary organisations through the State Gov- 
ernment/UT Administrations for the care and 
welfare of orphaned, destitute and neglected 
children. The funding pattern provides for 
sharing between the Central Government, 
State Government and the voluntary organi-
sations in the ratb of45:45:10 respectively. 
In case of tribal areas, the sharing pattern is 
47 1/2 : 47 1/2 ; 5. In respect of Union 
Territories, the ratio is 90:10. The objective 
of the Scheme is to provibe them with care, 
protection and opportunities for growth and 
development as normal citizens.

Horticulture Care for MPs Flats in North 
Avenue

339. SHRI ANADICHARAN DAS: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state:

(a) the quantity of seeds, fertilizer and 
pesticides supplied/used in the flats/bunga-
lows falling in the jurisdiction of C.P.W.D. 
Enquiry Office, North Avenue during the last 
three years;

(b) the 'tumber of complaints received 
from the Mt ,ibers of Parliament during the 
period for not attending to the demand of 
above mentioned items i.e. seed fertilizer 
and also for not providing the services of 
Mails regularly to attend tothese bungatows; 
and

(c) the steps taken to attend to the 
complaints from MPs more promptly in re-
spect of horticulture services provided to 
MPs?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLt MARAN): (a) 
The quantities supplied/used are given be-
ta w:—

(i) Seed 45.25 Quintals

(li) Fertilizer 47 Quintsto



(iii) PMticid«s

(iv) BHC Powctor
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9.00 Utrta 

4.5 Quintal*

(b) the CPWD have reportad that 
complaints received at the Enquiry office 
and at the residential telephones of the offi-
cers are attend to promptly.

(c) Duty cards have been issued to 
each Mali, who is .required to get the same 
signed t>y the Member of Parliament. These 
cards are checked by the supervisory staff 
for any adverse remarks and for taking 
remedial action.

Election of CooperatWe Group Housing 
Societies

340. SHRI KAMAL CHAUDHRY: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state:

(a) the number and details of Coopera-
tive Group Housing Societies in Delhi wfUch 
did not hold mandatory Annual General 
Meetings and Annual elections as per Rule 
62 of Delhi'Cooperative Sodeties Rule 1973 
during the years 1984,1985 and 1986 and 
acted in violation of the Delhi Cooperative

Societies Act/Rules;

(b) the details of cooperative group 
housing societies out of the above whose 
office bearers also heU office for more than 
two consecutive terms in violation of Sec. 30 
(5) (a) of Delhi Cooperative Sodeties Act, 
1972 during the period 1984 to 1987 to keep 
illegal control on the funds and management 
of the societies; and

(c) the details of action taken against 
each of the erring sodeties with dates, and 
the reasons for the delay in initiating the 
action if any?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
The list of such societies is given below as 
Statemem-A.

(b) The list of such societies is given 
below as Stat*m«nt-B.

(c) Action taken In the matter is also 
indicated in Statement 'A' and 'B' referred in 
reply to part 'a' and ‘b’ of the question.
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bitcT'Stat* Movcnwnt of Foodgrahw

341. SHRIGANGACHARANUX)HI: 
WiH th« Minist«r of FOOD AND aV L  SUP-
PLES be pleased to state:

(a) whetherGovemmenthaveremoved 
the ban on inter-state movement of wheat 
and rice; and

(b) ifao.theratesofwheatprawailngin 
principal maifcets after removal of thia ban 
and the major Stales benefitled as a resukof 
it?

THE MINISTER OF STATE IN THE 
l4iNISTRYOF FOOD ANOCIVIL SUPPUES 
(SHRIRAIMPLUANPATEL):(a) The entire 
countiy is treated as one zone for inter-State 
movement of wheat and levy-free nee since 
13th April. 1977 and 30th September. 1977.
respectively-

(b) Does not arise.

Import of Eaaentlal Comnwdttiea

342. SHRIK.RAMAMURTHY: WiNthe 
MMatMOl FOOD AND CIVIL SUPPLES be 
pleasodtoat«to:

(a) the armual demand and supply of 
•ssM lisI oonunodiliBS such as food-arains 
pubatk adMe otts. mic and mik pn^ucts. 
aiigar and jaggaty (including Khandsari) 
aepanlely artd the corresponding supply of 
such Mem during 1968-89 and 1989-90;

(b) the import component of each of 
auch oommodWaa during this period?

THE MMISTB^ OF STATE M IHE 
MMISTRYOFPOOO ANOCIVIL SUPPLES 
(SHRI RAM PUJAN PATEg: (a) The de-
mand for a particular commodity depends of 
the cvileria methods used for arriving at the 
demand for the commodity. However, par 
capita net awairtiity of cereals, pulsea. adMe 
ols and sugar for the year1988-89are (̂ ven 
bebw. Similar intormation for 1989-90 have 
not yet become available.

H0m y«ar

1989

1 2 3

i) Cereals 456.2 grams par day

B) Pulses 40.4 grams par day

Hi) Foodgrains 486.6 grams per day

I06M 0

Edible Oils 5.3 kg. par annum

V ) Sugar 12.2 kg. per annum

(b) The import of these commodkias during 19BS-80 and 1968-90 wara as
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Commodity 1986-89 1989-90

1 2 3 4

0 Wheat 20.11,000 —

ii) Rice 6,84,000 5,24,000

iii) Pulses 8,26,543 4,29,067

iv) Ed»)leOils 3,72,623 3,37,672

V ) Skkn MUk Po¥¥d9f

EEC gift (operation Flood-Ill) 17,990 14,991

Commercial (EEC) (on account 
of drought)

14,273 2,108

Drought relief (EEC gift) 2,000 —

Vi) Butter Oil

Drought relief (EEC g ift) 2,998 —

vii) BMW

EEC gift (operation flood-ill) 7,314

V i ) Sugar — 2,42,000

Pmding Applications wtth DOA for 
Flata/Piots

343. SHRIBALGOPALIMISHRA: Will 
th« Ministor of URBAN DEVELOPMENT i:i« 
pleas«d to stats:

(a) th« number of applications from 
individuals and co<op«rativ«s pending with 
ODA for ailotnient of flats and plots in Delhi 
as on 1 June, 1990; and

(b) how and when Government pro-

pose to dispose of these applications?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN); ( a )  
N u m b e r o f  re g is tra n ts  a w a it in g  a lb tm e n ts o f  
f la ts  u n d e r  v a r io u s  s c h e m e s  o f  t h e  
DDA-97.110.

Number of regist<ants awaiting allot-
ment of plots under Rohini ResidentiBl 
Scheme-45.8S6.
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In addHion 20,000 applicants ar« await-
ing ragistration undar Ambadltar Awas 
Yojana, 1989. Tha draw of lot under this 
sdwma has baan stayed by the High Court

of Delhi.

(b) DOA*s programme for construction 
of flats in the next four years is as under:—

1. 1990-91 — 12,600

2. 1991-92 — 19,000

3. 1992-93 — 26,000

4. 1993-94 26,500

84,100

The backlog of registrants under Rohini 
scheme is expected to be cleared dunng the 
next 4 to 5 years.

Standing Committee to Resolve inter* 
State Issues

344. SHRI C.P. MUDALAGIRI- 
YAPPA:

SHRI K.S. RAO;

Will the Minister of WATER 
SOURCES be pleased to state:

RE

Upgradation of school on Nursing in 
LN.J.P.N. Hospital

345. SHRI Y.S. RAJA SEKHAR 
REOOY: Win the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state:

(a) whether there is a proposal to up-
grade the school of nursing in the Lok Nayak 
Jai Prakash Narayan Hospital New Delhi to 
the level of a college;

(b) if so. the details thereof;

(a) whether Government propose to set 
up a Standing Committee of the National 
Water Resources Council to resolve the 
inter-State water disputes: and

(b) if so, the details thereof'̂

(c) whether necessary infrastructure is 
available to bring out this change: and

(d) the effect on the teachers regarding 
their placement in the college and what 
protection will be given to the effected in-
cumbents:

THE MINISTER OF STATE OF THE 
MINISTRYOF WATER RESOURCES (SHRI 
MANUBHAIKOTADIA): (a) and (b). A Stand-
ing Committee of the National Water Re-
sources Council on Inter State issues in 
water resources with Members drawn from 
the Council has be- i set up on 6.4.1990. 
The Committee will onsider the issues re- 
Terred by the States and recommend the 
measures to be taken to resolve the issues.

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD):
(a) and (b). The Delhi Administration have 
reported that there is such a proposal The 
proposal is based on the recommendation of 
the Indian Nursing Council to upgrade a l 
Schools of Nursing into Colleges of Nursirtg. 
The Inspection Committee of Delhi Univer-
sity has already conducted an inspectkin
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^  their approval is awaited.

(c) Necessary plan permission has 
been made by Delhi Administration for 
making available the neoessny additional 
infrastructure.

(d) All the available teachers win be 
considered for placement in the college 
subject to their fulfilling the qualifications as 
per the recruitment rules.

Allotment of DDA Flats under Retiring 
Persons Scheme

Business Standard dated 21 July, 1990 and 
stdt0i

(a) whether Government have taken 
any deciskMi regarding disposal of surplus 
land of sk)k textile mills under Natbnal Tex-
tile Corporation;

(b) if so, the reasons therefor; and

(c) whether Government propose to 
sell this land to public sector industry and if 
not, how and when Government propose to 
dispose it off?

346. SHRI RADHA MOHAN SINGH: 
Will the Minister of URBAN DEVELOPMENT 
be pleased to state:

(a) the details of persons registered 
under the New Pattern Scheme of DDA and 
who have been allotted flats under Retiring 
Persons Scheme, 1989;

(b) whether the construction of roads/ 
by-lanes has been completed in Sector 18 of 
Rohini and civic amenities provkled; and

(c) H not, the steps Government pro-
pose to take to expedite outstanding works 
in the above sector to make the flats habit-
able?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLIMARAN): (a) 
to (c). information is being coHected and will 
be laid on the Table of the Sabha in due 
course.

[Translation]

Sale of Surplus Land of Sick Textile 
Mills

347. SHRI BALASAHEB VIKHE PA-
TH: Willthe MinisterofTEXTILESbe pleased 
to refer to tfte news captioned 'No deciston 
on land sale by NTC Mills’ appearing in

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a) 
No. Sir.

(o)and(c). Do not arise.

DemoinkMi of Cotonles in Trans- 
Yamuna, Delhi

348. SHRI ARVIND TULSHIRAM 
KAMBLE: Will the Minister of URBAN DE-
VELOPMENT be pleased to state:

(a) whether the Department of Land 
and Buildings of Delhi Administration has 
taken a deciston to demolish and acquire 
some oM cotonies in Trans-Yamuna area in 
Delhi;

(b) if so, the details thereof and the 
reasons therefor;

(c) whether Government propose to 
provide alternative land to the residents of 
these colonies in case these are demol-
ished; and

(d) if so, the details thereof?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
to (d). While some lands atong the river
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Yamuna ha/e bean notifiad tor acquisition, 
primarily for channelisation of the river, no 
such general policy decision to demoRsh 
and acquire old colonies has t>een taken t>y 
the Delhi Administration.

[EngSsf̂

Carrying Night SoH on Head

349. OR. C.SILVERA: Will the Minister 
of WELFARE be pleased to state:

(a) whether Government have received 
some requests for abolition of practice of 
carrying night Soil as head load, at least in 
the year of Social Justice being observed 
during 1990-91;

(b) if so, the details thereof;

(c) whether Government have taken 
any action in the matter so far; and

(d) if so, the details thereof arxf if not, 
the reasons therefor?

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VLAS PASWAN):
(a) Proposals have’ben received from the 
State governments during 1990-91 for Cen-
tral assistance under the Centrally Spon-
sored Scheme of Liber^on of Scavengers 
which provides for the conversion of existing 
dry-latrines intowater-pourflush latrines and 
rehabililation of unempk>yed scavengers in 
dignified employment/occupatnn. The ulti-
mate obiective is to abolish the practice of 
carrying nigh soil as head toad.

(b) to (d). A provision of Rs. 23.00 
crores has ben made for this scheme in the 
budget of the Ministry of Welfare and Rs. 
20 J  creres in the budget of the Ministry of 
Urt»n Deratopment for this scheme during 
1990-91. Under an Actkm Plan, 500 towns 
aie praposad to be covered during this year.

[TiwalatkMH

SkM Kalegaon Mijor Irrigatfon Project

350. SHRI S.B. THORAT: W i the 
Minister of WATER RESOURCES be 
pleased to state;

(a) whetlMr Unton Government have 
received a proposal of Sina Kalegaon Mî of 
irrigation Project from Government of Ma-
harashtra: and

(b) if so, the reaction of Government 
thereto?

THE MINISTER OF STATE OF THE 
MINISTRYOFWATER RESOURCES (SHRI 
MANUBHAI KOTAOIA); (a) and (b). Sina 
Kalegaon Miyor fcrlgation Project received 
from the Government of Mahrashtra in 1976 
was returned to the Stale Government in 
1979due to non-compliance of observations 
of Central Appraising Agencies.

[EngSsMi

laaiia of Waiting Mantbera In Heapllal 
O.P.D.a

351. SHRI PRATAPRAO B. BHOSLE: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether patients in O.P.O’s of all 
m ^  Government Hospitals of Delii a n  
examined under some waiting numlMrs Is* 
sued by each Department of HospitalO.P.D;

(b) whether this system has been cre-
ating hardships for lay patients;

(c) whether Government propose to 
introduce digital wailing token schemee; and

(d) ifos^thedMafetherMT?
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THE MINISTER OF STATE OF THE 
MMISTRY OF HEALTH AND FAMILY 
WELFARE (8HRI RASHEED MASOOO):
(a) In tfM O.P.Os. of major GovMmiTMnt 
Hoapitais in OaM, Patiants ara axamiiMd by 
tfw doctors, altar ragiatration. on the first 
coma first aaiva tMuiis.

(b) No. Sir.

(c) No. Sir.

(d) Ooas not arisa.

C.O.H.S. Olapanaarlaa in Kanpur

352. SHRI KESHARI LAL: WiN tha 
Ministar of HEALTH AND FAMILY WEL-
FARE ba piaasad to state;

(a) lha total numbwrof C.G.H.S. dispan- 
aarias ««orking in Kanpur;

(b) tha total number of tMnafidarias 
form C.G.H.S. dispensaries;

(c) wttatfiar Government piopose to 
opan naw C.G.H.S. dispensaries n Kanpur; 
and

(d) if 80, the places where these are 
■lalytobaopanad?

THE MMiSTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD);
(a)and(b). The total number of C.6.H.S. 
diapansarias hmctioning in Kanpur is 9 and 
number pfbanefieianas in 1,74.174.

(c) No naw C.O.H.S. dispensary is 
proposed to be open urKtor C.G.H.S., Kanpur 
during lha cwranl financial year

---^ --- •----■-----iwif opiiwMnp iWmiioioyy

353. SHRIMATISUBHASHINIAU: WM 
the Minister of TEXTILES ba piaasad to

(d) Doas not arise in view of answer to
(e)

(a) the stepa taken by Government to 
transfer the naw spinning technology devel-
oped by Appropriate Technology Dev Aaso- 
dation. Lucknow throughout the country; 
and

(b) whether Government proposa to 
create any fieW demonstratkm cantoe to 
popuiarism, evaluate and for further imptx>va- 
ments in the technology?

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a) 
and(b). The information is being collected 
wid win ba lakl on tha Table of the Hose as 
soon as it is ready.

Bhlcmundl brlgallon Project of Crlaaa

354. SHRI GOPI NATH GAJAPTHI: 
WM the Minister of WATER RESOURCES 
be pleased to state:

(a) whether Government have a pro-
posal to execute the Bhkund inigation proj-
ect in Orissa during the Eight Five-Year 
Plan;

(b) if 80. tha capad^ and latost esti-
mated coat of that prajad;

(e) the datals of viHagas itely to ba 
aubmeiged on emcution of that project; and

(d) the total hectares of land Hkely to be 
brot«ht under brigatkm on completion of 
that project?

THE MINISTER OF STATE OF THE 
MINISTRYOFWATERRESOURCES(SHRi 
MANUBHAI KOTADIA): (a) Eighth Plan
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proposals have ix>l bean finalised. Project is 
not inducted in Annual Plan 1990-91.

(b) to (d). The details of the project have 
not been finalised.

Beggars in Metropolitan CKies

355. SHRI KAILASH MEGHWAL: Will 
the Minister d  WELFARE be pleased to

(a) whether Government are aware of 
many road side handicapped beggars on the 
thorough'fares in the Capital and other 
Metropolitan cities: and

(b) if so, the steps t>eing taken to check 
the begging?

Nttfional Task Fbioe to review the operation 
of these schemM. These schemes are 
operated by Various State Govjirnments and 
each State has its own penston scheme, 
rules and regulatkms to implement the 
scheme covering specified number in accor-
dance with their economic capacity. Central 
Government does not contribute towards 
the payment of these pensions.

[frans/af/on]

Availability of Medicines of Encephall- 
tla In Rajasthan

357. SHRIGULABCHANDKATARIA: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

THE MINISTER OF UBOUR AND 
WELFARE (SHRI RAM VILAS PASWAN):
(a) and (b). The information is being col-
lected form the State Government/U.T. 
Administratk>ns and will t̂ e laid on the Table 
of the House.

Old Age Penston to Destitutes

356. SHRIMATISUBHASHlNIALI:Wili 
the Minister of WELFARE be pleased to 
state;

(a) whether Government areanarethat 
okf age pension to destitutes and the infirm 
is in operation in various States are abys- 
mathy tow, out-dated and without any uni-
formity; and

(b) whether Government propose to 
appoint a National Task Force to critically 
review the operatkjn of this scheme?

THE MINISTER OF UBOUR AND 
WELFARE (SHRI RAM VILAS PASWAN):
(a) Yes, Madam.

(a) the district-wise number of persons 
died in Rajasthan due to encephalitis during 
1988-89 and 1989-90;

(b) Whether it is a fact that for the 
treatment of this disease necessary drugs 
are imported;

(c) if so, whether due to non-availability 
of these drugs, they are sold at arbitrary 
prices by the chemists; and

(d) whether Government propose to 
make available adequate quantity of these 
drugs in near future?

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD);
(a) No Case of Japanese Encephalitis have 
been reported from the State of Rajasthan 
during the years 1988-89 and 1989-90.

(b) No drug is being imported for the 
treatment of this disease.

(b) There is no proposal to appoint any (c) and (d). Question does not arise.
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[EngBsHi

UnmithorlMd CoMtructien by AllottMs 
61 D.O.A. FLATS

358. SHRIRAVINARAYANPANhWiH 
th« Minister of URBAN DEVELOPMENT be 
piMsed to state:

(a) whether the cases of unauthorised 
constructbn are increasing in Delhi;

(b) if so, the details thereof for the last 
three years and reasons therefor;

(c) the action tal<en in alt such cases 
and results achieved: and

(d) whether Gkwernment propose to 
check such unauthorised construction and if 
so, how?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
and (b). No detailed survey of unauthorised 
construction has been conducted by the
D.D.A.

(c) and (d). Whenever and whereever 
unauthorised construction in DDAflatscomes 
to the notice of the DDA, appropriate action 
is taken under Delhi Development Act, 1957, 
keeping in view the terms and conditions of 
lease/aitotment.

Land for Executing Medium Irrigation 
Projects

359. SHRI MANOFtANJAN BHAKTA: 
Win the Minister of WATER RESOURCES 
be pleased to state:

(a) whether Government had sought 
any ban during the Seventh Plan for execut-
ing the medium inigation projects in vartous 
States from the World Bank;

if so.the details thereof: and

(c) whether Qovemment piopose to 
seek any toan from tl^ Worid Bank during 
the Eighth Rve-Year-Plan also?

THE MINISTER OF STATE OF THE 
MINISTRYOFWATERRESOURCES(SHRI 
MANUBHAIKOTADIA): (a) No agreement 
was signed with the World Bank during the 
Seventh Plan for exclusively axecuting 
Medium Irrigaton Projects.

(b) Does not arise.

(c) Yes. Sir.

Awards Pasaed by Central Industrial
Tribunal Relating to BCCL ft CCL

360. SHRI A.K. ROY: Wilt the Minister 
of LABOUR be pleased to state:

(a) the details of the awards passed by 
the Central Industrial Tribunalforthe last five 
years on the industrial dispute related to 
Bharat Coking Coal Limited and Central 
CoalfiekI Limited;

(b) the details fo the awards that been 
implemented, the awards against whom 
managements have gone for an appeal and 
those left unimplemented without even going 
for an appeal inviting prosecutkm;

(c) whether puble sector managments 
have been advised against protonged Utiga* 
tk>n as per the polk  ̂of the Govemment; and

(d) if so, the details in this regard?

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN):
(a) and (b). Informatton is being collected 
and will be laki on the Table of the House.

(c) and (d). A pubik: sector undertaking 
of the Qovemment of India is required to 
consult its administrative Ministry If it desire 
to file an appeal against an award of ̂ idge>
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niMil of a Labour CouftA'ribunai. High Court 
•ic. Th« adminntialw* Ministry, in turn, 
examines the maltW in consuttation with 
Mnistiy of Uw and Mnlstry of Labour and 
conveys advice to the undertalung. The 
aforesaid instructions have recently t)een 
reiterated t)y the Government.

Changes in Basic Health Policy

361. SHRiSRIKANTHAOATTANARA- 
SIMHARAJA WADIYAR: WiH the Minister of 
HEALTH AND FAMILY WELFARE be 
pleased to state;

(a) whether Government have a pro-
posal to change the t>asic health policy of the 
country;

(b) if so, the salient features thereof;

(c) inwliatrespectthe new health policy 
is different from country' existing health pol-
icy; and

(d) the circumstances that led to the 
change of the present heatth policy?

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOO):
(a) No such proposal is currently under 
consideratioft of Government.

(b) Does not arise.

(c) Does not arise.

(d) Does not arise.

WorM Bank sMistanoa to evolve Mid 
Agreement on the Uae of Ganga Watera

362. SHRIMATIVASUNDHARARAJE: 
Will the Minister of WATER RESOURCES 
be pleased to state;

to assist India in evolving a comptehenslve 
agreement on these of Ganga waters Idr a 
subsuntial and economically-balanced 
development of water resources;

(b) V so, the details of the offer made by 
the World Banit;

(c) the cost of the whole scheme; and

(d) the reaction of Government therelo?

THE MINISTER OF STATE OF THE 
MINISTRYOF WATER RESOURCES (SHRI 
MANUBHAIKOTADIA); (a) No. Sir.

(b)to(d). Do not arise.

Drinking water Schemee of Rajaathan

363. SHRIMATIVASUNDHARARAJE; 
Wilthe Ministerof URBAN DEVELOPMENT 
be pleased to state:

(a) whether Rajasthan Government 
has sirfNnitted any drinking water schemes 
to Union Government for approval;

(b) if so, the details thereof;

(c) the cost of each of those projects;
and

(d) the steps taken to approve thoee 
schemes?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLIMARAN): (a) 
to (c). The Government of Riyasthan had 
submitted a preliminaty pioposal for secur-
ing Worid Bank Group assistance forthe 2nd 
Rajasthan Water Supply and Sewerage 
Project. The project envisages augtnenia- 
tion of water supply and sewerage fadWaa 
In Jaipur. Jodhpur, BItaner. Kola, U d a ^  
and Ahvar at a cost of Rs. 514.6 ooraa.

(a) whethertheWorklBankhasoffered (d) The State Govemmant lias baan
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advised to modify the project.

ChHIIng Centres in Andlira Pradesh

364. SHRI B.N. REODY; WiH the Minis-
ter of FOOD PROCESSING INDUSTRES 
be pleased to state:

(a) whether Government propose to set 
up some Chilling Centres in the State of 
Andhra Pradesh in near future; and

(b) if so,the progress made in this re-
gard so far?

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a) 
and (b). The Ministry of Food Processing 
Industries have no proposal to set up Chilling 
Centres in Andhra Pradesh.

Programme to Monitor Impact Growing 
Drug and Alcotml Epidemic

365. SHRI SANAT KUMAR MANDAL: 
Will the Minister of WELFARE be pleased to 
state;

(a) whether in view of the rise in drug an 
alcohol abuse. Government haveformulated 
any new programme to monitor the impact of 
the growing drug epidemic and to co-ordi-
nate research and development activities;

(b) if so, the details thereof and if not, 
the reasons therefor; and

(c) if the reply to (a) above be in the 
irmalive, what role has been assigned to

the States and various welfare agencies in 
the country to combat the war against drug 
abuse?

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VIUS PASWAN):
(a) Yes. Sir.

(b) In response to the growing trend of 
drug and a lc ^  abuse, the Government of 
India has embarked on athree-prolged strat-
egy; (i) an effective enforcement of the law 
to control the supply of dependence-produc-
ing drugs; (ii) building awareness against 
and educating the pubflc about the iH-effects 
of drug abuse; and (%') promoting services 
through the governmental and non-govem- 
mental sectors to identHy, treat and rshabii- 
tate addicts. In order to maximise the in-
volvement of the community, a scheme of 
assistance to volurrtary organisations for 
prohibition and drug abuse prevention is 
being implemented by the Ministry of Wel-
fare. Under the scheme, necessary steps 
are being take to monitor the impact of 
growing epidemicand to coordinateresearch 
and devekipment activities.

(c) The voluntary welfare agencies in 
the country have been assigned the task of 
providing services for addicts such as coun-
selling, de-addiction and aftercare and also 
fortaking up awareness building programmes 
to educate the people about the ill-effecis of 
drug abuse and alcoholism. The State Gov-
ernments have been assigned the role of 
selecting voluntary organisatk>ns for finan-
cial assistance, in additional, the State 
Governments are to constantly monitor the 
dnjg abuse situatton in their State and take 
appropriate steps on their own.

Problem Faced by Jute Industry

366. SHRI SANAT KUMAR MANDAL: 
Will the Minister of TEXTILES be pleased to 
state:

(a) whetherGdvemment have reviewed 
the entire gamut of problems faced by the 
jute industry, including the tardy progress of 
modemisatkm and diversification schemes;

(b) if so, the details In this regard; and

(c) the various measures, apart from
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permitting full fibre flexibility by jute mitts for 
manufacture of diversified jute goods, taken 
to reopen the closed milts and bring to back 
people engaged in speculation in raw jute 
and other illegal practices?

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRISHARAD YADAV): (a) to
(c). Government have been reviewing from 
time to time the various problems faced by 
the Jute Industry including progress of 
modernisation and diversification schemes. 
While the schemes under the Jute Moderni- 
saton Fund of 1986 has not registered sat-
isfactory progress, the diversification pro-
gramme in jute industry including in the 
decentralised sector is making notable prog-
ress over the last three years. On the basis 
of the suggestions contained in the Commit-
tee Report set up in January 1990 for review 
of the Jute Modernisation Fund Scheme and 
the Jute Special Development Fund pro-
grammes a number of steps have ben initi-
ated and are under different stages of imple- 
mentatk>n.

2. Apart from permitting jute mills full 
fitMe flexibility some other meas-
ures also have been initiated as 
listed bek)w:

i) Issue of reservation order for 
mandatory use of jute bags in 
certain specific sectors like 
foodgrains, cement, fertilisers 
and sugar.

ii) Introduction of Internal Market 
Assistance (IMA), Schemes to 
Provide subsidy on vark>us 
diversified |ute products for 3 
years at the rate of 12%, 10% 
and 8% respectively on do-
mestic sales and at the rate of 
10% on exports.

iii) Pennission for duty free im-

port of certain machinery or 
improve technology upto 
31.12.1990.

iv) Grant on CCS at the rate of 
12% on export of almost all 
jute products to both manufac-
tures and merchant exporters.

(v) Procurement of Jute bags for 
packing foodgrains on a cost- 
plus-prcing formula as distinct 
from market price.

vi) Sharing entire toss by JMDC 
and STC on export of Jute 
goods against global tender 
for Hessian and Sacking at 
discounted price.

vii) Exemptton from payment of 
excise duty in respect of diver-
sified jute products in the 
budget proposals 1990-91.

3. At present the total number of 
ctosed mills is 17 affecting 46780 
workers out of which 3 mills with 
4540 workers are situated outside 
West Bengal. The various steps 
taken by Government for rejuvena- 
tk>n of the jute industry and an-
nouncement of the recent diversifi-
cation programme granting full fibre 
flexibility to jute mills are likely to 
help in opening of some of the 
ck)sed jute mills. Moreover, an 
understanding has ben reached 
with the Department of Food that 
henceforth B. Twill orders for 
foodgrains through DGS &D wouki 
be placed on the jute mills in a 
phased manner round the year 
instead of bunching the orders 
during the peak requirements of 
the Kharif and Rabi seasons. This 
steps is intended to impart stabillly 
to the jute goods market and alto
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benefit th« indenting oiganiMttone.

OavetopmMt of Stum Ar*M  In CMM

367. SHRIJ.P. AGARWAL; WII tlM 
Minitter of URBAN DEVELOPMENT be 
pleaeed to stale:

(a) whether that attention of Govern-
ment has been invited from time to time to 
the urgent need for development of slum 
areas/old Katras in Delhi;

(b) U so. the action taiten by Govern* 
ment in the matter so far;

(c) the schemes being impiemerned at 
presem; and

(d) the proposed plan, if any, to improve 
the condition of the people residing in these 
areas?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
Yes, Sir.

(b) to (d). The Slum Wing of Delhi 
Development Authority has soiar constructed 
about20,000ftats in different parts of the dty 
under the slum clearance programme. Fa-
cilities like school, parks, tot tots, open spaces 
for community purposes, community facility 
oomplexes, containing Bar« Ghars etc. ha^  
been provWed for the slum communities.

2. Basic amenities like paved piMh* 
ways, water supply, sewerage, 
storm water drains community 
haUs/barat ghars and community 
devetopmentfadlities are provided 
to the resMents of notified slums/ 
Katras under the schemes of 
Environmental Improvement in 
Slums.

3. Katras underthe management and 
contiol of the Slum wing, DDA are

being repaired under the approved 
plan scheme of stnicturai improve-
ment in Katras for ensuring struc-
tural safety. During the Seventh 
Five Year Plan repairs were cv- 
ried out in more than 950 such 
properties in ckise cooridinatkm 
with the elected representatives 
of the areas ans as per site re-
quirements.

4. Fbrthe year 1990-91, a provision 
of Rs. 200 lakhs has ben made for 
Environmental Improvement in 
Slum areas and a provision of Rs.
100 lakhs has been made for slum 
Katras repairs/renewal pro-
gramme. Asum of Rs.. 86.42 lakhs 
and Rs. 23.29 lakhs had been 
spent upto June 1990 under the 
two Schemes respectively.

Ownership Rights to the Occupants of
D.DJ .̂ Property m Delhi

368. SHRIJ.P. AGARWAL; Will the 
Minister of URBAN DEVELOPMENT be 
pleased to stale:

(a) whether a large number of occu-
pants of DDA property in Delhi are yet to be 
given ownership rights;

(b) if so, the reasons for the delay in this 
regard;

(c) whether Govemmem propose to 
take speedy actk>n in the matter; and

(d) if not, the reasons therefor?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
Yes, sir.

(b)do(d). Thequestkmofconversionot 
DDA's lease-hokf properties intofree-hoU is
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undar active consideration of the Govern- 
mant.

SalaofKldnays

369. SHRIJANARDHANAPOOJARY; 
Will the Minister of HEALTH AND FAIUIILY 
WELFARE be pleased to state;

(a) whether Government are aware that 
poor and destitute persons in Karnataka are 
lured to sell their kidneys;

(b) if so. the number of such cases 
reported during the las six months; and

(c) the action Government propose to 
take the discourage such an evil practice‘s

(b) th« taiget of procurement of cotton 
by CCi fixed for the current year?

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV); (a) 
The Cotton Corporation of India has pro-
cured about 1.40 lakh quintal of kapas val-
ued at about Rs. 13 crores from Karnataka 
during the last six months of the current 
cotton season.

(b) The CCI had fixed a target for 
commercial purchase of 10.00 lakh bales of 
cotton including 50.00 bales from Karna-
taka, during the 1989-90 cotton season.

Primary Health Centre*

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD).
(a) and (b). Government have seen reports 
that trafficking in human organs especially in 
kidneys in taking place m places like Bom-
bay and Madras. However, no such cases 
have been reported by the Government of 
Karnataka.

(c) With a view to regulating inter alia 
trafficking human organs including kidneys, 
the Government is actively contemplating 
the enactment of a legislation

Cotton Procured by CCI In Karnataka

370. SHRIJANARDHANAPOOJARY; 
Will the Minister of TEXTILES be pleased to 
state;

371. SHRI BALWANT MANVAR; Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state;

(a) the State-wise number of Primary 
Health Centres which have been set up in 
the country by Union Government during 
two years ending 31st March, 1990:

(b) whether Unnn Government have 
any proposal to increase the number of such 
Primary Health Centers in the country in 
future; and

(c) if so. the target fixed in this regard?

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD):
(a) Statmeent showing State-wise number 
of Primary Health Centres set up during 
1988-89 and 1989-90 given betow.

(a) the quantity and value of cotton 
procured from Karnataka during the last six 
months by Cotton Coiporation of India: and

(b) and (c). Tentatively, 1344 Primary 
Health Centres are targetted to be estab-
lished during 1990-91.
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372. SHRI MULLAPPALLY RAMA- 
CHANDRAN: WiH the Minister of HEALTH 
ANDFAMILYWELFARE be pleased testate:

(a) the percentage of Asia's population 
does our country have;

(b) the average growth rate of popuala- 
tion in Asia and India respectively over the 
last five years; and

(c) the efhxtB being made to determine 
the most effective method of family plan-
ning?

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEEO MASOOD):
(a) and (b>. According to United Nation's 
Publication "World Population Prospects 
1988”, the estimated population of Asia and 
India and annual growth rate of population 
are as follows:

Year Population (in ‘000’ s) Annual Growth Rata (%)

Asia India Asia India

1985 2,834,226 769,183 1.85 2.08

1990 3.108,476 853,373

India's population constitutes 27.14% 
and 27.45% of Asia population in 1985 and
1990 respectively.

(c) With a viewto enroll more of younger 
age group and low parity couples towards 
Family Planning acceptance, spacing meth-
ods are given increased focus in the pro-
gramme. However the Family Welfare Pro-
gramme in India is !>£»ng pursued on volun-
tary basis as a peoptp’ movement keeping in 
view the democrat ir t>-3-i!tions of the country 
and the couples artj given details on all 
methods available but the choice of methods 
is left to that of the individual couple best 
suiting his/her needs.

Supply of Tea, Pulses and Soap Under 
Public Diatrlbution System

373. SHRI MULLAPPALLY RAMA- 
CHANDRAN- Willthe Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state:

(a) whether Union Government have 
directed States to distribute tea, pulses, soap 
etc. through the Public Distribution System; 
and

(b) the States that have commenced
such supply?

THE MINISTER OF STATE IN THE 
OF FOOD ANDCIVIL SUPPLES 

MMI RAM PUJAN PATEL): (a) Union 
Government have advised States and UTs. 
to consider distribution of more items of 
mass consumption lil<e tea, pulses, soap 
etc. by using the Public Distribution System 
(PDS) outlets.

(b) According to the available informa-
tion. some States like Andhra Pradesh. Khar, 
Himachal Pradesh, Kerala, MadhyaPradesh. 
Tripura etc. have been supplying one or 
more of items like tea, pulses, soap, salt. 
Match Boxes, exercise books etc. through 
PDS outlets.
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NatkMMi Av«rag« and Ptrcantaga of 
Woman Labour In Karala

374. SHRI MULLAPPALLY RAMA- 
CHANDRAN: Will th« Minister o1 LABOUR 
ba plaased to state the national average and 
tha percentage of women labour in Kerala 
laspectively?

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
A* perthe lates sample survey (43rd Round; 
July 1967-June 1988) of the National Sample 
Survey Organisation, the percentage of 
famalas usually empbyed in the principal as 
weN at subsidiary status to total employed 
parsons (both male and female) in India and 
Kerala are estimated to be 33.12 and 35.14 
respectively and their percentage to total 
female population in India and Kerala are 
estimated to be 28.0 and 26.9 respectively.

ChUd Labour In Southern Stalaa

37S. SHRI MULLAPPALLY RAMA- 
CHANDRAN: WiH the Minister of LABOUR 
ba pleaaed to state:

(a) nvhether cases of child labour have 
bean reported from any of the Southern 
Slates; and

(b) If so, the details thereof?

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN):
(a) and (b). According to the lates sample 
aunrey (43rd Round: July 1987-June 1988) 
conducted by the National Sample Survey 
Organisation, the Cases pertaining to num> 
bar Qi working children (age; 5-14 years) in 
Andhra Pradash, Karnataka, Karala and 
Tamil Nadu are estimated to be about 2.65 
miWon. 1.29 millon. 021 mUlkm and 1.28 
million respectively.

Edlbla Oil Mill* In Rajaathan

376. SHRIMATIVASUNDHARARAJE: 
Wilt the Minister of FOOD AND CIVIL SUP-
PLIES be pleased to state:

(a) whether Government propose to sat 
up vegetable oil units or issue tetter of intent/ 
Industrial Licence for setting up vegetable oil 
miHs in Rajasthan;

(b) if so, the details thereof;

(c) whether some oil mills are being 
proposed to be set up in the cooperative 
sector; and

(d) if so, the places identified for the 
purpose?

THE MINISTER OF STATE IN THE 
MINISTRYOF FOOD ANDCIVH. SUPPLIES 
(SHRI RAM PUJAN PATEL): (a) and (b). 
There is no specific proposal from the Gov-
ernment to aat-up vegeiabla oil untils in 
Rajasthan. As a matter of policy, applica- 
tkms raoaivadfrom any entrepreneur/organi-
sation irrespective of the sectoral status, are 
examined on merits for grant of tetters of 
intent industrial licences having regard lo 
parameters Hke availability of raw-materials 
need for removing regnnal imbalancas, 
kicatkmal policy etc.

(c) No such proposal has recently been 
racaivad from the cooparative sector.

(d) Does not arise.

[TtamlgUori

TaxUiaMiUa In Bihar

377 SHRI TEJ NARAYAN SINGH: 
SHRI DEVENDRA PRASAD 

YADAV:

WitheMinislarotTEXTILESbaplaaaad 
to state:
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(a) whtttwr Govsmment prepoM to s«t 
up any tcxlil* mill in Bihar during tlw Eighth 
Rv* Y*«r Plan;

(b) ifto,th«d«taitsandpiaca*talactad 
forth0 mHls;and

(c) if not, th« reasons tharafor?

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRISHARAD YADAV): (a) to
(c). Govannmant of India do not proposa to 
aat up any taxtila mill in Bihar, tinea such 
invastmant is not a priority for tha public 
sactor.

Preduetlon of Vanaapatl Qhaa

378. SHRIPHOOLCHANOVERMA;
SHRI MANJAY LAL:

WM tha Ministar of FOOD AND CIVIL 
SUPPLES ba plaasad to stata:

(a) Whathar tha production of vanas- 
pan ghaa has dacUnad during tha past law 
months dua to scarcity d  raw malarial;

(b) whathar Govarnmanrs attantion 
haa baan drawn to it by tha manulaclurars of 
vanaspati ghaa;

(c) whathar Govammant had raoantly 
bnpMad a ban on tha usa of mustard oi for 
tha production of vanaspati ghaa;

(d) whatharthaproductlonofvanaspati 
ghaa has dacVnad as a rasuR of thasa fac-
tors;

(a) whattiar tha pricas of vanaspati 
ghaa hava ragistarad a sharp ncraasa dur-
ing tha month of July, 1990; and

(f) IfsOithastapsbaingtaicanbyQov' 
ammant to incraasa tha production and bring 
down tha prioas of vanaspati ̂ taa?

THE MMISTER OF STATE IN THE 
MMISTRYOF FOOD ANDCIVIL SUPPLES 
(SHRI RAM PUJAN PATEL): (a) Yas. Sir. 
Tha production of vanaspati has dacBnad 
marginally in tha month of Juna, 1990.

(b) Yas, Sir. Thara hava baan aoma 
raprasantationa racaivad from Associations 
of vanaspati manufacturers.

(c) Yaa,Sir.

(d) No. Sir.

(a) Tha pricas of vanasiMti hava ahown 
a rising trand in tha month df July, 1990.

(f) With a viaw to indraaaa tha produc-
tion of vanaspati and to curbing tha risia([ 
trand in adiUa oil prioas, following stapa 
hava baan takan;

i) ThasMppliaaofimportadoilthiDugh 
PDS hava baan atappad up In ra- 
cantmontha.

va

H) Raduction of ttocK 'Wnn With tha 
wholasalars/>f*iiHiy as wall aa 
manutacturaa of^MMa oia and 
vanaspaU.

W) Stock ImHt ef,,»dibl« oU saads 
raatoradtobiMî llMls.

iv) incraasa in ioliM‘um margin for 
banlMvaneaa <$(daiad by RBL

v) Central Govamrnant is in constant 
touch with tha Stata Govammanta 
to taka up dahording oparMiona 
and maintain prioa Hna of assantial 
commoditias.

Vi) ParmisskNi to bland rafinad non- 
oonvantkinal oils with oonvantionai 
OHS to augmant tha avaiWbiWy of 
oils has baan givan.
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vii) Exemption of excise duty on re-
fined rape seed mustard oil has 
been given.

viii) Withdrawal of usage of Expeller 
Mustard oil to the extent of 20% in 
vanaspati has been ordered to 
check the prices of mustard oil.

[English]

Rise in Price of Essential Commodities

379. SHRI MANORANJAN 
BHAKTA:

SHRI GULAB CHAND
KATARIA;

SHRI M. V. CHANDRASEKARA 
MURTHY:

SHRI SAYTAGOPAL MISRA; 
SHRI KALPNATH SONKAR; 
SHRIMATI BASAVARAJES- 

WARI;
SHRI DILEEP SINGH BHURIA; 
SHRI V. SREENIVASA 

PRASAD;
SHRI MADHAVRAO SCINDIA; 
PROF. P.J. KURIEN:
SHRI R. GUNDU RAO;
SHRI ERA ANBARASU; 
PROF. RASA SINGH RAWAT; 
SHRI PALAI K.M. K/<ATHEEW: 
SHRI PARATAP RAO 8. 

BHOSALE;

Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state;

(a) whether Government are aware 
about the abnormal rise in the prices of 
sugar, tea, foodgrains, pulses, salt, cement, 
soap and other essential commodities dur-
ing the year:

(b) if so, the reasons thereof; and

(c) the details of measures taken to 
curb the price rise?

THE MiNiSTER OF STATE IN THE 
MiNiSTRYOFFOOOANDCtViL SUPPLIES 
(SHRI RAM PUJAN PATEL): (a) There has 
been a mixed trend in the behavbur of 
Wholesale Pr«e lndk»s (WPi) of selected 
commodities during the last 29 weeks (be-
tween 30.12.1989 and 21.7.1990). While the 
WPi of vanaspati, groundnut oil, mustard oil, 
potatoes, onions, arhar, gram, gur and 
cement havre recoreded significance in- 
creaseduring this period, thoseof rice, wheat, 
moong, tea, sugar, salt and toilet soap have 
moved up moderatel. The price indices of 
commodities such as jowar, chillies, and atta 
have declined; those of laundry soap, 
matches, coke and kerosene have remaine 
steady.

(b) The rise in prices of some of the 
essential commodities may be attributed’to 
sharp increase in money supply in 1989-90 
and earlier years: supply and demand imbal-
ances in respect of some essential com-
modities (i.e. pulses, edible oils); seasonal 
factors and inf latonaiy expectations signalled 
by shortfall in production of some of essen-
tial commodities particularly edible oils and 
other factors, such as, increase in admini-
stered prices of petroleum products, upward 
revision of procurement/minimum support 
prices and increase in railway Freight and 
fares etc.

(c) Government has accorded highest 
priority to check the rising trend in prtees of 
essential commodities. Both tong-term and 
short-term measure are being taken for the 
purpose. The measures taken by the Gov-
ernment broadly include steps to increase 
effective procurement and buffer stocking 
operations of foodgrains: strengthening of 
Public Distribution System, monitoring of 
price and availability situation; strict enforce-
ment of the provisions of Essential Com-
modities Act and other regulatory measures 
and augmenting domestic supplies through 
imports, wherever necessary, to check any 
abnormal rise in prices. Apart from the
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iiMMWuras on th« bioad macro-^oonomic 
front, sp»cific nwasur* hav* alao been taken 
by Government in respect of particular es-
sential commodities under pressure such as 
edft>le oils, pulses, tea, sugar and cement 
etc.

Aehlevementa Under “Haatth for AH" 
Scheme

380. SHRIMANORANJANBHAKATA; 
WiH the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether achievements under “Haahh 
for all*: scheme have conformed to the tar-
gets laid down since its inception;

(b) if not, the shortfalls, year-wise and 
State-wise.

(c) the steps taken to ensure achieve-
ments as per targets;

(d) whether any guidelines have been 
issued to the drug industry to help accelerate 
the achievements under the sakl scheme; 
and

(e) if so, the details thereof?

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD);
(a) to (e). Information is being collected from 
the State/Union Territory Governments.

Praventton and Control of AIDS

381. SHRI MANORANJAN
BHAKATA:

SHRIMATI BASAVARAJES- 
WARI:

SHRI UDAYSINGRAO NANA- 
SAHEB GAIKWAD:

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state:

(a) arhathar Union Government are 
considering any programme to prevent and 
control tha 'AOS' diseases;

(b) H so, the details thereof and the cost 
involved therein;

(c) the main causes of AIDS in the 
country; and

(d) the number of AIDS patients de-
tected during the last three months to-date?

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD):
(a) and (b). The Government of India formu-
lated Natk>nal AIDS Control programme in 
1987.

The main components of the programme 
are—Surveillance, Health Education and 
Safety of Blood and Blood products. Cost 
involved for the year 1990-91 is Rs. 350 
lakhs.

(c) The main mode of transmisskm of 
HIV infectnn in our country are due to;

1. Hetero-sexual Promiscuity,

2. Through Blood and Bkxxi 
Products and

3. From mother to child.

(d) The Aids cases detected in last 
three months in the country is as follows:—

April — Nil

May — 4

June — Nil

Total — 4

AIDS cases refer to those infected per-
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sons who hav0 developed full blown dis- 
•aM . Uptosndof June, 1990,2604persons 
were found to be infected with HIV virus out 
of 4.96 lakhs person screened.

Precautionary Meaaurea to Contain 
Flooda

3|2. SHRI R.L.P. VERMA: Will the 
Minister of WATER RESOURCES be 
pleased to state:

(a) the total number of villages and the 
total number of people in the country prone 
to floods, state-wise;

(b) the precautionary measures being 
talten toaafeguard the people in the wake of 
approaching floods:

(c) the total number of life saving boats 
provided in those areas including the ration 
of people per boat;

(d) whether these are enough to meet 
the demands; and

(e) if not, the steps being taltan to 
provide adequate number of boats to these 
areas?

THE MINISTER OF STATE OF THE 
MINISTRYOFWATERRESOURCES(SHRi 
MANUBHAI KOTAOiA): (a) Based on the 
criterion of the maximum area affected by 
floods in anyone year, the Statewise areas 
prone to floods is given in the Statement 
below as assessed in the Rashtriya Barh 
Ayog’s Report (1980). in 1988 country wise 
floods, about 88000 villages and 535 iaith 
population was affected by the floods.

(b) in addition to usual relief anrange* 
ments kept ready by the State Governments, 
the Central Water Commission issues flood 
forecasts and fbod warnings at 157 stattons 
spread all over the country on the Inter-State 
river basins.

(c) to (e). The Stale Government ar-
ranges boats on the t>asis of local require-
ments. In case they need additional help, the 
same is provided by the Mililary authorities.

STATEMENT

Areas L ittle  to Floods

Are a: Lakh hecteres

SLNo. State Area table to floods (1978)

1. Andhra Pradesh 13.9

2. Assam 31.5

3. Bihar 42.6

4. Gujarat 13.9

5. Haryana 23.5

6. Himachal Pradesh 2.3
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SI.No. SM0 Analiabl0taflood$(1978f

7. Jammu and Kashmir 0.8

8. Karnataka 0^

9. Kerala 8.7

10. Madhya Pradesh 2.6

11. Mahrashtra 2.3

12. Manipui 0.8

13. Meghlaya 0.2

14. Orissa 14.0

15. Punjab 37.0

16. Rajasthan 32.6

17. Tamilnadu 4.5

18. Tripura 3.3

19. Uttar Pradesh 73.36

20. West Bengal 26.5

21. Delhi 0.5

22. Pondicherty 0.1

Total 335.16

Say 34 million ha.

Water RasourcM Managwnant and 
Training Projact

383. DR. ASIM BALA; Will the Minister 
of WATER RESOURCES Im  pleased to 
stata;

Resources Management and Training 
(WRMT) Project has made any sjgniNcant 
impact on the improvement of the irrigation 
system management approachAechnique/ 
policy of the State(s) concerned where the 
project has baan implementad since 1963;

(a) whether the USAID assisted Water (b) if so. howfarlha projaol has halpad



435 W rhm Answers AUGUST 8.1990 Writtm Answers 436

in bettar management of country’s irrigation 
potentials;

(c) wtiether It is proposed to extend the 
benefits of in-senrice training to Engineers of 
other States; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE 
MINISTRYOFWATERRESOURCES (SHRI 
MANUBHAI KOTADIA): (a) and (b). The 
objective of the USAID assisted Water 
Resources Management & Trianing Project 
is to strengthen the skills of Indian instHu- 
tions and human resources responsible for 
management of efficient water delivery sys-
tems, and river basin water resources plan-
ning & management. For this Water & Land 
Management, Institutes (WALMIS) set up in 
the eleven States, and a number of aca-
demic Insititutions have been associated 
with this Project. A Central Training Until has 
been set up for training in River Basin Plan-
ning & Management. Officers of State Irriga-
tion and Agriculture Oeparlments are being 
trained in these institution as well as in select 
institutions/organisations abroad. A number 
of action research studies have been under-
taken for optimising utilisation of water re-
sources. These efforts have helped in creat-
ing greater awareness and bettering our 
water management utilisation practices.

Non<llazin0 of Verandah* tn Ck>vam> 
ment Colonies in Delhi

384. SHRI RAM SAGAR (Saidpur): 
SHRI NANDLALMEENA:

Will the Minister of URBAN DEVEL-
OPMENT be pleased to state:

(a) whether there is a great resentment 
amongst the resklents of R.K. Puram and 
other Government residential colonies in 
Delhi in the matter of non-glazing of veran-
dahs to provMe them additional accommo-
dation for the growing (in age) family mem-
bers;

(b) if so.the steps taken forthwith to 
break the rigidity in the matter of strkHting to 
sanction of money awarded earlier and to 
increase the quantum of money to meet the 
expenditure to cover the verandahs to Type. 
II and III; and

(c) if not, the reasons for continuing to 
stick to the okJ rigidity?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
to (c). Some complaints in the matter have 
t>een received and the queston of raising the 
monetary ceiling on the additbns/alterna- 
tions in Government residential accommo- 
datk>n including the glazing of verandahs is 
being re-examined.

(c) All States can participate in the in- 
servk;e training facilities available under this 
programme.

(d) Training courses on basin Planning 
are regularly run by the Central Trianing 
Unit. In additbn, participants are also spon-
sored for the courses and study tours ar-
ranged by the selected American Institutnn 
on improved water management practices.

Food Proceaalng Industry in Ghazipur

385. SHRI RAM SAGAR (Saidpur); Will 
the Minister of FOOD PROCESSING IN-
DUSTRIES be pleased to state:

(a) whether a committee, which carried 
out a study of the Ghazipur distrkt of eastern 
U.P. in 1964, had recommended setting up 
of fruit presen/atk>n ancj canning industries;
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(b) if so. the action taken on that rscom- 
mendation; and

(c) if no action was taiten, the reasons 
for not implementing the Report and whether 
it is proposed to implement it now?

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRISHARAD YADAV): (a) to
(c). Information is being collected and will be 
laid on the Table of the House.

Developnwnt of Urban Centres/Regions

386. SHRI RAM SAGAR (SAIOPUR); 
Willthe Minister of URBAN DEVELOPMENT 
be pleased to state;

(a) the urban centres/regions identified 
for devetopmental inputs pursuant to the 
recommendations made by the Task Force 
and the National Commission on Urbanisa-
tion appointed in 1975 and 1985 respec-
tively;

(b) the steps tai<en to develop the 
centres/regions so identified:

(c) whether there is any proposal to 
develop Saidpur Parliamentary Constituency 
in Uttar Pradesh: and

(d) if so, the details thereof?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
and (b). The Task Force appointed by the 
Central Government had given recommen- 
datnns relating to the planned devetopment 
of small and medium towns. The Task Force 
however, has not klentified any specific 
regions or centres for devek>pment since 
this was not a part of the terms of reference.

Taking cue ftom the recommendatk>ns 
of the Task Force, developmental pro-
grammes for small and medium towns were

implemented beginning from the 6th Five 
Year Plan and continued during the 7th Five 
Year Plan.

The Natk>nal Commission on Uibanisa- 
tion submitted its Report in 1988 identified 
329 towns as Generators of Economk: 
Momentum and suggested thatthese GEMs 
should be oonskfered for devebpmental 
purpose on prtority basis. They have also 
identified 49 Spatial Priority Urbanisation 
Regions for developmental purpose.

In the course of the 6th and 7th Five 
Year Plans 380 small and medium towns 
were assisted underthe Integrated Devek>p- 
ment of Small and Medium Towns Pro-
gramme, out of which 157 towns are those 
identified by NCU. A sum of Rs. 143.62 
crores was released by the Government of 
India to various State Governments for this 
purpose.

The nature of assistance to small and 
medium towns including towns identified by 
the NCU during the 8th Plan period woukf 
depend upon the nature and the size of the 
8th Plan.

(c) and (d). No such proposal is pending 
with the Central Government.

[Translation]

Appointment of Agents by NTC tor 
Supplies to Government Departments

387. PROF. MAHADEO
SHIWANKAR:

SHRI RAM PRASAD
CHAUDHARY:

Willthe Ministerof TEXTILES be pleased 
to state:

(a) whether the Nattonal Textile Corpo-
ration (NTC) and the NTC (DPR) Ltd. ap-
pointed agents for making supplies to De-
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tone* tnd oth«r Gov«mnwnt d«partm«ntt;

(b) if so. how much amount was paid to 
thasaagwils:

(c) whalhar it was nacessary to appoint 
aganis lor tha said purpose: and

(d) if not. tha raasons for appointing tha 
aganta and tha action takan against the 
officials hald guilty for making this avoidatila 
axpandiluia?

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRISHARAO YAOAV); (a) to
(d). Information is being coHactad and will ba 
laid on tha Table of the House.

Raaarvatlon for Seliaduiad Castas and 
SelMdulad Tribaa In N.B.C.C.

388. PROF.MAHADEOSHIWANKAR: 
WiNtha Ministar of URBAN DEVELOPMENT 
baplaasadtostate:

(a) wttether Government's instructbns 
about reservation of posts in the National 
BuikJing Construction Corporation Limited 
both in the matter of recruitment as well as 
promotion are being folbwed;

(b) if not, the reason therefor; and

(c) tha oorractive steps takan or pro-
posed in this regard?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN); (a) 
Yes. Sir.

(b)and(c). Ouestkm does not arise.

Inter-Slate Water Dleputea

389. PROF.MAHADEOSHIWANKAR: 
WiH the Minister of WATER RESOURCES 
be pleased to state:

(a) tha inter-state water disputes await-
ing settlement; and

(b) the steps being taken by Union 
Government for equitable and rational distri-
bution of water resources in the country?

THE MINISTER OF STATE OF THE 
MiNISTRYOF WATERRESOURCES (SHRI 
MANUBHAIKOTAOIA): (a) Two water dis-
putes, namely, sharing of Cauvaiy waters 
and sharing of surplus Ravi-Beas waters, 
which have been referred to the Tribunals, 
are awaiting settlement.

(b) States have been encouraged to 
completed their Master Plans. In addition, 
the National Water Devetopment Agency 
has been established by the Centre to con-
sider the scientific and optimum devetop- 
ment of water resources and prepare pro-
posals for inter-basin transfers where nec-
essary and feasible.

Ctothes Reserved for Handloom 
Weavers

390. PROF. MAHADEO
SHIWANKAR:

SHRI RAM PRASAD CH- 
OUDHARY:

WWtheMinisterof TEXTILES be pleased 
to state:

(a) whether the 22 types of doth re-
served for handtoom weavers have been 
reduced by Government to 10 types of doth;

(b) whether the reduction in the re-
served types of doth is detrimental to the 
interests of the weavers in comparislon to 
the miNs; and

(c) the arrangements made by Qovarn- 
ment to protect the interests of these waav- 
ers?
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THE MMISTER OF TEXTILES AMO 
MMiSTER OF POOD PROCESSINQ M- 
DUSTRtES (SHRI SHARAD YADAV): (a) 
No. Sir.

do) DoMnotariSA.

(c) Govamment is committed to th« 
poley of protecting the handloom weavers 
and to exclusively reserve items for produc-
tion on handlooms. That is why, the Govem- 
ment is soon going to move a BiH to amend 
ItM constitution to include the Handlooms 
(Reservation of Articles for Production) Act. 
1985 in th Ninth Schedule of the Constitu-
tion. At the same time, it is proposed to 
further strengthen the Central and State 
enforcement machineries created for imple-
menting ttw policy of Reservation.

lEnoKsm

A/DS Virus In Manipur

391. SHRI OEVENDRA PRASAD 
YAOAV: Will the Minister of HEALTH AND

FAMR.Y WELFARE be piMsed to «Mr.
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(a) whether Unton Govmment 
tte e ¥ tt t r r " rogiatdmg growing drug 
addictio!! b. tne State of Manipur and tha 
spreading of ADS virus in the sttfa by tha 
dnjg addicts;

(b) if so, whether Union Government 
have made any critical study of the situation 
in the State of Manipur, and

(c) if so, the outcome thereof and the 
steps taken by Government in the matter?

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD);
(a) to (c). Yes. A team from the Headquar-
ters was sent to the State of Manipur to 
assess the situation regarding HIV infection 
AIDS. It was observed that the probable 
source of infection was mainly from the intra-
venous drug abusers. The details of the sero 
positive cases in Manipur are as follows:

Category Mah F0mal» Total

LV. Dnjg abusars 415 15 430

Blood Donors 16 — 16

Patients with S.T.D. 2 — —

Total 433 15 446

The Government of India during tha 
currant financial year under the National 
AIDS Control Programme has released a 
sumof Rs. tOlacsfor establishment of AIDS 
unit at the J.N. Hospital. Imphal and another 
Rt. 10 lacsfordevelopmentof health educa<r 
tkm material on AIDS for the target groups 
Hw youths and oottega going students and 
blocid donors.

(Tatfistotfon]

Central Allocation for Flood Control 
and Inrlgatlon Projeeta of Bihar

392. SHRI DEVENDRA PRASAD 
YAOAV: Will the Minister of WATER RE-
SOURCES be pleased to state:
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(a) th« funds allocatsd by Union Gov- 
•mment for irrigation and flood control proj-
ects in Bihar during the last two years;

(b) the amount spent so far on the 
project out of the allocations made, year- 
wise:

Production and Prie* of Sugar

394. SHRIRN.RAKESH:
SHRIMANJAI LAL:
SHRI YAMUNA PRASAD 

SHASTRI:
SHRI MAOHAVRAO SCINOIA:

(c) whether the tun amount sanctioned 
for this purpose has not been utilised; and

(d) if so, the reasons therefor?

THE MINISTER OF STATE OF THE 
MINISTRYOFWATERRESOURCES (SHRI 
MANUBHAIKOTADIA): (a) to (d). No direct 
Central assistance was given to any of the 
projects. Out of the State's approved Plan 
outlays of Rs. 806 crores for major, medium 
and minor in-igation projects and Rs. 77 
crores for flood control projects, as per the 
programme followed by the State Govern-
ment, amounts of Rs. 720 crores and Rs. 92 
crores respectively have been spent by the 
State during the last two years of 1988-89 
and 1989-90.

Strike In Public Undertaking*

393. SHRI OEVENDRA PRASAD 
YAOAV; Will the Minister of LABOUR be 
pleased to state:

(a) the names of Central Public Under-
takings in which strikes took place during the 
last two years;

(b) the extent of bss of productbn as a 
result thereof; and

(c) the steps being taken by Govern-
ment to make up this loss?

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN):
(a)to(c). Information is being collected and 
will be laki on the table of the House.

Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state:

(a) the prospects of sugar production 
this year vis-a-vis demand in the courrtry;

(b) theestimatesofannualdemandand 
supply of sugar in the country;

(c) whether insphe of adequate produc- 
tk>n of sugar its prices in various parts of the 
country are not stable; and

(d) if so, the reasons thereof and the 
details of steps taken so far to check rise in 
sugar prbe?

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL SUPPLIES 
(SHRI RAM PUJAN PATEL): (a) and (b). 
The sugar produtk>n and requirement during 
the current season is likely to be about 109 
lakh tonnes and about 103-104 lakh tonnes 
respectively.

(c) and (d). As a result of various 
measure taken by the Government, the prices 
of sugar inn various parts of the country have 
remained fairly stable during the past few 
months.

[English]

396.

Will

AIDS In Bombay

SHRI R.N. RAKESH:
SHRI UDAYSINGRAO:
SHRI NANASAHEB

GAIKWAD:
SHRI BANWARI LAL PURO- 

HfT:
SHRI KAILASH MEGHWAL: 

the Minister ol HEALTH AND
FAMILY WELFARE be pleased to state:
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(a) wh«th*r Govsmment's attention 
has t)Mn drawn to th« newsitem in The 
Hindustan Timas- dated 17.7.90 wherein its 
has been stated that every third housewifeof 
Bombay would be infected with AIDS by 
1995;

(b) if so, the facts in this regard;

(c) whether Government propose to' 
contemplate any action to stop the spread-
ing of this dreaded infection; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD):
(a)to(d). Information is being collected and 
a Statement will be laid on the table of the 
House.

meet these demands;

(a) what are the reoommendations of 
the Canier Development Committee headed 
by Prof. Tandon which went into the de-
mands of the Institute Employees; and

(f) the action taken by Government on 
the recommendations of the Tandon Com-
mittee?

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEEO MASOOD):
(a) to (f). Yes, Sir. The Karamchari Union of 
the AIIMS representing group ‘C* and ‘D* 
employees including technical staff went on 
token strike from 8.00 A.M. to 1.00 A.M. on 
three days from 17th to 18th July, 1990 and 
again on one day strH<e on 24th July, 90 in 
support of their demands for

Strike by AIIMS Emptoyees

397. SHRI R.N. RAKESH:
SHRI L.K. ADVANI;
SHRI P.M. SAYEED;
SHRI A.K. PATEL;
SHRI MANIKARO HODLYA 

GAVIT;
SHRI SHANTILAL PURSHOT- 

TAMDAS PATEL:

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state:

(a) whethertheKaramchariUnbnof All 
India institute of Medical Sciences which 
represents the group C and 0 workers as 
well as the technical staff thereon went on 
three day strike from 18.7.90;

(b) if so,the retisons therefor;

(c) the main grievances of the employ-
ees;

(i) implementation of the recommenda-
tions of Career Devek>pment Committee and

(ii) giving benefit of one time Cadre 
Review introduced in 1984 to the remaining 
staff members.

The main recommendatk>ns of the 
. Career Devetopment Committee are:

(a) The employees who have com-
pleted 5 years of regular servne as on 31st 
December of thepreceding year in thegrade/ 
post will be eligible for consideratkxi for 
Assessment Pronnotion.

(b) There will be a minimum of three 
promotk>ns under this Scheme.

(c) The promotion under the Scheme 
will be personal to the employees and the 
post as and when vacated by the emptoyee 
will bs filed at the ievei in whk:h it was 
created.

(d) the action taken by Government of (d) It win come into effect from 1st
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January. 1989. Tha damand of tha Kar- 
amclwri Union for implamantation of raport 
of tw Caraar Davaiopmant Cominittaa has 
baan carafuily considarad by the Govam- 
mant and the same has not been acx»pted. 
Tha other damand of tha amployeas for 
giving benefit of the one time Cadre Review 
introduced in 1984 to tha remaining staff is. 
however, under consideration.

Executive Committee of the Danaagar con-
trol Board was hald on 19.6.1990.

(b) Aftar reviewing the prograsa of 
worliars, tha Committae considarad raquira- 
mant of funds for tha year 1990-91.

(c) The releases are made by tha Stata 
Governments in instalments.

[Translation]

Ban Sagar Control Board Meeting

(d) The Executive Committee has fixed 
the contribution from UttarPradesh and Bihar 
at Rs. 14.34 crores eaph for 1990-9'l.

398. SHRI YAMUNA PRASAD SHAS- 
TRI: Will the Minister of WATER RE-
SOURCES be pleased to state:

(a) whether a meeting of the Control 
Board and the worthing Committee of the Ban 
Sagar Dam was held in Delhi in the Third 
week of June 1990;

(e) UptoJune, 1990, an expenditure of 
about Rs. 49.2 crores has t>een already 
Incurred on compensation for acquisition of 
land, preparty and trees. In addition Rs. 1.4 
crores hava been spent on rehabilitation of 
tha projact affected persons. This work has 
been well ahead of the schedule of actual 
submergence.

(b) if so, the decision arrived at in the 
meeting;

(c) whether Governments. of Uttar 
Pradesh and Bihar have released adequate 
funds for construction of Ban Sagar Dam 
during 1990-91;

(d) if so. the amount allocated by these 
two State separately for construction of Ban 
Sagar Dam;

(e) whether the compensation to the 
inhabitants of the villages likely to be im-
mersed in the water will be paid by March,
1991 for the losses suffered by them in terms 
of land,s trees and dwellings; and

(f) Canal network by 2000 and power 
houses by 1995 subject to availability of 
furvjs.

lEnglish]

Invaatment & Employment In Papal 
Food Plants

399. SHRII^TISUBHASHINIALIiWiU 
the Minister of FOOD PROCESSING IN-
DUSTRIES be pleased to state:

(a) the investment of Pepsi food Projact 
in the Fruit Processing Plant at Zahura, 
Punjab and tha number of persons am* 
pk>yed thara;

(f) by what time the construdion of 
canals and setting up by hydro-electricpower 
centres are likely to be completed?

THE MINISTER OF STATE OF THE 
MINISTRYOF WATER RESOURCES (SHRI 
MANUBHAI KOTADIA): (a) A mealing of

(b) tha investment in tha potato and 
grain processing plant at Channo and the 
number of parsons emptoyed in this projact; 
and

(c) tha investment cf the soft drink 
oonoantrata plant at Channo and nuiiibar of
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pw«en» Mnployad in th« plant?

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRISHARAD YADAV): (a) to 
|e). T)w raquistte infonn^ion is being ool- 
laolad and to th» «xt«nt avaHabla wiN be laid 
on the Table of the House.

Aovo Research In Pepsi Foods Project

400. SHRIMATI SUBHASHINI ALI; 
WM the Minister of FOOD PROCESSING 
INDUSTRIES be pleased to state;

(a) the progress of Pepsi Foods’ 100 
acres farm for agro research and the agro 
research centre;

(b) the new variety of seeds etc., that 
have ben developed by these research 
centres and how has this helped the farmers 
of Punjab; and

(c) the number of agro scientists in-
volved in this project and how many others 
are employed in this agro research related 
woik?

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a) to
(c). The requisite infonnation is being col-
lected and to extent available will t>e laid on 
the table of the House.

Infant Mortality

401. SHRI GOPI NATH QAJAPATHI: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) whether Government are aware of

the alarming rate of increasktg infant mortal­
ity:

(b) the stepe where infant mortaflty n ie  
is high; and

(c) the steps taken or proposed to be 
taken to control infant mortality?

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD):
(a) There is declining trend in the infant 
Mortality Rate in the country as per Sample 
Registratbn system of Registrar General of 
India. The rate is 94 during 1968 as com-
pared to 104 in 1984. The state-wise esti-
mated infant Mortality Rate for major States 
and All India during 1984 to 1988 is given in 
the Statement bebw.

(b) Among the major States Uttar 
Pradesh has the highest infant Mortality fol- 
towed by Orissa and Madhya Pradesh.

(c) The steps taken or proposed to lie 
taken to control Infant Mortality interalia 
include a massive programme for training of 
traditional birth attendance, improvement of 
health infrastructure, training of health 
manpower, intensification of MCH pro-
gramme and health education, universal 
lmmunisatk>nof chiMren, propagattonoforal 
rehydratnn thereby to comt>at diarrtxMal 
diseases, control of Structure Respiratory 
Infectbns, promotion of breast feeding and 
proper weaning practices scheme tor pro-
phylaxis against nutritional anaemia and 
supplementary nutritnn under ICOS pro-
gramme of the DeptL to Women and ChHd 
Devetopment.
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Dwnand of Ang«nwadi WorlMrs

40e. SHRIMANJAY LAL:
SHRIMATIGEETA MUKHER- 

JEE:

(a) whether empbyeee end tmkweeoF 
Vishwayatan Yogashram In New DeM and 
Kaira had been on strike for the past sevecal 
months and also staged demonstrations in 
OeM;

WIN the Minister of WELFARE be 
pleased to state:

(a) whether Anganwadi Workers had 
again requested Government in May, 1990 
to accept their demands;

(b) 9 so, whether Government have 
aooepted their demands in principal and

(c) i  not, he reasons therefor?

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF WOMEN AND CHILD 
DEVELCPfyCNT IN THE MINISTRY OF 
WELFARE (SHRIMATI USHA SMHA): (a) 
to (c). Al(hil Bhartiya Anganwadi Kamgar 
Union has given memoriindum to the Gov-
ernment in May 1990 demanding the status 
of Government employees to Anganwadi 
Woriwrs. Government is unable to accept 
these demands of giving the status of Gov-
ernment employees to Anganwadi Workers 
as It will be against the prinaple of the 
Integrated Child Development Services 
Scheme which Is based on voluntary arHi 
community participation of village level 
women who work on pait-time basis. Some 
of the Anganwadi Workers have filed a case 
in Supreme Court and the next date for 
hearing is 6th November, 1990. The issue is 
sub-judice.

(rianstaiM
Oamends of Trainees of Vialiwayatan 

Yogaahram

403. PROF. YADUNATH PANDEY: 
WW the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(b) if so. the main demands of theee 
studento and employees and the steps taken 
so far by GovMiwnent to meet their de> 
mands;and

(c) the details of expenditure from the 
grants sanctnned by his Ministry towards 
payment of salaries to emptoyees and to met 
other expenses?

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD):
(a) The emptoyees and trainees did not go 
on strike. However, they heki demonstratnn 
in the month of May, 1990.

(b) Their main demands relate to take 
over the management of Vishwayatan Yo-
gashram by the Government, investigation 
of the alleged irregulanties committed, 
completion and recognition of the training 
courses in the VY and lifting of the kx:k-out. 
This Ministry had advised the Managing 
Tmstee of VY whch is a private registered 
society to approach the Department of 
Education, Ministry of Human Resources 
Devetopment for grants.

(c) The details of the grants released to 
Vishwayatan Yogashram and the expendi-
ture incurred by it on salaries etc. as reported 
by the Managing Trustee of the VY during 
the last 5 years are as folbws:

year Grants released Expenditun

196546 e.00 lakhs 7.96 lakhs
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Y m r ExpmtdiM*

196647 7.00 • ejso -

1987-68 7.00 • 9.60 *

1966-89 5.00 * 14.34 •

1 9 6 9 ^ 5.00 * 7.74 * 
uplo 28.2.90

M to fei PHm  af Sugar and *dibl« Oils indicated below:—

404. PROF. YAOUNATH PANDEY; 
SHRIP.C. THOMAS:
SHRIC.O. QAMIT:
PROF. K.V. THOMAS: 
SHRIKALPNATHRAI:
PROFPJ. KURIEN: 
SHRIT.BASHEER:

WW the Minister of FOOD AND CIVIL 
SUPPLES tw pleased to state:

(a) whether the prices of sugar, edit>le 
oHs and other consumer items t)eing distri>- 
ulad through the Public Distribution System 
hawa increased recently,

(b) if so, the details thereof;

Wheat: from Rs. 204 to Rs. 234 
per qui. w.e.f. 1.5.1990

Rice: Common variety 
from 1^. 244 to Rs. 289 per qti.

Rne variety
from Rs. 304 to Rs. 349 per qtl.

Superfine variety
from Rs. 325 to Rs. 370 per qtl.

The increase in rioe prices was made 
with affect from 25.6.1990. No increase in 
tha pricas of other PDS items like sugar, 
importad edible oils and kerosene have been 
fnaoa raoamiy.

(c) whether the State Governments 
have rapresentated against this hike; and

(d) if so, the reaction ot Union Govern-
ment thereto?

THE MINISTER OF STATE IN THE 
MMiSTRYOFFOOO AND CiVILSUPPLIES 
(8HRI RAM PUJAN PATEL): (a) and (b). 
Tha Caniral Issue Pnces of wheat and ifce 
supplied through Public Distributkm System 
(POS) iMwa beert .'Kwased racenily as

(c)and(d). Government of West Ben* 
gal has represented against the hfce in the 
prices of wheat and rfce. The nsue price of 
thse two items have been revised consdier- 
ing the increase in the support price of wheat 
and paddy and the need to contain food 
subskJy. The Issue prices fixed by the Gov- 
emment do n o t cover teh entire eoorK M nie  
cost. w)d a huge financial burden in tha 
s h a p e  of food susbMy is borne by the Gov- 
emmant. Henoe, the re p re s e n ta tk w  could 
nolbeaocapled.
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[English]

Cauv*ry Wattrs Dispute

405. SHRIUTTAM RATHOD: 
SHRiV. KRISHNA RAO: 
SHRIMATI BASAVARAJES- 

WARI:
SHRI SRIKANTHA DATTA 

NARASIMHARAJA WA- 
DIYAR:

SHRI C.P. MUDALAGIRI- 
YAPPA:

Will th« Minister of WATER RE-
SOURCES be pleased to state:

(a) whether Union Government have 
referred the Cauvery Waters dispute to a 
tribunal to be presided over by a serving 
judge of a High Court;

(b) if so, the terms of reference of the 
tribunal along with the names of the its 
members;

(c) All the four Basin S ta ^  havs 
nominated their r^saenlatives for the work 
before, the tribunal and all the four States 
were present on the day of the 1st hearing 
held by the Tribunal on 28-7-1990.

(d) No time limit has been fixed for the 
Tribunal.

Services of Oodors in Rurai Areas

406. SHRI V. KRISHNA RAO: Will the 
k/linister of HEALTH AND FAMILY WEL-
FARE be pleased to state:

(a) whetherGovernmentareawarethat 
the doctors, especially the newly graduated, 
do not prefer to serve n rural areas;

(b) if so, whether some States have 
made it obligatory for newly graduated doc-
tors to serve in the villages at least for five 
years;

(c) if so, the names of those States; and

(c) the reaction of the concerned States 
to the setting up of the tribunal; and

(d) when the tribunal is likely to submit 
its findings?

THE MINISTER OF STATE OF THE 
MINISTRYOF WATER RESOURCES (SHRI 
MANUBHAIKOTADIA): (a) Yes. sir.

(b) The Tribunal has been constituted 
with Shri Justice Chittatosh Mookerjee, Chief 
Justice of the Bombay High Court as the 
Chairman and Shri Justice S.D. Agarwal, 
Judge of the Allahabad High Court and Shri 
Justice N.S. Rao, Judge of Patna High Court 
as Members thereof. The request made by 
the Government of Tamil Nadu under Sec-
tion 3 of the Inter-State Water disputes Act, 
1956, has been referred to the Tribunal for 
adjudicatton.

(d) the steps taken by Union Govern-
ment to make compulsory for the doctors to 
serve in the rural areas?

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD):
(a) So far as information is available, as on 
31st March, 1990 out of 24, 332 posts of 
medical officers in the Primary Health 
Centres, only4084 posts were vacant, which 
is about 16.8%. In any service or organisa-
tion there are always 12-13% vacancies 
arising out of death, resignationAransfers 
etc. of the Incumbents. The informaton given 
above also does not reflect the con'ect fig-
ures as in respect of some states the figures 
relates to 31st December, 1989 and even 
1987. However, there is a general complaint 
that doctors do not prefer to serve in rural 
areas.
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<b)to(d). TfMCmtralCouncilofHMilh 
and Family Watfara at its maating hald in 
Fabniaiy. 1989 raoommandad that tha 
CantralandStataGovammantsshouidmalw 
k compulaory for all thoaa Joining Govam* 
mant aarvioato sarva fortwo yaars in rural 
araas without any axcaptbn. Tha raoom- 
mandation has t>aan eiiculatad to all oon- 
eamad. So far as information is availabla. 
tha following statas hava mada it obligatory 
for doctors to sarva in njral araas or hava ob- 
tainad bonds from madlcal studants to sarva 
in rural araas after graduation:

(A) Statas which have made h obliga-
tory for doctors to sen/e in rural 
areas for 2-3 years:

1. Gujarat

2. Kerala (1 year)

3. Tamil Nadu

4. Karnataka

(B) States which are obtaining bonds 
from the students:

(a) Maharashtra

(b) Meghalaya

Irrigation Facilitiaa in Rajaathan

407. SHRIMATIVASUNDHARARAJE: 
Will the Minister of WATER RESOURCES 
be pleased to state:

(a) tha achamaa to p io ^  adaquala 
irrigation facUitias in Rajasthan during th« 
Eighth Plan;

(b) tha physicai targets flxad; and

(c) tha funds earmarked for the pur-
pose?

THE MMISTER OF STATE OF THE 
MINISIRYOFWATERRESOURCES (SHRI 
MANUBHAIKOTAOIA):(a)to(c). ThaEighth 
Plan has not bean finalised.

Nehru Rojgar Yojna

408. SHRI PHOOL CHANO VERMA: 
Willthe Minister of URBAN DEVELOPMENT 
be pleased to state:

(a) how much funds woukt be made 
available this year to State Governments 
under the Nehru Rojgar Yojna to be subse-
quently released to Urt>an bodiaŝ for financ-
ing the schemes on micro enterprises, wage 
employment through ‘Housing and Urt>an 
Shelter Upgradation"; and

(b) tha details of the recast Y(^na and 
State-wise targets fixed for the year?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
An outlay of Rs. 119.80 crores has been 
provkte in the Central Budget for the Nehru 
Rozgar Yqjanaduring 1990-91.The Scheme- 
Wise funds proposed to made available to 
various States/UTs during 1990-91 are as 
under:—

(i) Miao Enterprises

(ii) Urban Wage Empkjyment

(ili) Housing & Shelter Upgradatton

Rs. in crores 

Rs. 12.75 

Rs. 58.50 

Rs. 36.00
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(iv) Administrativa and Op«ratk>nal
Expenses (all schemas)

(V ) Reserved to reallocation

(VI) State share in r/o UTs without 
legislature provided by Central GovL

VMHtn A/m mm 

RS.&69

Rs.5.63

Rs.0.23

(b) The details fo the recast Yojana and 
the State-wise targets are indicated in the 
Statement given bebw.

sta te m e n t

Brief Details for Recast Nehru Rozgar 
Yojana

The Nehru Rozgar Yojana has been 
designed to provide employment to the ur-
ban unemployed and underemployed poor 
Kving below the poverty line. During 1989- 
90, central funds were placed directly at the 
disposal of urt>an local bodies (for towns 
piacad directly at the disposal of urban local 
bodies for towns with population above 3 
W(h8) andtothe District Rural Devetopment 
Agencies (DRDAS) in the States other than 
UTs artd Hill states. As far as Hill States and 
Union Territory administrations are con- 
oamed, central funds were released directly 
to the Chief Secretary/Administrator of the 
HWStatas./UT concerned.

2. From the current financial year, 
OMiral funds for NRY will be released to 
StMa Gov«mmants/UTs or to a single State/ 
UT laval oiganisMion designated by them 
for this pwpoaa. According to the Revised 
Guidainat, tha Stale Governments will have 
flaxibMly In aliot*ing these funds to State 
level, C ^ ic t level, local body or to other 
agaACias implementing the schemes of 
Ufban Micro Enterprises and Urban Wage 
Emptoytnant. The detailed procedure for 
transfer of funds and maintaining accounts 
lor tha same will be finalised through States/ 
UTs «o as to ensure

(a) apportionmant of funds within aad) 
State on the basis of urban popuiaflon of 
each district;

(b) timely receipt of funds by impla> 
menting agencies;

(c) that the funds do not lapse; and

(d) prompt release by the State Govern-
ments of their own share of funds for tha 
programme to ensure thatthe pace ofimpia- 
mentation is maintained.

3. The State Governments will have 
full flexibility in determining the appropriate 
organisational arrangements at tha Stala. 
State Level agencies, District Urban Devel-
opment Agencies, Local authorities ale, for 
implementing the scheme of Urban Micro 
Enterprises and Urban Wage Employment.

4. Under the Urban Micro Enterprises 
scheme, special attention would be paid to 
training. The training will consist of demon-
stration and skill upgradation oriented train-
ing programmes. The training profiles wiH ba 
prepared by the District/State Agancias 
keeping in view the demands for diffatant 
types of trades services at the kical level.

5. In view of tha special conditions In 
Hill States, they wouM be permitted to opar- 
ate the scheme of Housing and Sheltar 
Upgradation even in urtMin settlements ba- 
k>w 1 lakh populatbn; this scheme can also 
be made applicable to newly davatoping 
industrial towns on a case-by-case basis if 
such a request is mada by concamad Stata 
Govemments.
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Retail Prie* ef Sugar
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409. SHRI PHCX>L CHAND VERMA: 
WiN t»M Minister of FOOD AO CIVIL SUP-
PLES b« plaased to stata:

(a) the retail prices of sugar bt the mar-
kets of Delhi, Kanpur, Calcutta. Bombay and 
Madras during the months of January, 1989 
to July 1990, month-wise; and

(b) the estimated retail prices of sugar

during July-December, 1990 according 1» 
Iw  present projections?

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL SUPPLIES 
(SHRI RAM PUJAN PATEL): (a) The details 
are given in the Statement below.

(b) Government would ensure availtbil- 
ily of f ree-sale sugar at reasonable prices in 
the open market during the coming months 
though adequate monthly free sale releases 
and other regulatory measures.
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Intsrnationslly Assisted Programms for 
Aids prevention and Control

410. SHRI PHOOL CHAND 
VERMA:

DR. LAXMINARAYAN PAN- 
DEYA:

SHRI PRAKASH KOKO 
BRAHMBHATT:

SHRI BANWARI LAL PURO- 
HIT;

SHRI DALPAT SINGH PAR- 
ASTE:

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state:

(a) whether Union Government pro-
pose to launch a Rupee 33 crore, interna-
tionally assisted programme this year to 
prevent and control the dreaded disease 
AIDS:

(b) if so, the details of the programme;

(c) the main causes of AIDS in the 
country;

(d) the role of WHO and other potential 
donor countries to actively cooperate with 
India for successful implementation of the 
programme;

(e) the number of AIDS patients in the 
country;

(f) whether Government Hospital all over 
the country are refusing to admit AIDS pa-
tients and doctors are not ready to attend

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD):.
(a) and (b). The Government of India has 
drawn a medium term plan for the prevention 
and control of AIDS for a period of 3 years 
(1990-92) which will cost Rs. 32.95 crores. 
The assistance from the donor countries ad 
international agencies for financing the plan 
through W.H.O. is being sought. The main 
objective of this plan is to prevent HIV trans-
mission in India, reduce morbidity rates 
associated with HIV infections. The medium 
term plan also aims at increasing public 
awareness about AIDS and HIV infection, 
increase the competence and technical 
knowledge of the health workers, ensure 
early detection or suspected AIDS cases, 
institute effective steps to check transmis-
sion of HIV and AIDS through blood and 
blood products, etc.

(c) The available epidemiok>gical evi-
dence suggests that the major cun-ent mode 
of HIVE transmission in India is though het- 
rosexual contact. Apart from this transmis-
sion of HIV infection through blood and bkx)d 
products and from infected mothers to chiM 
are also the additional causes of increasings 
AIDS in the country.

(d) For mobilisation of resources tor the 
operatk>n of the medium Term Plan a meet-
ing of the Donor Govemments/Agencies to 
sensitize them about the programme, was 
held on 13th June, 1990 at New Delhi. The 
action plan in respect of the Maharashtra, 
Manipur, West Bengal, Tamil Nadu and Delhi 
have been sent to WHO for providing bridg-

such type of patients; and ing finaces.

(g) whether the wards in Government 
Hospitals meant for this purpose are not 
working?

(e) As per available information, the 
fully blown AIDS cases as on 30th June, 
1990 are as follows:

Male Female Total

1 2 3
Indian 28 e 36
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Male Female Total

1 2 3

Foreigners 9 3 12

Total 37 11 48

(f) and (g). 13 identitied Government 
hospitals/medical colleges in the country are 
providing treatment to AIDS patients.

(Translation ]

Telephorw Calls by C.P.W.D. Offices

411. SHRIJANARDAN TIWARI: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state:

(a) the amount of payment made from 
Government account for the telephone calls 
made from abroad to New Delhi by the Chief 
Engineer of Central Public Works Depart-

ment, New Delhi Zone-i and other CPWD 
Officers during their recent visit to Japan, in 
connection with International Garden and 
Greenery Exposition and to other countries; 
and

(b) the justification therefor?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
The expenditure incurred for the telephone 
calls made from abroad to New Delhi by the 
Chief Engineer, New Delhi Zone I and other 
officers of CPWD during recent visit to Japan 
is indicated below;

Chief Engineer. New Delhi Zone-t 

aher officers of C.P.W.D.

— Yen 1592equivalenttoaboutRs. 183.00

— Yen 1,47,084 equivalent to about Rs. 
16,867.00.

The Chief Engineer, New Delhi Zone-1 
has not visited any other foreign country 
during the recent past.

(b) The calls were made in connection 
with procurement of material, labour etc. for 
the International Garden and Greenery 
Exposition at Osaka.

Major and Medium Irrigation Proiects of 
Bihar

412. SHRI JANARDAN TIWARI: Will 
the Minister of WATER RESOURCES be 
pleased to state:

(a) the number of major and medium 
centrally sponsored schemes being imple-
mented in Bihar;

(b) the time by which these schemes are 
likely to be completed; and

(c) the details of expenditure incurred 
on these schemes so far’

THE MINISTER OF STATE OF THE 
MINISTRYOFWATERRESOURCES (SHRI 
MANUBHAI KOTADIA): (a) None please.

(b) and (c). Do not arise.
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413. SHRI BRU BHUSHAN TIWARI: 
«VW th« Mfnistw of FOOD PROCESSING 
MOUSTRES be pleaswl to state:

(a) the number of licences issued by 
Government for manufacturing beer during 
the last two years;

(b)tlie number of licences issued during 
the period from 1 December, 1969 till date;

(c) whetfier Government propose to 
provide foreign exchange also for import of 
machineiy or technology for the purpose; 
and

(d) the procedure being adopted by 
Government for issuing licences for manu-
facturing beer?

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a) 
Information is being collected and will be laid 
on the Table of the House.

(b)Nil

<c) Manufacture of beer is a low priority 
industry. Machinery and technology are 
indigenously available. Normally foreign 
exchange will not be provided by Govern-
ment for import of machinery or technology 
and any such proposal will be considered on 
merits.

(d) Applications for the grant of Indus-
trial Licence for the manufacture of beer are 
considered in accordance with the proce-
dure laid down in the Industries (Develop-
ment and Regulation) Act. 1951 as amended 
from time to time and the Rules made there-
under.

414. SHRI BRU BHUSHAN TIWARI: 
Will the Minister of FOOD PROCESSING 
INDUSTRIES be pleased to state:

(a) the quantity of soft drinks Pepei 
oonnpany has been albwed to produce; and

(b) the extent to which the concentrate 
and the number of bottling plants have been 
permitted to be imparted by the company?

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a) W  
s. Pepsi Foods Private Limited have been 
granted a Letter of Intent for the manufacture 
of Soft Drink Concentrates tor an annual 
capacity of 20,000 units (One unit produoaa 
1800cases, each case of 24 services of 225 
mini litres each).

< (b) The requisite information is t>eing 
collected and will be lakl on the Table of the 
House.

[English

Production and Demand of Sugar

415. SHRIPYARELALKHANDEL-
WAL:

DR. A.K. PATEL:

Will the Minister of FOOD AND CiVR. 
SUPPLIES be pleased to state:

(a) the estimated demand and preduo*
tion of sugar in the country during the cunnent 
year;

(b) the steps proposed to be taken to 
meet the shortfall of sugar in the country, if 
any during the same period;

(c) whether any new sugar factories 
were set up whk:h started production of
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sugar this year ar)d if so, th« datails thsrsof;

(d) whothsr Government propose to set 
up more sugar factories in private and coop-
erative sectors; and

(e) if so, the guidelines therefor?

THE MINISTER OF STATE IN THE 
MINISTRYOFRX)DANDCtVIL SUPPLIES 
(SHRI RAM PUJAN PATEL); (a) Sugar 
production and requirement during the cur-

rent season Is likely to b« About 109 lakh 
tonnes and about 103-104 lakh tonnes re-
spectively.

(b) The aforesaid production together 
with the carryover stocks at the beginning of 
the season wouM be sufficient to meet the 
internal demand of sugar during the current

(c) The details of new sugar factories 
which have gone into productton during the 
current season 1989-90 are as under:—

S.No. Name of the factory Dally cane crushing
cnjsing capacity (TCD)

Sector

1 2 3 4

1. M/s. Rajshree Suyar and 
Chemicals Ltd., Penyakulam, 
District Madurai (T.N) 2500 J.S.

2. Thtru Arooran Sugars Ltd., 
Tq. Papanasam,
Distt. Thanjavur (TN) 2500 J.S

3. T.N. Coop. Sugar Fedn. Ltd. 
Sethiathopa,
Distt. South Arcot (T.N.) 2500 Coop.

4. U.P. Coop. Sugar Factories 
Fedn. L<d., Sneh Road, 
Distt. bijnor (U.P) 2500 Coop.

(d) and (e). CentralGovernment have 
announced the guidelines for licensing of 
new units and expansnn of existing sugar 
factories vkto Press Note dated 23.7.90, a 
copy of which is given below as Statement. 
Applications for grant of new licences will be 
examined accordingly.

STATEMENT 

PRESS NOTE DATED 23.7.1990 

GOVEFMMENT OF INDIA 

MMiSTRY OF INDUSTRY

DEPARTMENT OF INDUSTRIAL DEVEL-
OPMENT

Press Note No. 4 
(1990 Series)

Subject;— Guidelines for licensing of 
new and expansion of exist-
ing sugarfactoresduringthe 
Eighth Five Year Plan

In supresskm of the gukiefines for S* 
censing of sugar factories as contained in 
this lyBnistry’s Press Note No.1 (1987series) 
dated 2nd January. 1967, Ptms Note No,2
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(1987 series) dated 9th February, 1987, 
Press Note No 12 (1989 series) dated 11th 
May, 1989 and Press Note No 27 (1989 
series) dated 19th October, 1989, the follow-
ing guidelines have been formulated for li-
censing of new and expansion of existing 
sugar factories —

(i) New sugar factones will continue to 
be licensed for a minimum eco-
nomic capacity of 2500 Tonnes 
cane crush per day (TCD) There 
would not be any maximum limit on 
such capacity No relaxation of 
minimum economic capacity for 
backward areas or in the areas 
under-developed from the point of 
view of sugarcane availability will 
be permitted

(ii) Licences for nev/ sugar factories 
will be issued subject to the condi-
tion that t^ere is no s..gar mill within 
a rad.al distance of 15 Kms The 
applicant does not have to produce 
any certificate clearance regarding 
cane availability or potential for 
development of cane

(III) All new licences will be issued with 
the stipulation that cane price will 
be payable on the basis of sucrose 
content of the sugar cane

with capacity of less than 2500 
TCD to expand to the aforesaid 
minimum economic capacity.

2 Applications for grant of industrial 
licences for the establishment of new sugar 
factories as well as expansion of existing 
units should be submitted directly to the 
Secretariat for Industnal Approvals in the 
Department of Industrial Development in 
Form 1L’ alongwith the prescribed fee of Rs 
2500/-

3 The procedure and the guidelines as 
given above are brought to the notice of the 
entrepreneurs for their information and guid-
ance

FNo 10(133)/86-LP New Delhi, the 
23rd July. 1990

Forwarded to Press Information Bureau 
for giving wide publicity to the contents of the 
above press note

Sd/-
(JAYALAKSHMI JAYARAMAN) 

Deputy Secretary to the 
Govt of India

Pnncipal Information Officer,
Press Information Bureau,
New Delhi

(IV) Other things being equal, prefer-
ence in licensing will be given to 
proposals from the cooperative 
sector and the public sector, in that 
order, as compared to the private 
sector

(v) While granting licences for new 
sugar factories, industnal licences 
in respect of downstream units for 
the use of molasses i e industrial 
alcohol etc will be given readily

(vi) Priority will be given to factories

Anti-Beggary Act In Punjab

416 BABA SUCHA SINGH* Will the 
Minister of WELFARE be pleased to state*

(a) district-wise number of beggars in 
Punjab,

(b) whether these beggars are local or 
migrants, and

(c) the reasons for not implementing 
Anti-Beggary Act in the State'^
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THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN);
(a) to (o). Th0 information is l?eing collected 
and will be laid on the Table of the House.

Displacement of Adlvasla by tlie 
Narmada Sagar Project In Maharaalitra

417. SHRI RAM NAIK: Will the Minister 
of WATER RESOURCES be pleased to 
state:

(a) the number of adlvasi families from 
Maharashtra likely to be displaced due to the 
Narmada Dam Project;

(b) whether Government of Maharash-
tra has asked for the consent of Union 
Government for using the forest land in Tal- 
oda forest area in Dhule district of Mahar-
ashtra for rehabilitation o< the atxive dis-
placed persons;

(c) if so, whether Union Governitient 
have consented to it; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE 
MINISTRYOFWATERRESOURCES (SHRI 
MANUBHAI KOTADIA): (a) The number of 
adivasi families r̂om Maharashtra likely to 
be displaced by the submergence of the 
Sardar Sarovar Project is 1655.

(b) and (c). Yes. Sir.

(d) Does not arise.

Abortion Related Deaths

ported in the Hindustan Times dated 14 July, 
1990;

(b) if so, whether many survey has been 
conducted by Government to ascertain the 
number of abortion related deaths in the 
country during the last two years; and

(c) if so, steps Government propose to 
take in this regard?

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD):
(a) Yes, Sir.

(b) Although different Studies have been 
carried out to ascertain prevalence of illegal 
abortion, no study has been carried out by 
the Government regarding abortion-related 
deaths.

(c) Facilities for Medical Termination of 
Pregnancy (MTP) have been created and 
are being expanded. Medical personnel are 
being trained in MTP.

[Translation]

Sugar Production

419. SHRI HARIKEWAL PRASAD: Will 
the Minister of FOOD AND CIVIL SUPPLIES 
be pleased to state:

(a) the total quantity of sugar produced 
in the country during the year 1989-90;

(b) the quantity of sugar produced in 
Uttar Pradesh;

418. SHRIM.V.CHANDRASHEKARA 
MURTHY: Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state:

(a) whether attention of Government 
has been drawn to a news-item captioned 
“Abortton related deaths increasing” as re-

(c) whether the production of sugar is 
adequate to meet the requirement of the 
country:

(d) if not, whether Government propose 
to import sugar; and
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(•) if so. the quantity to be imported and Centres are proposed to be estabtished in
the rale at which it will be imported?

THE MINISTER OF STATE IN THE 
MWISTRYOF FOOD ANDCIVIL SUPPLIES 
(SHRI RAM PUJAN PATEL): (a) and (b). 
The information is as under:—

Sugar Production during the current 
Mason 19B9-90uplo 1S.7.1990

(in iakh tonnes)

Uttar Pradesh 30.03

AH India 108.38

(c) to (e). The aforesaid production 
together with the carryover stoclts at the 
beginning of the season would be sufficient 
to meet the internal demand of sugar during 
tt>e current season. No further imports are 
envisaged during the sugar year 1989-90.

Primary Health Centres In U.P.

420. SHRI HARI KEWAL PRASAD: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state;

(a) the total numt>er of primary health 
centres and sub-centres proposed to be 
constructed in Uttar Pradesh during the 
current financial year.

(b) the estimated expenditure likely to 
be incurred thereon; and

U.P.

(b) An amount of Rs. 5400 lakhs hae 
been provkied under Minimum Needs Pro-
gramme for 1990-91, wheh includes funds 
for establishment of Sub-Centres, Primary 
Health Centres, Community Health Centres.

(c) To provUe addittonal health services 
in rural areas addittonal Sub-Centres (444), 
P.H.Cs. (16) and C.H.Cs. (169) wouM be 
established during 1990-91. Also addittonal 
900 Traditional Birth /Pendants are Sched-
uled to be trained during 1990-91 to provkto 
M.C.H. and Family Welfare Schemes.

Malaria Eradteatton

421. SHRI C D. GAMIT:
SHRI RAMLAL RAHI:
SHRI KARIA MUNDA:

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state;

' (a) the State-wise number of persons 
who became viaims of Malaria and the 
number of those out of them who dies from 
1987-to 1989;

(b) the steps taken by Government to 
control this disease; and

(c) the amount granted to each State to 
control Malaria during this perkxi and the 
amount spent therefor so far?

(c) the measures proposed to be adopted 
by Government to provkje additional health 
servicas in ru ra l a re a s ?

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD):
(a) During the current financial year, 1990- 
01, 169 Primary Health Centres, 444 sub-

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD):
(a) Statement I showing the state-wise inci- 
dence and deaths due to Malaria during 
1987 1988 and 1989 is given bebw.

(b) The following sp«dficsteps arebaino
taken to control Malaria in the Country>—
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(i) Rural Areas:

(a) Detection and treatment of Ma-
laria cases through tortnightly 
active sun^eillance by perpheral 
workers.

(b) Residual insecticide spraying 
wHh appropriate insecticide dur-
ing transmission period for inter-
rupting the spread of Malaria 
through mosquitoes.

(c) Bio-environmental methods such 
as elimination of mosquito breed-
ing places, introduction of mos-
quito larvae fish in breeding 
placed are being undertaken with

active participation of the Com-
munity.

(H) Urban Areas:

(a) Weekly applicatk>n of chemicals 
such as malaria larvicklal oil 
(MLO) to destroy the mosquitoe 
larvae.

(b) Oetectnn and treatment of ma-
laria cases through malaria clin-
ics, dispensaries and hospitals.

(c) The statements II and III indicating 
state-wise Central assistance. State expen-
diture and total amount spent on malaria 
control are given bekwv.
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Irrigation Projects of Andhra Pradesh
Pending with Union Government

422. SHRI P. NARSA REDDY: Will the 
IVIinister of WATER RESOURCES be 
pleased to state:

(a) whether some irrigation projects of 
Andhra Pradesh are pending with Unbn 
Government for clearance;

(b) if so, the reasons therefor: and

(c) the steps taken by Union Govern-
ment in this regard?

THE MINISTER OF STATE OF THE 
MINISTRYOFWATER RESOURCES (SHRI 
MANUBHAIKOTADIA): (a) to (c). Out of the
3 Major and 3 Medium Projects with the 
Union Government, one major project, 
namely, Jurala has been found acceptable 
by the Advisory Committee subject to the 
State Government’s obtaining clearance from 
environmental and forest angles among 
others. Two major projects, namely, Teiugu 
Ganga and Vamsadhara Stage-ll, though 
techno-economicaiiy appraised, need reso-
lution of inter-State issues. For the remain-
ing three medium projects, the State Gov-
ernment is to comply with the observations 
of Central Appraising Agencies and also 
obtain the forest clearances.

National Housing Policy

423. SHRI P. NARSA REDDY: 
SHRI K.S. RAO:
SHRI KUSUMA KRISHNA 

MURTHY:
SHRI SRIKANTHA DATTA 

NARASIMHA RAJA 
WADIYAR:

SHRI HARiSH PAL:

Will the Minister of URBAN DEVELOP-
MENT be pleased to state:

(a) whether Government have finalised 
the new Nationai Housing Policy;

(b) if so, the salient features thereof; and

(c) if not, when the new policy is likely to 
be announced?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
to (c). The new National Housing Policy is 
yet to be finalised. A draft has been prepared 
which has been discussed with experts and 
organisations concerned at regional confer-
ences held recently in Bombay, Madras, 
Calcutta and Delhi. Views of the State Gov-
ernments are also being ascertained. The 
document will be placed before the Parlia-
ment as soon as it is ready.

Job Reservation for Handicapped

424. SHRI P. NARSA REDDY: Will the 
Minister of WELFARE be pleased to state:

(a) whether any percentage of job res-
ervation are proposed to be introduced by 
Government for handicapped in private 
sector; and

(b) if so. the details thereof?

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN):
(a) and (b). Matter is under examination.

Proposals to the Planning Commisalon 
for Food Processing

425. SHRI P. NARSA REDDY: Will the 
Minister of FOOD PROCESSING INDUS-
TRIES be pleased to state:

(a) whether his Ministry had proposed 
certain schemes to the Planning Commis-
sion for food processing;

(b) if so, whether Planning Commission
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has daarad them; and

(c) V so, datails thersof?

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRISHARAD YADAV): (a) to
(c). In order to encourage the growth and 
development of the processed food industry, 
several development schemes prepared by 
the Ministry of Food Processing Industries 
have been approved by the Planning Com-
mission for Annual Plan 1990-91. In the fruit 
and vegetable processing sector, these in-
clude schemes for strengthening Quality 
Control, for extension and education, for 
development of infrastructure facilities etc. 
Schemes have also been proposed for proc-
essing of poultry and porl<, modernisation of 
the grain milling industry for effective utilisa-
tion of its by-products, etc.

[Translation]

Strike by Ubourers affiliated with OTU 
Labour Organisation

426. SHRI RAM LAL RAHI: Will the 
Minister of LABOUR be pleased to state:

(a) Whether labourers affiliated with
C.I.T.U. labour organisation have gone on 
strike in various parts of the Country includ-
ing Uttar Pradesh due to the harassment 
meted out to them by mill owners;

(b) if so, whether Government have 
enquired into the ways in which the mill 
owner harass the labourers;

(c) the steps taken by Union Govern-
ment fc>r the protection of labourers and the 
actk>n taken against guilty mill owners: and

(d) if not, the reasons therefor and the 
action Government propose to take to pro-
tect the labourers?

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN):
(a) to (d). According to informatk>n available, 
disputes over 'wages and alk)wances’, 
t)onus’ and ‘personnel matters’ are the main 
causes for str9<es in the country. The strikes 
have been called by different trade unions 
including the CITU.

A trade unk>n can raise an industrial 
dispute with the Counciliation machinery over 
harassment of workmen by the manage-
ment under the provisions of the industrial 
Disputes Act, 1947. In the event of failure of 
conciliation proceedings, the appropriate 
Government may refer the dispute for adju-
dication to a Labour Court/Industrial Tribu-
nal.

lEnglish]

Export of Raw Jute

427. SHRI HANNAN MOLLAH: 
PROF. ROOPCHAND PAL:

WilltheMinisterofTEXTILESbe pleased 
to state:

(a) whether Government have taken 
any decisbn regarding export of raw jute in 
1990-91; and

(b) if so, the reasons therefor?

THE MINISTER OF TEXTILES AND 
MINISTER OF FOOD PROCESSING IN-
DUSTRIES (SHRI SHARAD YADAV): (a) 
and (b). Government has deckied to export 
raw jute in 1990-91 keeping in view the size 
of the crop for maintaining pree stability in 
the market for raw jute and for safeguarding 
the interests of the farmers.

Irrigated Areas
428. SHRI PARASRAM BHARDWAJ: 

Will the Minister of WATER RESOURCES 
be pleased to state:
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(a) whether India continues to lead as 
the country with the largest in'igation areas in 
the world;

(b) M so, the details regarding the areas 
fikely to tM covered for irrigation purposes 
1990-91; and

(c) the steps taken in this regard?

THE MINISTER OF STATE OF THE 
MINISTRYOFWATERRESOURCES(SHRI 
I4ANUBHAIKOTADIA); (a) Yes. Sir.

taged conditions. Scheduled Castes and 
Scheduled Tribes, economically weaker 
sections and other groups in dire need of 
assistance and calls for a major reorienta- 
tk)n and strengthening of public agencies at 
all levels.

Building for Primary Health Centres In 
AP.

430. SHRI B.N. REOOY: Will the Minis-
ter of HEALTH AND FAMILY WELFARE be 
pleased to state:

(b) It is targetted that an additional irri-
gation potential of 29.71 lakh hectares will be 
created during 1990-91.

(c) Annual Plan aikx:ation of funds for 
the year 1990-91 has been made by the 
Planning Commission after discussions with 
the representatives of the State Govern-
ments for achieving the targets.

Guidelines for Housing AuthorHles

429. SHRI B.N. REOOY; Will the Minis-
ter of URBAN DEVELOPMENT be pleased 
to state;

(a) wftether Union Govt, have issued 
any gukielines to the Stale Housing Authori-
ties to review their procedures for facilitating 
the housing activity of different income 
groups, parteularly the poor and the under 
privileged; and

(b) if so, the details thereof?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN); (a) 
and (b). No. Sir. However, the Housing 
Ministers Conference of December, 1988. 
emphasised the facilitator’s role of the public 
agencies. The drat Natbnal Housing Policy 
envisages a singnificant role for the State 
public agertcies. The draft Natonal Housing 
PoNcy envisages a significant role for the 
State for improving the housing situation of 
the absohjtely houseless, displaced and dis-
advantaged persons, women In disadvan-

(a)the number of Primary Health Centres 
in Andhra Pradesh which do not have their 
own buikJings;

(b) whether Government propose to 
construct buikfings for Health Centres espe-
cially in cycbne-prone areas of Andhra 
Pradesh; and

(c) if so, the details thereof?

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD):
(a) As per the information available with the 
Ministry, 773 Primary Health Centres do not 
have their own buikiings.

(b) and (c). Establishment of Primary 
Health Centres comes under State Sector 
Minimum Needs Programme and construc- 
tk>n of buikJings for Health Centres in differ-
ent areas of the State is deckled by the State 
Government

Ceiling on Urban Property
431. SHRI B.N. REDDY;

SHRIMATI CHENNUPATI 
VIDYA:

SHRI SHANTILAL PU- 
R U S H 0 T T A M D A 5  
PATEL: 

SHRISUDHIRGIRI: 
SHRIVASANTSATHE:

Win the Minister of URBAN DEVELOP* 
MENT be pleased to state:

(a) whether Government propose to
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bring forward a legislation to fix cclng on 
u(t>an property holdings and to plug the 
loopholes in the Urt>an Land (Ceiling and 
Regulation) Act, 1976; and

(b) if so. the details thereof?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRIMUFIASOLI MARAN); (a) 
Several suggestions have been received 
from time to time in regard to changes re-
quired in tfie UitMn Land (Celng and Regu-
lation) Act. 1976 to make it moie effective 
and to plug t>M loopholes in Hie Act. It is 
under the active consideration of the Gov-
ernment to amend the said Ad auiabiy-

(b) Does not arise.

Emloltallan ttt chMren aMBlMBd bv 
C « r ^  MMWfactuiara In Uttar ^ a daah

432. SHRI RAMASHRAY PRASAD 
SINGH: Win the Minister of LABOUR be 
pleased to state;

(a) whether Government are aware of 
the fact that about 1.50.000 children em-
ployed by carpet manufacturers in Mirzapur. 
Bhadohi and Varanasi region of Uttar 
Pradesh are facing exploitation in terms of 
wages, hoursof work and conditions of work 
etc.;

(b) whether Government’s attentton has 
also i)Mn drawn to a report appearing in the 
Indian Express dated 2 June, 1990 in this 
regard;

(c) If so. the facts thereof; and

(d) the steps taken in the matter?

THE MMISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN):
(a) to (d). Government is aware of tfw news 
Hem referred to. A report fiom the State 
Oovammentof U.P. which istheappropriato 
Gowammant in the mailer is

Grants to A.UJILS. for AIDS Warxi

433. SHRI RAMASHRAY PRASAD 
SMQH: WM the Minister of HEALTH AND 
FAMLY WELFARE be pleased to state;

(a) whether the AIIMSwasgranted three 
milon rupees to create an AIDS ward;

(b) N so, the details thereof:

whether It is a fact that the Ward has
ĵ K Dvvil wOnSinJCMvOf AmO
(d) if so. the reasons therefor?

TH B MMISTER OF STATE OF THE 
'4?N'STflY OF HEALTH AND FAMILY 
ViNEJLFARE (SHRI RASHEED MASOOD);
(a) to (d). An amount of Rs. 20.00 lakh has 
beanialeasedto Ail India Instituleof Medteal 
Sdewoes covering the cost of equipments 
and necessary staff for establishment of an 
AOS tMt for cHnical management of AIDS

A saparale pliysical facWty for manage-
ment of AIDS cases has been established at 
the 1st fkior of the D-wing of the AHMS with 
a sal contained laboratory.

The teaching exercises for the effective 
education of the faculty (additkxial staff 
emhisivaly for the treatment of AIDS pa- 
tieiits) Rasidenis, Nurses, Laboratory ^aff 
concerned with the management of AIDS 
cases have been taken up vigorously.

Admiaalon of AIDS Patlenta In A.U JI.S.

434. SHRIRAMASHRAYPRASAD 
SINGH:

SHRI BANWARILAL PURO- 
HIT:

SHRI GANGA CHARAN 
LODHI:

SHRID.AMAT;
SHRI KAILASH MEGHWAL: 
SHRI DALPAT SINGH PAR- 

ASTE:
WM the MMslsr of HEALTH AND 

FAMLY WElFAflE be plaaMd to alalK
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(a) whether all India Institute of Medical 
Sciences (AIIMS) refused admission to pa-
tients suffering fronr) AIDS as reported in the 
Press; and

(b) if so, the details thereof and the 
reasons therefor?

THE I^INISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD):
(a) to (b). The policy of admitting AIDS pa-
tients was temporarily suspended on 6th 
February, 1990 following the admission of 
Zambian Diplomat who was admitted in the 
Pnvate Ward of AIIMS.

The discontinujtion of AIDS patient 
admission was done in order to upgrade 
infection piocedures by establishing AIDS 
facility at the AIIMS and to employ staff 
exiusively for the intensive treatment of AIDS 
patient.

and (b). The information is being collected 
and will be laid on the Table of the Sabha in 
due course.

[Translation]

Removal of Jhuggies from Kali Bari 
Marg, New Dellil

436. SHRI KALPNATH SONKAR: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to refer to the reply given on 11 April, 
1990 to Unstarred Ouestion No. 4454 re-
garding removal of jhuggies from DIZ area, 
New Delhi and state.

(a) whether jhuggies from DIZ areas 
and Kail Ban Marg, New Delhi has since 
been removed;

(b) if so. the details thereof:

(c) if not, the reasons therefor; and

An amount of Rs, 20.00 lakhs has been 
released to All India Institute of Medical 
Sciences; this will enable the speedy crea-
tion of related physical facility for manage-
ment of AIDS patients in All India Institute of 
Medical Sciences, itself.

Change in Name of Sub-Lease by
D.D.A.

435 SHRI RAMASHRAY PRASAD 
SINGH: Will the Minister of URBAN DEVEL-
OPMENT be pleased to state:

(a) whether it is a fact that the Delhi 
Development Authority (Lesser) is changing 
the name of the sub-lar.see on the basis of 
general power of Attorney without consulting 
the lessee i.e Corporative Housing Socie-
ties: and

(b) if so, the reasons tnerefor'?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)

(d) the time by which these are likely to 
be removed'^

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
and (b). No. Sir.

(c) In view of anticipated law and Order 
problem, a view was taken that the demoli-
tion may not be taken up until alternative 
relocation site could be provided to the jhuggi- 
dwellers. No such site could be located.

(d) No definite date for removal of jhug-
gies can be fixed in view of the above.

[English]

Supply of Itodlclnes to Patlont*

437. SHRI KALPNATH SONKAR: Will 
the Minister of HEALTH AND FAMILY 
WEC.FARE be pleased to state:
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(a) whether the patients in all Govern-
ment Hospitals in Delhi have to purchase 
medicines from the market;

(b) if so, whether Government have 
discontinued supplying medicines to patients 
free of cost;

(c) if so, the reasons therefor;

(d) if not. whether Government propose 
to get the matter enquired into; and

(e) the steps lil<ely to l>e tal<en by Gov-
ernment to supply medicines free of cost to 
the patients'̂

THE MINISTER OF STATE OF THE 
h l̂NISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASH^ED MASOOD):
(a) to (e). In the Government Hospitals in 
Delhi, Indoor patients in General Ward as 
well as out-door patients, are supplied 
medicines free of cost as per approved list of 
medicine.

Recovery of E.P.F. Arrears

438. SHRIMATICHENNUPATIVIDYA: 
Will the Minister of LABOUR t>e pleased to 
state:

(a) the progress made by the "recovery 
machinery” appointed to expeditiously real-
ise Employees Provident Fund arrears from 
defaulting employers so far;

(b) whether this machinery would be of 
permanent nature;

(c) whether this machinery will also look 
into the other grievances like delayed pay-
ment of E.P.F. and loan etc. to employees; 
and

(d) if so, the details thereof*̂

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN):
(a) The Recovery Machinery of the E.P.F.

Organisation has started functioning with 
effect from 1st July, 1990. It Is, therefore, too 
early to assess the progress of work done by
it.

(b) Yes, Sir.

(c) No, Sir.

(d) Does not arise.

Housing Target Under the Scheme, 
1979

439. SHRI MADAN LAL KHURANA; 
Willthe Minister of URBAN DEVELOPMENT 
be pleased to state;

(a) whether the registered applicants 
with the D.D.A. since 1979 have suffered 
substantial financial toss due to the D.D.A. 
not meeting the housing target,

(b) if so, the details of measures taken to 
ensure that these registrants do not suffer 
any more financial loss and are provkted 
flats at the rate prevailing in early 1990 if not 
in 1979 irrespective of the alk>tments made 
to them in the coming years;

(c) whether Government had targetted 
to allot flats to registered applicants of 1979 
by 1992; and

(d) if so, the reasons for not maintaining 
that target and shifting the same to March, 
1994?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a)
No, Sir.

(b) The flats are alkitted from time of 
time on no profit no loss basis, taking into 
account actual prevailing constructton cost, 
market rate of material, labour, land cost etc.

(c) No, Sir.
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Working of D.D.A.

440. SHRI MADAN LAL KHURANA: 
Willthe Minister of URBAN DEVELOPMENT 
be pleased to refer to the replies given on 4 
April, 1990 to Unstarred Question No. 3397 
regarding Committee to review Working of 
O.D.A. and Unstarred Question No. 3427 
regarding bifurcation of D.D.A. and state:

(a) whether the Committee appointed to 
assess the working of the D.D A. and to 
bifurcate it has since studied the matter and 
submitted its report.

(b) if so. the details thereof; and

(c) if not, the reasons for delay and the 
steps being taken to expedite the same?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
to (c).The Committee appointed to assess 
the woikmg of the DDA was headeaby a 
non-official member of the ODA who was an 
elected representative of the Municipal 
Corporation of Delhi (MCD). On the supers-
ession of the MCD, he ceased to be a mamber 
of the DDA. The LG, Delhi, gave extension to 
this Committee under the Chairmanship of 
the same non-official member. The Commit-
tee appointed to assess the working of ttw 
ODA has not yet given its report.

No decison has been taken to trifurcate

Out of Turn AHotment of D.D.A. Flat*

441. SHRI MADAN LAL KHURANA: 
Willthe Minister of URBAN DEVELOPMENT 
be pleased to refer to the reply given on 16 
April, 1990 to Unstarred Questbn No. 5386 
regarding out of turn altotment of D. D. A Flats 
and state;

(a) the fuO partkailars of 167 case wtK> 
were altotted fiats out of turn together with 
the precise ground of making such altotment 
in each case;

(b) the number of requests received 
duly supported by the M.Ps for out of turn 
allotment of D.D.A. Flats on hardship basis 
furing the last six months; and

(c) how many of these requests were 
entertained, with details and reasons for rat 
considering the remaininaones?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
The full details of these 167 cases are given 
in the Statement betow.

(b) 197.

(c) 4 cases have been approvad for 
allotments. 29 cases rejected and in llw  
remaining 164 cases required fotmaMia* 
have not been completed by the appicanls.
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Construction of Dam over River 
Bailaranl

442. SHRILOKANATHCHOUDHURY: 
Will the Minister of WATER RESOURCES 
be pleased to state:

(a) whether any proposal has been 
received from Orissa Government for con-
struction of dam over Baitarani for flood 
control, irrigation and power in the Eighth 
Five Year Plan; and

(b) if so, the steps taken by Union 
Government in this regard so far?

THE MINISTER OF STATE OF THE 
MINISTRYOF WATER RESOURCES (SHRI 
MANUBHAI KOTADIA): (a) and (b). 
Bhimkund Multipurpose Project across river 
Baitarni received in November, 1980 was 
returned to the State Government in Octo-
ber, 1983 due to non-compliance of obser-
vations of Central Water Commission and 
for submission of a modified report.

Comprehensive Pension Scheme for 
Industrial Workers

443. SHRI LOKANATH CH-
OUDHURY:

SHRI RAM SAJIWAN:

Will the Minister of LABOUR be pleased 
to state:

(a) whether Government propose to 
introduce a comprehensive pension scheme 
for industrial workers covered under the 
Employees Provident Fund Act; and

(b) if so. the details thereof?

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN):
(a) Yes, Sir.

(b) The details of the proposed pension 
scheme are yet to be finalised.

Ongoing Ma]or and Medium Irrigation 
Projects of Orissa

444. SHRI GOPI NATH GAJAPATHI: 
Will the Minister of WATER RESOURCES 
be pleased to state:

(a) the ongoing major and medium irri-
gation projects in Orissa;

(b) the target dates set for the comple-
tion of those ongoing projects;

(c) the progress made as on 30 June, 
1990;

(d) the steps taken to expedite projects;
and

(e) the major irrigation projects to be 
executed in Orissa during the Eighth Five- 
Year Plan?

THE MINISTER OF STATE OF THE 
MINISTRYOF WATER RESOURCES (SHRI 
MANUBHAI KOTADIA): (a) to (c). A State-
ment is given below.

(d) External assistance was arranged 
for execution of Upper Indravati, Mahanadi 
Birupa Barrage. Upper Kolab major projects 
and some medium projects.

(e) Eighth Five Year Plan proposals 
have*not l^een finalised.
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Inclusion of Boyan Community In 
Scheduled Castes List

445. SHRI KODIKKUNNIL SURESH: 
Will the Minister of WELFARE be pleased to 
state;

(a) the population of the Boyan Commu-
nity in Kerala:

(b) whether that community has been 
listed among the Scheduled Caste Commu-
nity till 1987;

(c) whether that community has been 
excluded from the list of scheduled castes 
since 1987;

(d) if so, the reasons therefor: and

(e) whether that community is likely to 
be listed again as a scheduled castes com-
munity?

N«w Blocks covered Under Intsgrated 
Child Development Services Project in 

Kerala

446. SHRIA.VIJAYARAGHAVAN:Will 
the Minister of WELFARE 
be pleased to state;

(a) the newly selected blocks in Kerala 
brought under the Centrally sponsored Inte-
grated Child Devetopment Services Project;

(b) whether Government of Kerala has 
proposed any list of blocks for inclusion in 
the project.

(c) if so, the details thereof;

(d) whether Union Government have 
accepted the proposal given by Kerala 
Government: and

(e) if not, the reasons therefor'̂

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN):
(a) The population of Boyan community was 
1,930 in Kerala during 1981 census.

(b) According to the Constitution (Sched-
uled Castes) Order, 1950, as amended upto 
date, Boyan community stands included in 
the list of Scheduled Castes (excluding the 
areas comprising the Malabar district as 
specified by sub-sectbn (2) of section 5 of 
the States Reorganisation Act, 956 (37 of 
956).

(c) Boyan community was never ex-
cluded from the list of Scheduled Castes in 
Kerala at any stage.

(d) and (e). Does not arise.

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF WOMEN AND CHILD 
DEVELOPMENT IN THE MINISTRY OF 
WELFARE (SHRIMATI USHA SINHA); (a) 
The new Centrally sponsored Integrated 
Child Development Services Projects have 
not been allocated so far. However, the 
projects allocated in 1989-90 for Kerala are 
listed in the Statement below.

(b) and (c). No, Sir. But. the Govern-
ment of Kerala has furnished the information 
in respect of blocks which have not been 
covered so far in Kerala State under Inte-
grated ChiM Devetopment Services.

(d) and (e). The matter is yet to ba 
considered and the share of each State will 
be determined shortly.
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STATEMENT

Names of New LocationsfCDS Projects Allocated to Kerala for the year 1989-90

S.No. Name of Block/Project Distt. Type

1 2 3 4

1. Kulanada Pathanamthitta Rural

2. Mulamthuruthy Ernakulam Rural

3. Balusseri Kozhikode Rural

4. Kanjirapally Kottayam Rural

5. Trithala Palghat Rural

6. Irinjalakuda Trichur Rural

Sugar Mills In Punjab

447. BABA SUCHA SINGH: Will the 
Minlsterof FOOD AND CIVIL SUPPLIES be 
pleased to refer to the reply given on 23 May, 
1990 to Unstarred Question No. 10132 re-
garding new sugar mills in Punjab and state;

(a) the names, location and promoters 
of the sugar factories;

(b) expendrture incurred on each fac-
tory on building land and machinery; and

(c) the envisaged production capacity 
and employment created for the local unem-
ployed youth?

THE MINISTER OF STATE IN THE 
MINISTRY OF FOOD ANOCIVIL SUPPLIES 
(SHRI RAM PUJAN PATEL): (a) to (c). The 
following three sugar factories have been 
set up during the last three years.

S.No. Name of factory Capacity Location

1 2 3 4

1. The Budhewal Coop. Sugar Mills 
Ltd. 1250

Ludhiana.
Doraha Tab. Bamala Distt.

2. Tarn Tarnan Coop. Sugar Mills
Ltd. 1250

DIstt. Amritsar.
Sheron Teh. Tarn Taran

3. Satluj Coop. Sugar Mills Ltd. 
Jullandhar.

1250 T«h. N«ri(odar Distt.

All the factories are in the Coop. Sector.
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Th« infoimalion regarding «xpediture 
incurred on each factory on building, land 
and machinary as also employment gener-
ated for the local unemployed youth is not 
available with the Central Government.

Popularisation oilSM

448. SHRI NARSINGRAO SURYA- 
WANSHI; Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state;

(a) whether Government propose to 
redefine the priorities and policies in regard 
to promotion of Homoeopathy, Ayurvedas, 
Siddha and Unnani systems of medicines so 
as to achieve the goal of health for all by 
2000 AD and

(b) if so. the steps talten in this regard?

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAf l̂LY 
WELFARE (SHRI RASHEED MASOOD):
(a) and (b). Government stand committed to 
encourage and strengthen indig&nous sys-
tems of medicine like Ayurveda, Siddha, 
Unani and Hoeopahty. Government's stress 
is on Research and Educational facilities 
and employment opportunities in these sys-
tems of medicine. It is planned to promote 
these systems by setting up an appropriate 
infrastructure in the Union Ministry of Health 
and Family Welfare and strengthening of 
selected Institutions belonging to Indian 
Systems of Medicines and Homoeopathy.

Proper Utilisation of Flood Waters

449. SHRI G.S. BASAVARAJ: Will the 
Minister of WATER RESOURCES be 
pleased to state;

(a) whether Government have chalked 
out any scheme to utilise flood waters in 
such a manner as to meet the shortage of 
water in various States;

(b) if so, the details thereof;

(c) if not, whether Government are Ikely 
to come up with such a scheme in futurv; and

(d) if so, by what time?

THE MINISTER OF STATE OF THE 
MINISTRYOF WATER RESOURCES (SHRI 
MANUBHAI KOTAOIA);(a)to (d). Dams and 
reservoirs on various river systems, having 
live storage capacity of more than 10 million 
cubic metres, have been constructed to store 
about 166 thousand million cubic metres of 
monsoon flows. In addition, further storages 
of about 77 thousand million cubic metres 
are under construction in different stages. In 
addition, the National Water Devebpment 
Agency is working on the National Perspec-
tive Plan of water resources development, 
envisaging inter-linking of rivers for making 
water available for the water-deficit areas.

[ Translation]

Assistance to control Kala Azar

450. SHRI DASAI CHOWDHARY;
SHRI BHABANI SHANKAR 

HOTA;
SHRI RAJ MANGAL MISHRA;
SHRI HARISH PAL:
SHRI BENGALI SINGH;

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state:

(a) the number of deaths due to Kala* 
Azar during last three years. State-wise;

(b) whether the medk;ines to be used for 
the treatment of Kala Azar are not available 
in the hospitals, particularly in Bihar;

(c) if so, whether Union Government 
propose to give assistance to State Govern-
ments to control the spread of the disease 
and made the medicine available; and
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(d) if so, the detail? thereof?

THE (MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD);
(a) The requisite information is given in the 
statement below.

(d) Sodium Stibogluconate, the medi-
cine used for first line treatment of Kala-

Azar, is procured by the Bihar State, ^s par 
the information provided by the Bihar Gov-
ernment, there has bean some scarecity of 
the drug due to non-supply by the firm as per 
the orders placed on them.

(c) and (d). The following Cash assis-
tance in addition tolnsecticides have been 
provided to Bihar and West Bengal on 50:50 
cost sharing basis between Centre and the 
State.

SI No. State 1988-89 1989-90

1. Bihar Rs. 150 Lakhs Rs. 100 Lakhs

2. West Bengal Rs. 50 Lakhs Nil

Besides, Government of India supplied the current year 1990-91, Government of
25,000 vials of Pentamidine to Bihar and 200 India have supplied 19,560 vials of Pen-
vials to West Bengal during 1989-90. During tamidine to Bihar.



6
1
3 
WrItt

M 
A
ns
w
0
ra  

S
R
A
V
A
N
A
1
7,
1
9
1
2 (
S>4>

W) 
Writtt
n 
A
ns
w
0
rs 
6
1
4

N
T

§I

DC 
S

I
Is«0sW)(SV)€I8(3C
O

W)

I 
.

liI 
a

 ̂
CO

C
O

CM

O)<o*CCOCM

C
O

C
M

U)</>

C
M

C
M

I 
 
SoC
O
oC
O

C
D

rvI(0

C
M3«C
MI  

I

I  
I

T
-  

CM  
C
O

CO

CO(
Q

1

D~5

I  
I  

I

I  
I  

I2JCu>2COJC(0

IfljIS
BE:2

i
n
  

CO

D

(
O

Oivnin

I  
I

C
O



6
1
5 
Writ
t
e
n 
A
ns
w
ers

A
U
G
U
S
T
S, 
1990

Writt
e
n 
A
ns
w
ers
 
6
1
6

II2<sI

I

(
O

I

CVlOi<oCO«Nl

C
O+CMC
O

oi
O

C
M

C
O

COOI

i
n

C
M

C
D

§C
VJ
C
M

s;C
MN

!73ssTJ•8
2» 
 ̂̂
 

1 
 ̂
S.

c 
3> 
if

 ̂
s

lios 
I
 
«

1 ̂
 ̂
 

C
O  

^

CO 
oo ̂

'
*
1
 

l
i
l

s
 
2 
S
 

5s 
«o

1 
£ 
1
1 s

i
 
£ 
?! 
i
S 
5

I 
I 
I 
I 
I 
I

I 
* 
S 
+ 
«
 
«

l 
i



617 Written Answers SRAVANA 17.1912 (SAKA) Written Answers 618

AtrocKlcs on Sch«dul*d CastM and 
Sclwduted Trlb*«

451. DR. BENGALI SINGH:
SHRIMATIGEETA MUKHER-

JEE;

Will the Minister of WELFARE be 
pleased to state:

(n) the number of cases of atrocities on 
scho '■  ' astes and scheduled tribes dur-
ing the last one year, State-wise;

(b) the number of persons killed and 
injured, State-wise;

(c) the number of persons arrested and 
those convicted in this regard, State-wise;

(d)the number of persons against whom 
charge-sheet has been filed for prosecution. 
State-wise; and

(e) the steps being taken by Union 
Government to ensure the security of Har- 
i)ans?

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN);

(a) and (b). Information Is given below in two 
Statements (Statement-1 for Scheduled 
Castes and Statement-ll for Scheduled 
Tribes)

(c) and (d). Infonnation is being col-
lected.

(e) The Government of India has re-
cently enacted the Scheduled Castes and 
the Scheduled Tribes (Prevention of Atroci-
ties) Act 1989, which has come into force 
with effect from 30.1.1990. This Oct identi-
fies various types of offences of atrocities, 
provides for effective machinery to quickly 
deal with such cases, such as specifying 
Special Courts and appointing Special Pub-
lic Prosecutors and provkies for stringent 
punishments to persons committing atroci-
ties including punishments to pubik: ser-
vants who neglect their duties. The State 
Governments have also been advised to 
provkje exclusive Special Courts, wherever 
needed and to ensure speedy conduct of 
trial of the offences under this Act. The Prime 
Minister Has also written a letter on 19.6.1990. 
to all the Chief Ministers indk;ating the spe-
cific steps that are to be taken to check 
atrocities and to enforce the Act effectively.
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R«oogni8«d National Labour Union*

452.
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PROF. RASASINGH RAWAT; 
SHRI GULAB CHAND 

KATARIA;

Will the Minlsterof LABOUR be pleased 
to state:

(a) the names of recognised Labour 
Unions at national level in the country and 
their membership;

(b) the manner in which Government 
verifies their membership; and

(c) the criteria fixed for any Labour Union 
to get recognition in an Industry/Institute 
Under! aking"?

THE MINISTER OF LABOUR AND

WELFARE (SHRI RAM VILAS PASWAN):
(a) The verified membership of the Central 
Trade Union Organisations which ara givan 

' representation on different CommittMS by 
theCentralGovernment is given in the State-
ment I t>elow.

(b) The vefification of membership of 
Central Trade Unions is conducted by the 
Chief Labour Commissioner (Central) in 
accordance with the procedure arrived at in 
consultation with these organisations.

(c) The criteria for according recognition 
to a Union at the level of an industry and an 
industrial undertaking or establishment is 
contained in the Code of Discipline approved 
by the 1958 Session of Indian Labour Con-
ference which may be seen in Statement II 
given below.

STATEMENT-1

SI. No. Name of the Central 
Organisation

Verified Membershp

1. I.N.T.U.C. 22.36.128

2. B.M.S. 12.11,345

3. H.M.S. 7,62.882

4. U.T.U.C. (LS) 6,21.359

5. N.LO. 2,46,540

6. U.T.U.C. 1,65,614

7. T.U.C.D. 1,23,048

8. N.F.I.T.U. 84,123

9. A.I.T.U.C. 3,44,746

10. C.I.T.U. 3,31.031
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STATEMENT-H

Code of D isdp^e and Criteria for Recog-
nition of Unions

I. To maintain Discipline in Industry 
(both In put>lic and private sec-
tors)—there has to be (i) a just 
recognition by employers and work-
ers of the rights and responsibilities 
of either party, as defined by the 
laws and agreements (including 
bipartite and tripartite agreements 
arrived at all levels from time to 
item) and (ii) a proper and willing 
discharge by either patty of its ob-
ligations consequent on such rec-
ognition.

The Central and State Govern-
ments, on their part, will arrange to 
examine and set right any short-
comings in the machinery they 
constitute for the administration of 
labour laws.

ences, disputes, and grievances 
by mutual negotiation, concili-
ation and voluntary arbitration.

(v) that neither party will have re-
course to (a) coercion, (b) intimi-
dation, (c) victimisation or (d() 
go-slow;

(vi) that they will avoid, (a) litigation,
(b) sit-down and stay in strikes 
and (c) lock-outs;

(vii) that they will promote construc-
tive co-operation between their 
representative at all levels and 
as between workers themselves 
and abide by the spirit of agree-
ment s mutually entered into;

(viii) that they will establish upon a 
mutually agreed basis, a griev-
ance procedure which will en-
sure a speedy and full investiga- 
tk>n leading to settlement;

To ensure better Discipline in In-
dustry.

II. Management and Union(s) agree—

(i) that no unilateral action shouM 
be taken in connection with any 
industrial matter and that dis-
putes shoukl be settle at appro-
priate level;

(ix) that they will abide by vartous 
stages in the grievance proce-
dure and take no arbitrary actbn 
which would by-pass this proce-
dure. and

(x) that they will encourage the 
management personnel and 
workers regarding their obliga-
tions to each other.

(ii) that the existing machinery for 
settlement of disputes shoukl be 
utilised with the utmost expedi-
tion;

(iii) that there should be no strike or 
k)ck-out wtthout notk»;

(iv) that affirming their faith in demo-
cratic principles, they bind them-
selves to settle an future differ-

III. Management agree—

(i) not to inaease woik-kMdt un-
less agreed upon or seMed oth- 
envise;

(ii) not to support or enoowrage any 
unfair labour practice such as (a) 
interference with the right o( 
empbyees to enrol or continue 
as union members, (b) discrimi-
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nation, restraint or coercion 
against any employee t>ecause 
of recognised activity of trade 
unions and (c) victimisation of 
any employee and abuse of au-
thority in any form;

(iii) to take prompt action for (a) set-
tlement of grievances and (b) 
implementation of settlements, 
awards, decisions and order;

(iv) to display in co spictuous places 
in the undertaking the provisions 
of this code in the local 
language(s);

(v) to distinguish between actions 
justifying immediate discharge 
and those where discharge must 
be preceded by warning, repri-
mand, suspension or some other 
form of disciplinary action and to 
arrange that all such disciplinary 
action should be subject to an 
appeal through normal grievance 
procedure;

(vi) to take appropriate disciplinary 
action against its officers and 
members in cases where enquir-
ies reveal that they were respon-
sible for precipitate action by 
workers leading to indiscipline: 
and

which are not peaceful and not to 
permit rowdyism in demonstra-
tion;

(iii) that their members will not en-
gage or cause other employees 
to engage in any union activity 
during working hours, unless as 
provkied for by law, agreement 
of practk:e;

(iv) to discourage unfair labour prac-
tices such as (a) negligence of 
duty, (b) careless operation, (c) 
damage to property, (d) interfer-
ence with or disturbance to nor-
mal work and (e) insubordina-
tion;

(v) to take prompt actk>n to imple-
ment awards; agreements, set-
tlements and decisbns;

(vi) to display in conspicuous places 
in the unbn offk:es, the provi-
sions of this Code in the local 
language(s); and

(vii) to express disapproval and to 
take appropriate action against 
office-bearers and members for 
indulging in action against the 
spirit of this Code.

Criteria for Recognition of Unions

IV.

(vii) to recognise the union in accor-
dance with the criteria (Annex- 
ure-l) evolved at the 16th ses-
sion of the Indian Labour Confer-
ence held in May, 1958.

Union(s) agree—

(i) not to engage in any form of 
physical duress;

(ii) not to permit demonstrations

(1) Where there is more than one un-
ion, a unbn claiming recognition 
should have been functbning for at 
least one year after registratbn. 
Where there is only one unbn. this 
conditbn would not apply.

(2) The membership of the unbn 
should cover atleast 15% of the 
workers in the establishment con-
cerned, Membership woub be 
counted only of those who had paid
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th«ir subscriplion for atteast thrM 
months during lh« period of six 
months immfldiat«ly praceding the 
reckoning.

(3) A union may claim to be recog-
nised as a representative union for 
an industry in a local area if it has a 
membership of atleast 25% of the 
workers of that industry in that area.

(4) When a union has been recog-
nised, there shouki be no change 
in its position for a perbd of two 
years.

(5) Where there are several unions in 
an industry or establishment, the 
one whh the largest membership 
should be recognised.

(6) A representative union for an in-
dustry in an area shouki have the 
right to represent the workers in all 
the establishments in the industry, 
but if a union of workers in a par-
ticular establishment has a mem-
bership of 50% or more of the 
workers of that establishment it 
should have the right to deal with 
matters purely k>cai interest such 
as, for instance, the handling of 
grievances pertaining to its own 
members. All other workers who 
are not members of that unk>n might 
either operate through the repre-
sentative union for the industry or 
seek redress directly.

(7) in the case of trade Union federa-
tions which are not affiliated to any 
of the four central organisattons of 
labour, the question of recognition 
woukJ have to be dealt with seper- 
ately.

(8) Only untons which obsen/ed the 
Code of Discipline would be en-

titk»d to recognitton.

SclMdulMl Cast* Status top Christian 
Dalits

453. SHRI RAMESHWAR PRASAD; 
Will the Minister of WELFARE be pleased to 
state:

(a) the reasons for denying the Sched-
uled Caste status to the Christian dalits even 
though they are as much oppressed as New- 
Baudh dalits are;

(b) whether Government have any pro-
posal to extend Scheduled Caste status to 
the Christian dalits; and

(c) if so, the details thereof;

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN);
(a) According to the Constitutton (Scheduled 
Castes) Order, 1950 amended upto date “no 
person who professes a religton different 
from the Hindu, the Sikh or the Buddhist 
religion shall be deemed to b6 a member of 
Scheduled Caste”. In view of this Christian 
converts cannot be treated at par with Neo- 
Buddhists.

(b) and (c). Further actton, if any, oouM 
be taken only after examining all the issues 
involved.

[English]

River Water Share for Punjab

454. SHRIMATIBIMALKAURKHALSA; 
Will the Minister of WATER RESOURCES 
be pleased to state:

(a) the quantity of river water available 
to Punjab before the reorganisatton of the 
State of Punjab in 1966;

(b) the details of the availability of water
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from the rivers Ravi, Beas, Sutlaj, Ghaghar, 
Markanda and Yamuna to Punjab;

(c) whether shortage of water is likely to 
convert Punjab into a desert; and

(d) if so, the steps proposed to be taken

by Government in this regard?

THE MINISTER OF STATE OF THE 
MINISTRYOF WATER RESOURCES (SHRI 
MANUBHAI KOTAOIA): (a) and (b). The 
availability of river waters to Punjab before 
and after reorganisation of the State is as 
under:—



641 Written Answers SRAVANA 17.1912 (SAKA) )Mritt»nAnswrs  642

e> I

I

CO

csj

n iO
Sio>

h- +  o

5? 8
CO  CO 
▼- + lO

CO
c

- 2. 

g o 2

C c q)

& %%

-U

I  I

t
3

I

in
?;5

i i 
8: «

It
I

l|
SI

15

j
(0

.£

t



643 Written Answers AUGUSTS, 1990 Written Answers 644

(e) No, Sir. Over 89% of th« rwt sown 
ana in Punjab is reported to be under irriga-
tion with an irrigation intensity of 17%.

(d) Does not arise.

Report of the Committee on Electropa*
thy

455. SHRIJAGANNATH SINGH: Will 
the Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state:

(a) whether the Inquiry Committee on 
Electropathy/Electro-Homeopathy Systemof 
Medicine has submitted its report;

(b) if so, the action taken on the recom-
mendations made by the Committee; and

(c) if not, the reasons for delay in sul>- 
mitting report?

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD):
(a) No, Sir.

advance cases pending in Commissioner 
Offic*. Delhi and state:

(a) the number of applications received 
t>y Karampura Sub-Accounts Office of the 
Regional Provident Fund Commissioner, 
New Delhi for grant of advance for dwelling 
sites under the EPF scheme during the last 
three years;

(b) the number of cases where second 
instalment of loans has been released with-
out the production of title deed by the sub-
scriber but only on the basis of power of 
attorney; and

(c) the number of cases where the 
second instalment has been withheld de-
spite the subscribers submitting the power of 
attorney and other relevant documents and 
if so, reason thereof?

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN):
(a) 102 applications were received.

(b)Nil

(b) The Question does not arise.

(c) The proceedings of the Inquiry 
Committee have been completed and the 
delay is mainly due to the fact that the 
Committee was examining the varbus evi-
dences and the (documents produced be-
fore it vis-a-vis its relationship to Homeopa- 
thyic System which has to be examined 
carefully.

EPF Advance cases pending with 
Regloal Provident Fund Commissioner, 

Delhi

456. SHRI SA' JU PRASAD SAROJ: 
Will the Minister of I \BOUR be pleased to 
refer to the reply given on 25 April, 1990 to 
Ustarred Question No. 6441 regarding EPF

(c) It has been reported that payment of 
advance has been withheld in one case, on 
account of non-submissbn of title-deed by 
the applicant.

Central Government Industrial Trlbunal- 
cum-Labour Count No. 1, Dhanbad

457. SHRI A.K. ROY: Will the Minister 
of LABOUR be pleased to state:

(a) whether proper authorisation has 
not been sent to the judge of the Central 
Government Industrial Tribunal-cum-Labour 
Court No. 1. Dhanbad, crippling that court for 
more than six months; and

(b) if so, the raasons therefor and the 
steps taken thereon?
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THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
(a) No, Sir.

(b) Does not arise.

New Blocks Selected for ICDS Pro|eet

458. SHRI A. VIYAYARAGHAVAN: 
Will the Minister of WELFARE be pleased IP 
state:

(a) the number of newly selected blocks 
for Centrally sponsored Integrated Chikl 
Development Services Project all over India;

(b) the details thereof, State-wise; and

(c) the guidelines observed for the se-
lection of such blocks for the Integrated Child 
Development Services Projects?

THE DEPUTY MINISTER IN THE 
DEPARTMENT OF WOMEN AND CHILD 
DEVELOPMENT IN THE MINISTRY OF 
WELFARE (SHRIMATI USHA SINHA): (a) 
and (b). The new Centrally sponsored inte-
grated Child Devebpment Services (ICDS) 
Projects have not been allocated so far for 
the year 1990-91.

(c) The guidelines observed for selec-
tion of such blocks are:—

(a) Areas predominantly inhabited by 
tribes, particularly backward tribes.

(b) Areas inhabited predominantly by 
Scheduled Castes.

(c) Drought prone areas.

(d) Urban slums.

In addition weightage (s also given 
to the folk>wing types of areas:—

(e) Bk>ck8 covered by Desert Devel-

opment Ptx>gramme.

SRAVANA17,1912(S4/C4) Written Answers 646

(f) Btockscovsrsd by Hill Area Devel-
opment Programm*.

(g) Blocks In the districts Uentified as 
having concentratkxi of education-
ally backward minorities.

(h) Areas prone to fk>ods.

InehMkm of Peruvansn Community in 
Scheduled Tribe List

459. SHRI A. VUAYARAGHAVAN: Will 
the Minister of WELFARE be pleased to 
state:

(a) whether unk>n Government-have 
received any representation for including the 
Peruvannan community in the list of Sched-
uled Tribes;

(b) if so, the action taken thereon; and

(c) if not, whether Government propose 
to include the above metioned community in 
the list of Scheduled Tribes?

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM ViLAS PASWAN):
(a) Yes, Sir.

(b) and (c). Proposal for comprehensive 
revision of Scheduled Castes and Sched-
uled Tribes is under consideration of the 
Government.

Setting up of Crafts Development 
Centres

460. SHRI G.M. BANATWALLA: Will 
the Minister of WELFARE be pleased to 
stats:

(a) whether there is any proposal to set 
up Crafts Development Centres to encour-
age development of crafts and help the
mifwrlties;
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(b) if so, the details regarding the consti-
tution objectives and functionihg of these 
Centres; and

Craft Development Centres to encourage 
development of crafts practised predomi-
nantly by minorities.

(c) the details of the programmes to set 
up the Centres, including proposed loca-
tions of the centres, identification of Crafts 
and the time by which they would start func-
tioning?

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN);
(a) Yes, Sir, there is a proposal to set up 3

(b) A Craft Development Centre will be 
a Service Centre run by the State Handi-
crafts Development Corporation to supply to 
the aaftsmen such of the services as may t>e 
needed like raw materials, design and tech-
nical guidance, and procurement for market-
ing etc.

(c) The details of the proposed Crafts 
Devek>pment Centres are as follows:
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Craft Devetopment Centres are likely to 
start furKJtioning within this year.

[Translation]

Seats Reserved for SC/ST in Medical 
Colleges

461. SHRI RESHAM LAL JANGDE: 
Will the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state:

(a) the total number of seats in Post-
graduate classes of Medical Colleges in 
Madhya Pradesh, Delhi and other Union 
Territories respectively and the percentage 
of seats reserved for Scheduled Castes and 
Scheduled Tribes out of them;

(b) the number of such reserved seats 
which remained vacant in 1989 and till date 
in 1990 and the steps taken to fill up these 
seats;

(c) the number of students belonging to 
Scheduled Castes/Scheduled Tribes who 
applied for admission in Madhya Pradesh 
and the number of such students who got 
admission;

(d) the relaxation given during this pe-
riod in the marks of these students at the 
time of admission; and

(e) whether All India Institute of Medical 
Sciences also reserves seats for SC/ST 
students and relaxation mn the marks ob-
tained by these students?

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEED MASOOD):
(a) to (e). Information is being collected and 
will be placed on the Table of the Sabha.

[English]

462.

Import of Edible Oils

SHRI RAM SAGAR (Saidpur): 
SHRI SUKHENDRA SINGH: 
SHRI G.S. BASAVARAJ: 
SHRI SURYA NARAYAN 

YADAV:
SHRI PRAKASH KOKO 

BRAHMBHATT:
SHRI MAIKRAO HODLYA 

GAVIT:
SHRI HARIN PATHAK:

Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state:

(a) whether Government propose to 
import edible oils;

(b) if so, the reasons therefor;

(c) how much quantity of edible oils is 
expected tQ be imported this year and how 
much was imported during the last three 
years, year wise:

(d) from which countries is the edible oil 
to be imported and at what rate was it im-
ported in the preceding three years; and

(e) the manner m which Government 
propose to ensure its fair utilisatbn and 
ensure that it does not go in black market 
through the Public Distribution System?

THE MINISTER OF STATE IN THE 
MINISTRYOF FOOD ANDCIVIL SUPPLIES 
(SHRI RAM PUJAN PATEL): (a) and (b). 
The indigenous production of edible oil has 
not been found sufficient to meet the edible 
oil requirement of the country. Conskiiering 
this, edible oil is being imported by the 
Government for maintaining availability of 
the same at reasonable prices.
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(c) The quantityof «dibl« oils to b« im- 
portad this year will largely depend on the 
ensuing kharif crops of edible oilseeds and 
availability of foreign exchange for importing 
edible oils. As such, it is not possible to 
indicate the quantity of edible oils to be 
imported this year. However, the quantity of 
oil imported during the last three years was 
as under:—

year (Financial) Import (lakh M. Ts.)

1 2

1987-88 19.67

1988-89 10.89

1989-90 2.96

(d) At present only refined, bleached 
and deodorised palmolein is being imported 
and this oil originates in Malaysia and Indo-
nesia. Since the entire quantityof import for 
this year has neither yet been decided nor 
contracted for, it is not possible to give the 
rate of the oil to be imported this year. 
However, the rates of Palmolein imported 
during the last three years were as under;—

Year (Financial) Average C.I.F. 
Contract 

Price PMT

1 2

1987-88 Rs. 5,264/-

1988-89 Rt. 6,652/-

1989-90 Rs. 5,832/-

(e) The imported edible oil is being 
distributed through the network of the Public 
Distribution System only. The responsibility 
of fair andpurposefuldistributkMi of oil through 
PDS is primarily of the States. Nevertheless, 
the Centre has been advising States from

time to time to gear up their enforcement 
machinery to ensure that the oil meant for 
PDS is property utilised and its diversion to 
black-market does not take place. More-
over. the Centre is getting a certificate from 
the State Governments to the effect that the 
edible oil alk)cated to them for a particular 
month was actually utilised under PDS.

[Translation]

Ftood affected areas In Bihar

463. SHRI JANARDAN TIWARI; Will 
the Minister of WATER RESOURCES be 
pleased to state:

(a) the districts that have been declared 
flood-affected areas in Bihar?

(b) the area in hectares affected by 
floods and its percentage of the total area of 
the State; and

(c) the amount of Central assistance 
provkled to Bihar as ftood relief?

THE MINISTER OF STATE OF THE 
MINISTRY OF WATER RESOURCES (SHRI 
MANUBHAIKOTADIA): (a) During this year 
10 districts have been declared flood af-
fected so far by Government of Bihar.

(b) About 16% of the State's area i.e. 
2.70 lakh hectares is affected by fkxxte.

(c) An amount of Rs. 6.56 crofea has 
been released so far for calamity ralM dur-
ing this year.

Fktod Control and Irrlgatlen Projaeta of 
Bihar pending with unk>n Govarnmant

464. SHRI JANARDAN TIWARI: Will 
the Minister of WATER RESOURCES be 
pleased to state:

(a) the number of fkx>d-control and



655 WriN0n Answers AUGUSTS. 1990 Written Answers 656

irrigation projects of Bihar pending with Union 
Government; and

(b) the details of these projects and the 
reasons tor delay in according clearance to 
these projects?

THE MINISTER OF STATE OF THE 
MINISTRYOFWATERRESOURCES (SHRi 
MANUBHAI KOTADIA); (a) and (b). 4 ftood 
control and 9 major and medium irrigation 
schemes have been appraised techno-eco- 
nomically and recommended to the planning 
Commission. Replies to the comments on 6 
flood control schemes and 12 major and 
medium irrigation schemes are awaited from 
the State Government. Examination of 6 
flood control schemes and 6 major and 
medium irrigation schemes has not been 
completed.

[English]

Allocation for Punjab for Tribal Sub­
plan and Spaclal Component Plan

465. SHRI KAMAL CHAUDHRY: Will 
the Minister d  WELFARE b« pleased to 
state:

(a) the allocations made to Punjab for 
tribal sub-plan and special component plan 
during the last three years; and

(b) the number of families benefited in 
Punjab, district-wise, under the above pref-
ects and during the above period?

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN):
(a) The Government of Punjab has informed 
the State plan Outlays, Special Component 
Plan Outlays and Special Central Assis-
tance, which is an additive to the Special 
Component Pain as detailed below:—

(Rs. in lakh)

Year State Plan Outlay 
Plan

Special Component Special Central Assistarxe

1 2 3 4

1987-88 79031.00 2662.11 697.07

1988-89 70000.00 2976.63 649.23

1989-90 78900.00 4392.31 618.64

As no community has been specified as 
Scheduled Tribes in the State, there is no 
Tribal Sub-Plan in the State.

(b) According to State Government 
district-wise figures regarding number of 
families benefitted is not available and is 
being collected. It has also been stated that 
family is not essentially the unit for extending

t>enef its to Scheduled Castes under Special 
Component Plan.

However, under Point 11 (1) of 20 Point 
Programme in which families are taken as a 
unit; the benefit is being extended exclu-
sively to Scheduled Castes families. The 
number of Scheduled Castes families bene-
fited under point 11 (1) of 20 Point Pro-
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gramme during this period is as follows:

Year Number of families benefited

1987-88 46939

1988-89 53695

1989-90 62610

Urban Basic Services Schemes in 
Punjab

466. SHRI KAMAL CHAUDHRY: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state:

(a) the details of towns developed in 
Punjab under the Urban Basic Services 
Schemes during 1988*89 and 1989-90; and

(b) the details of town selected in Punjab 
for implementation of the above Scheme 
during 1990*91 ar»d the amount earmarked 
for the purpose?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (a) 
The Urban Basic Services Scheme was 
implemented in the following towns in punjab

(ix) Khanna

(b) The Government of Punjab have 
selected the towns of (i) Ludhiana, (li) Jal-
andhar, (iii) Amritsar and (iv) Patiala for 
implementation of the Scheme during 1990- 
91. During 1990-91, an amount of Rs. 39 
lakhs has been earmarked for Punjab for 
new projects under the Scheme of Urban 
Basic Services for the Poor.

Central Assistance for Slum Clearance 
in Punjab

467. SHRI KAMAL CHAUDHRY: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state:

(a) whether any Central funds were 
allocated to Punjab State for cle it ance of the 
slum areas during the Seventh Five Year 
Plan;

(b) if so, the quantum thereof: and

(c) the details of districts/ towns chosen 
for the purpose?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MURASOLI MARAN): (n)

during 1988-89 and 1989-90: to (c). No. Sir. There is no Central Scheme

(i) Ludhiana
for clearance of slums. However, there is a 
scheme for slum improvement in the State

(ii) Jagraon
Sector under the Minimum Needs Pro-
gramme called Environmental Improvement

(iii) Rajkot
of Urban Slums. During the Seventh Five 
Year Plan, an outlay of Rs. 8 crores was

(iv) Machhiwara
provided for implementation of this scheme 
in Punjab, and slum were taken up for im-

(V) Samraia
provement by the State Government on the 
basis of local needs. The Scheme is not

(Vi) Mullanpur Dakha
implemented on a whole district for whole 
town basis. 6.67 lakh slum dwellers have

(vii) Pyal
benfitted from ElUS programmes in Pujab.

(viii) Dora ha
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12.00 hrs.

{Interruptions)

[Translation]

MR. SPEAKER: Please take your seat. 

[English]

MR. SPEAKER: Please take your seat. 

{Interruptions)

[ Translation]

MR. SPEAKER: I am trying to deal with 
the notices that all of you have given.

{Interruptions)

[English]

SHRIBASUDEB ACHARIA (Bankura); 
Let me make a submission. (Interruptions)

MR. SPEAKER: Shri Kumaramanga* 
lam to speak.

(Interruptions)

MR. SPEAKER: Subhashlniji, please 
sit dow.

(Interruptions)

SHRI P.R. KUMARAMANGALAM (Sa-
lem): What has happened in Bengal, they 
seem to forget. (Interruptions)

MR. SPEAKER: please address the 
Chair. Come to Lankan issue.

(Interruptions)

SHRI P.R. KUMARAMANGALAM: Mr. 
Speaker, Sir, the issue for which I have given 
notice essentilly deals with not only my State

but also the nation as a whole. Today nearly 
two lakh refugees, poor Tamils have oome 
from Shri Lanka to Tamil Nadu. The situatton 
is becoming graver day by day. It is a ques> 
tion of policy on how to handle the refugees, 
shortage of finance for the refugees who 
have come in from Shri Lanka. We are not 
able to even provkie them accommodatk>n 
let alone food or cbthing or any form of 
occupation. And the ethnic situation in Sri 
Lanka is going from bad to worse. We have 
a Government in Tamil Nadu which is openly 
in league with the terrorists and we find drug 
smuggling, peddling of drugs. Not only that. 
Every form of law and order has gone to dogs 
in totality.

Sir, I would like a statement from the 
External Affairs Minister—because he seems 
to have met the Srilankan delegation—as to 
what steps the Government of India is taking 
with regard to the refugees and as to what 
role are we going ot play in this ethnic con-
flict. Are we just going to stand aside and be 
by- standers and watch innocent Tamils 
being murdered by the LTTE on the one 
hand and the Srilankan Government on the 
other? (Interruptions)

SHRI BASUDEB ACHARIA: Sir, what is 
happening I Tripura is not merely a law and 
order problem, (lnterruptions)ThQ Autono-
mous District Council election was heW 
recently and this electbn was a farce. (Inter- 
ruptbns)

MR. SPEAKER: I have allowed Shri 
Basudeb Acharia to make a submission.

(Interruptbns)

SHI BASUDEB ACHARIA: This has 
never happened after independence. In the 
elections, inside the polling station, a polling 
agent was murdered by the Congress (i) 
hoodlums. 126 people were murdered; 
women were murdered and adi-vasis were 
murdered. (Interruptions) Democracy has
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been butchered In Tripura. The Governor of 
Tripura has submitted a report to the Gov> 
ernment of India. (Interruptions)

MR. SPEAKER: I am on my legs. Please 
take your seats.

(Interruptions)

MR. SPEAKER: I am prepared to hear 
ail the hon. Members. Please take your 
seats.

(Interruptions)

MR. SPEAKER: This Is not the way to 
carry on the orderly debate in the House. I 
would like to tell the ho. Members that we are 
for orderly debate. Issues concerning the 
people can be raised here, but not like this. 
I have permitted Shri basudeb Acharia to 
speak. I do not know what he is going to 
speak. But I will remind the ho. Members that 
generally we do not discuss State matters 
here. The point is that about atrocities on 
Harijans and Women, we have decided to 
take up at 4. P.M. today. We have also 
decided to allow a debate on atrocities on 
women.

(Interruptions)

SHRI SOMNATH CHATTERJEE 
(Bolpur): Yes, you are right. We are not 
raising mere law and order question of a 
State. The Governor has made a report. We 
want that report to be published. (Interrup­
tions) We want to know what that report is. 
The Minister should respond to this. (Inter­
ruptions) We want to know what is the Gov-
ernor’s report. Let us know. {Interruptions) It 
is not a cace of the State Government. It is 
the Central Government which has to dis-
close that. (Interruptions) Sir, I request the 
hon. Home Ministor to come to it. There has 
been rape of women. There have been 
murders of Harijans and tribals. (Interrup­
tions)

SHRI BASUDEB ACHARIA: The Home 
Minister is here.

(Interruptions)

MR. SPEAKER: Take your seats.

(Interruptions)

MR. SPEAKER: Let us hear what he is 
sayig.

(Interruptions)

MR. SPEAKER: Mr. Ajit Panja, please 
go back to your seat.

(Interruptions)

MR. SPEAKER: This is not the way.

(Interruptions)

MR. SPEAKER: I have not permitted
you.

(Interruptions)

MR. SPEAKER: No, no, please take 
your seat.

(Interruptions)

MR. SPEAKER: This is not the way.

(Interruptions)

MR. SPEAKER: Please go to your seat.

(Interruptions)

MR. SPEAKER: What is this?

(Interruptions)

MR. SPEAKER: I will call you. 

(Interruptions)
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MR. SPEAKER: All of you must take 
your seats.

{Interruptions)

MR. SPEAKER: Mr. Santosh Mohan 
Dev, please take your seat.

(InterruptJons)

MR. SPEAKER: you must take your 
seat. Mr. Somnath Chatterjee. will you please 
ask your Members to sit?

(interruptions)

MR. SPEAKER: This <3 not the way.

(fntorrvptions)

MR SPEAKER: I will call you.

(inti r̂rupttons)

MR. Sf LAKER: I am on my legs.

{Interrupt ions)

will react to whatever has been raised by the 
hon. Members from the other party. But this 
is something strange that the hon. Home 
Minister is very prompt in replying to any 
matter raised by the BJP and CPI (M). What 
about others? {lnterruptions)„A am not say-
ing that he should not react. He should react. 
But the same attitude should be taken to-
wards other Members
a\so...{lnterruptions).,.W. Ajit Panja has 
raised certain issues about West 
Bengal...(/nferrupf^ns)...They have raised 
an issue which is about the ADC election in 
Tripura. The hon. Minister has no right to 
discuss atx>ut the ADC election now. This is 
absolutely a State matter. If the situatk>n is 
bad, then I wekx>me him to intervene ar>d 
make a statement. I wouM request him to 
correct his perception. 16 lives of the Con-
gress Party workers have been tost. Even 
yesterday, two Congress people have been 
killed there by the CPI (M). (Interruptions)

(Translation]

MR. SPEAKER: Take your seat, Mr. 
Rawat is on a point of order.

MR. SPEAKER: Mr. Mohammad Shafi» 
you are becoming unruly. Take your seat.

(Interruptkns)

MR. SPEAKER: 4̂o. you take your seat

(Intf îruotions)
fust.

MR. SPEAKER: Whnt is this'̂

(Interruptions)

SHR MOHAMMAD SHAFI (Srinagar): I 
not Member of this House? You are allowing 
everyone but you are not allowing
me..,(Interruptions).,,

MR. SPEAKER: You please take your 
seat, I shall call you after his point of order is 
over. You need not shout.

(IntPfrupttons)

MR. SPEAKER. Yes, Mr. Sontosh 
Mohan Dev.

SHRI HARISH RAWAT (Almora): Mr. 
Speaker, Sir, the hon. Home Minister is 
performing the role of an obedient

(Interruptions)...

(Interruptions)

SHRI SONTOSH MOHAN DEV (Tripura 
West): I have noobjoction if the hon. Minister

MR. SPEAKER: He is on a point of 
order. You please be seated.

(Interruptions)
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SHRI HARISH RAWAT; Th«re is no 
n«ed of orders, ths momsnt you givo him a 
hint, h« will start his reply.

[Intoiruptions)

In support of the statement made by 
Shri Basudeb Acharia, Shri Somnath Chat- 
terjee said that the Governor of Tripura had 
sent a communication to the Central Gov-
ernment regarding Tripura and asked the 
hon. Minister to make a statement and react 
to it. In response to this demand, the Home 
Minister rose and started reacting. How can 
the Minister for Home Affairs react to a 
communicatiosn sent by a Governor to the 
Central Government unless the matter is 
placed before the House...(/ntenruptons)...

I would like to submit that the Home 
Minister should not have reacted like this on 
the provocatbn of Shri Somnathji. If such 
wrong traditions are created in the House, it 
will be difficult for all of us.

MR. SPEAKER: What is your point of 
order on it.

SHRI HARISH RAWAT: I have not yet 
concluded.

MR. SPEAKER: On this subject what 
else is left t6 speak. I think we shoukj not 
waste any more time of the House...

(Interrufaions)

MR. SPEAKER; The rule book is with 
you but you are not consulting it. There is no 
point of order involved in it.

{Interruptions)

[English]

MR. SPEAKER: Which rule has been 
broken Mr- Rawat?

{Interruptions)

SHRI HAISH RAWAT: I am coming to 
that point Sir. Not only the Rules of Proce-
dure have been broken but the Constitutioai 
provisions have also been violated. {Inter-
ruptions)

SHRI HARISH RAWAT; I wouW like to 
submit that no wrong tradition should be 
created in the House.

MR. SPEAKER: Are you supporting Shri 
Sontosh Mohan Dev/

SHRI HARISH RAWAT; I would like to 
say that if a commuicatio takes place be-
tween a State Governor and the Central 
Government and if a Member wishes to raise 
that issue in the House and ask the Home 
Minister to make a statemet on it and upon 
this, if the Minister goes on reacting like this, 
it will create a wrong precedent. Thrtrefore 
the Home minister should refrain from giving 
statements on sensitive matters.

4

MR. SPEAKER; There is no poit of 
order Involved in it.

[Translation]

SHRI HARISH RAWAT: How can he 
express his views on a communication be-
tween the Governor and the Cetral Govern-
ment unless the same is laid on the Table of 
the House? Secrecy of the correspondence 
is breached with it and the Home Minister 
should avoid such things.

[English]

MR. SPEAKER: There is no point of 
order.

SHRI SAIF-UD-DIN CHOUDHURY 
(Katwa): Sir, we do not intend to raise any 
matter pertaining to any State, but what has 
been happening In Tripura—I have gone 
there on 31st July and 1st August—I wouk)
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request them to listen to me calmly. The 
hapfMnlngs there are very horrifying. We 
met women who have bean raped and in 
twenty months, there have been 132 rapes 
on women in Jnpurai...(Interruptions)

SHRISONTOSH MOHAN DEV (Tripura 
West): He is a "...{Interruptions)

MR. SPEAKER: Please take your seat. 
That word will not go on record.

seats...l have told what should be toU to the 
Minister. I do not know what he has to say

{lntenuptior)s)

MR. SPEAKER; Mr. Chidambaram, they 
are Government of India Ministers, although 
they belong to a party. They know their 
responsibility.

{Interruptions)

MR. SPEAKER: Shn Sontosh Mohan 
Dev has raised a point. As you know, we 
have adopted this novel practice of allowing 
Members to raise issues and all that and I 
have been permitting it. You have also agreed 
that if a certain Minister tries to respond to 
the points raised by Members, the Minister 
can respond. I agree with Shn Sontosh Mohan 
Dev when he says that the Ministers must be 
even-handed. Whenever any point is raised 
by any Member, tor that matter if they have 
any information to share with the House then 
and there, I think, the issue is resolved to the 
satisfaction of the I louse and the Members 
concerned. Hence, I think there is no diffi-
culty. It is not wron3 on the part of the Home 
Minister to imniedi-itely stand up and try to 
respond to what o u r  friend from CPIM said. 
I do not know what he has 'o say.

I would also tell the Ministers, because 
this criticism has taken place, that they must 
be even-handed to respond. That is the 
contetion of Shn Sontosh Mohan Dev and I 
agree with his contention.

MR. SPEAKER; Let us hear the Minis-
ter.

(Interruptions)

MR. SPEAKER: I request you to go 
back to your seat.

(Interruptions)

MR. SPEAKER: I don't know what he 
has to say.

SHRI DHARM PAL SHARMA (Udham- 
pur): Sir, before ho responds to Mr. Ch- 
oudhury's point, I would like to move my 
Adpurnment Motion for which I have given 
notice.

MR. SPEAKER: No, no I have not per-
mitted you.

(Interruptions)

[Translation]

Now, the Home Minister

SHRI SAIF-UD-DIN CHOUDHURY; I 
have yet to complete. Let the Home Minister 
speak after me. It is a very serious 
m atter... (Interruptions)

MR. SPEAKER; Please take your

SHRI DHARM PAL SHARMA: Mr. 
Speaker, Sir, the question is this that the 
situatk>n of Kashmir is deteriorating day by 
day. Keeping this in view, I have given rtotne 
for Adjourment Motk>n. I would have like ta 
draw your attentton towards the incklents 
that took place in Kashmir during the second 
and third week of July...(/nfe/nj|pf/bns)

'Expunged as ordered by the Chair.
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MR. SPEAKER; Sharmaji, I have not 
admitted your adjourment motion. I shall 
give you time of speak on this subject.

(tntenuptions)

[English]

SHRIMATI GEETA MUKHERJEE 
(Panskura); Sir, how can he move an Ad- 
journmel Motion now?

MR. SPEAKER; I have not permitted
him.

(Intsnuptions)

MR. SPEAKER: ShouM I not permit the 
Minister to speak if he wants to say some-
thing? I don’t know what he has to say.

{Intenuptions)

SHRIAJIT PANJA (Calcotta North East); 
The Home Minister must react to it. (Intern^ 
tions)

MR. SPEAKER; I doni know what the 
minister has to say. You shou W permit him to 
speak.

arrrested but ironically there has been no 
drop in the number of terrorist incidents. Five 
thousands people have come from Kashmir 
and mar^ more people are about to leave 
Kashmir. People even from Rajouri and 
Poonch arealsocoming lneta...(lntemjptions)

MR. SPEAKER; you have made your 
points, now take your seat.

SHRI DHARM PAL SHARMA: What-
ever powers the Government have given to 
the security forces is all right. But in Kashmir 
innocent people are being killed everyday. It 
needs to be checked. Atrocities are being 
committed on innocent people there. It has 
been reported in the press day before yes-
terday that the B.S.F. people killed eleven 
women and children while they were sleep-
ing. They fired on sleeping people and t>urnt 
two houses. Security personnel must appre-
hend terrorists but no atrocities shouM be 
committed on the poor and unarmed people. 
You should order an inquiry into the matter 
by a judge of the High Court.

(Interruptions)

MR. SPEAKER: Now you take your
seat.

(Interruptions)

[Translalion]

SHRI DHARM PAL SHARMA: Mr. 
Speaker, Sir, I have three points to make and 
one of them is that in the third week of July, 
one lakh and twenty five thousand Govern-
ment empbyees went on strike in protest 
against the decision of sending two I.A.S. 
Officers to the Centre on deputation. My 
second point is this that in the Civil Secretar-
iat where the securliy is so tight that even a 
bird cannot enter into the place, a blast took 
place injuring ten persons. We are told that 
hundred terrorists have lieen apprehended 
and yet another five hundred have been

SHRI DHARM PAL SHARMA: I woukJ 
like the Home Minister to make a statement 
on the incident in which people have been 
killed inside their houses.

(Inten'uptions)

SHRI MOHAMMAD SHAFI (Srinagar): 
Before he says anything, let me speak. What 
is happening in Kashmir. I will tell him. (Inter- 
ruptbns)

MR. SPEAKER: You take your seat. I 
am not listening to you.

(Interruptbns)
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SHR MOHAMMAD SHAFI: The Horn# 
Minister is requested to give a reply on the 
incidents of firing and mass rape that have 
taken place there.

MR. SPEAKER: You sit down.

{Interri^hns)

[English]

SHRI MOHAMMAD SHAFI: Kindly hear 
me also.

MR. SPEAKER: Mr. Shaji, you go to 
your seat. I am not allowing you.

(Intorruptions)

MR. SPEAKER: Will you please take 
your seat? I am not altowing you.

[Translation]

MR. SPEAKER; Will you please take 
your seat? I am not altowing you. it is against 
the decorum of the House. This is not a 
proper way..

(Interruptions)

PROF. VUAY KUMAR MALHOTRA ( 
Delhi Sadar): We have t)een waiting for you 
since morning, we have already given you in 
writing. We are also wish to raise the issue.

SHRI MADAN LA KHURANA (South 
Delhi): Matters are being raised without your 
permission whereas we have already given 
a notice In writing. What happened to our 
notices?

[EngHah]

MR. SPEAKER: What do you want to 
My, Prof. Kurien?

wouW only like to submit to the Home Minis* 
ter. through you, that before he makes a 
statement on the subject—of course he h u  
every right to make, which is his choice...

MR. SPEAKER: Are you repeating the 
things which are already raised?

PROF. PJ. KURIEN: No. I am not re-
peating.

MR. SPEAKER: Are you on the same 
issue on which I have already given my 
ruling? I think you are repeating the same 
point.

PROF. P.J. KURIEN: It is no repetitton. 
I am only saying that even in this House, 
important and similar events have been re-
ferred to by the members on this skle. Even 
yesterday, I myself had referred here re-
garding the most heinous crime of Gajraula 
viz. atrocities on women.

SHRI SOMANTH CHATTERJEE 
(Bolpur): What is happening here? Is he a 
Headmaster...(/nrerr(4?(»ns)

MR. SPEAKER: I think you are raising 
the same issue on which I have already 
given my ruling.

PROF. P.J. KURIEN: I am not raising 
the same \isu9.{lnterruptlons)

SHRIMATIGEETA MUKHERJEE: The 
Business Advisory Committae has already 
decided unanimously to have a discussion 
on 16th.

PROF. P.J. KURIEN: I am surprised 
that a lady Member is not sympathetic to 
what happened there.

MR. SPEAKER: Becwjse she knows 
that I am going to allow a discussion.

PROF. P.J. KURIEN (Mavellkara): Sir. I PROF. P.J. KUREN: VMterdty I my-
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•«lf and othsr Members had referred to it 
here. The hon. Miister—maybe he had no 
information—did not react. I would request, 
when you react to some Members, you also 
tai<e note of the fact that equally important 
issues are raised here. Therefore, he should 
react on this also. If he reacts on that, he 
should also react to what we had said yester-
day. He cannot ignore like that.

MR. SPEAKER: I have given my ruling.

PROF. P.J. KURIEN; He should also 
react on this. Let him react on what we said 
yesterday on Qajraula incident. He must 
react on this.

(Translation]

SHRIVASANTSATHE (Wardha); I rise 
to support Shri Advani.

MR. SPEAKER: Please take your seat. 
You already supported him, now take your 
seat.

{Mwruptions)

SHR VASANT SATHE: Mr. Advani, I 
fully agree with you that the hon. Minister of 
Home Affairs must give reply and that too 
impartial...(/n(e/ny>r/bns)..

MR. SPEAKER; Mr. Sathe, I have al-
ready given my ruling.

Untsrrupthns)

SHRI L.K. ADVANI (New Delhi); Mr. 
Speaker, Sir, half-an-hour of the House is 
wasted and you have called the hon. Minis-
ter of Home Affairs twice or thrice to make a 
statement during this period. They are not 
allowing him to speak for one or the other 
reason. Is he the
Speaker?...(/r>f®rrupfibns)...This is not agood 
practice and unless you react on it they will 
not allow the hon. Minister of Home Affairs to 
speak. I woukJ like to request you to formu-
late some rules and procedure to coduct 
tero hour because everybody stands up to 
speak without giving any notice. Thus, about 
3540 minutes' time is wasted. I can give you 
the total number of subjects which were 
raised without giving any notice. They are 
not allowing the hon. Minister of Home Af-
fairs to make a statement though you have 
called him thrice. I raise objection on it and I 
would like to request you not to altow such 
Xh\ng...{lnt9rruptk>ns)...

MR. SPEAKER: Please take your seat. 
I will conduct the business of the House. 
Please take your seat. Mr. Sathe, I am sayig 
tc you, please take your seat.

{Infrruptlons)

[English]

THE MINISTER OF HOME AFFAIRS 
(SHRI MUFTI MOHAMMAD SAYEEO): Sir. 
as far as the law and order situatio is con-
cerned. it is the responsibility of the State 
Government. Government of India does not 
interfere; but in view of the local, Irbalconcut 
and other elections in Tripura, there was an 
apprehension that there was danger of 
breach of peace and vtolence. So, even the 
Chief Minister of Tripura had requested for 
the deployment of para-m ilitary forces there. 
We had a report, we had sent a fact-finding 
team; and even the Governor of Tripura 
reported that there had been incidents of 
vtolence on the largest scale, during the 
elections. {Int0nuptions)

SOME HON. MEMBERS: No.

SHRI MUFTI MOHAMMAD SAYEED: I 
have to say, whatever I have, about the 

» deptoyment of para*mllltary forces. There 
are some sen»lliv* m ts  where they have 
been clashes betweert the parties; but para-
military foreet were not deployed in sensi-
tive areas. (/mtempMona)
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The law and order sttuatior) in Tripura 
continues to be bad in spite of the presence 
oi the para-military forces over there. The 
Government of India was compelled to order 
our para-military forces to stay on. I have 
requested the Chief Minister of Trippra to 
see that normalcy should be restored there 
and they should take appropriate measures 
to control law and order situation wherever 
bad elements are involved I violence from 
any party.

{Interruptions)

ana.

{Interruptions)

SHR AJIT PANJA: I have given notice 
about West Bengal {!nterruptk>ns)

MR. SPEAKER: You are speaking with-
out niy permission.

(Interruptions)

SHRI MUFTI MOHAMMAD SAYEED: 
As far as Gajrauia is 
concmnwi....{lnterruptions)

MR. SPEAKER; He is referring to 
Gajraula.

(Interruptions)

SHRI MUFTI MOHAMMAD SAYEED: 
As far as Gajraula is concerned, I will make 
a statement at 4 p.m. today, (Interruptions)

MR. SPEAKER: He will make a state-
ment on Gajraula at 4 p.m. today.

(Interruptions)

MR. SPEAKER; Shri Madan Lai Khur-
ana.

SHRI P.R. KUMARAMANGALAM: He
should make some observation about West 
Bengal at least. {Interruptions)

MR. SPEAKER: I have given my ruling.

(Interruptions)

SHRI V.N. GADGIL (Pune): I am a 
personal witness to what happened in Cal-
cutta. Therefore, he must make a statement 
on h. (interruptiorts)

MR. SPEAKER: Shri Madan Lai Khur-
MR. SPEAKER: Shri Madan Lai Khur- ana.

SHRI AJfT PANJA: I also want the Home 
Minister to make a statement on it. (Intenup-
tions)

MR. SPEAKER: I have already given 
my ruling.

(Interruptions)

MR. SPEAKER: Mr. Panja, you had 
your say. Now you are speaking without my 
permission.

(Interruptions)

MR. SPEAKER: Shri Madan Lai Khur-
ana.

(Intenuptions)

(Interruptions)

[Translation]

SHRI MADAN LAL KHURANA: Mr, 
Speaker, Sir, I had drawn the attention of the 
House towards the problems of Delhi. Par-
ticularly the problem of D.T.C., in the last 
Session. I submitted that the D.T.C. had
40,000 employees, (interruptions) The 
Government hadgiven an assurance to them 
for implementation of recommendations of 
the Fourth Pay Commissnn. As many as
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3,600 employees had been discharged from 
service for taking part in strike. Mr. Speaker, 
Sir, the recommendations of the Fourth Pay 
Commission has not been implemented so 
far. In support of the demand, the employees 
went on strike. After the strike, about 550 
buses had so far been withdrawn from the 
fleet of the D.T.C. during the last two years. 
Although 7500 buses were required but today 
only 5032 buses are left. So number of 
D.T.C. buses is decreasing.

The most ironbal aspect of the problem 
is this that the officers responsible for creat-
ing this mess were rewarded by way of 
promotion. One of the Officers who is a 
protege of the Congress Party and who 
played a key-role in distribution of Congress 
tk:kets in the elections, was promoted and 
other officer was made the Chaimian of the 
D.T.C. I would like to warn that if such 
treatment is meted out to Delhi, the people of 
Delhi will not remain a silent spectator. I 
woukl like to submit that you may direct the 
hon. Minister to call meeting of the Members 
of Parliament to suggest ways and meas-
ures to make improvements in the codition of 
the D.T.C. and resolve problems of its 
employees. Even after eight months of this 
Government, condition of the D.T.C. has not 
improved. I would like to request that the 
hon. Minister take immediate action in this 
regard. .(In terruptions)

PROF. VU AY KUMAR MALHOTRA; Mr. 
Speaker, Sir, about 8000 programme offi-
cers of A.I.R. and Doordarshan have been 
agitating since 1 st August, in support of their 
demand for formation of Indian Broadcast-
ing Servk;e. The Cabinet had approved it in 
1985 but 5 years had elapsed since then and 
it has not been formed so far. The hon. 
Minister has given assurances in this regard 
for so many times but I would like that the 
Government may take decision irhmediately. 
The programme officers of the A.I.R. and the 
Doordarshan are facing many problems in 
preparing programmes. It has already been

delayed, so I wouM like that this problem 
should be solved immediately. (Interruptions)

[Englbh]

SHRI ANBARASU ERA (Madras Cen-
tral): Mr. Speaker, Sir, I understand that the 
Government of India has sent Mr. N.N. Jha 
to Sri Lanka as High Commissioner desig-
nate. But though he is waiting there for the 
last more than fifteen days, he was not 
permitted to present his credentials by the 
President of Sri Lanka, Shri Premadasa. A 
small country like Ceylon has got the audac-
ity to treat India like this because this Gov-
ernment is irresponsible and irresponsive 
and it is a weak Government. And, therefore, 
further the situatbn has aggravated. Every 
day thousands of civilians are killed in Sri 
Lanka because of the war between the Sri 
Lankan Government and the LTTE.

In Tamil Nadu the refugees are not 
properly protected, especially the refugees 
bekjnging to ENDLF and EPRLF are not 
safegarded. They are not given any help 
because the Government of Tamil Nadu— 
the Chief Minister—has got a soft corner for 
the LTTE, {interruptions) The people be-
longing to EPRLF and ENDLF are not get-
ting any food, or any help. (Interruptions)

SHRI P.R. KUMARAMANGALAM: A 
statement from the Minister of External Af-
fairs is needed. Kindly ask him to make a 
statement.

MR. SPEAKER: Mr. Sathe. You know 
how to be brief.

{Interruptions)

[Translation]

MR. SPEAKER: Please take your seat. 
Do not take it for granted that since you have 
given notice, you will definitely get opportu-
nity to speak.

{Intenuptions)



679 Writt0n Answers 

[English] [English]

AUGUSTS, 1990 Wrltt0nAn$W0n 680

SHRI VASANT SATHE: I will b« brief. 
(interruptions)

MR. SPEAKER: He will make a state-
ment.

SHRI VASANT SATHE; Sir. I am really 
surprised that from a value-based Goverrt- 
ment, this Government has come down to 
issue-based Government. I am glad to see 
Shri Devi Lai, Tauji here, {interruptions) Sir, 
I want to say that this matter is an internal 
matter between the Pnme Minister and his 
deposed ex-Oeputy Pnme Minister. I am 
glad that Tau Oevi Laiji is here... (interruptions)

MR. SPEAKER: Address the Speaker.

SHRI VASANT SATHE: Sir. we want a 
full statement from the ex-Deputy Prime 
Minister as to the circumstances under which 
he was removed and dismissed. But what 
surprises me is that here is a Government 
which talks of values and here is a notice 
which I showed you in your Chamber given 
by the Railways that all trains—we all know 
that tomorrow there is a rally of kisans here 
at the Boat Club—have been
car\ce\\9d...{interruptions) It is a different 
matter whether you like it or you do not like 
it. You may counter Devi LaIji; do your best 
or worst. But how can in a democracy when 
there is freedom of movement, all trains 
coming from Haryana and Punjab are being 
cancelled? {Interruptions) Is this the value- 
based politics?...(interrup'tions) The reason 
given is, due to major 
remodelling.. .(/nterrUjOftons)

[Translation]

Shri Oevi Lai is also a Member of this 
House, you have not expelled him. {Interrup-
tions)

SHRI VASANT SATHE: Sir, how cart 
someone say that trains running acrOM 
Ghaziabad, from Delhi to Ghaziabad, Nl« 
zamuddin, ate. shall stand 
ar)c»\\9d...(Interruptions)

[Translation]

I woukJ like to submit that you chould 
ask for an explanation from the Govarnmant.

[English]

(Interruptions)

The Notioa says:

‘Due to major remodelling work at 
Sahibabad for laying extra linaa on tha 
Sahlbabad-Ghaziabad Seetton, tha 
following trains shall either be dlvartad 
or cancelled...*

SHRI SAMARENDRA KUNDU 
(Balasore): Mr. Speaker, Sir, I am on a point 
of OT<iet...{lnterruptions)

MR. SPEAKER: Mr. Satha, let ua haar 
Mr. Kundu’s point of order.

SHRI SAMARENDRA KUNDU: Sir, wHh 
all respect to you, with ail humility to you, with 
all my sincere prayers to the leader of tha 
Opposition and to my dear friend, Mr. Satha, 
wHh all agony I am watching the procaadings 
for one hour. I am exasperated. I tell you that 
Devi Laiji is one of our valued 
tea<i9rs...{lnterruptions) Mr. Satha is read* 
ing a document and you must be sura that 
this document is not a forged one. I find that 
as soon as Devi Laiji entered the House, ha 
starts reading the document saying that trains 
from Haryana have been cancelled and 
thereby debarring the people from Haryana 
to attend the rally. You sea tha
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conn9cXton...(lnt9nvption8) Mr. Speakar, Sir, 
it it a normal practice that svaryday soma 
trains hava t>aan cancaiiad...(/nfem4p(«ons)

SHRI SAMARENDRA KUNDU: My 
prayar to you is that you must saa tha docu- 
mant and do not allow him to quota from it 
lilw this. In tha garb of raising a point hara to 
vantiiata cartain griavancas no political mila- 
aga should ba taken by tha opposition and 
avan by tha treasury banchas..( /nfarrupTons)

[Translation]

SHRI VASANT SATHE: The Indian 
Express is their newspaper. This notice has 
appeared on page 9.

MR. SPEAKER: That's enough.

SHRI VASANT SATHE: It is a serious 
matter.

[English]

DR. BIPLAB OASGUPTA (Caksutta 
South); We share the sentiments expressed 
by Shri Vasant Sathe. Whenever an agita-
tion is planned and people want to partici-
pate, they should ba allowed to partk;ipata 
and the railways and other facilities shouk) 
continue as usual. There should not be any 
attempt to curtail facilities...(/nfarr(4pribns)

[Translation]

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS-
TRY OF TOURISM (SHRI SATYA PAL 
MALIK): Mr. Speaker, Sir, I don’t know what 
document hon. Shri Sathe has on the basis 
of which he has raised this issue on behalf of 
the Government, I would like to give an. 
assurance that no train would be cancelled 
on account of tomorrow's 
rally...(/nf0/rup/«r)s)...PIeasa listen to me. I 
want to say that information regarding the

farmars’s rally wouki ba given today ittalf. I 
am talking of something that is in your intar* 
ast and you are not listening. This informa-
tion will be given in tha House today itself. No 
train will be cancelled on account of tha rally 
so as not to cause any inconvenience to tha 
people coming to partk:ipate in it.

[English]

SHRI CHITTA BASU (Barasat): A sec-
tion of press has recently reported that tha 
Expenditure Department of the Government 
of India of the Ministry of Finance has issued 
a circular advising different departments of 
the Unk>n Government and also the State 
Governments not to make any fresh recaiH- 
ment during the years 1990 to 1995.

13.00 hra.

Sir, as you know, the earlier Govern-
ment has issued some circulars of that na-
ture banning the fresh recruitment in Central 
Government Offices that resulted in non-
filling of the vacancies caused by death and 
retirement etc. It is well know that the Na-
tional Front Government have made a policy 
statement that the employment problem 
woukJ be solved. An instruction on circularof 
this nature woukl naturally reduce the em- 
ptoyment potential in the country becauta 
tha Govenrment avan today remains tha 
biggest emptoyaer in our country. Tharafora. 
it is a pernictous, ujustified and harmful circu-
lar and it is contrary to the policy decision of 
the Government of India and also contrary to 
the electoral promises made to the people of 
this country. I think the Government should 
realise the consequences of this circular. 
This will create frustration and disappoint-
ment among the unemployed youth masses 
of our country. Therefore, the Government 
should have the wisdom to withdraw this 
circular and see that more and more ava- 
■nues for employment are created. I woukJ 
request the hon. Minister who is present 
here to examine and see that a circular of
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that nature should immediately be dropped. [ Transb^ori^

[Translation]

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): 
Mr. Speaker, Sir, just now, hot\. Shri Sathe 
drew attention of the House towards a seri-
ous matter and the hon. Minister of Parlia-
mentary Affairs said that details regarding 
this would be given today. On the basis of the 
document presented here by hon. Shri Sathe, 
I would like to tell you how the facts are 
distorted. The document says that whatever 
be the reasons, trains would remain can-
celled on 7th and 8th and also from 14.8.90 
to 8.9.90. People from Ghaziabad will be 
arriving on the morning of 9th. So I request 
hon. Shri Sathe to make it clear that the 
allegation levelled by him is false.

SHRI VASANT SATHE: Only those 
people who will t>e participating in the rally on 
the 9th, will arrive on the 6th...(Interruptions)

[English]

SHRI RAM VILAS PASWAN: I can read 
Shri Sathe Ji. It is yours.

‘Due to major remodelling work at 
Sahibabad for laying extra tines on the 
Sahibabad-Ghaziabad Section, the 
following trains shall either be diverted 
or cancelled from August 7,1990 From 
7.8.90 to 8.9.90.’

What do you want to say? It is not the
9\.h...{lnterruptions)

SHRI VASANT SATHE: He has made 
an allegation against me. I have a right to 
explam...{lnterruptions)

MR. SPEAKER: There is no need for 
explanatk>n. I am not albwing a debate on 
this. Shri Yadvendra Datt.

SHRI VASANT SATHE: Today, it is 8th 
and people will becoming today fertommor- 
row’s iaib/...(lntemjptions)...

SHRI YADVENDRA DATT (Jaunpur): 
Mr. Speaker, Sir, since 22nd June, there has 
been a constant downpour in eastern parts 
of Uttar Pradesh i.e. right from Kanpur to 
Gorakhpur. This has led to heavy water- 
k>gging in villages resulting inthetotal loss of 
the entire kharif crop of jowar, bŝ ra, maize, 
arhar, urad and masoor in that regton. H has 
also created a scracity of cattle fodder and 
onset of cholera-gastroenteritis which has 
taken a toll of total 250 lives. Due to the 
continu us raifall, thousands of houses have 
collapsed and hundreds of cattle have died 
of foot and mouth disease. This sudden rain 
fall has also led to an outbreak of malaria. 
The Government shouki pay immediate at- 
tetwn in this regard so that appropriate and 
timely action could be taken. They shouM 
also take measures to remore the shortage 
of fodder and the problem of water-logging 
shouM be solved so that the earth is cleared 
for the rabi crop. Othenwise, it will create 
famine conditnns in the entire eastern î e- 
gion of Uttar Pradesh.

SHRI YUVRAJ (Katihar): Sir, jute farm-
ing is done in five out of ten districts in North 
Bihar. This also includes my constituency of 
Katihar. There is a jute mill in Katihar wheh 
is lying closed for the last two years. Earlier, 
the Bihar State Industrial Development 
Corporation was supplying jute to this mill 
and it has now been discontinued. The 
workers are not getting their wages, and this 
situation is not going to change until the 
Central Government takes over the mill. 30- 
SI workers and their20-30dependents have 
died of starvation uptil now. In this regard, I 
have not only drawn the attentk>n of the 
Central Government but also of the Bihar 
Government to this situatk>n. We will not
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tol«rat« th« Qov«mm«nt’s silence over the 
death of 50 wofkers and their dependents.
So I WDuU IIm  to urge upon Central 
Government to take over this mill otherwise 
the situatton will get from bad to worse.

KUMARi UK4A BHAFtATI (Khajuraho); 
Sir, the emptoyees of the country’s rural 
i>anks have now gathered here in Delhi with 
a demand of parity in pay scales and other 
benefits with the empbyees of commercial 
banks. According to these employees, why 
should there be a disparKy in pay-scales 
when the work done, by both is the same? In 
this connectbn, they have met the hon. 
Finarice Minister Shri Oandavate and the 
hon. Prime Minister also but their demand 
has not l>een conceded. I woukf like to re-
quest the Government not to give them mere 
assurances but to take prompt and positive 
action.

[English]

MR. SPEAKER: Shri Mitra Sen Yadav.

(Interruptions)

SHRI NIRMAL KANTI CHATTERJEE 
(Dumdum); Sir, there is a tribunal award in 
favour of Gramin Bank employees, but the 
Government is not implementing 
it...(Interruptions) Instead of impkeneitng the 
award, there are reports that the Govern-
ment is trying to go to the Supreme 
Cour\...(lnterruptions)

MR. SPEAKER; Mr. Nirmal Kanti Chat- 
terjee, I have not prevented the Minister to 
react..

(Interruptions)

MR. Sf̂ EAKER; The time of the House 
is precious. Yes. Mr. Yadav.

[Translation]

' SHRI MITRA SEN YADAV (Faizabad); 
Hon. Mr. Speaker, Sir, the General Seae- 
tary of the Vishwa Hindu Parishad, Mr. Ashok 
Singhal has given a statement in Allahabad 
that 5,00,000 'Kar Sewaks' will go there on 
SOthOctoberfortheconstgructionofatemple. 
This will be accompanied by his ‘Vahini’ 
which will comprise of 5,000 volunteers. Sir, 
this has sent a wave of panic among the local 
population. We should not hurt the senti-
ments of people who have withstood the 
problems aeated on account of Pakistan’s 
aggression in Kashmir. The Government 
should take strict action to deal with the 
temple and mosque controversy. As my hon. 
colleagues from the BJ.P. have said, we 
should ensure that the situation does not get 
worse till the court gives its verdict. Members 
of the B.J.P. also should help in maintaining 
law and order over VnexB...(lnterruptions)

MR. SPEAKER: Please sit down. That 
is enough.

(Interruptions)

SHRI MITRA SEN YADAV: Sir, we 
should be prepared to make any sacriftoe to 
preserve the unity and integrity of the coun- 
try.

(Interruptions)

MR. SPEAKER; Please do not disturb.

SHRI MITRA SEN YADAV; Sir, you too 
have a responsibility towards preserving the 
unity and integrity of the country. I would like 
to urge upon you to impress upon the Gov-
ernment to take necessary steps to avoid the 
emergence of a chaotic situation over there. 
(Interruptions)

PROF. MAHADEO SHIWANKAR 
(Chimur); Mr. Speaker. Sir, an agitatton is
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going on since long tim« tor setting up d«v«l- 
opment boards in the Marathwada and 
Vidarbh regions of Maharashtra. {Intorrup- 
thns)

MR. SPEAKER: Please, doni disturb 
and take your seat.

{Interruptions)

PROF. MAHADEO SHIWANKAR: An 
agitation is being launched there for setting 
up statutory development boards uder ar-
ticles 203 (2). They are saying that in case 
development boards are not set up by the 
Central Government by the 15th of August in 
the Vidarbha and Marathwada regions of 
Maharashtra it may give rise to a massive 
agitation in the region. (Interruptions)

SHRI JANAK RAJ GUPTA (Jammu): 
Mr. Speaker, Sir. mine was the first notice 
and you are not altowing me to speak. What 
procedure you are following?

MR. SPEAKER: i  will just call you.

SHRI JANAK RAJ GUPTA; I couMnl 
understand your way of conducting the 
business.

MR. SPEAKER; Please take your seat. 
I will call you.

PROF. MAHADEO SHIWANKAR; Mr. 
Speaker. Sir, In 1975 we had achange in our 
system. (Interruptions)

MR. SPEAKER; I am not allowing you. 
Please sit down.

(Intemptions)

PROF MAHADEO SHIWANKAR: Un-
der it, the Governor was empowered to set 
up development boards in the Vidarbha and 
Marathwada regions of Maharashtra. But, it 
appears that the Central Government and

the State Government have been avoiding 
the issue. It is the demand of the public that 
in view of the backlog created there due to 
the constant neglect of this region, It Is nec-
essary to set up devetopment boards there 
with immediate effect. (Interrupttons) I would 
like to urge upon the Central Government to 
take immediate steps to set up devekipment 
baords in this area. While setting up such 
boards, it should also be ensured that there 
is no pressure on the Governor either from 
the Chief Minister or from the State Govern* 
ment. For that matter the Chief Minister 
should have merely an ad visory role. But this 
issue of setting up development boards 
should not be deferred anymore. The Gover-
nor shouM be immediately equipped with the 
necessary powers in this regard. (Interrup-
tions)

MR. SPEAKER: Now I am coming to 
your subject.

PROF. MAHADEO SHIWANKAR: 
Through you, I would like to submit to the 
Government that there is every possibility of 
a mass agitation, if the development boards 
are not set up in VMharbha and Marathwada 
region by the 15th of August. It is the Central 
Government which will be heM responbsible 
for the emergence of that situation.

SHRI JANAK RAJ GUPTA (Jammu): 
Sir, the people of several villages under 
Akhnoor tehsil in my Constitency Jammu, 
have been facing a lot of hardships due to 
floods. More than 300 acres of land has been 
swept away by the ftoods in the River Ch- 
enab. It has widely damaged the crops and 
also resulted In a heavy toss of property. 
When I brought this matter to the notice of 
the local authorities, they said that they dM 
not have any funds for constructing a dam. I 
would like to request the Central Govern-
ment to provide maximum funds and assis-
tance to the State Government as a relief 
measure to check the loss of life and prop-
erty. Through you, I wouW also like to warn
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th« Government that if adequate measures 
are not taken well in advance, thousands of 
acres of land and villages will be washed 
away with the next spell of rains. So. the 
Government should provide adequate funds 
to the State Government so that preventive 
steps could be taken to check the recurrence 
of ftoods and avoid the k>ss of life and prop-
erty on that account.

SHRIMATISUBHASHINIALI (Kanpur): 
Mr. Speaker, Sir, through you, I would like to 
submit to the hen. Railway Minister that 
yesterday a very tragic incident has taken 
place near Jaipur when a train rammed into 
a school bus at an unmanned level crossing 
leaving nine of the school children dead on 
the spot. Now I would like the Government to 
come out with a categorical assurance to 
man all the unmanned level crossings in the 
country to avokJ the recurrence of such tragic 
inckJents in future.

[English]

SHRI MADHAVRAO SCINDIA (Gwal- 
k>r); Sir, before I entered, this matter was 
raised about the cancellation of certain rail-
way services from the 7th of this month. I, as 
former Railway Minister, do not like to speak 
immediately on railway matters because 
there is a certain convention involved. But I 
think here. Sir, there is a certain political 
cok)ur which this issue has achieved and I 
think I shouki give certain clarifications and 
present them to the hon. Minister so that the 
matter coukl be clarified, and they couki give 
some clarifications to satisfy us.

Sir, laying of tracks, layingof new tracks, 
doubling, remodelling—these are all mat-
ters whch are included in the planned budget. 
Discussions between the Railway Board and 
the Railway concerned—the Northem Rail-
way in this matter—woukl have been taken 
place in November 1989, that is then a 
decision was taken and formulated in the 
Railway Budget presented in February. So,

this matter has been decided 6 or 9 months 
ago. Normally, Sir, the Railways when they 
are inconveniencing commuters and long 
distance passengers to such a great extent, 
give adequate notice so that they can make 
alternative an’angements. This time all of a 
sudden on the 5th of this month, I read in the 
press that a large number of trains are can-
celled. Why? Because of sudden remodel-
ling and sudden laying of tracks. This is 
something whk:h has been deckied 6-7 
months ago and I feel it will greatly incove- 
neince commuters. The suspnion is that to 
make it took routine, instead of cancelling 
them merely to sabotage a particular politi-
cal rally that may be taking place in the 
Capital, just to make it took routine, they 
have cancelled them for 30 days. That means, 
they are inconveniencing the commuters 
and long distance passengers for 30 days. 
So, I have already sakj and I would also say 
to Mr. George Fernandes that the Railways 
have always been trying to operate in a 
political fashion as far as railways are con-
cerned. And this is the first time when the 
Railways seems to be entering into apolitical 
controversy. {Intenvpthns) Sir, it may be a 
genuine slip on the part of the Railways, but 
it is possible...(/nfe/rupfons) Please listen to 
me. It is quite possible that the Railways are 
genuinely doing it. I am not saying that they 
are working from the polittoal an l̂e. But if 
they are genuinely doing it, let the hon. 
Minister clarify this and satisfy us, and noth-
ing will happen if you postopone it by another 
month or by another two weeks so that we 
are totally satisfied. (Interruptions)

[Translation]

SHRI RAM VILAS PASWAN: You have 
said that the trains have been suspended on 
account of the rally. But I have toki you that 
the trains from Ghaziabad had not been 
cancelled for the 9th of August but they 
remained cancelled for the 7th and 6th of 
August. You had levelled that charge.
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13.18 hrs.

PAPERS LAID ON THE TABLE

Annual Administration Report of and 
Review on D.D.A, 1988-89, Statement re-
garding reasons for delay in laying these 
papers, Annual Accounts of DDA, 1988- 
89, Review tliereon etc Annual Report of 
National Capital Region Planning Board 

for 1989-90 etc.

[English]

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRI MUR ASOLIMARAN): I beg 
to lay on the Table—
1 (i) A copy of the Annual Administra-

tion Report {Hindi and English 
versions ) of the D̂ l̂lii Develop-
ment Authotity for I ho year 1980- 
89 udt'i scclion of the Delhi 
Development Act 1957

(ii) A statement (Hindi and English 
versions) regardig Review by the 
Government on the working of 
the Delhi Development Authonty 
for the year 1988-89

2. A statement (Hindi and English 
versions) showing reasons for de-
lay in laying the papers mentioned 
at (1) above.

3. (I) A copy of the Annual Accounts
(Hindi and English versions) of 
the Delhi Development Authority 
for the year 1988-89 together 
with Audit Report thereon, under 
Sub-section (4) of section 25 of 
the Delhi Development Act, 1957.

(ii) A copy of the Review (Hindi and 
English vei sions) by the Govern-
ment on the Au(litt“d Accounts of 
the Delhi Development Authority 
for the year 1988-89 (Placed in 
Library. See No. LT—1160/90)

4. A statement (Hindi and English 
versions) showing for delay in lay-

ing the papers mentioned at (3) 
above.

5. A copy of the Annual Report (Hindi
and English Versions) of the Na-
tional Capital Region Planning 
Board for the year 1989-90 uder 
section 26 of the National Capital 
Region Planning Board Act, 1985. 
[Placed in Library. See No. LT— 
1161/90]

Notifications under Dock wori(ers(Safety, 
Health and Welfare) Act and a Statement 
showing reasons for delay in trying these 

Papers

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN); I 
beg to lay on the Table—
(1) A copy each of the following Notifi-

cation (Hindi and Enqhsh versions) 
under sub-section (3) of section 22 
of the Dock Workers (Safety. Health 
and Welfare) Act. 1986 —

(0 The Dock Workers (Safety, 
Health and Welfare) Rules, 1990 
published in Notification No. 
G.S.R. 79 (E) in Gazette of India 
dated the 16th February, 1990.

(iij The Dock Workers (Safety, 
Health and Welfare) Regulations, 
1990 published in Notification 
No G.S.R. 80 (E) in Gazette of 
India dated the 16th February, 
1990.

(2) A statement (Hindi and English 
versions) showing reasons for de-
lay in laying the papers mentioned 
at (1) above. [Placed in Library. 
See No. LT—1162/9]

Notification under Inter-State Water Dis-
putes Act, 1956 and Annual Report of the 
Narmada Control Authority for 1988-89

THE MINISTER OF STATE OF THE 
MINISTRYOFWATERRESOURCES (SHRI 
MANUBHAIKOTADIA): I beg to lay on the 
Table—
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(1) A copy of th« Notification No. S.O. 
437 (E) (Hindi and Engiiith v«r> 
sions)f^ish«dmGazetteof India 
dated the 2nd Jun«, 1990coostitut- 
ing the Cauvery Wadiî ^Disputes 
Tribunal issued under section 4 of 
the Inter-State Water Disputes Act, 
1956. [Placed in Library. See No. 
LT—1163/901

(2) A copy of the Annual Report (Hindi 
and English versions) of the Nar-
mada Control Authority for the year 
1988-89 abng with Audited Ac-
counts. [Placed in Library. See No. 
LT—1164/90]

Annual Report of and Review on Cancer 
Hospital and Research Institute, Gwalior 
for 1988-89, Statement Re; delay In laying 
these papers Annual Report, Annual 
Accounts and Review on Gujarat Cancer 
and Research Institute, Ahmedabad, for 

1988-89

THE MINISTER OF STATE OF THE 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (SHRI RASHEEO MASOOD): I 
be  ̂to lay on the Table—

(1) (i) A copy of the Annual Report
(Hindi and English versions) of 
the Cancer Hospital and Re-
search Institute, Gwalior, for the 
year 1988-89 along with Audited 
Accounts.

(ii) A copy of the Review (Hindi and 
English versions) by the Govern-
ment on the working of the 
Cancer Hospital and Research 
Institute, Gwalior . for the year 
1988-89.

(2) A statement (Hindi and English 
versions) showing reasons for de-
lay in laying the papers mentioned 
at (1) above. {Placed in Library. 
See No. LT—1165^0)

(3) (i) A copy of the Annual Report
(Hindi and English versions) of 
theGujarat Cancer and Research

(4)

Institute, Ahmedabad, for the 
ysarl 988-89.

(11) A copy of the Annual Accounts 
(Hindi and English versions) of 
the Gujarat Cancem and Re-
search Institute, Ahmedabad, for 
the year 1988-89 together with 
Audit Report thereon.

(iii) A copy of the Review (Hindi and 
English versions) by the Govern-
ment on the worl<ing of the 
Gujarat Cancer and Research 
Institute, Ahmedabad. for the 
year 1988-89.

A statement (Hindi and English 
versions) showing reasons for de-
lay in laying the papers mentioned 
at (3) above. [Placed in Library. 
See No. LT/1166/90)

16.19 hrs.

[English]

ASSENT TO BILLS

ADDITIONAL SECRETARY: Sir. I lay o 
the Table the following seven Bills passed by 
the House of Parliament during the last 
session and assented to since a report was 
last made to the house on the 26th April, 
1990—

(1) The Appropriation (No. 2) Bill, 1990

(2) the Finance Bill, 1990

(3) The Unfon Duties of Excise (Distri-
bution) Amedment Bill, 1990

(4) The Additional Duties of Excise 
(Goods of Special Importace) 
Amendment Bill, 1990

(5) The Constitution (Scheduled 
Castes) Orders (Amendment) Bill, 
1990
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(6) The President's Emoluments and 
Pension of Parliament (Amend-
ment) Bill, 1990

(7) The Salaries and Altowances of 
Officers of Parliament (Amend-
ment) Bill. 1990

2. Sir, I also lay on the Table copies, 
duty authenticated by the Secre- 
tary*Oeneral of Rajya Sabha, of 
the folbwing three Bills passed by 
the Houses of Parliament during 
the last session and assented to 
since a report was last made to the 
House on the 26th April, 1990:—

(1) The Gold (Control) Repeal Bill, 
1990

(2) The Costitutlon (Sixty-fifth 
Amendment) Bill, 1990

(3) The Constitution (Sixty-sixth 
Amendment) Bill, 1990

[Translation]

(Interruptions)

SHRI BANWARI LAL PUROHIT 
(Nagpur); A lot atrocities are being commit-
ted on the poor labourers in Nagpur city. 
They had come there from Orissa as a 
contract labour where they are being ex-
ploited. Recently they were subjected to 
indiscriminal police firing which had left two 
of them dead and 25 injured. I would like to 
know from the hon. Minister as to why these 
contract labourers are being subject to such 
exploltatk>n and atrocities at a time when 
bonded labour system has been abolished 
in the entire country. Will the hon. Minister 
get the entire matter investigated by a high 
level committee? (Interruptions)

[Englis/)]

MR. SPEAKER: The Home Minister.

13.20 hr*.

STATEMENTS BY MINISTER 

[EnfflA/)]

(I) Position of Indians In Kuwait

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI I.K.GUJRAL): Sir, I beg to lay 
on the Table a statement regarding position 
of Indians In Kuwait.

STATEMENT

From the very start of the current crisis, 
the safety and welfare of Indian nationals in 
Kuwait has been uppermost in our minds. 
There are about 172,000 Indian nationals 
there.

2. On 2 August, 1990, the day on which 
the military action commenced, we had is-
sued instructions to our Ambassador to 
evolve appropriate mechanism to get in touch 
with all members of Indian community there 
through the vartous Indian associattons as 
well as through groupsand indivkiuais. Since 
then, our Ambassador has been closely in 
touch with the members of the Indian com-
munity and according to his latest reports 
there have been no confirmed casualties 
among them. There are, however, uncon-
firmed reports that 5-6 Indian nationals were 
admitted to hospital after being caught in 
crossfire. We are seeking further information 
about this.

3. Government has also requested that 
iraql authorities through our Ambassador in 
Baghdad to ensure that appropriate instruc- 
tk>ns are sent to the troops to extend protec- 
tkin to Indian nationals in Kuwait and we 
have been assured by the Iraqi authorities 
that such instructbns had been sent. We 
have also been assured by the Iraqi authori-
ties yesterday afternoon that the position 
has been checked and that there has been 
no casualty of Indian nationals. However, 
attempts are being made to reconfirm this 
through our Ambassador in Kuwait. During 
ths last 3 days, communication lines be-
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tween India and Kuwait have been inopera-
tive. Ail efforts are being made to restore the 
communication links.

4. A Special Cell has been opened in 
the Ministry of External Affairs to receive 
enquiries regarding the welfare of Indian 
nationals in Kuwait from their relatives and 
friends. We have already received several 
hundred such enquiries and attempts are 
being made to convey them to our Ambassa-
dor in Kuwait via Baghdad so that he can 
establish contact with the persons concerned 
and reassure us of their safety. Several of 
the enquiries related to Indian nationals on 
the British Airways flight which landed in 
Kuwait shortly before the airport was closed 
and from which the passengers and crew 
were off-loaded. According to latest informa-
tion from Iraqi authorities, the passengers 
and crew have been lodged in a hotel in 
Kuwait pending resumption of flights which 
will enable them to leave. British Airways 
conveyed to us yesterday afternoon that the 
passengers have been taken by road from 
Kuwait to Baghdad. We have asked our 
Ambassador In Baghdad to check on this.

5. I am assure the House that the 
Government is doing everything possible to 
ensure the safety and welfare of Indians in 
Kuwait. The anxiety and concern of their kith 
and kin In India is naturally shared by all of us 
in the House.

(II) Developnnent in Pakistan

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI I.K. GUJRAL): Sir, I beg to lay 
on the Table a statement regarding develop-
ments in Pakistan. (Interruptions)

STATEMENT

Minister has been sworn in. Provincial As-
sembly have also been dissolved and Care-
taker Chief Ministers appointed. A state of 
emergency has been declared. We have 
noted the announcement that fresh elec-
tions will be held in October, 1990.

Developments in Pakistan are the inter-
nal affairs of that country. However, experi-
ence shows that shocks of this nature any-
where put democracy under severe strain. 
We sincerely hope that there will be no 
discontinuity or setback to the democratic 
process in Pakistan and that peoples’ will 
would prevail.

We have nbthing but good will for the 
people of Pakistan. We also support a stable 
Pakistan. We have always worked towards 
building a relationship of cooperation and 
good-neighborliness with this country. Our 
efforts have continued despite severe provo-
cations from Pakistan, including support for 
terrorism and subversion directed against 
India. We believe that a friendly, construc-
tive and cooperative relationship will not only 
benefit the peoples of our two countries, but 
will also contribute to peace and stability in 
the region.

[English]

MR. SPEAKER: The House stands 
adjourned for Lunch to meet at 2.20 p.m.

13.21 hrs.

The Lok Sabha then adjourned lor Lunch 
till twenty minutes past Fourteen of the 

Clock

As the Honourable Members are aware, 
the President of Pakistan has dissolved the 
National Assembly and dismissed the duly 
elected Government of Pakistan headed by 
Mohterama Benazir Bhutto. This came as a 
surprise to us, particularly when there was 
no Indication that she had lost her majority In 
the National Assembly. A Caretaker Prime

14.25 hrs.

The Lok Sabha re-assembled after Lunch 
at twenty five minutes past Fourteen of the 

Clock

[MR. DEPUTY SPEAKER in the Chaif\
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BUSINESS ADVISORY COMMITTEE 

Thirteenth Report

[Translation]

DR. LAXMINARAYAN PANDEYA 
(Mandsaur); Mr. Deputy Speaker, Sir, I beg 
to move;

'That this House do agree with the 
Thirteenth Report of the Business 
Advisory Committee presented to the 
House on the 7th August, 1990"

[English]

MR. DEPUTY SPEAKER: The ques-
tion is:

“ That this House do agree with the 
Thirteenth Report of the Business 
Advisory Committee presented to the 
House on the 7th August. 1990.'

The motion was adopted

14.26 hrs.

RUBBER (AMENDMENT) BILL*—CO/VD. 

[English]

MR. DEPUTY SPEAKER: Now, we go 
to item No. 10.

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI AR- 
ANGIL SHREEDHARAN): I beg to move:

“That leave be granted to introduce a 
Bill further to amend the Rubber Act, 
1947.”

MR. DEPUTY SPEAKER: Motion
moved:

“That leave be granted to introduce a

Bill further to amend the Rubber Act, 
1947.'

Mr. Thomas, you know the limitation 
under which you have to put forth your point 
of view. It is only the legislative competence 
which can be discu^ed at this point of time.

SHRI P.C. THOMAS (Muvattupuzha): 
In fact, the Rubber (Amendment) Bill which 
has been sought to be introduced before to 
enhancing the rubber cess.

[Translation]

SHRI YAMUNA PRASAD SHASTRI 
(Rewa): Mr. Deputy Speaker, Sir, my point of 
order is that now the matter under Rule 377 
should be taken up. I can understand the 
rationale as to why yesterday an Adjourn-
ment Motion was given priority, but today 
there is nothing of that sort.

MR. DEPUTY SPEAKER: We are now 
taking up the matter under Rule 377.

[English]

SHRI P.C. THOMAS: The Amendment 
Bill seeks to enhance the rubber cess, acess 
which was 50 paise per kilo to be increased 
to Rs. 2/- per kilo. This will affect the indus-
try.

SHRI ARANGIL SHREEDHARAN: 
Under Rule 72, when a Bill is introduced and 
permission is sought for the introduction of 
the Bill, no substantial issues shoukj be 
raised regarding the Bill. If you permit that. It 
will create a bad precedent.

SHRI P.C. THOMAS: I am only coming 
to that. This will affect the Consolidated Fund 
of India because the funds which are derived 
from the excise duty on cess by which the 
new Act proposes to collect Rs. 2/- per KG is 
to go to the Consolidated Fund and as per 
the Constitutional provision, if the Consoli-
dated Fund is affected either by expenditure

‘Published in Gazette of India Extraordinary, Part II. Section 2. dated 8.8.1990.
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from It or into H, then, it comas und«r Articis 
110 (c) which says.

“Fortha purposes of this Chapter, a Bill 
shall be deemed to be Money BHI if it 
contains only provisions dealing with 
all or any of the following matters, 
namely

(0) the custody of the Consolidated 
Fund or the Contingency Fund of 
India, the payment of moneys into 
or the withdrawal of moneys from 
any such Fund.*

Therefore, I submit that this Bill which seeks 
to enhance some amounts into the Consoli-
dated Fund of India, attracts this Section 110
(c).

Therefore, as per Article 117(1):

"A Bill or amendment making provison 
for any of the matters specif i^  in sub-
clauses (a) to (f) of Clause (1) of Article 
110 shall not be introduced or moved 
except on the recommendation of the 
Preskient and a Bill making such pro-
vision shall not be introduced in the 
Council of States.’

My first argument is that prtor sanctton or 
recommendation of the Presklent is neces-
sary and there is no statement to that effect
in the Bill.

MR. DEPUTY SPEAKER: Is that the 
only point?

SHRI P.C. THOMAS: That is one point.
I wouM also submit that this Bill is going to 
affect the agreulture to a great extent

MR. DEPUTY SPEAKER; You have to 
tell me as to how this House is not having 
legislative competence.

SHRI P.C. THOMAS: That is why I 
wouM like to bring to your notk̂ e the serious-
ness of this Bill.

MR. DEPUTY SPEAKER: That is not 
altowed at this point of time. You can do that

at the time of consideratk>n. You are well 
within your riglit at that time.

SHRI P.C. THOMAS: I would submit 
that it affects the price as such. I am not 
arguing on that But it bask»lly a ffe^  the 
price. The rubber agriculturists are in great 
dlffk»ilty because of the steep downfall of 
prices from Rs. 27/- a k.g. to Rs. 18/- this 
year.

M a DEPUTYSPEAKER: you can make 
all these points at the time of consideratk>n.

SHRI P.C. THOMAS: So. my submis- 
sbn is even the strict rules whk;h are to be 
adhered to as per the Directtons of the 
Speaker as welt as the gukielines given in 
the Handbook are to be strictly followed. I 
think it has to comply with Directnn 19 (b) 
wh»h says that it has to be circulated in 
advance. As far as I am concerned, I did not 
get a copy of the Bill in advance. This has to 
be circulated in advance.

MR. DEPUTY SPEAKER: It has got 
nothing to do with the legislative compe-
tence. There are other important matters In 
which people are interested. Why shoukj 
you take up the time of the House like this?

SHRT P.C. THOMAS: I am only saying 
that this is a Bill whch is going to affect the 
agriculturists to a great extent.

MR. DEPUTY SPEAKER: You can do 
it at the time of conskieration of the Bill.

SHRI P.C. THOMAS: So. I think the 
strct formalities have to be very strictly 
adhered to. This is a Bill whk:h should have 
been brought to a public debate. Had it been 
brought to a public debate, I am sure the 
Government wouM not have brought a Bill 
like this. This is going to put down the prtees 
further. The prices are now very low. So. I 
object to the introduction of the Bill at this 
stage mainly on the constituttonal and other 
provistons which I have already mentioned, 
it is going to affectthe agriculturists to agreat 
extent. The nation's economy Is going to be 
affacted by that.
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SHRI ARANGIL SHREEDHARAN: Sir, 
the only constitutional provision that my hon. 
colleagud points out is about obtaining the 
prior permission of the President before the 
introduction of this Bill.

After obtaining the approval of Cabinet 
to the proposed amendment to the Rubber 
Act, 1947, the draft Bill as well as the State-
ment of Objects and Reasons were submit- 
ted to the Ministry of Law on 29th June. 1990.

The Ministry of Law had returned the 
draft amendment Bill as wel! as the State-
ment of Objects and Reasons, after duly 
vetting the same, on10th July, 1990 Subse-
quently, the authenticated copy of the Bill 
and the Statement of Objects and Reasons 
were sent to the Ministry of Law on 20th July, 
1990. Simultaneously, approval of the Presi-
dent was also sought for the introduction of 
this Bill and letter to this effect was sent to the 
Secretary to the President on 20th July, 
1990 and notice for the intention to move for 
leave to introduce this Bill was sent to the 
Secretary-General. Lok Sabha on 20th July, 
1990. Copies of the Draft Bill to be intro-
duced along with the Statement of Objects 
and Reasons and relevant extracts of Rub-
ber Act, 1947 were also sent. So, the assent 
of the President has been received before 
the introduction of this Bill. About the prices, 
we are as much concerned about the cultiva-
tors as Mr. Thomas We are second to none 
in defending the rights of the cultivators.

MR. SPEAKER. The question is:

'That leave be granted to introduce a 
Bill further to amend the Rubber Act, 
1947.”

The motion was adopted

SHRI ARANGIL SHREEDHARAN: Sir. 
I introduce the Bill.

14.34 hrs.

ARMED FORCES (JAMMU AND KA-
SHMIR) SPECIAL POWERS BILL*

[English]

THE MINISTER OF HOME AFFAIRS 
(SHRI MUFTI MOHAMMAD SAYEED): Sir. 
I beg to move:

‘That leave be granted to introduce a 
Bill to enable certain special powers to 
be conferred upon members of the 
armed forces in the disturbed areas in 
the State of Jammu and Kashmir.”

MR.
moved:

DEPUTY SPEAKER: Motion

'That leave be granted to introduce a 
Bill to enable certain special powers to 
be conferred upon members of the 
armed forces in the disturbed areas in 
the State of Jammu and Kashmir.”

PROF. N.G. RANGA (Guntur): Sir. I 
take very strong exception to the introduc-
tion of this Bill at this stage. This Bill gives 
drastic powers to the military armed forces 
and the police force in Kashmir. They should 
have anticipated the need for it long before 
the summer has overtaken us. He says 
dunng summer, so many people would...

{Interruptbns)

MR. DEPUTY SPEAKER: It is not for 
me to tell you. At this point of time, it is the 
legislative competence which can be dis> 
cussed.

PROF. N.G. RANGA: I am making a 
brief statement opposing it.

MR. DEPUTY SPEAKER: At this time, 
you can oppose it only to say that this House 
has no legislative competence.

^Published in Gazette of India Extraordinary, Part II. Section 2, dated 8.8.1990.
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f PROF. N.G. RANGA: I do not propose 
. to go into details.

MR. DEPUTY SPEAKER: You can do 
it later on.

PROF. N.G. RANGA: Some other 
Members have tUso give notice.

MR. DEPUTY SPEAKER: They have 
also to say that this House has no legislative 
competence.

MR. DEPUTY SPEAKER: The ques-
tion is:

"That leave be granted to introduce a 
Bill to enable certain special powers to 
be conferred upon members of the 
armed forces in the disturbed areas m 
the State of Jammu and Kashmir."

The motion was adopted

SHRI MUFTI MOHAMMAD SAYEED: I 
introduce the Bill.

14.36 hrs.

STATEMENT REGARDING ARMED 
FORCES (JAMMU AND KASHMIR) SPE-

CIAL POWERS ORDINANCE 1990

[English]

THE MINISTER OF THE HOME AF-
FAIRS (SHRI MUFTI MOHAMMAD SAY-
EED): I beg to lay on the Table an explana-
tory statement (Hindi and English versions) 
giving resorts for immediate legislation by 
the Armed Forces (Jammu and Kashmir) 
Special powers ordinance, 1990. [Placed in 
Library. See. No. LT 1167/90)

14.37 hr*.

MATTERS UNDER RULE 377

(i) NMd to declare Bangalor«,Telii> 
cherry Road a National Highway

[English]

SHRI BASAVA RAJESWARI (Bellary): 
The State Government of Karnataka had 
requested the Central Government several 
times for declaring the Bangabre-Tellicheny 
Road a National Highway. The State Gov-
ernment had written to the Central Govern-
ment urging that the road via Mysore and 
Hunsur should be declared a National High-
way in view of the heavy traffic on this road. 
The State Government is still awaiting Cen-
tral funds for the repair of the 140 year old 
Shimsha bridge that links Somanahalli and 
Shivapura at Maddur in Mandya district. The 
matter has been pending with the Union 
Government for long and there is a great 
need for declaring the Bangalore-Tellicherry 
Road as a National Highway which will be 
beneficial to Karnataka State. As such, I 
urge upon the Union Government to kindly 
take a final decision in this regard.

(ii) Need to set up LPG distribution 
networit in the tribal, Semi-Ur-
ban r^Tons of Araku and 
Anantgiri in Visakhapatnam

SHRIMATI UMA GAJAPATHI RAJU 
(Visakhapatnam): The tribal, semi-urban 
regions of Araku and Anantgiri in 
Visakhapatnam are to this day not served by 
any LPG distribution system. Most of the 
inhabitants, of over 60,000 population, are 
forced to use fire-wood and other fuels whk:h 
contribute to deforestation and subsequent 
environmental degradation. It is imperative 
that an LPG distribution network to serve this 
region is immediately set up. This will go a 
long way in ensuring ecologial balance of the 
region while giving the inhabitants basic 
amenities and benefits of our progress. Such 
LPG networks should also be set up in other 
tribal and hill areas of the country as alterna-
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tiv« forms of «n«rgy for th« p«opt« to snsura 
prot«ctk>n of our fortst and anvlronmant

[Twisiation]

SHRI KALKA DAS (Karol Bagli); Mr. 
Deputy Spaaker, Sir, bafora taking up mat-
ters under rule 377, the hon. Home Minister 
should have made a statement on the inci-
dents of clashes that took place in Panwari 
village of Agra District in Uttar Pradesh.

[English]

MR. DEPUTY SPEAKER: Take your 
seat. I was told that he had already laid it on 
the Table of the House.

[Translation ]

SHRI KALKA DAS: You are undermin-
ing its importance. It is such a serious inci-
dent that hon. Members from both sides of 
the House have drawn the attention of the 
Government towards it. Therefore, a State-
ment shoukl t>e made before taking up 
Matters under Rule 377.

[English]

MR. DEPUTY SPEAKER: I was toW 
that he had lakl on the Table of the House. If 
hehasnotlaklit, I am going to allow him after 
Matters under Rule 377.1 will not disturb the 
proceedings like this. Let it be over. After 
that. I will altow it.

(ill) Naadtoallocatamorecoaltotha 
Gujarat Government to meat ita 
aliortaga which ia caualng un- 
raat anwng tiM caramic and 
aanltary-wara manufacturing 
unlta of the atata

SHRI PRAKASH KOKO BRAHMBHATT 
(Baroda): Sir, the problem of acute shortage 
of coal being faced by the ceramic and 
sanitary were manufacturing units in the 
State of Gujarat for the last four months has 
created great unrest among the ceramic and

sanitary ware manufacturing units.

There are 300 units in Gujarat with an 
investment of more than Rs. 25 crores, pro- 
vUIng direct empk>yment to nearly 25,000 
paopla. The shortage of coal has rendered 
the ceramic units a threat of closure. This 
matter was taken up wHh the Union Govern-
ment by the State Finance Minister of Gujarat 
in June 1990 but so far. no concrete steps 
have been taken to provide the coal to them. 
Out of 300 units. 200 units are facing closure 
threat whch will render at least 20,000 people 
in the State unemptoyed.

The units have also made complaints to 
the State as well as the Unk>n Government 
that infenor quality of coal is being supplied 
to them. I. therefore, urge the Government to 
alk>cate more coal to the State Government 
of Gujarat so that the ceramic units are 
saved from ctosure.

[Translation]

(iv) Need for early reaumptk>n of 
work on the Dam on the Koal 
rWar between Darjiyan and Pu- 
diyan in Bihar

SHRI DASAICHOWDHARY (Rosera); 
in 1977-78, the Central Government had 
given the green signal for the construction of 
a dam on the Kosi river between Darjiyan 
and Pundiyan. Work on the project was put 
off in 1980 as a result of which the dam 
remains incomplete. Due to this, the Ghan- 
shyampur, Birosi, Kusheshwar Asthan and 
Bahen blocks of Darbhanga district and 
Hasanpur and Singhia bk>cksof Samastipur 
district were badly affected during the recent 
fkx)ds. Crops on thousands of acres of land 
were destroyed and there is a grave danger 
to life and property. It has not been possible 
to carry out even relief work there.

Therefore. I woukJ like to draw the atten- 
tk)n of the Central Government towards the 
need to complete the work on the dam be-
tween Darjiyan and Pudiyan and also to 
carry out relief work witiiout delay.
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(V ) Need for Increasing the 
foodgrains, sugar and edible oil 
quota for Madhya Pradesh

SHRIMATl SUMITRA MAHAJAN (In-
dore): I would like to draw the attention of the 
Central Government towards the inade* 
quate quota of foodgrains being released to 
the State of Madhya Pradesh. At present, 
the ration supplied at the rate of 10 Kg, per 
unit per month. This is both inadequate and 
impracticable. This should be increased.

Similarly, even today, the Central Gov-
ernment is providing sugar to the State 
Government on the basis of the population 
estimate made in October, 1986. W is neces-
sary to increase the quota, keeping in mind 
the increase in the state's population during 
the last four years. At present, the state is 
receiving 25060 tonnes, taking Into account 
the minimum consumption of 425 Grams per 
person Further. I also urge the Central 
Government to raise the per unit consump-
tion ration from 425 Grams to one Kilogram.

I would also like to draw the attention of 
the Ministry of Food and Civil Supplies to-
wards the distribution of edible oil in Madhya 
Pradesh. According to the information avail-
able With me, the state is receiving 2000 
metrk: tonnes of edible oil every month. 
Earlier, that is upto February 1988, the 
monthly supply to the state ranged between 
6,000 and 10,000 metric tonnes. At present, 
the supply to the state for the purpose of 
public distribution amounts to a meagre 26 
gram per unit per month. This is ridiculous.

I wouM like to urge the Government to 
pay attention to this issue by increasing the 
quota of edible oil and to ensure its timely 
supply to the state.

(vl) Need for relief measures for the 
flood-affected people in Bihar

SHRI TEJ NARAYAN SINGH (Buxar): 
Mr. Deputy Speaker, Sir, the fk>od situation 
in Bihar is still grim and lakhs of families have 
been ruined. Life has disrupted there. There 
has been immense damage, especially in

the Bhojpur District. Their seeds have rotted. 
Therefore, I appeal to the Central Govern-
ment to take necessary steps to provide 
assistance to the flood-affected families, 
without delay. The Central Government 
should also provide the farmers with finan-
cial assistance to compensate for the dam-
age of crops and seeds. This would go a long 
way in helping them to overcome their finan-
cial problems.

(vil) Need for dropping the proposal 
for leasing out the Tlnbigha cor- 
ridor to Bangladesh

[English]

SHRI AMAR ROYPRADHAN (Cooch 
Behar): About one lakh Indian citizens in 
Indian enclaves surrounded by Bangladesh, 
namely, Dahala-Khagrabari, Salban, Na- 
toktaka, Kotebhapni, Bashkata, etc., are 
living in a rule of jungle. According to 1951 
Census, the population in Indian enclaves 
was 37,563. There was no census after 
1951. There is no school, no health centre, 
no panchayat, no voting, no police, no 
administration. Now, if Tinbigha ts leased 
out to Bangladesh according to Indo-Bangal 
Agreement of 1974 and 1982, then entire 
Kuchlibari gram panchayat will be cut off 
from our country's mainland and it means 
Kuchhibari area, covering 30.2 sq. miles 
with a population of 35,000, will be turned 
into a new Indian enclave surrounded by 
Bangladesh. Now it is a question of life and 
death for the people of Kuchhibari gram 
panchayat. Granting of ‘perpetual leqse’ over 
a chunk of land in Tinbigha, which is an 
integral part of India, has evidently agitated 
the minds of the people in general and people 
of North Bengal in particular. There was a 
successful Bundh in North Bengal, and the 
call was given by Tinbigha Sangram Com-
mittee.

In these circumstances, I would like to 
draw the attention of Government of India to 
this problem and request it to send an all- 
Party Parliamentary delegation to Tinbigha 
to verify the actual geographic position of 
Tinbigha and Kuchhib. ri and drop the pro-
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posat of leasing out Tinbigha corridor to 
Bangladesh.

(viii) Need for bringing down the price 
of rice and increasing Its quota 
for Kerala distribution through 
the Public Distribution system

PROF. K.V. THOMAS (Ernaiiulam): 
Kerala is one of the States where statutory 
rationing in provided. It is the duty of the 
Central Government to provide adequate 
rice to Kerala for the distribution through the 
Public Distribution System. Even though 
Kerala Government has requested a monthly 
quota of 165 lakh tonnes, Central Govern-
ment has provided only 135 lakh tonnes per 
month. This has severely affected the public 
distribution system and caused a steep rise 
in price of rice in the open market.

Central Government has unilaterally 
increased the price of rice by 46 paise per kg. 
There have been wide protests from all 
quarters against this steep increase m price 
of rice. Kerala Assembly has passed a reso-
lution unanimously requesting Central Gov-
ernment to bring down the price of rice. I 
request the Central Government to take 
immediate action to subsidise against the 
present increase in price of rise.

[English]

MR. DEPUTY SPEAKER: Hon. Home 
Minister, how many statements do you want 
to make?

THE MINISTER OF INFORMATION 
AND BROADCASTING AND MINISTER OF 
PARLIAMENTARY AFFAIRS (SHRI P. 
UPENDRA): One is ready, Sir. The other 
notice has not been given. But Members 
have demanded a> out Gajraula.

MR.DEPUTY -.PEAKER: Willyoumake 
if tomorrow'^

THE MINiSTER OF HOME AFFAIRS 
(SHRI MUFTI MOHAMMAD SAYEED): 
Tomorrow,

SHRI P. UPENDRA: If you permit, he 
can make tt today, othen/vise tomorrow.

MR. DEPUTY SPEAKER: Now, you 
will make the first statement which is listed at 
serial No. 7.

14.46 hr s.

STATEMENT BY MINISTER

(ill) Caste Clashes Panwari Village In Agra 
District of Uttar Pradesh in June 1990

[English]

THE MINISTER OF HOME AFFAIRS 
(SHRI MUFTI MOHAMMAD SAYEED): Sir. 
I rise to apprise this House of the incident of 
the clashes that took place in June, 1990 in 
Panwari village of Agra District in Uttar 
Pradesh.

According to the information received 
from the Government of Uttar Pradesh, the 
marriage ceremony of the daughter of Shri 
Chokhe s/o Shri Ram Saran Jatav was 
scheduled to take place on 21 st June. 1990. 
Some membersof one community of Panwari 
Village strongly opposed the proposed route 
of the marriage procession which would have 
passed from in front of their houses. Mem-
bers of the other community were adamant 
on taking that very route. Apprehending 
tension, senior State Government official 
with a view to avoiding branch of the peace 
worked out a route for the marriage proces-
sion in consultation with representatives of 
both the groups. However, some members 
of the one community still expressed reser-
vations to the revised route. The marriage 
procession came to the village under police 
protection on 21.6. 1990. The members of 
the other community of Panwari Village along 
with 4000 to 5000 people from adjoining 
village surrounded Panwari Village. They
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w»r« armed with lathies, fire arms and also 
hand grenades. Apprehending tension the 
marriage procession was taiten t>acl( and 
oonsuttations were later held with the resi-
dents of the Village Panwari. The marriage 
procession was again brought on 22nd June 
under police protection. The members of the 
other community of Panwari and from neart>y 
village attacked the police and other offi-
cials. There was exchange of fire between 
the police and the mob. Besides clashes 
also took place between the members of the 
two communities at various places. In order 
to control the situation, curfew was Imposed 
in the jurisdiction of 7 police statk>ns of Agra 
District. Curfew was relaxed from time to 
time according the prevailing situation. Inci-
dents of road-bk)ckade, arson, tooting and 
brickbatting were also reported from adjoin-
ing villages on the 22nd and 23rd June , 
1990.

According to report received 9 persons 
tost their lives of whom 7 belonged to Sched-
uled Castes. 8 persons were reportedly 
missing and 210 persons were injured in-
cluding 18 with serious injuries. 848 persons 
were arrested in connection with these inci-
dents. Upon these inckients taking place, 
the Army stages flage march in the affected 
areas, Distrk:t authorities got 394 licensed 
fire arms deposited in the police stations.

An amount of Rs. 10 lakhs has been 
distributed to the persons affected in these 
inckJents from the Prime Minister’s Relief 
Fund. The collector of Agra has distributed 
an amount of over Rs. 10 lakhs, as per the 
announcement made by the Chief Minister 
of Uttar Pradesh. Government of Uttar 
Pradesh is taking action to distribute relief to 
the remaining affected families. Chief Minis-
ter, Uttar Pradesh has announced that Rs. 
one lakh each will be given to the families/ 
dependents of the persons who tost their 
lives in these incidents, Rs. 5,000/- each will 
be given to the persons who sustained seri-
ous injuries and Rs. 2,000/- each will be 
given to persons who suffered minor inju-
ries.

During the above incident. Centre re-
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mained in touch with the State Government 
and provkJe extra poltoe forces to the State 
Government for maintaining law and order.

The State Government has been ad-
vised to take all necessary measures to 
prevent the recun’ence of such inctoents in 
future.

14.50 hrs.

NATIONAL COMMISSION FOR WOMEN 
BILL—CONTD

[English]

MR. DEPUTY SPEAKER: The House 
will now tad(e up further consideratton of the 
foltowing motton moved by Shrimati Usha 
Sinha, on 30th May, 1990, namely:—

That the Bill to constitute a National 
Commission for Women and to pro-
vide for matters connected therewith 
or incidental thereto, be taken into 
consideratton."

I suppose Mr. Harish Rawat was on his 
legs the other day. He may continue now.

[Translation]

SHRI HARISH RAWAT (Almora): Mr. 
Deputy Speaker, Sir, with great regret, I 
have to say that I am forced not only to 
oppose this Bill introduced in the House by 
my friend Shri Ram Vilas Paswan but also to 
say that the hasty presentation of this Bill 
before the House is a politically motivated 
act and that it would be very difftoult for any 
organisation worth its name to support this 
Bill within or outside this august House. I 
suspect that even women’s' organisations 
affiliated to the ruling party might have raised 
objecttons about this Bill and I am confklent 
that our sisters present here wouki not hesi-
tate to raise these issues here. I wouki like to 
say only this much that the hastiness and 
insincerity of the Government in this regard 
is evWent from the fact that today the hon.
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Minist«r has brought forward more than a 
dozen Amendments for the consideration of 
the House. I believe that this in itself is a 
record.

Hon. Mr. Deputy Speaker, Sir. the idea 
of establishing a National Commission for 
women is not a new one. As early as 1974 
itself, on the basis of the United Nations 
Resolution, we initiated this process by set-
ting up a Committee, which later on came to 
be known as the Committee on Status of 
Women in India. At that time, the proposal 
was to establish an organisation, which would 
not only the statutory in nature, but also 
autonomous in structure. However, today, 
the Bill brought fonward by the Minister of a 
Government which claims to be the well- 
wisher of people belonging to all walks of life, 
fulfils none of those two conditions, viz., 
Constitutional Status and autonomy com-
pletely. The major hurdle is that it does not 
have statutory status like the S.C. and S.T. 
Commission, the Union Pubik; Service 
Commisswn or any other body for that mat-
ter. Although outside the House, including 
Lucknow and other places, Shri Ram Vilas 
Paswan has stated that this Commissk>n 
wouM be granted Constitutk>nal Status, it 
has become very clear now that he has not 
kept his word. I have tried to go through 
these Amendments. From that, it seems that 
the hon. Minister is trying to complete the 
formalities. So far as the questnn of auton-
omy is concerned, lesser said the better. The 
staff in the entire structure ranging from 
Members to the Chairman/Chairperson do 
not have the rights enpyed by even ordinary 
Government officials or empkiyees. The 
Govemment has got the discrettonary pow-
ers to dismiss them. In your Amendment, 
you have said only this much that they would 
be given due notkse in advance, explaining to 
them the reasons for their expulsnn from 
service. The sword of Damocles would hang 
over their head, throughout their three year 
tenure in off ee. After all, what do you expect 
from them? You want them to oversee 
whether the women are benefiting from the 
welfare schemes lauched by the Govern-

ment whether they are being properly imple-
mented or whether there are any k>opholes 
in the administrative machinery eto„ etc.,? 
Although you have mentioned a la^e num-
ber of aims and objectives in the Statement 
of Objects, you have not explained why such 
a sword of damodes is being kept hanging 
over the head of those working in the Com* 
misson. Why is that there is a chance for the 
Chairman Chairpersons to come under the 
axe, if he dares to displease the administra-
tive machinery. Only you can explain it. This 
body is to act as a watchdog to oversee the 
actk>ns of the offk:ials concerned with 
women’s’ welfare. How can this Commis- 
sk>n work effectively as a watchdog, when 
there is so much uncertainity at>out the serv- 
k:e conditions of the staff?

Sir. what adds to the complexity of the 
problem is the fact that there is complete 
uncertainty about the status of the Chair- 
manA!)hairperson. I have some doubts in 
this regard. When the Committee was con-
stituted during our regime, it was headed by 
the Prime Minister and both the Cabinet 
Minister and the Minister of State were its 
Members. Moreover, a woman used to be in- 
charge of the Commisson. Today, you have 
entrusted this responsibility to a Deputy 
Minister. Now, I am notquestktning the valki- 
Hy of this dectsk>n. but I wouM like to know 
the status of the Chairman/Chairperson. Will 
his status be equivalent to that of a Deputy 
Minister or a Minister of State? Be kind 
enough to clarify this point also. Further, you 
shouW do something, at least to make us 
tMlieve that you are somewhere near to 
those objectives with which you have brought 
fonvard this Bill.

Sir. Government has said that this body 
wouM have full powers to make equiries. But 
how wouU they accomplish their work with-
out any machinery available for it either on 
central or on state level. During our regime, 
we had taken initiatives to create a cell on 
D.I.G. level in the state to assist it and make 
investigatbns for it. But, presently you have 
no conception of creating an organisation or 
an office for it either in Delhi or in States.
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I would liks that th«y should t*H us tha 
manner in which th« Commission would 
psrform thsir duties without any infrastruc- 
tura. Thay talk a lot of giving it powars of 
enquiry but without making any provisbn for 
it in the Commission of Enquiries Act.*

15.00 hra.

It has been said that this Commission 
would draft and analyse the laws and poli-
cies regarding women but to whom wouki it 
make its recommendations? Wouki the 
Chairman of this commission have to chase 
your joint secretary and additnnal secretary 
for getting an appointment? If you were 
really so serious and honest about it, you 
should have made some provisk>ns ena-
bling them to put up their conclusions directly 
before Parliament and legislative assem-
blies. But you have simply said that the 
commisston would send its recommenda-
tions to the Government only for informa-
tion. .. (Interruptions)... Now Subhasinyi, you 
can see it for yourself as to what it actually 
means. I do hope that you would help them 
in making some provision which may give us 
some satisfaction. If not for our’s satisfac- 
tton, you shoukl do it for the satisfaction of 
those women whom you lead and for whom 
this bill has ben introduced. You must work 
at least for their satisfaction. You had pro-
posed some amendments in the original bill 
at the time of tis introductnn. You have 
entrusted this commissk>n with 14 terms of 
reference and made various other provi- 
sons to that effect. I admit that these provi- 
snns are correct but you shoukl have added 
some other clauses regarding its 
constitutional authority and then even more 
items of work coukl have been entrusted to 
It. But you seem to be afraid of the fact that 
the specif icaton of powers and provisions of 
the commisskin wouM create a bad bkxx) 
and tussle between the Ministry concerned 
arul its bureaucrats. This is why you have 
made a provisk>n of such a body in this Bill 
which is like acompletely handk»pped child. 
No doubt, you have kept its ears open to 
listen to the woes of the people but it is 
without powers to take actton. You have 
given it neither hands nor feet nor power to

work. For that matter, this Bill of youre is 
completely silent. Therefore, I wouM ISce to 
remind you that just paying Up sympathy and 
shedding crocodile tears, it not going to 
serve any purpose. It wouM do no good to 
anyone. It seems that you have introduced 
this bill under pressure and by way of ap-
peasing a partksular sectton. The way you 
are introducing these handk»pped bills, one 
after the other, is not at all effective and 
good. I do not say that Government itself Is 
handicapped but its bills are certainly so. 
Therefore, the hopes of those sections of 
society whteh had great expectations from 
this Government are being belied as this 
Government is introducing disappointing bills 
one after arnither.

Therefore, I wouk) like to request the 
hon. Minister that he shoukl not tnink of this 
political mileage only white appointing the 
committee and chairman of that committee. 
You should gracefully devise a way by which 
the judges of Supreme Courts, the Speaker 
of Lok Sabha and leaders of the opposition 
are involved in it and their nominees get a 
berth in it. its members shouM be those 
persons who can fulfil their responsft>ility 
and strike at the shortcomings of the system 
and tell us about our mistakes that we might 
have committed.

MR. DEPUTY SPEAKER: Mr. Rawat, I 
have ten naines from your party. I have 
already given you 15 minutes time. Now you 
should conclude at the earliest.

SHRI HARISH RAWAT; Mr. Deputy 
Speaker, Sir, I wouki conclude within one 
minute. Secondly, you shouki also remove 
the sword of removal handing over its chair-
person and members. I know that you would 
not make use of that sword as you are a man 
of non-vk>lent type, but your secretary may 
wield that authority. Therefore, you shouW 
not reduce the chairperson to the level of a- 
peon and force him to seek your prnr per- 
misson to see you. You shouki scrap this 
provisk>n. You shouki not only give powers 
to Parliament and the legislative Assemblies 
but also make such arrangement that in case 
of violation, it may approach the court dl-
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rectly and ask them to take cx>ngizance of the 
crime. You should take these precautionary 
measures.

tt addition to giving it statutory status, 
you should give it complete autonomy. If you 
do this, we would be happy to support it. 
Otherwise, we would be forced to say that it 
Is a fraud against the womenfolk of India for 
limited political ends. Lastly. I oppose it.

SHRIMATI SUBASHINI ALI (Kanpur): 
Mr. Deputy Speaker. Sir, I rise to welcome 
and to support this bill. The reason is that this 
bill and its introduction is not a gesture of 
compassion shown by the Government. In 
fact, it is the result of the persistent struggle 
waged by many women organisations and 
thousands of women for the last 15 years. 
Just now, you have been reminded that a 
committee named “Status of Women Com-
mittee” was set up In 1974. This committee 
had recommended that formation of such a 
commission. The Government, which had 
constituted that committee, published its 
recommendations but never considered it 
necessary to implement them.

It is not important as to what is the status 
of the Minister in charge of women welfare. 
However, what matters is the intention and 
approach of that person. During the period of 
last 15 years, we have seen that the Govern-
ment which had published the recommenda-
tions, had done nothing to implement them 
and did not take even a single step in that 
direction. One thing more we had noticed 
that in the previous Government though the 
Minister incharge of women welfare was a 
high ranking Minister, she never tried to 
solve women’s problems nor she thought it 
necessary to discuss it with the women and 
their organisation so as to understand their 
problems.

The previous Government, after a pro-
longed series of deliberation, brought forth a 
National Perspective Plan for Women but 
they never sought the advice of anybody and 
consulted none. Then most of the women

organisations had pointed out its shortcom* 
ings and submitted their reports to the Gov-
ernment. The new Government had also 
talked of a Commission for Women' in its 
election manifesto. At that time we had made 
K clear that we did not want a commission for 
women, we dki not require any statutory 
commissk)n for women since we did not 
need a toy for recreation but what we wanted 
was a tool for securing a rightful place for 
women in India and to get them their due, for 
whk:h for which we have been struggling 
constantly. We have noticed and under-
stood the shortcomings of the bill that was 
presented during the last session and there-
after all the ladies belonging to different 
parties, had a discussion with the Ministers. 
The representatives of various women’s 
organizations also held discussions with the 
Government. During the last inter-session 
period we had a round of two-three meetings 
with the representatives of the Government 
where the representatives of all women’s 
organisations were present and the women 
and the leaders of that women's organisa-
tion were also present in that meeting whose 
leader spoke just now. We are happy that 
most of the recommendations made by us 
have been accepted by the Government and 
whatever amendments have been presented 
before us by the Government are not only 
the amendments made by them but reflect 
ail that the women’s organisations had sug-
gested. We should try to understand the 
necessity of such a commission. Our consti-
tution provides that women shall be treated 
at par in all the fields, it says that as per the 
provisions of law there will be no discrimina-
tion between a man and a woman but one 
should see what is the actual state of affairs 
in this country. In every field we find that 
women find a back seat and the evils and 
backwardness of our society are mainly 
responsible for it. As a result, if we have a 
look at the life of a women, right from birth till 
death we find that at every step she has to 
face injustice and inequality. Now because 
of latest scientific inventions we have come 
to such a stage that it has become difficult for 
a female child to take birth because by virtue 
of sex determination tests, the sex of the 
foetus can be easily determined before birth
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and generally the mothers carrying a fenriale 
child get It aborted for fear of social evils, 
stigma dowry etc. In a way they commit 
murder of their female foetus. In other words 
it has become difficult for a girl child even to 
take birth. In case a daughter is born* what 
she has in store for her? Here we have 
official statistics before us to show that the 
mortality rate among boys between the age 
of one and four is 6.8% as against the rate of 
10.1% in case of girls. Does it mean that 
within a family, a female child is not properly 
looked after whereas a male child gets better 
treatment because only the left over is given 
to a girl, at times she is fed on water and that 
sort of treatment is meted out to her through-
out her life by us and the society. If we look 
at the statistics relating to literacy, we find 
that against 46.9 literate males, there are 
24.8% literate females. There are so many 
things. If we look at the rate of women 
employment, we find that on the live regis-
ters of employment exchanges in the coun-
try, the number of unemployed women is 
increasing very rapidly. As compared to ten 
to twelve lakh unemployed women regis-
tered with the employment exchanges in 
1975, their number had touched the mark of
51 lakhs in 1986. Not only this, the percent-
age of employed women is also decreasing. 
We find that in 1969, there were 31.53% 
employed ladies which had gone down to 
20.21% in 1981. Thus we see that women 
are dicriminated against in every field in the 
society. With the passage of time the inci-
dents of atrocities and injustice on them are 
also increasing. If we look at the figures of 
atrocities on women, we find that the number 
of such incident is increasing. The rape 
cases have also registered an increase. The 
incidents of bride burning for dowry have 
gone up. As such all that we want is a tool in 
our hands so that we have not to remain 
dependent on anyone. By using that tool, we 
shall try to improve the status of women in 
the society to command an equal status. It is 
for this reason that we have been constantly 
demanding a commission for women, we 
have struggled for it and a glimpse of the 
same is seen in this bill.

Hon. Rawatji has said that this is a bill in

whk:h no rights have been given. But I think 
that there may be certain deficiencies in this 
bill and other lady members bebnging to my 
party will definitely throw some light on them. 
We do feel there are still certain flaws and we 
would like the Government to remove them. 
But the purpose for which we have struggled 
and what we find in it, we shouW try to fully 
understand its importance. The commission 
that is being formed, provided for different 
kinds of rights, this bill takes care of all those 
rights for which we have fought. The first 
thing is that some of the laws that have been 
made in favour of women, although we are 
not fully satisfied with them, are in our favour. 
But we see that most of the laws exist to 
violate the provisions of the Constitution and 
treat the womenfolk with discrimination. The 
women do not enjoy their due rights, be-
cause they have neither the right of inher- 
itence nor an equal share in the ancestral 
property. All kinds of partial treatment is 
meted out to women by the laws. But the 
laws which are in favour of women, are not 
implemented. The commission has been 
vested with powers to see as to whether 
these laws are being implemented or not. 
The commission can look into it and Identify 
such cases. Not only this, a number of 
schemes have been prepared by the Gov-
ernment for the upliftment of women. In this 
regard I would like to know as to what is 
happening to them? Has the interest of 
women been kept in mind at the time of 
formulation of such schemes. To make sure 
that the intrests of women are properly taken 
care of at the time of formulating such 
schemes, the commission has been vested 
with power to make its recommendations in 
this regard and the Government would be 
bound to consult the commission before 
announcing any such scheme. Not only this, 
even in the planning process and in the 
development process, the Commission for 
Women will get a chance to sit and discuss 
with the Planning Commission and place 
their views and recommendations before the 
planning commission. Besidesthis.the point, 
which Shri Rawatji had pointed out that in 
case of any injustice to women or atrocities 
committed on them, I would like to know 
whether this commission will be able to  do
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anything. What I personally f««l is that it wW 
b« abla to act In that case. But what is the 
factual position today? it is indeed a painful 
situation. We have seen that whenever dis-
cussions are held on the cases of rape and 
atrocities on women, these discussions are 
generally politicised. Keeping in view the 
Government in power in the state, where 
rape cases are taking place we decide 
whether to speak or to remain silent If a rape 
case takes place in Uttar Pradesh it will 
certainly be discussed in the House but on 
the contrary if a similar incident takes piace 
in Tripura it is not aHowed to be discussed in 
the House. Shall we not talk about this shame-
ful incident which took piace in Tripura where 
women were raped and anF.I.R. againstthe 
same has yet not been lodged with any 
polk» Staton. What kind of law is this? 
Where and to whom will the women, who has 
been a victim of such an atrocity, go?

[English]

SHRI P.R. KUMARAMANGALM (Sa-
lem): It is saki that it cannot be discussed in 
the House.

SHRIMATI SUBHASHINI ALI: We are 
not afrakJ of discussing it in the House.

[Translation ]

SHRIMATI SUBHASHINI ALI: Sofaras 
atrocities on women are concerned, we say 
that there shoukl be a uniform provision of 
law for one and all and women shoukl get 
justice. Whenever and wherever atrocities 
on women are commited or wherver matters 
pertaining to women are discussed, it is saki 
that they will fight against injustbe and join 
hands unitedly but in fact no concrete step 
has tteen taken. Generally F.I.Rs are not 
registered. To check such incklents the 
commisston has been given adequate pow-
ers and in this regard the bill provkies that—

[English\

“It will have the power of a civil court.*

[Translation]

So it can inquire into such cases. BesMes 
conducting an Inquiry, It can also summon 
the officers responsible therefor to appear 
before the com missnn to tender evidence. It 
can also record their statement, pursue such 
cases and take the case to the courts of law. 
They have been given all these powers and 
you also realize the urgency thereof be-
cause a person betonging to the weakest 
sectons of our country does not have a 
forum for the redressal of his grievances in 
cases of atrocities on them. Being it oth- 
erewise they are not going to get justice at 
the hands of their oppressors even when 
they woukJ have exhausted their energies to 
achieve that end. As such the commission 
has been given powers to act, inquire, pur-
sue and make their recommedations regard-
ing punishment in the cases of atrocities on 
women coming before them if they find that 
the Government and admiistratk>n are not 
taking any acton in this regard or in such 
matters where such cases have not been 
registered. It has been saki that the Chair-
person of this commissk>n will be a messen-
ger who will perform the duty of seeking 
appointments from Ministers and the Secre-
taries. It is something totally misleading. It 
has been menttoned in the Bill in quite unam-
biguous terms that all recommendattons of 
this commissk>n will be sent to the Govern-
ment.

[English]

"And the Central Government shall cause all 
the reports to be laid before each House of 
Parliament.”

[Translation]

It means that the Government will not be 
having any discretk>n in this regard and the 
Govemment shall have to lay it before the 
House along with a statement giving the 
details of the recommendatk>ns accepted by 
them and explaining the reasons in repsect 
of those recommendatk>fis whtoh couM not 
be accepted by them and thereafter the 
House will deckie whether to accept or to



725 National Commission SRAVANA 17.1912 (SAKA) for WomM Bill 726

reject a particular recommendation. Women 
have struggled to achieve it. Do not mock at 
them. Today we are proud that the women's 
movement did not think on party lines. Rising 
above the party politics, women stood up 
unitedly to struggle for this commission and 
achieved a big success. Do not think that it is 
a trivial achievement and now I would warn 
you not to make an attempt to obstruct this 

' bill. Hitherto you have been putting many 
: hurdles. I would like to ask you to refrian from 

playing with the women power. However, if 
you chose to make an attempt to obstruct the 

, passage of this Bill, the women of this coun- 
' try will never forgive you and wherever you 

go, you will be confronted with questions in 
this regard. With these words I thank you.

SHRIMATI SUMITRA MAHAJAN (In-
dore): Mr Deputy Speaker. Sir, I think, no 
one will dare to oppose this Bill after listening 
to the speech of Subhashini ji.

Sir, a proper psyche towards the women 
has to be devetoped. We have been witness-
ing since centuries that whenever this coun-
try was invaded, the first attach had been on 
womanhood and maternity. A positive mo-
tive works behind this also. The nation in 
which women and maternity is weakened, 
becomes weak itself ultimately. We should 
ponder over the reason why the invaders 
assumed that women in this country were 
weak. When we started our freedom struggle, 
our attitude towards women changed for the 
better. All our leaders and other right thinking 
people who cared for our society and the 
country have observed that our country will 
not be self-reliant in real sense unless our 
women attain self-respect and power and 
they become conscious of their strength.

Sir, in this country the women were 
either raised to the height of a godess or 
trampled under the feet like a slave but they 
were never acknoweledged as a person. 
Which was necessary. I think the intention 
behind the Bill on Women Commission is 
i that the women of our country should neither 
be treated as goddess nor as a slave but as 
a person who being the citizen of the nation 
could contribute alongwith men in the coun-

try’s devetopment. Now the women of the 
country have come to know all about it. They 
no longer leave any thing to their fate, that is 
why the women and their organisattons had 
demanded the setting up of this commisston. 
Though several committees for the develop-
ment of women were constituted including 
the one that was constituted in 1987 by the 
then Prime Minister, yet the difficulties of the 
women were never understood in the real 
sense. The present Bill has been brought as 
a solid step in this direction. I hope that all 
hon. Members will pass this Bill by extending 
their support to it.

It is often said that a man and a woman 
are two wheels of a cart. But I personally feel 
that a woman is a chartoteer and a man Is a 
warrior. In every role as a mother, as a sister 
and as a wife- the woman is a chartoteer 
who gives direction to the man and to the 
whole nation. Thus the man who is like the 
warrior will get full support and guidance 
from the woman with the help of this commis-
sion on women. When this commsston is 
constituted, the task of giving directton to the 
nation will go in the hands of the women In 
real sense and the country will devetop. We 
shall have to pay our attentton to women In 
the fields of education and economic Inde-
pendence if we want actual development of 
the country. Five fields need our utmost 
attention education, elf-reliance, fearless-
ness, equality and self-respect. I hope that 
this commission which seeks to bestow 
certain rights on its Chairman and the women 
at large will take special care to consder all 
these points from legal as well as develop-
mental points of view.

Mr. Deputy Speaker. Sir. we see that 
there is a higher rate of drop-out amongst 
girls in the field of education. I do not say 
about the towns but in villages, education is 
not spreading among the women. Rate of 
drop-out of girls in education is higher be-
cause if a boy and a girl of a family join school 
together, every care is taken to see that the 
boy continues his studies whereas in the 
case of girl, the parents would not mind if she 
drops out and stays at home for doing 
domestic chores. It will be very easy to break
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the chains of wrong notions and customs 
prevailing in the villages and the women will 
join in the national deveopment if they are 
educated in the real sense.

So far as equality is concerned, some-
times gross injustice is committed against 
women. Take for example, the case of Ma-
ternity Leave; Only three months leave is 
sanctioned whereas upbringling of the child 
is more important than giving birth. I would 
like to say that in order to become a good 
citizen, a child needs the umbrella of moth-
erhood at least for five years. So It is neces-
sary to reconsider the matter of ‘fraternity 
Leave’ after the commission for women is 
constituted. A law should be framed by 
removing all these draw-backs so as to make 
women capable in all respects. We support 
the Commission for Women Bill which has 
been brought fonA/ard keeping all these things 
in view. I would like this Commission tc 
consider the points of fearlessness also. The 
para-military training to the women at village 
level IS necessary so that they could defend 
themselves. But in a male-dominated soci-
ety. nobody will pay attention io it. The women 
Commission may well understand the griev-
ances and dangers before the women only 
when It acts firmly. Many women think that 
providing para-military training to girls is 
essential, and I am of the view that if the 
Women Commission agrees to it in principle, 
we can have a fruitful discussion in this 
regard. In the sphere of arts and sports there 
are many women who can make strides and 
can bhng laurels to the country. But no 
special planning for their training, guidance 
and stipend is made, it is completely over-
looked. I would like to say that necessary 
powers should be given to this Commission 
for Women. A short while ago the word 
“Chaprasi” was used here. Use of word 
"Chaprasi’ Shows the mentality of treating 
the women just like slaves. Inferior words are 
alwasy used in the matter concerning women. 
These words should not be used whenever 
talk about women.

SHRI HARISH RAWAT: I have de-
manded a constitutional status.

SHRIMATI SUMITRA MAHAJAN: You 
could say only this. But I would like to say that 
women have been treated as orderlys uptll 
now. During the last 40 years, there have 
been merely talks of women-development 
and committees were constituted for name 
sake, but nothing was implemented in this 
regard. Now in reality a commission for 
women is being constituted.... (Interrup­
tions)

I would like to say one thing more. The 
activities of the Women Commission should 
not confine only to the national level its 
branches should be set up at the district level 
so that the problems of women may be 
considered in depth. Nothing can be done 
merely by constituting a commission at the 
national level with six women as its mem-
bers. They should be equipped with powers 
as well. They should undertake country-
wide tours in order to have first hand infor-
mation about the problems of women. It is 
esential to set up the branches of this Com-
mission at the State and district levels.

In the end, I would like to say that there 
are many laws for different crimes such as 
rape and taking dowry etc. There are provi-
sions of punishment for committing such 
crimes. But as our friend Subhashiniji just 
said that her heart weeps when any case 
regarding rape on women is raised in the 
House because it Is raised only to get politi-
cal mileage. Merely making laws will not 
help. Unless men change their atitude and 
stop treatment women as an object of enjoy-
ment and decoration, she cannot be a self- 
confident. respectful and conscious partici-
pant in the all round national development. 
So we should support this Commission in 
this light and it should be given more powers 
so that we can say. “Sabla Bankar Likhi Ek 
Nayi Kahani. Man Mein Ho Vishwas Bani 
Swabhimani'* instead of "Able Jeevan Ha 
Tumhan Yahi Kahani" which we are accus-
tomed to quote.

THE PRIME MINISTER (SHRI VISH- 
WANATH PRATAP SINGH): Sir. by Intro- 
ducting this Bill, the Government has brought 
up an important subject. We are well aware 
of the glorious position that women occupied
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in our society and history. The whole nation 
IS brought up in the lap of women, but their 
participation in running the nation and its 
development is negligible. A change is 
needed in this position. That is why we 
intend to bnng the oppressed enchained 
class of the society forward when we talk of 
a change in the set up and it cannot be done 
just through! Government doles. They will 
tend to stretch their hands like beggars 
dependent on the treasury for getting some 
of the Government aids, unless they get their 
share in governing the country and in its 
development

[English]

SHRIMATI UMA GAJAPATHI RAJU 
(Visakhapatnam) Mr Deputy Speaker, Sir, 
as the Bill is being discussed, the Prime 
Minister is speaking and the people who 
want to speak are mostly men Why can’t 
women Members be allowed to speak*? 
{interruptions)

MR DEPUTY SPEAKER Please take 
your seat I am stand.ng on my legs You will 
be given an opportuity to speak You know 
that two lady Members have already spoken 
and the Hon Prime Minister is intervenmg 
and you would be interested in knowing as to 
what are the policies of the Government with 
respect to the ail round development (In­
terruptions)

Translation ]

SHRIVISHWANATH PRATAP SINGH. 
We wish that the women should not only get 
an opportunity to speak but their speeches 
should be forceful enough and we are mak-
ing an effort in that direction......... {Interrup­
tions

SHRIMATI UMA GAJAPATHI RAJU: 
We shall speak if you give us strength But an 
hon. Member of your party, Shri Kalyan 
Singh Kalvi had supported the practice of 
*Sa\\\(tnterruptions).....

[English]

And you have Ch. Jagdeep Dhankar,

......**....... You are talking about women
of India. I am very sorry to say 
that....(Interruptions) ....

MR. DEPUTY SPEAKER In trying to 
create order, I think. ...dis-order is being 
created. Please leave it to me. You just keep 
quiet

[Translation]

SHRI VISHWANATH PRATAP SINGH 
Keeping in view the problems being faced by 
the scheduled castes, backward classes, 
minorities and the poor, our approach is to 
give them some share in the governance of 
the country Not that women lag behind in 
wisdom, spint and ability but our system has 
been such that they have been repressed to 
be the most backward category of society. 
The Constitution guarantees equal right to 
women But despite that, the fact remains 
that 75 per cent women are un-educated, 
their dropout rate at the primary level of 
education is 55 per cent and 90 per cent of 
them are engaged in the unorganised sec-
tor, of which more than 80 per cent are in the 
Agriculture sector a'one These are the 
conditions which go contrary to the provision 
in the Constitution. We are of the view that 
there should be constitutional mechanism to 
oversee the welfare, rights and variours 
problems of the women where issues con-
cerning them could be raised forcefully and 
effective solutions found thereafter. That is 
why we have brought this Bill on Women 
Commission today, In 1971, Shrimati 
Phoolrenu Guha had submitted a report of 
the “Committee on Status of Women in In-
dia**. Two decades have since passed but no 
action has been taken on the report. It is 
matter of happiness that we are making a 
beginning in this regard today. We do not say 
that It will solve all the problems because for

‘Expunged as ordered by the Chair.
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that we shall ha\̂ e to do many things but we 
are just building an edifice for it. We have 
vested enough powers in the Commission 
and Shri Ram Vilas Paswan will tell you 
about it in detail The status of this Women 
Commission will b© equivalent to the Com-
mission on Scheduled Castes and Sched-
uled Tribes and the powers of an Inquiry 
Commission are being given to it. Earlier, 
there were certain shortcomings in the Bill. 
The hon. Members raised their voice against 
them and we acknowledged that their voice 
had force behind it We removed these 
shortcomings before the amendments of the 
hon. Members reached us

I do not want to waste the time of the 
House. The mam issue »s whether we show 
the spint of changing the present set up or 
not? Yesterday, we announced the decision 
to implement the recommendations con-
tained in the Mandal Commission, Report 
Many times the question of merit and effi-
ciency IS raised. The women too are victims 
of this plea But have we ever considered the 
merit of a set up under v;hich all people of 
certain cl^isses aie rendeied handicapped 
and weak'J* So tar we have considered only 
the individual merit No doubt, the merit 
should not be oveflookfjd, but at the same 
time, a change in tht set up which perpe- 
trates repression of many Classes should 
also not be overlooked. It we continue to 
overlook the merit of sucn a set up and talk 
of the merits of the persons which are pro-
duced by this set up, it will not help. We, 
therefore, want to bring a fundamental 
change in the present set up. It is only a small 
step in that direction. 1 request you to give us 
your strength and support so that these 
people could get oppor tunities to make prog-
ress.

[English]

SHRI NIRMAL KANTI CHATTERJEE: 
Mr. Deputy Speaker, Sir, although four hours 
have been allotted for this Bill, I would sug-
gest let us continue the discussion till such 
time every Member in the list of speakers

gets an opportunity to speak on this Bill. 
{Interruptions)

MR. DEPUTY SPEAKER: I have got the 
names of some 4 or 5 lady Members to 
speak on this subject. I will now call Kumari 
Mayawati to speak.

[Translation]

Mayawatiji, you are going to speak on 
other items also so please be brief.

KUMARI MAYAWATI (Bijnor): Mr. 
Deputy Speaker, Sir, as you promised yes-
terday that atrocities committed on Sched-
uled Castes and Scheduled Tribes in differ-
ent parts of the country would be taken up for 
discussion under rule 193, so I have to 
participate in that discussion also. So far as 
the question of National Commission for 
Women Bill is concerned, I want to state that 
I belong to a society in which the women 
have been insulted in all respects I cannot 
take part in today’s discussion on this sub-
ject, but the Hon Prime Minister has given 
his statement on this Bill and, therefore, I 
would like to ask a question from him which 
relates to the women. He has mentioned 
about all women of the country but he has not 
mentioned anything about those women who 
are really suffenng Even today injustice is 
being done to them They constitute 85 per 
cent of the populations and out of that 85, 50 
per cent are women. But nothing has been 
said about them. Rape incidents have oc-
curred in Madhya Piadesh and in Agra also. 
Perhaps the Hon. Prime Minister is forget-
ting that women have been given equal 
status in the Constitution and for that credit 
does not go to f..m. The credit goes to Baba 
Saheb Ambedkar who introduced this Bill in 
the Parliament as Law Minister on January
5, 1951 under the name of Hindu code Bill. 
Today we have different parties but at that 
time It  was the monopoly of the Congress 
party and some Congress men did not allow 
the Bill to be passed in the House. Baba 
Saheb Ambedkar brought it for the upliftment 
of the women but when his views were not 
supported by the Parliament, he resigned as 
Law Minister on September 27,1951.
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MR. DEPUTY SPEAKER: Mayawatiji. 
why are you not speaking on the Bill. This will 
not do because other members have to go.

KUMARI MAYAWATI: Mr. Deputy 
Speaker, Sir, it is my request. My question 
should be replied to.

MR. DEPUTY SPEAKER: Come to the 
Bill please.

KUMARI MAYAWATI: The Prime Min-
ister has spoken on the women’s Bill but he 
has not mentioned anything about the women 
belonging to downtrodden section of the 
society. Now only ten minutes are left so I 
will not be able to speak on this Bill today, but 
I would request the Prime Minister to give 
reply to my question in the House.

MR. DEPUTY SPEAKER: Mayawatiji. It 
is not time for that.

KUMARI MAYAWATI : Sir. injustice in 
being done and atrocities are being commit-
ted on the women belonging to Scheduled 
Castes and down trodden section of the 
society and I am talking about that ( interrupt 
tions). The nature of atrocities committed on 
the women belonging to upper classes are 
entirely different from the atrocities. Commit-
ted on women belonging to downtrodden 
section of society. Why do not you try to 
understand that difference? Being a repre-
sentative of the Scheduled Castes, I would 
like to draw your attention towards it. (/nfer- 
ruptions)

MR. DEPUTY SPEAKER: If all of you sit 
silent I would be able to control the House. 
Please keep silent. You please also sit down. 
Do not interrupt.

{Interruptions)

MR. DEPUTY SPEAKER: Why do you 
want to get involved in it unnecessarily.

KUMARI MAYAWATI: I do not want to 
speak on this Bill at present but it Is really a

matter of regret that injustice is being done 
and atrocities are being committed on the 
women belonging to downtrodden section of 
the Society.

MR. DEPUTY SPEAKER: Mayawatiji, 
one of your sisters has risen to speak, so you 
please sit down.

KUMARI MAYAWATI: The Prime Min-
ister is sitting here so why does not he reply 
tomyquestion? What happened atShrivpuri? 
Thousands of women were raped in Agra so 
why the Prime Minister is keeping silence 
cover these incidents?

MR. DEPUTY SPEAKER: Mayawatiji, 
your sister has risen to speak, so let her 
speak.

KUMARI MAYAWATI: Today I do not 
want to speak on it. I oppose this Bill. The 
purpose for which the Prime Minister has 
constituted SC and ST 
Co m m i ss ion.......(Interruptions)

MR. DEPUTY SPEAKER: She has to 
go I did not stop your while you will speaking. 
Keeping in view the constraints of time, 
please help her and please sit down.

KUMARI MAYAWATI: I will obey your 
instruction. I am not speaking today on this 
Bill. I have sought a reply only from the Prime 
Minister. Why the Prime Minister is silent? 
Why he does not give reply about the atroci-
ties committed on thousands of women in 
Agra?

SHRIVISHWANATH PRATAP SINGH: 
All that I have said is that we agree with the 
sentiments expressed by you,

KUMARI MAYAWATI: It is a question 
relating to the atrocities committed on the 
women belonging to the downtrodden sec-
tion of the society. Why are you silent over it? 
Why you do not give reply is the House?

SHRI VISHWANATH PRATAP SINGH: 
You might not have heard. Please listen to- 
me. Whatever you are saying I agree with
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that. No injustice will be done to them. I do 
Dot disagree with the sentiments expressed 
by you, I fully agree with your sentiments. 
{Interruptions)

[English]

SHRIMATI UMA GAJAPATHI RAJU 
(Visakhapatnam): Mr. Deputy Speaker, Sir, 
thank you very much for having given a 
woman an opportunity to speak today on the 
National Commission for Women Bill.

We have today a fraudulent Govern-
ment. The Prime Minister would like to inter-
vene in a deoate that is meant for women 
and decla''*;̂  his views and before hearing 
them he has his say. Are the intentions of this 
Government noble'? Are they true? Are they 
genuine? This is the question I want to ask. 
Since everybody in the other parties has 
made a political speech, I have decided not 
to make it. But I must make my point very 
clear. No. (i) is, we have in the Treasury 
Benches Kalyan Singh Kalviji who had sup-
ported Sati on the Doordarshan. No. (ii) is, 
we have Mr. Jagdeep
Dhankar............... ’ *................No.(iii)is Mr.
Devi Lai as the Chief Minister of Haryana 
passed an infamous Bill which disinherits 
the women of their parents’ inheritance. With 
this kind of people the Prime Minister waxes 
eloquent on the National Commission for 
Women.

If the National Commission for Women 
has to have any meaning, it has to have the 
statutory power. Secondly, its recommenda-
tions should be mandatory; thirdly, they 
should be implemented on a time bound 
frame; fourthly. I think there should be a 
redressal forum, a redressalcell whk:h could 
deal directly, which will have judk;ial power, 
which will deal with everything immediately 
on a war footing. The Congress
initiated..... {Interruptions). Even today the
men of this Parliament have no dignity, they 
do not listen when a lady speak. When you

do not listen when a lady speaks, how are 
you going to solve the problems of women? 
{Inten^uptions). I want only to mention one 
thing that Indira Mahila Rozgar Yojana was 
initiated by our Prime Minister, Shri Rajiv 
Gandhi. The 30 per cent reservation for 
women was initiated by Shri.R^iv Gandhi. It 
is unfortunate that our Government is not in 
power today. I must congratulate Shri V. P. 
Singh for having brought this National 
Commission for Women Bill. As a woman, I 
support this Bill 100 per cent, but with 
changes. It must have statutory powers; all 
Its recommendations should be mandatory 
and should be done on a time-bound phase.
I would like to mention this that nobody is 
independent unless it has independent- 
minded people. The success of the Commis-
sion will depend on the type of people who 
head this body. If you again have political 
considerations and do not have the right, 
independent-minded people who would fight 
not with anybody but right with the Govern-
ment. it woukj be meaningless. The battle 
lines are drawn not between the women and 
men; as is always, the battle lines are drawn 
between the Commission and the Govern-
ment, the establishment. The Commission 
has to have the gumption to fight with the 
Government, whether it is‘A’Government or 
‘B’ Government to see that its recommenda-
tions are completely and fully agreed with. 
Another thing I would like to mention is that 
there is a very gigantic and serious task 
before the Commission. We have to under-
stand from the grassroots what is it that the 
Indian women what. All the time, right from 
'Manu* always we have seen that it is the 
male who makes laws. We have laws and 
laws; legislations and legislatk>ns, dialogues 
and dialogues and debates and debates, but 
what is the outcome of these all. We have to 
see that the Indian women has a conscious-
ness; we have to see that her consciousness 
is awakened and social awareness comes to 
the Indian women. Then, we can see that the 
Natbnal Commission for Women will be a 
catalyst to social awareness, a catalyst to 
social change. If the National Commissbn 
does not do this and if it does not have

'Expunged as ordered by the Chair.
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indspendent-minded people heading it, then 
this Commission is nothing but a hogwash, 
nothing but a whitewash and nothing but to 
placate the poor aggrieved Indian women to 
say that here are the few crumbs, take it and 
go. If the Prime Minister is serious, If the 
Prime Minister really wants to do something 
for the women of India, let him arm the 
National Commission Bill and the National 
Commission with statutory powers and see 
that all Its recommendations are implemented 
on a time-bound frame. I did not want to 
make this a very political speech. I wanted 
the Prime Minister first to hear all the women, 
to hear the representatives of the women of 
India before he made his speech and before 
he made his suomissions I think, after we 
have all spoKen, it would be nice for the 
Prime Minister can reply to everyone of us 
and to assure us that the women of India, 
tomorrow, will have protection from the 
Constitution and say that we can go to Court 
to get our rights.

SHRISONTOSH MOHAN DEV (Tripura 
West) The Prime Minister is very obliging to 
the ladies I think he will again intervene.

MR DEPUTY SPEAKER- You want 
the intervention or the reply The hon. Minis-
ter will reply

SHRIMATISUBHASHINIALI (Kanpur): 
Sir, I do not think we can allow this kind of 
patronising talk. I object to this.

{Interruptions)

[Translation]

SHRI HAMENDRA SINGH BANESA 
(Bhilwara). Mr Deputy Speaker Sir before 
the discussion under rule 193 is taken up. I 
would like to give an important information to 
the House. In Jaipur, a School bus collided 
with a tram and 8-10 children were killed in 
the accident. Our Railway Minister has not 
yet given any statement in the House in this 
regard. I would request him to make a state-
ment thereon. (Interruptions)

16.00 hrs.

SHRI JAG PAL SINGH (Hardwar): I 
also support my colleague that such a big 
accident has occurred but till rx>w no state-
ment has been made in the House either by 
the Railway Minister or by his Deputy. Sir, 
Please direct the Government to mal<e ■ 
statement.
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DISCUSSION UNDER RULE 193

Continued Atrocities on Scheduled 
Castes and Scheduled Trtt>es in the 

Country

{English]

MR. DEPUTY SPEAKER: Now. discus-
sion under rule 193 to be initiated by Shri 
Ramashray Prasad Singh.

[Translation]

KUMARI MAYAWATI (Srjnor): I am og a 
point of order. Since it is the question of 
atrocities, it is a very Serious matter. On this 
occasion presence of the hon. Minister of 
Home Affairs and the hon. Pnme Minister in 
the House is very necessary. Both the hon. 
Minister of Home Affairs as well as the hon. 
Pnme Minister have disappeared. We will 
not altow any discussion to take place is the 
House on this subject in their absence. I am 
on a point of under, it is a serious matter, 
because Shri V. P. Singh himself is a culprit 
in the Agra incident and this is the reason 
that he left the House. The moment matter 
under Rule 193 was taken up for discussion 
he left the House. He is himself the culprit In 
the case and was behind the incident. As 
such, the discussion should be started only 
when either of the two. the Home Minister on 
the Pnme Minister, in present is the House.

THE MINISTER OF LABOUR AND 
WELFARE (SHRI RAM VILAS PASWAN): A 
clarificatkjn has been sought in thb Rajya
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Sabha in connection with the Mandal Com-
mission Report. The hon. Prime Minister has 
gone there is that connection. There is no 
question of going away (Interruptions)

KUMARI MAYAWATI: The hon. Minis-
ter of Home Affairs may please be called 
here. It Is a very serious matter.

SHRIR. N. RAKESH (Chail): What she 
says is correct. Either of the two, the Home 
Minister or the Prime Minister, should be 
called. Till such time this discussion should
not be started.....(Interruptions)........ That
is why I am requesting you to tell Prime 
Minister about this. How long will be hide 
himself from these misdeeds. (Interruptions)

MR. DEPUTY SPEAKER: Please take 
your seat. Two hours have been allotted for 
discussion on this subject and every hon. 
Member wishes to express his views in this 
regard. I am of the view that when the discus-
sion takes place. The hon. Minister who is 
present in the House, will note down the 
points. The hon. Minister of Home Affairs is 
not available in the other House. Either he or 
his deputy is expected here any moment. 
Please take your seat.

(Interruptions)

MR. DEPUTY SPEAKER: If you people 
have no interest in the discussion, I would let 
the House run the way it is running right now. 
If you have any interest m the discussion. I 
shall let the discussion start.

KUMARI MAYAWATI: Please call the 
hon. Minister of Home Affairs. We have no 
faith Is Shri Ram Vilas Paswan.

[English]

MR. DEPUTY SPEAKER: I cannot do
that.

[Translation]

SHRI R. N. RAKESH: I made a request

that this discussion should be taken up after
2 O’clock, but it has been Scheduled for 4 
O’clock. Though the subject under discus-
sion concerns the Scheduled Castes and 
the Scheduled Tribes, neither the Home 
Minister nor the Prime Minister is present in 
the House.

KUMARI MAYAWATI: The hon. Minis-
ter of Home Affairs should be called.

SHRI R. N. RAKESH: Leasing aside 
this matter for the time being. Let the hon. 
Minister of Home Affairs and the hon. Prime 
Minister be called here. Since this matter 
relates to Scheduled Castes and Scheduled 
Tribes, let the discussion betaken up at 4 O’ 
clock. In the morning I was given an assur-
ance that it will be conskJered for being taken 
up at 2 O' clock (Interruptions)

MR. DEPUTY SPEAKER: Please take 
your seat. Mayawati ji, please sit down. You 
might have carefully listened what. I said. I 
said that time has been allotted 2 Hours time 
has been allotted for discussion on this 
subject and during these two hours you have 
to express your views. If you want to raise 
unimportant matters, it is upto you. I have 
also said that the hon. Minister who is sitting 
here, will note down everything. I was told 
that the hon. Minister, who is in charge of this 
department, is present here. I also said that 
it will be for better if the hon. Minister of Home 
Affairs also comes. Hereafter I cannot give 
any direction. It will be good if you hold on 
discussion. I also wish that instead of wast-
ing time like this, you should initiate the 
discussion.

KUMARI MAYAWATI: Both the hon. 
Minister of Home Affairs as well as the Prime 
Minister should be called here. (Interrupt 
tions)

SHRI K. S. RAO: Does the Parliamen-
tary Affairs Minister say that they pay this 
much small attentton to such a major issue 
like atrocities on Scheduled Castes and 
women or is the Minister of Home Affairs or 
the Minister of State for Home not available 
in Delhi?
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MR DEPUTY SPEAKER: The Minister 
in charge is present in the House.

UPENDRA): Sir.......(Interruptions).

{Interruptions)

[Translation]

SHRI HARISH RAWAT: (Almora): Mr. 
Deputy Speaker, Sir, earlier also wheneven 
a discussion on matters connected with 
atrocities on Harijans was taken up, the 
House wished that the hon. Minister of Home 
Affairs should also remain present in the 
House alongwith the Concerned Minister. 
The hon Minister of Home Affairs remained 
present on all such earlier occasions. It is a 
matter of distress that incidents of atrocities 
on Harijans are taking place in Agra in Uttar 
Pradesh and several other parts of the coun-
try Mayawati ji has rightly said that on this 
occasion, the hon Minister of Home Affairs 
must be present in the House If for some 
reasons, it was not possible for him to be 
present in the House, the hor̂  Minister of 
State for home Affairs should have been 
present, because it is a matter of law and 
order. In view of the I feel that even if the 
discussion has to be adjourned for 10 min* 

-utes, the hon. Minister of State for Home 
Affairs and his senior colleague must be 
present in the House

KUMARI MAYAWATI. It is a law and 
order problem and presence of the Home 
Minister in the House is a must.

MR DEPUTYSPEAKER:Lawandordei 
IS a State subject

KUMARI MAYAWATI- When the State-
ment was made by the hon. Minister of 
Home Affairs, he should remain present 
here.

MR DEPUTY SPEAKER: You are not 
understanding.

(Interruptions)

THE MINISTER OF INFORMATION 
AND BROADCASTING AND MINISTER OF 
PARLIAMENTARY AFFAIRS (SHRI P.

KUMARI MAYAWATI: We are not pre-
pared to listen. Please call the hon. Minister 
of Home Affairs.

SHRI P. UPENDRA: Please sit down. 
.... {Interruptions)

MR. DEPUTY SPEAKER: If you do not 
want to utilise the time for speech, it is a 
different thing.

(Interruptions)

SHRI HARISH RAWAT: It is a common 
feature. It is for the first time the Government 
IS trying to dilute the gravity of the 
matter.......(Interruptions)

SHRI RAM LAL RAHI (Misrikh): Mr. 
Deputy Speaker, Sir, atrocities are being
Committed on Harijans.......(Interruptions)
Two hours, time was given and both the hon. 
Minister of state for Home Affairs as well as 
the Minister of Home Affairs are not present 
here...... (Interruptions)

KUMARI MAYAWATI. We want the 
Home Minister here, we want the Prime 
Minister....(Interruptions)...........

MR. DEPUTY SPEAKER: Please sit 
down. look, you have already said what you 
had to say and all the hon. Ministers who are 
present here, have heard that. If they want to 
reply to these points or say something, you 
people are not prepared to listen to them or 
you take pleasure in saying one thing or the 
other, It IS also not going to serve any 
purpose......(Interruptions)

[English]

SHRI P. UPENDRA: If they do not hear 
me, I will not respond at all please sit down. 
Why should I respond at alP Let them shout.

[Translation]

MR. DEPUTY SPEAKER: No purpose 
IS going to be served by your making noise
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like this. Please listen to the replies also in 
response to what you have said. Please 
listen what the hon. Minister wants to say. I 
would also like to make an appeal to the 
whips of various parties to discuss this thing 
in their respective parties and help to con-
duct the business of the House. Everybody 
thinks that he can rise from his seal and 
speak whatever he likes. In this way it will be 
difficult for the hon. Speaker also to control 
the situation. It is not proper. It will result in 
loss of your time only. If you people are 
dissatisfied, you speak one by one. But 
before doing so. please listen to the hon. 
Minister first. You said that the hon. Minister 
of Home Affairs should be present here. I 
said that hon. Minister is sitting here, I also 
said that since the matter relates to atroci* 
ties, I have called the hon. Minister of Home 
Affairs Before he comes, please listen to the 
hon. Minister of Welfare who is present here 
and getting up again and again to make his 
point. It does not look nice. First of all, all of 
you should listen to him and thereafter make 
your points which you feel appropriate. Your 
points will be fully heard.

[English]

SHRIMATI GEETA MUKHERJEE 
(Panskura): Sir, I Wunt to maKa a concrete 
proposal. I appeal to all my brethren and 
sisters to listen to iny concrete proposal and 
to the Parliamentary Affaii - Minister. Will 
you allow me">{Interruptions) May I make a 
concrete proposal? At the instance of the 
whole House, we urgently took up this dis-
cussion today and it was settled at 4 of the 
clock. Now, these friends are saying that 
urgency will be there only when the Home 
Minister comes. I propose in that case that 
let us proceed with the....National Commis-
sion for Women Bill and when everyone will 
be available this discussion may be taken 
up. Why I am saying this is because yester-
day great urgency was attached to this 
subject. Those who are shouting here, they 
proposed to me to have a brief discussion on 
the National Commission for Women so that 
the subject under discussion could be taken 
up earlier. I agree that I will finish within five 
minutes. Now I am seeing an entirely differ*

ent thing. So. this is my concrete proposal. I 
wish the Parliamentary Affairs Minister to 
react to this.

SHRI P. UPENDRA: Sir. atrocities on 
the Scheduled Castes and Scheduled Tribes 
do not involve only a law and order problem 
but much more than that. That is why we are 
discussing it in this House. Otherwise, law 
and order is a State subject. You can easily 
say that it is a State subject. So, why we are 
discussing It is. It Is much more than the law 
and order problem. Many more things are 
involved here. Scheduled Castes and Sched-
uled Tribes Commission is under the charge 
of Shri Paswan and welfare of Scheduled 
Castes is under his control. But still we ask 
the Home Minister to come so that. While law 
and order is involved he will deal with it. He 
will reply to law and order problem. But we 
are here to take note of the issues until he 
comes. Therefore, they cannot say that till 
the Home Minister comes, we should not 
start the discussion and we should postpone 
it.

MR. DEPUTY SPEAKER: I think it 
should satisfy the hon. Members.

[Translation]

KUMARI MAYAWATI: Why did Shri Ram 
Vilas Paswan make the statement, why the 
statement was not make by the hon. Minister 
of Home Affairs?

[English]

SHRIMATIGEETAMUKHERJEE:What 
is the hon. Minister’s response to my 
proposal?........ (Interruptions).......

SHRI P. UPENDRA: He has already 
given a statement about the clashes earlier, 
in the House.

[Translation]

SHRI J. CHOKKA RAO (Karimnagar): 
As regards the discussion being held on 
Scheduled Castes and the Scheduled Tribes, 
the Minister of Parliamentary Affairs said
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that th0 Minister of Welfare does not enjoy 
much of powers.

We will welcome ShT’i Paswan, if the 
powers of checking atrocities, given to the 
Home Minister and the Prime Minister are 
given to him by the Government.

MR. DEPUTY SPEAKER-Thisisastate 
problem.

SHRIJ. CHOKKA RAO; I would like to 
sut}mit that you are asking us to express our 
views, but why should we do this‘>

MR. DEPUTY SPEAKER: It goes on the 
record

SHRI J. CHOKKA RAO: It is for the 
records, but this doesn't assure any commit-
ment on the part of the Government. It is a 
big issue. So, if the hon. home Minister is not 
present, the hon. Minister of Parliamentary 
Affairs should authorise Shn Paswan in this 
regard and we will welcome him.

[English]

SHRI P. UPENDRA. Government is one. 
Any Minister can take note of it. {Intonup- 
tions)

SHRI INDER JIT (Darjeeling): Mr. 
Deputy Speaker, Sir, when Ihis issue was 
raised in the House yesterday morning by 
Mayawatiji, the reply to it was given by the 
Home Minister. So, it is perfectly in order on 
her part to demand that the Home Minister 
should be present or alternatively the Minis-
ter of State. I am not casting any reflection on 
our good friend Shri Ram Vilas Paswan. I 
also recognise that there is aquestion of joint 
responsibility. But I would appeal to the 
Treasury Benches that even as Shri Ram 
Vilas Paswan listens to to it, the Home Min-
ister should be requested to be present here 
at the earliest. Mayawatiji has said that at 
least Shri Subodh Kant Sahay should be 
here. Since he is new here, I would request 
Mayawatiji to agree to start the discusston. 
(Intanupthns)

[Translation]

KUMARI MAYAWATI: Mr. Deputy 
Speaker, Sir, the hon. Member has expressed 
the same views as I have expressed. As I 
have just said, if the hon. Home Minister is 
busy on some account, he can be called 10- 
15 minutes later and in his absence, the 
discussion can be started in the presence of 
Shri Subodh Kant Sahay. But the Home 
Minister shouki be called within 10-15 min-
utes. The discussion can be started now, but 
it is the duty of the Parliamentary Affairs 
Minister, who is the party whip also, to bring 
the Home Minister here. {Intenruptions)

SHRI RAMASHRAY PRASAD SINGH 
(Jehanabad): Mr. Deputy Speaker, Sir, I am 
going to initiate discussion on the continued 
atrocities on the Scheduled Castes and 
Scheduled Tribes. A debate on this issue 
was held during the Eighth Lok Sabha also 
and now it is going to be held in the Ninth Lok 
Sabha. When there are atrocities, we make 
it an issue of discussion and think that our 
duty has been done by just discussing it.

Sir, this issue has become a nattonal 
issue and in order to overcome such national 
problems, it is necessary that the Govern-
ment should have political will and strength. 
Until these two things are there, these issues 
will remain complicated and no one can 
bnng them under control. Today, what we 
set) li that both the present and the previous 
Government were lacking in thesetwo things 
that is, political will and strength. These 
incidents are taking place due to this reason 
only.

Secondly, what are the reasons that the 
political will and political courage is lacking? 
It is so because the politics is getting crimi-
nalised. A lot of criminal activities are taking 
place under political shelter. It is the reason 
for non-emergence of political will and cour-
age, whosoever is the Government. The 
Government says that their's is value-based 
politics, but now can it be so. There is con-
tinuous increase in atrocities on these people 
in our country today and we say that our 
struggle is also continuing. There is a phrase
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in the Ramayana “Jas-jas Sursa badan 
barhava, tahi dugun kapi rcx5p dikhava*’ 
Despite our constituting many special courts, 
there is rapid increase in the crime rate. The 
House should pay attention towards this 
issue. Mere discussion will not be of any use. 
I would like to submit that atrocities are being 
committed on these castes from three sides. 
Number one are the people bebnging to 
majority community and havmg feudalistic 
mentality, the other is the police and the third 
one is the administration, Atrocities are being 
committed on them from all these three sides 
and they are tolerating them. Just now the 
hon. Home Minister made a statement re-
garding Agra. Is it proper for the Home 
Minister of a country to make such a state-
ment? does It not lower the image of the 
country? Is this the unity and integrity of our 
country? Is this humanity? It is an issue for 
consideration. We usually take this issue in 
a very light manner. Whosoever is the Gov-
ernment, the opposition passes on the entire 
blame to the Government. Whoever is 
committing these atiocities, is doing so 
against humanity. Attention should be paid 
towards this issue. Irrespective of the party 
to which the Government belongs, it must 
solve the issue. Barberous treatment has 
been meted out to these people in Agra, 
Banaras, Ghazipur, districts of Uttar Pradesh. 
In this connection, the C.P.I. organised a 
group of people belonging to scheduled 
castes, who could narrate the tale of their 
woe to the Government. The Government 
says that they are following value-based 
politics. Then it was their duty to listen to 
those people and act accordingly. But in-
stead of doing that, they were beaten up by 
the police. The Member of Parliament Shri 
Sajiwan and two M.L. As. were badly injured. 
They remained in the hospital for several 
days. Many others were also beaten up. Is 
this the democratic Government? Was not it 
our right? We followed the democratic way 
only. We were doing it under law. What was 
the result. We were lathi-charged and inju- 
hes were caused to us in the process. Not 
even an enquiry was ordered into the matter 
and the Government says that they work for

the welfare of Scheduled Castes and Sched-
uled Tribes. So far they have been only 
toyed with and the result is that even after 43 
years of governance, such atrocities con-
tinue to be committed on their womenfolk.

You are aware that I belong to Jahana- 
bad which is m/constituency also, Jahana- 
bad has become a sensitive area for some 
years. Our former Prime Minister had stated 
in his address from the Red Fort on the 15th 
of August that a lot of atrocities are being 
committed on the Scheduled Castes and 
Scheduled Tribes in Jahanabad. When a 
person bebnging to Scheduled Caste raises 
his voice to demand his rights, he is beaten 
up by the police. They want that the mini-
mum wages fixed by the Government should 
be implemented. The Harijans in village 
Sarthua in Ghosi block have fled their homes. 
A police force has been posted there for the 
repression of those people. Is it not a matter 
of shame that such atrocities are being 
committed on them? Their properties were 
boted by the landlords there. As they were 
scared of the police force and landlords, they 
had fled the villages. This will continue to 
happen until the Government has the politi-
cal will and courage to stop such things. 
Whenever a Harijan goes to the police sta-
tion to lodge a report, the policemen are 
calbrs. Thiir palms are greased and they 
hush upth^'case. Vhe rightful person never 
gets his right in such a system. We can give 
vent to our feelings and sentiments by dis-
cussing It here, but what is the result afterall? 
Merely paying lip-service will not make this 
discussion effective. Until the Government 
uses Its political will and courage together, 
this problem cannot be checked. Today, the 
Harijans are mentally, economically, physi-
cally, educationally and politically exploited. 
Unless such exploitations are stopped, there 
can be no amelioration of their lot. Even 
State Governments do not give them schol-
arships. As a result their children are forced 
to drop out and give up study. Sometimes 
they do not receive money even for five 
years. It has been stated that scheduled 
caste people are being given economic 
assistance for continuing educatbn. But it is 
wrong and the money granted for this pur-
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pose is being spent on other heads.

MR. DEPUTY SPEAKER: You have 
spoken for a long time and I have a long list 
of Members desirous of speaking.

SHRI RAMASHRAY PRASAD SINGH: 
There is a separate system of education for 
savarna (Caste) people and the Harijans are 
kept in animal like conditbns. Even those 
villages which have more than one thousand 
population are without schools. Even today 
they do not get pure drinking water and are 
forced to drink the water of muddy wells. It is 
very difficult to defend such a Government in 
any nation. This Government has done cer-
tain commendable works like the formation 
of 'Commission for Women*. But it is useless 
to accuse the previous Government of its 
misdeeds. It would not be good it you repeat 
their mistakes. You would have to prove your 
commitments for poor people within the time 
given to you. I would like to appnse you of the 
condition in my areas. The Minister of State 
in the Ministry of Home Affairs hails from 
Bihar. I would like him to conduct an enquiry 
into the atrocities to which Harijans and 
Adivasis are being subjected in Bihar. Many 
people have left their homes and fled away 
due to excesses. In Badaki Kalpan of Jaha- 
nabad forty families left their homes and no 
culprit has been apprehended. The Govern-
ment thus has double standards. On the one 
hand it is a silent spectator to the atrocities 
on Harijans and on the other it talks of the 
amelioration of the lot of Harijans, Girijans 
and other weaker sections. The people of my 
village fled their homes because of fear of 
police post there. Their children are on roads. 
Harijans and Girijans are being subjected to 
atrocities by the administration as well as the 
big people. Mr. Deputy Speaker, Sir, you 
should consider this matter seriously and 
force the Government to control the situ-
ation. Only then there would be no need of 
such a debate in future. Otherwise, there 
would be no end to discussion on it even in 
Ninth or tenth Lok Sabha and there would be 
no check on such atrocities.

MR. DEPUTY SPEAKER: I have ten 
nameeffom Congress and the time allotted

is just 41 minutes. Therefore, you will have to 
adjust accordingly. Shri Jag Pal Singh.

SHRI JAG PAL SINGH (Hardwar): Mr. 
Deputy Speaker, Sir, the people sitting on 
treasure benches used to protest a lot over 
any incident of atrocity on Harijans when 
they were in the oppositk>n. Shri Ram Vilas 
Paswanji did so in particular. During the days 
of Congress all such discussions lasted for 8 
to 10 hours and no such discussion lasted for 
less then 6 hours. Now by fixing just two 
hours for this debate the Government has 
displayed as to how much concern It has for 
Harijans! I would like to request that this 
discussion should be continued till late in the 
night today or till tomorrow so that a detailed 
discussion is held on this topic since it is not 
concerned with just a few people of the 
country. It concerns 32 crore people of this 
country. There was Congress rule in the 
country just 8 to 10 months back and people 
were proud of the fact that there was democ-
racy in the country. But within 8 to 10 months 
it has been proved that what we have today 
IS no more a people's rule (democracy) but a 
caste rule. Some particular castes have 
begun to think that if is their Government. 
They think that they can disgrace or humili-
ate any woman, Harijan or Girijan and go 
scot free. In Shajapur village some big people 
disgrace the young girls and shoot the young 
persons belonging to Harijans or weaker 
sections like Jhivar. There is no young girl or 
bride in that village who has bot been dishon-
oured. The people of neighbouring villages 
have given them clothes. Neither the Chief 
Minister nor any other Minister of Uttar 
Pradesh has ever visited that village. Simi-
larly neither Central Minister nor the Prime 
Minister has ever gone there. There can be 
no greater shame for this Government than 
this. The Panwari Carnage is the biggest 
incident of atrocities on Harijans in post-
independent India. At least 25 thousand 
people, as per the report of officials and 40 
thousands as per the report of Congress 
president Rajendra Kumari Bajpai, attacked 
the villages of Panwari like Akola, Bhadai, 
Saiyan, Gairakhurd, Gairkalan and Jadoi. I 
would like to know from the 
Government....{Interruptions) ...Mr. Deputy
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Speaker, Sir, even the viltagers said that 40 
thousand people attacked them. The conf Ikn 
started on 14th and the Saraaf was taken out 
on 21st. The Jatavas of that locality had 
warned the Distrk:t Magistrate as well as 
S.S.P. that preparations were being made to 
attack them, is it possible that 40 thousand 
people from Bharatpur. Bhind. Morena and 
Mathura gathered to attack the Jatavas and 
the Government did not have any informa-
tion. Mr, Deputy Speaker, Sir, not only this, 
when the D.M. and S.S.P found themselves 
trapped they gave orders to the RAC for 
firing, which the P.A.C. disobeyed Later an 
air shot was fired by snatching a rrfle from a 
cop and D.M. and S.S.P. fled from the scene 
leaving behind forty thousand people free to
kill or burn alive the Harijans of Panwan.....
{Interruptions)

MR. DEPUTY SPEAKER: Jag Pal
Singhji please sit down. I request the hon 
Members to refrain from interrupting him. 
They too will get time to speak. I will surely 
give them time.

SHRI JAG PAL SINGH: Mr. Deputy 
Speaker, no minister has contradicted the 
report about 40 thousand strong mob puD' 
llshed in The Times of India* dated 25-6-90. 
It means that Government has admitted that 
the attack was launched by 40 thousand 
people. I would like to submit that if the State 
Administration was a mute spectator to the 
entire incident and could not control 40 thou-
sand strong mob, can there be a greater 
failure than this? §^sides. in Akola 150 
houses of Harijans were gutted and the 
utensils, pots and jewellery were looted. 
P.A.C. was a silent spectator. 14 villages 
were completely deserted and people of 
these villages fled away. One and a half 
dozen women and children are still missing. 
In addition to the 4 persons of P.A.C. who 
were killed in Agra, 14 other were also killed. 
I charge this Government of giving a licence 
to a particular caste to kill people of weaker 
sections in whichever way they liked, by 
burning or by shooting. If Jatavs of Agra had

not opposed this atrocity they would not 
have been killed by P. A.C. In all 350 persons 
of other communities were arresteid there. 
You can see it for yourself that the maraud-
ers and robbers were neither arrested or 
sent to jails. Therefore, this caste based 
machinery in the country poses the greatest 
threat to the integratbn of nation and soci-
ety. A similar incident took place in Mandav- 
ari village of Ghittorgarh. h has been alleged 
in the newspapers that these Kanjars were 
brought into an open field by B.J.P. in con-
nivance with Police. Police had assured them 
that they will not be harmed but the police 
remained a mute spectator there. Thereafter 
hundreds of people attacked those Kanjars 
(nomadk: tribe) with sticks, spears, lances 
and guns. Nine people were killed on the 
spot. This is what happened in Ghittorgarh. 
Similar incidents have taken place at Pantal- 
lah in Calcutta, Bihar and Uttar Pradesh. 
Such incidents have taken place in the Prime 
Minister’s constituency also. Innocent Har-
ijans are being killed. What sort of justice is 
this? If a Harijan refuses to send his beautiful 
wife to a feudal lord the Harijan is burnt to 
death. What kind of justice is this? Such 
atrocities by the feudal lords can never be 
tolerated whether they occur in the Con-
gress regime or any other regime for that 
matter. It is a fact that in the last eight months 
the number of cases of atrocities are far 
more than the atrocities that took place dur-
ing the last 40-42 years of Independence. 
The most dangerous aspect is that two days 
before the visit of Shri Rajiv Gandhi to Agra 
the Chief Minister of Uttar Pradesh visited 
that place. In Agra the Chief Minister of Uttar 
Pradesh commended the administration for 
their action. {Interruptions) I am saying that 
the Chief Minister went to Agra and ap-
plauded the administration. I am also charg-
ing the Chief Minister for having visited Agra 
after people from fourteen villages fled. 
Nobody visited Panwari, Akola, Gairakhurd 
and Gairakalan etc. Even then how could the 
Chief Minister know about the number of 
Harijan houses gutted and the number of 
Harijans killed. Mr. Deputy Speaker. Sir, the 
compensation announced by the State 
administration for the Harijan families has 
not been distributed so far. What a shame I
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Not only this, during the last eight months 
a handful of custod Ians of society have started 
interfering in the affairs of the Executive and 
judiciary. How will our democracy Survive 
under these circumstances. If justice cannot 
be expected from the Executive and the 
judiciary what will t>e the future of this coun-
try. Today, if a harijan knocks at the doors of 
judiciary he does not get justice instead he is 
punished. This has happened in Banaskan- 
tha in Gujarat. Some caste Hindus had some 
grudge against a Harijan there. They first 
thrashed that Harijan in an open fieM. There-
after he was hanged to death on a tree as a 
punishment. It appears as if all of us have 
come to this country from a foreign land. We 
have not come from abroad. Mr. Deputy 
Speaker, Sir, I would like to submit that in this 
country Governments will keep on changing 
but if act, Of oppression and atrocities on the 
25 crore people of this country are not 
checked even after 42-43 years of attaining 
Independence this country cannot be saved. 
I know that the extremists of Punjab, Ka-
shmir Assam and extremists of other places 
in the country, despite their extreme efforts, 
will not succeed in disintegrating this nation 
but if the atrocities committed on the people 
for the last five thousand years continue 
unabated, the day is not far when we will take 
revenge for these atrocities unitedly. Then 
no one can stop us and no one can save this 
nation from disintegration. Mr. Deputy 
Speaker, Sir, we have worked in the facto-
ries quietly, in tattered clothes and without 
enough to eat. We have lived in adverse 
circumstances but even then our mothers 
and daughters never bore ill-will against this 
country while working in the fields. But today 
the Government is so crippled and helpless 
that they are not in a positton even to face 
them.

I will finish after submitting one more 
point. In these rtots, limbs of about 650 
people have been broken and despite this 
the Prime Minister has played a cruet joke on 
th«m. Sitting in Delhi, he made an announce-
ment granting a relief of Rs. 5 lakhs to the 
people who lost their houses and whose 
limte were broken, on the report of Shrl 
Mulayam Singh Yadav. Can there be more

crude a joke than the Prime Minister an-
nouncing a relief of Rs. 5 lakhs for the people 
who have been injured or killed in a carnage 
of such a magnitude. In this incident about 
200 peoplb were injured, a dozen and a half 
ware killed and the Prime Minister has cut a 
cruel joke on the Jatavs of Agra by granting 
Rs. 5 lakhs to them. I demand that a central 
team be sent to Agra to make an assess-
ment of the number of houses gutted, the 
number of people killed and injured and 
those who k>st their limbs. Thereafter you 
make a statement in this House about the 
exact loss and decide about the compensa-
tion on that basis. It is not proper for the 
Prime Minister to announce relief on the 
basis of the information given by Shri Mu-
layam Singh Yadav.

I will conclude after making one more 
point. The treatment given by the State 
Government to Shri Rajiv Gandhi who is the 
leader of the largest party in India is very 
objectk>nable. Shri Rajiv Gandhi contacted 
the distrk:t administratk>n from Delhi and 
informed them about the time of his arrival. 
The attitude of the administration was all 
right when he proceeded from Agra station 
towards the hospital as the people had come 
on the roads in lakhs after defying the curfew 
to greet him. Thereafter Shri Rajiv Gandhi 
was not altowed to go round the areas which 
were under curfew. He was to allowed to go 
round the areas where people had suffered 
heavy loss. Beskles this while going from 
Panwari to Akola the administration blocked 
the way of Shri Rajiv Gandhi and the barriers 
were brought down. Under the circumstances 
he had to take the route v/afiekls and his car 
got stuck up in the fields. Thereafterthe D.M. 
and S.S.P. escorted Shri Rajiv Gandhi to the 
railway statton in their vehicle. Can the voice 
of the people be suppressed like this in 
India? Can the voice of the leader of the 
largest party be suppressed like this?

I read a news item published in “People’s 
Democracy’ a prominent newspaper of the 
Polit Bureau of CPI(M). It was reported that 
the Congress Party was behindthis incident. 
Can this newspaper prove h? I want to ask 
from the members of the Mancist Party
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whether the marriage procession of Hanjans 
was stopped by the Congress workers. At 
least the leaders of left parties should tothtnK 
like this If we too say tliat such and such 
worker of the CP.I. (M) was behind the 
entire incident it would not look nice. A re-
sponsible party’s newspaper should not 
publish news reports in bad taste.

If a worker is injured in a factory in an 
accident incapacitating him for life, the trade 
union of the left party takes out a procession 
and demands compensation for the victim If 
people are killed m Punjab or Kashmir then 
the BJP and VHP gives a call for bandh in 
Delhi. Punjab and Haryana It is good and 
this* should be done We should work unit-
edly for It. But when Harijans are killed, burnt 
alive, hanged or their houses gutted no po- 
litical party in India gives a call for Bandh in 
Delhi, U P or Haryana I wish to urge upon 
the leaders of all parties to unite themselves 
and take to streets to pro v'lde socia l, js tice  to 
the poor Then onty injustice would stop

With these words, I conclude

CHAUDHARY MULTAN SINGH (Jale- 
sar): Mr. Deputy Speaker, Sir, today a dis-
cussion IS being held here on the incident in 
Agra. Agra is my area I have been an MLA 
from there on two occasions A committee 
compnsing five people was set up of which 
Shri Suman, who is present here, was also a 
member I had visited each and every village 
of that area. The conflict took place only in 
two village—Panwari and Akola. The conflict 
IS over a disputed 12 bighas of land. Seven-
teen years ago 12 bighas of land was sold by 
a Jatav to a Jat. A Congress man went there 
and asked for the return of the sale deed. 
The crop was also cut {Interruptions) You 
please listen to me first I did not intervene 
when others were speaking Please do not 
interrupt me when I am speaking. {Interrupt 
tions)

The produce was returned to him. 
Chokha Jatav was the owner of this land. He 
had fixed the marriage of his daughter with

the son of a D.S.P. and it was secided that 
about 5 thousands people will attend the 
marriage whereas Chokha Jatav was too 
poor to feed even 20 people. FueMo the fire 
was added when the Congress and BSP 
held a meeting there and about 5 thousand 
men took a pledge before the statue of Baba 
Saheb Ambedkar and marched from there. 
After that two-three thousands Jats from the 
nearby villages assembled there. On that 
day the marriage of that girl did not take 
place because another marriage of the 
daughter of Munshi Jat was to be held after 
five days. There is a custom particularly in 
our area that no other groom is allowed to 
pass in front of the house where the cere-
mony of anointing oil to a would be bi ide has 
been performed. So the persons belonging 
to that community asked them to change the 
route of the groom as the house of a would 
be bride was in the way. No groom can pass 
through that way irrespective of the caste to 
which he may belong. It is true that the 
Baraat returned that day on the advice of a 
Brahmin On the second day the S P and 
the Collector came there and the Baraat 
proceeded on its way with lot of fanfare and 
the marnage took place. When the B S P 
and the Congress workers tried to loot the 
village the people also attacked them. Gun 
shots were fired in the air but no person from 
either side was hurt. Two Jats were shot 
dead on the spot by the S.P and the Collec-
tor The bnde came to her in-laws and there 
was no trouble in Panwari village They say 
that 500-600 Jatavs were robbed but as one 
of my friend stated just now tnere was none 
of this community in Panwan village except 
Chokha Jatav. Everything was pre-planned. 
On the other hand the Jatavs have killed 
many Jats in Agra after forcibly making them 
alight the buses. Sumanji would bear me out. 
This happened in the city. In the second 
incident, rumour spread in Akola that a girl 
coming from Bikhera village to Agra by bus 
was killed by Jatavs and her breast was 
chopped off. In a frenzy about 50 or 100 jat 
boys went to attack the Akola village. Many 
other persons also assembled there but no 
one was hurt and they were sent back. The 
rumour of that Jatav girl was false. The girl 
was of course caught but some people had
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Intervened and they even beat the miscre-
ants. But this rumour spread like the jungle 
fire. On the next day the Chief Minister paid 
a visit and all the officials including the I. G. 
were present. They say about 22 villages are 
affected but I dare say, let them name the 
third village except these two villages.......

AN HON. MEMBER: He is wrong.

CHAUDHARY MULTAN SINGH: In fact 
the real trouble is that Congress has lost all 
the 11 assembly seats in Agra city and they 
are giving vent to their frustration. Even in 
1977 Congress had succeeded in retaining 
three seats fiom Agra city Both the Con-
gress and the B.S.P, with the help of Chokhe 
Jatav created all this trouble. I wonder how 
the Collector and the S.P helped in this 
marriage in which the girl was just 12 years 
of age and the groom of 13 years My con* 
slituency spreads over four districts and 
comprises two assembly segments of Etah,, 
one of Mathura and one each of Agra and 
Ferozabad But there has never been any 
clash between the Jats and the Jatavs in my 
memory I migrated to Uttar Pradesh from 
Haryana m 1945 Since 1948 I have won 
three to four times and lost only once in the 
elections I have boon to jail thrice. Let any 
S P. or any body elso say that there have 
been communal clashes m my area, not 
even Hindu-Muslim clashes T he trouble lies 
elsewhere They are burning out of jealousy 
as they have lost all the eleven seats Even 
their security deposit was forfeited. They 
would do no better in future also. They say 
that the former Prin'te Minister went there. 
True. His maternal grand father and his 
mother had also gone there on earlier occa-
sions. We always respected them. We never 
insulted them. I would request Shn Rajiv 
Gandhi to tell what insult he has sutieied and 
who has done it? Everything is wiong.

In the end I would like to say that there 
is no feud between the Jats and the Jatavs 
and dll this trouble has been created by the 
Congress and the B.S.P. Both are one. Both

tost in the elections and their security depos-
its was forfeited...........**........... This is the
true picture..... {Interruptions)......

[English]

MR. DEPUTY SPEAKER: This will not 
form part of the record.

{Interruptbns)

[Translation]

CHAUDHARY MULTAN SINGH: The 
candidate in Agra belonged to Nagela com-
munity. They selected their candidates mostly 
from one caste. The B.S.P. did not get a 
single vote of Jatav community. With this I 
conclude.

SHRI KALKA DAS (Karol Bagh): Mr. 
Deputy Speaker, Sir, the history of atrocities 
on this class which is called the “Scheduled 
Caste” IS very old. They have been victims of 
atrocities in every regime whether it was to 
Congress, the Janata Party of the present 
National Front. It is very painful that in the 
last 42 Years, despite their participation in 
the Government and being guaranteed equal 
nghts under the Constitution in the present 
democratic set up, they have always been 
subjected to atrocities whenever they raised 
their voice against the mis-deeds of the 
Government which came to power with their 
votes. I think the biggest problem is of the 
mentality of the Indian people, which has not 
changed. True, we have got Independence 
and right to equality under the Constitution, 
but the problem remains. Atrocities have 
been committed on the Scheduled Castes 
whenever they demanded fair wages, ban 
on bonded labour or acquisition of land dis-
tributed by Government. They are victimised 
whenever they demand the rights guaran-
teed by the Government.

AN HON. MEMBER: They can not even 
worship in temples.

*Not recorded.
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SHRIKALKA DAS: They are also devo-
tees of God but they can not worship. They 
make the statues of gods and goddesses but 
they have no right to touch those very stat-
ues once these are installed in the temples.

17.00 hr*.

Mr. Deputy Speaker, Sir, all these are 
the signs of that very mentality. Some of our 
colleagues pointed out just now that the 
atrocities are being committed on them even 
during the regime of the National Front 
Government. I wouM liketoaskthem whether 
they have peeped into the past also. What 
has happened in this country during the last 
40 years. There have been cases where 
even excreta was forcibly put into the mouths 
of the chikiren and they were burnt alive. 
{Interrupttons) Mr. Deputy Speaker, Sir, 
please maintain order and restrain them so 
that I can proceed with my submission. I was 
submitting that the history of atrocities on the 
Harijans is not just 8 months old but very old. 
Just now my colleague Shnmati Subhashini 
was saying that political mileage was drawn 
out of the issues related to women. Same is 
true about atrocities on harijans. I, therefore, 
urge that it is essential to bring a change in 
the mentality of the society which we could 
not do in the mentality of the society which 
we could not do in the last 40-42 years. 
Earlier, untouchability was for namesake but 
now the concept has gone deep into the 
hearts of the people Now riots take place on 
the issue of admissions and employment to 
a particular caste. I would like to know why 
those who have been enjoying these rights 
for centuries are objecting to it now. Baba 
Saheb Ambedkar who is also called Modern 
'Manu' guaranteed equal rights of all under 
the Constitution. But today those very people 
have been deprived of their rights.

17.03 hrs.

[SHRIMATIGEETA MUKHERJEE in the
Chaii]

I want to say that a change should be 
brought in the attitude of the whole society. 
This IncludM all the parties whether It Is the

Congress, the Bhartiya Janata Party, the 
Communist Party or any other party. It Is not 
an issue, related to one party but an Issue of 
changing the attitude of the whole society. I 
think we are dong injustice to the peojsle by 
politicising this issue. It seems as if we have 
forgotten the basic problems and want to 
while away the time by playing political game 
as they did for the last 40 years. The situation 
is just tike that of the cow trying to eat green 
grass but her mouth is tied with a cloth. She 
will never be able to eat it.

I want to ask those who have ruled this 
country for the last forty years as to who is 
responsible for the present situation—those 
who were in power for the last 40 years or 
those who have been in power for the last 7 
months. I would like to mention an inckient 
here. A person gave his shoes for repairs to 
cobbler in Delhi. Whenthe Cobbler asked for 
money, he and his family members were 
shot dead. These incidents took place at 
Sadhupur and Deeli. There have also been 
instances, when in Bihar, people were or-
dered to stand in a line and then shot dead 
when they demanded fair wages. Anybody, 
who raised his voice demanding equality, 
was ruined. Not only this even the colonies 
where they lived were reduced to ashes. 
Who is engineering all these inhuman atroci-
ties'̂  Which Government was there in the 
State at the time? If we put the blame on the 
Government, how could the present social 
order change.

Our hon. friends from the Congress 
Party referred to the Panwari inckient. May- 
awatiji also make a mention, but I do not 
agree with them. I had also gone there. A 
delegation of the Bharatiya Janata Party 
consisting of 3 M.Ps. had gone there to 
probe into the incident. We want to Panwari 
and saw the gutted Harijan cotony. We also 
saw burnt food and burnt plates scattered in 
the house of Chokha, where the marriage 
was to take place. We talked to the villagers. 
We were told that it is the Congress (I) party 
and the Bahujan Samaj Party which were 
behind the clashes and rwt the Government, 
as has been saM by my hon. friend from the 
Congress Party. Members of the community
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were called to the police station. There was 
tension in the village and people were bitter. 
When the police came to know about the 
surging tension, it called the people belong-
ing to both the communities and arranged 
negotiations between them. They arrived at 
a rapprochement, but it did not appeal to Shri 
Azad Kumar Kardan, President of the Con-
gress (I) Party of the district. Today, the 
Scheduled Castes and the Scheduled Tribes 
understand what Is good and what is bad for 
them. They voted the Congress (I) out of 
power and made them sit in the opposition. 
For 40 years, they looked to the Congress 
party. When Shri Azad Kumar Kardan saw 
that both the parties have arrived at a deci-
sion on the 14th instant at the police station, 
he gave a call to the people through newspa-
pers to march to Panwari in thousands. The 
activists of the Congress (I) and Bahujan 
Samaj Parties issued handbills and insti-
gated the people that they would see that the 
mcirriage is not Solemnised As a result of 
this about 10-12 thousand people from the 
Jat community in and around the locality 
congregated there. The congregation was 
told that their community was being chal-
lenged and if they did not act it would be a 
great insult to the community. People as-
sembled there. On 21 st, when the marriage 
was to take place, not a single person be-
longing to the Congress (I) or the Bahujan 
Samaj Party was present there. People who 
gave the call and spread hatred through their 
provocative statements in the newspapers 
and posters did not go there. But as a reac-
tion to their statements, a large number of 
people congregated there. The marriage of 
the girl could not take place on 21st. The 
police saw that a huge crowd had gathered 
there and undertheprevailing circumstances, 
the marriage could not take place. So they 
said that they would arrange the marriage on 
22nd. They expected that they will be able to 
get additional reinforcement on 22nd. On 
that day, the SHO saw that the crowd was 
^nuch larger than what it was on the previous 
day. He also saw that the strength of the 
torce was not adequate to tackle the situ-
ation. The S.H.O. put the bridegroom in a 
jeep at the point of the revolver and took him

away with the hope that he would be able to 
solemnise the marriage on 22nd. The village 
was already in the grip of terror and a large 
number of people belonging to the Jatav 
Community had already fled Panwari. The 
few people who stayed back In the village, 
were too much scared. About 15-20 thou-
sand people had congregated there. The 
area was crowded from all sides. People 
from the nearby places had also joined in but 
police arrangement was far from adequate. 
The police should have made full proof ar-
rangements when it anticipated such a situ-
ation. People of the area knew about it two 
months back. In our society, it is considered 
very inauspicious if the bridegroom leaves 
the place, where marriage is being per-
formed before the last ritual of marriage is 
completed. But it happened there because 
the police force was not adequate. On 22nd 
adequate police force reached there. The 
bridegroom was brought there by the S.H.O. 
and the marriage was solemnised. The 
moment the crowd saw a jeep approaching. 
It attacked the jeep. The police resorted to 
finng in defence. Two people were.killed. 
When the news of finng spread in the local-
ity, people belonging to the Jatav Commu-
nity living in 12 villages were already in their 
sleep. About 800 people were attacked. The 
attack was pre-planned. I emphatically say 
that the attacks were made in a planned 
manner, because though no one was fatally 
attacked, yet there was not a single person 
who escaped unhurt or was not rendered 
physically handicapped. Their hands were 
chopped off and legs broken. I visited the 
hospital, and saw a numberof victims. Whose 
hands and legs were plastered. The Con-
gress Party had instigated them.

KUMAR! MAYAWATI: Please tell who 
chopped of their hands and legs?

SHRI KALKA DAS: It is a thing to be 
understood. Where people belonging to the 
Jatav and the Jat communities were liv-
ing......

DR. RAJENDRA KUMAR BAJPAI (Si-
tapur): He is speaking.................. (Inter-
ruptions)

'Expunged as ordered by the Chair.
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SHRIKALKA DAS: I am coming to that. 
You are saying that Shri Rajiv Gandhi had 
gone there. When I enquired about this from 
the people, they said that Shri Rajiv Gandhi 
and not visit the Harijan colony. His vehicle 
was pari<ed at the corner and he went back. 
They are drawing political mileage out of it. Is 
this your sympathy?

DR. RAJENDRA KUMARI BAJPAI: I 
had gone there, You are speaking 
........ ••....... (Intenuptions)

SHRI KALKA DAS: Please make your 
point when your turn comes.

SHRI RAJVEER SINGH (Aonia): The
word.....'* ...... should be expunged.........
{Interruptions)

SHRI RAM DHAN (Lajganj): Madam 
Chairman, I am on a point of order. The word
'.............' used by the hon. Member is
unparliamentary. Even though she is a sen- 
k>r parliamentarian, she does not know that 
this word is unparliamentary.

[English]

MR. CHAIRMAN: Since a point of order 
was raised, I appeal to Dr. Rajendra Kumari 
Bajpai, who is an experienced parliamentar-
ian, not to use the unparliamentary word.

[Translation]

SHRI KALKA DAS: As they have tost 
power, every truth appears to be false to 
them. She was asking who chopped off the 
the vctims. About 240 villages betong to the 
Jat Community and all of them are of one 
‘gotra’ (origin). Maximum number of people 
belonging to the Jat community live in the 
area and the jatavs are very few in number. 
They are also weak. Since two people be- 
tonging to the Jat Community live the area 
and the Jatavs are very few in number. They 
are also weak. Since two people betonging 
to the Jat Community were killed in the 
incident, there was reaction in the villages.

People belonging to the Jat Community 
assaulted the innocent and weak Jatavs 
who who were in their sleep at the time in 
about 12 villages. These poor people were 
sleeping after fixing iron chains to their doors, 
isawwhh my own eyes that their doors were 
broken. The rtoteers dragged women and 
children out of their houses and manhandled 
them. I want to the hospital and saw that 
even minor chikiren and oU women had 
suffered head injuries and hands of some of 
them had been chopped. There were more 
than 800 people. She does not have com-
plete information. The number of much more 
than 800. All the hospitals were full Thereaf-
ter schools'were turned irto hospitals. The 
vkrtims were accommodated in the schools.
I dp not agree with their vie«»s. This is the 
psyche of the society. But what he sakl is 
that....

SHRI CHAUDHARY MULTAN SINGH 
(Jalesar): CouM you tell me the name of the 
third village other than these two villages. He 
sakl 12 villages were affected.

SHRI KALKA DAS:You were saying 
that you never interrupt others. Nothing could 
be worse than this. The Jats and the Jatavs 
are ctosely associated with each other. Both 
the communities are interdependent on each 
otiier. There is a deep friendship and amity 
between these two communities. People 
who were voted out of power are blaming the 
present Government and they are tying to 
draw polittoal mileage out of the sufferings of 
these poor people. There is a proverb “Chor 
machea shof The person who committed 
the theft is alerting the people. The Congress 
party and the Bahujan Samaj Party are 
squarely responsible for this incident. This is 
the view of all newspapers and reporters all 
over the country. An enquiry is being con-
ducted and the sufferers shouM get all the 
facilities. The Government has announced 
that the victims who have been sertously 
injured or incapacitated for life will be given 
an ex-gratia payment of Rs. 5000 each and 
those who suffered minor injuries will be 
given Rs. 3000 as ex-gratia payment. The

'Expunged as ordered by the Chair.
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Government should reconsider this. When I 
went to Ai«}la, I saw that the C.R.P.F. was 
positioned there, but the people belonging to 
Scheduled Castes appealed to me to make 
an-angements for their rehabilitation some-
where otherthan Akola, otherwise they would 
be annihilated. One day the police was late 
in reaching the site and within those five 
minutes the powerful people of the village 
sunxjunded them and told them bluntly that 
the police cannot provide tbem protection for 
ail times to come and they cannot save 
themselves always. Please let me know 
whether there is no law for the poor. The 
Government will have to provide security to 
this community. They have remained back-
ward for centuries and are not being allowed 
to march ahead. When land is allotted, they 
are subjected to many atrocities. This psy-
che of people will have to be changed. The 
Congress (I) is the major ctripHt in this case 
because it does not extend its co-operation 
to find out a solution to the problem.

SHRI RAM SAJIWAN (Banda): Madam 
Chairman, there are no two opinions that 
atrocities were committed on the Harijans in 
Agra. Parties which are not admitting this 
hard fact are running away from the truth. 
There are also no two opinions that the hon. 
Members who express the view that no such 
atrocities were committed, are totally wrong 
and they want to mislead the country. The 
crux of the matter is as to why the atrocities 
were committed and who instigated them. I 
listened to the major part of the discussion 
held in this connection and on earlier occa- 
sbns also I was present. Some of the hon. 
Members like Mayawati will hold Shri Vish- 
wanath Pratap Singh responsible for this.

KUMARI MAYAWATI: I will give the 
figures.

SHRI RAM SAJIWAN: One the other 
side, the Congress Party sitting in the oppo-
sition, is hoMing the Government respon-
sible for all this. What is the out come of all 
these charges and counter-charges? It 
seems that eveiy political party is interested 
in drawing political mileage out of the situ-
ation and no one is interested in extending

constructive co-operatk>n so as find a solu- 
tk>n to the problem. It is a very dangerous 
situatton. We admit that atrocities were 
committed. I also declare that we will fight to 
the last to safeguard the cause of the Har-
ijans and will remain in no way, behind 
Kumari Mayawati. We led about 10,000 
people on from Agra to Lucknow in protest 
against these atrocities. Atrocities are being 
committed in otherdistricts also. In Ghazipur, 
two Harijans were killed. Similarly, in Var-
anasi hands and legs of a Harijan, called 
Jawahar were broken in connection with a 
land distribution and land acquisition case. 
There are a number of such of cases relating 
to land lease to Harijans. On 16th July we 
created an atmosphere in Lucknow to con-
tinue this struggle in the country. We do not 
care if this struggle goes against the Govern-
ment. But we demonstrated and took out 
processions in this connection so as to draw 
the attention of the Government to this prob-
lem and urge them to protect the Harijans. 
We expected that since we belonged .to 
supporting parties. Our cojnplaints will be 
given due consideratk>n. But our request 
was not heard and we were charged with 
lathis. I am here as a bright example of police 
excesses. I was beaten with lathis on my 
back and legs. I was wounded and fainted. I 
was admitted to the hospital. Two of our 
legislators, Shri Ram Prasad of the C.P.I., 
Banda and Asgar All Khan, were also in-
jured. People had cut across religious lines 
and jointed the procession.

KUMARI MAYAWATI: Wereyoubeaten 
by a D.S.P. owing allegiance to the Con-
gress (I)?

SHRI RAM SAJIWAN: Please listen to 
my speech first. I will tell you where you 
fought the battle.

[English]
MR. CHAIRMAN: I request both of my 

friends to address the Chair.

[Translation ]

KUMARI MAYAWATI (Bijnor): Who was 
the person behind the assault on you?
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SHRt RAM SAJIWAN: ft was Shri
Muiayam Singh Yadav. the Chief Minister of 
Uttar Pradesh.

KUMARI MAYAWATI: Whose man Shrl 
Muiayam Singh Yadav is?

SHRI RAM SAJIWAN: If you go on 
asking question on each and every point, the 
time given to me will be wasted and I will not 
be given any extra time. So, I would like to 
submit that I was beaten up for raising the 
problems faced by Harijans. Our colleagues 
and M.L.A.s sustained head injuries. Hun-
dreds of people received tnjurtes and about 
one thousand and five hundred people were 
sent to jail. It means that the attitude of the 
present Government towards Hartjans is not 
good. Do you now agree with me*̂  Are you 
happy now? It is most regretted that the 
Chief Minister of Uttar Pradesh did not come 
to hospital to enquire about our condition 
whereas a number of Members of Parlia-
ment came to see us. It seems that he hates 
us and that is the reason why he did not 
come to hospital to enquire about our condi-
tion. We were hoping that he would solve our 
problems which were not big ones. We were 
not in a mood to clash with the Government.
I do agree that all the Ministers and the 
Officers of the Government do not have 
partisan attitude but some of them do. The 
question arises as to what is our responsibil-
ity? We should not instigate them. In this 
way, we are not protecting their rights. This 
IS not a proper thing I would like to request 
Kumari Mayawati to go to the places where 
atrocities are committed on Harijans. We 
should come forward to safeguard the Har-
ijans and face the feudal elements in the 
street. It is not proper that you instigate them 
and put the blame on the Congress Party. It 
should not be done. Therefore, I do not want 
to go into this controversy as to whether it 
was done by the Congress Party or by the 
Bahujan Samaj Party. Had it been possible, 
they might have created Agra like situation 
everywhere to derive political mileage there-
from. The Congress Party or the Bahu|an 
Samaj Party may have some political motive 
in creating Agra like situation ail over the 
country. Therefore, it is wrong to put blame

on the Congress Party or the B.S.P. We 
should not shut our^yes from the root causes 
or the main problems of the Harijans. I would 
also like to say that it is wrong on the part of 
my friends belonging to the B.J.P. to put 
blame on the Congress Party or the B.S.P. 
so as to escape the responsibility. All of us 
should sit together, think about the problems 
of Harijans and work for their upliftment. 
Kumari Mayawat^i Is about to speak. I know 
what she will speak. Therefore, I felt it neces-
sary to clarify the position so that no one is 
misled by her speech. I would like to submit 
that allegation has been made against our 
Pnme Minister who is a champion for the 
cause of the Harijans and is instrumental in 
celebrating the birth centenary of Dr. Am- 
bedkar and providing reservation for back-
ward classes to give social justice to them, 
for which all of us have been fighting, it is 
improper to cast aspersion on the Prime 
Minister of our country and it will take our 
country in the wrong direction. This is the 
only thing I would like to submit. But the 
members of the Congress Party should not 
feel happy. They ruled this country for 40 
years but did nothing for the welfare of Har-
ijans. If I expose their deeds, it will be an eye 
opener.

Take for example the grant of pattas of 
land to Harijans in Uttar Pradesh, where at 
many places land was given to them on 
paper only but they were not given physical 
possession. In protest, people launched 
movement at many places. They faced po-
lice bullets during the Congress rule. Eight 
Harijans of my constituency were killed on 
the spot. Hundreds of people sustained inju-
ries. Therefore, you should not be happy on 
an incident of atrocities committed on Har-
ijans during the Janata Dal rule. What I want 
to say is this that you consider it as a national 
problem and them only try to find out a 
solution to It. Unless it is treated as a national 
problem and so long as a political colour is 
given to the problem, the incidents of atroci-
ties on Harijans will continue. I would like to 
say this thing only.

SHRI R.N. RAKESH: One of the top 
most leaders of his party has illegally occu*
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pied the land of Hartjans in his constituency, 
no attention had been paid to it... {Interrup- 
tions)..,.

[English]

MR. CHAIRMAN: Mr. Rakesh, no run-
ning debate, please. The hon. Member says 
that he has a point of order. Let me hear him, 
please,sit down.... {Interruptions)....

[Translation)

MR. CHAIRMAN; Shri Ram Sajiwanji, it 
seemsto me that you are about to conclude.

SHRI RAM SAJIWAN: If the Members 
go on interrupting me, how can I speak.

SHRI UDAY PRATAP SINGH (Main- 
puri): Madam Chairman, I am on a point of 
order. Just now, one of the hon. Members of 
the House has said something in the House 
referring to the hon. Prime Minister. I would 
like to submit that unless a Member or the 
Minister or the Prime Minister, as the case 
may be, is present in the House to defend 
himself, no allegation can be made in the 
House against the concerned person. ... 
{Interruptions)

SHRI RAM SAJIWAN: I am also laying 
stress on it that if efforts are made to give a 
political tinge to the problem relating to 
Harijans, it will not be solved. It is not that the 
Congress Party showed any sobriety in the 
Agra incident rather they showed their im-
pertinence, so they should also refrain from 
doing it... {Interruptions)...« you want you 
may speak, I will sit down. But you need not 
give me training. Nor am I giving you any 
training. Therefore, please sit down and do 
not try to give me training. I understand the 
problem of Harijans more than you... {Inter-
ruptions)

SHRI RAM SAJIWAN: If you go on 
disturbing me like this, how can I speak and 
express my views. Therefore, please take 
your seat.... {Interruptions)...

MR. CHAIRMAN; What is happening.

Let him speak.

SHRI RAM SAJIWAN; Therefore, I 
wouki like to make a request to all the hon. 
Members that efforts should not be made to 
give political tinge to this problem... {Inter-
ruptions)....

MR. CHAIRMAN; There is no need to 
give running commentary.

SHRI RAM SAJIWAN: Thetiommunist 
Party has faced the blow of lathis. Did you 
also? Please do not interrupt him. Please 
observe silence... {Intenuptkms)....

[English]

SHRI A.C. CHARLES (Trivandram): 
Madam Chairman, ask the hon. Member to 
address you. He is replying to the points 
raised by the hon. Members.

MR. CHAIRMAN: I have not altowed 
any one of you to speak except Shri Ram 
Sajiwan. My appeal to the hon. Members is 
that we are discussing an extremely serous 
subject and we have to be very responsible 
in our attitude. I, therefore, appeal to the hon. 
Memtwrs to highlight their points briefly. I 
appeal to the whole House to do this thing. 
Therefore, let it be orderly and let everybody 
places his or her point of view in brief and not 
in this way.

[Translation]

SHRI RAM SAJIWAN: I humbly urge 
upon all the members of the House to shed 
their political differences and make con-' 
certed efforts to relieve the Harijans from the 
atrocities being committed on them for the 
last thousand years. It is mainly the respon-
sibility of the Central Government. The 
Central Government belonging to the Janata 
Dal is saying that it is the responsibility of the 
State Government. When they approach the 
State Government, their requests are not 
heeded. I would like to say that the Central 
Government shouW take the responsibility. 
Kumari Mayawati has rightly stated that the 
Prime Minister or the Minister of Home Af-
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(Sh. Ram Sajiwan]

fairs should take this responsibility. It is 
doubtful whether the Minister of State would 
t>e able to do any good. Therefore, it should 
be taken seriously. I know that thousands of 
Harijans left their villages and took shelter in 
cities including Delhi. I wouki like to say that 
even if crores of rupees are required to 
rehabilitate them, it shouki be provided. Only 
then they will be compertsated for their toss 
otherwise it will be only a lip servk» to them. 
Whenever Shri Khurana is on his leg in the 
House, he makes much hue and cry. With 
my weak lung power, I cannot match him on 
this score. I would be most happy if Shri 
Khurana uses his lung power to say few 
words in support of the Harijans but I doubts 
as to whether he will do so. He raises the 
bogey of Hinduism. I wouM fike to know from 
him whether Harijans do not form part of 
Hinduism in which they are considered as 
untouchable.... (lnt9m^ions\... The Cen-
tral Government can not escape from their 
responsibility... {Interruptions)... I would like 
to sdMTiit especially to Shri Sharad Yadav 
because he betongs to Uttar Pradesh and it 
is an issue conceming Uttar Pradesh. He 
should intervene in this matter. He has earned 
credit for solving major problems of the 
country. Recently, he has solved many prob-
lems, I read it in the newspapers. Therefore, 
if he intervene in this matter, this problem will 
be solved. Those people shouM be rehabili-
tated. They shoukJ be pakl compensatkMi 
and pn>vkied assistance then this problem 
will be solved.

we can see where we have reached, i re-
member my chiMhood. I come from Rŝ ast* 
han where there used to be many ‘Ja^rdars’. 
During those days nobody oouM pass 
through a Jagirdar’s village mounting on a 
camel’s back let atone rkiing on horse at the 
time of marriage. It is not a questton of a 
harijan or a non-haryan, nobody could do 
such things except a Rajput or a Jagirdar. I 
also rememt>er that a farmer had to ̂  on the 
ftoor in the Jagirdar’s house even if the 
Jagirdar was 25 years okl and the farmer 
was 70 years oki. I regret to say that during 
the Congress rule, nobody taĤ edof removal 
of untouchfdbility. During the 40 years of its 
nile, the Congress saki that the land wouki 
betong to the tiller. But they dkJ not given any 
land to the tiller. That is why there is untouch- 
abiNty and discrimination in our society. 
Poverty has rendered them weak. The 
Congress dkl away with the privy purses but 
converted the palaces of the erstwhile rajas 
into 5-star hotels. Harijan cotonies are still 
demolished.

Hon. Kumari Mayawati is present here. 
She was refening to a case of molestatbn. 
She is a responsible member of this House. 
She speaks in favour of the poor also. I would 
like to tell her that I too was born amklst 
poverty. I am pound that I betong to the CPI 
(M), a party whtoh has a solid foundatton. 
Kumari Mayawati said that Harijan women 
were raped... {Intem^ions)....

KUMARI MAYAWATI; Have you met 
those women?

Lastly, I woukI like to request all of you 
not make it a political issue.

SHRI SHOPAT SINGH MAKKASAR ( 
Bikaner); Madam Chairman, I have been 
listening to the speeches of hon. Members 
on the atrocities committed on Harijans. Some 
of the hon. Members advised us to change 
our attitude to the Harijans. Some of them 
gave different suggestions. Some members 
were in favour of taking arms by the Harijans 
to protectthemselves. Thefact is that though 
we have been talking of removing untouch- 
abil'ity in these 40 years after independence,

SHRI SHOPAT SINGH MAKKASAR; 
Shrimati Subhashini met them on our behalf.

MR. CHAIRMAN; Kumari Mayawati, 
why do you stand again and again. Please sit 
down.

{In tem ^hns )

lEnglish]

SHRI JANARDHANA POOJARY 
(Mangatore); Madam, I am on a point of 
order. You have been seeing and I have also
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be«n hearing with rapt attention the speeches 
made by the Memt>ers. All the speakers 
have tieen provoking thatlady Member. Why? 
You are not protecting her.

MR. CHAIRMAN: I think she can pro-
tect herself.

{kitmuptions)

SHRIJANARDHANAPOOJARY; You 
have to protect everybody. You should pro-
tect her. {Interruptions)

MR. CHAIRMAN: Mr.Poojary.itwillnot 
go on like this. I request you to cooperate.

{Interruptions)

MR. CHAIRMAN: I request you that 
such a serious det>ate cannot be continued 
without cooperation from the hon. Members. 
Please cooperate with the chair. You have 
your own time and you can speak at that 
time. Each one of you shoukt not stand up 
like this. I appeal to you again to cooperate.

{Intenruptioms)

[Transition]

KUMARI MAYAWATI: I have a point of 
order to make.

MR. CHAIRMAN: Under which rule, 
please.

KUMARI MAYAWATI: Please sit down. 
I shall tell you.

MR. CHAIRMAN: Please refer to the
rule.

an opportunity to express their views, it is 
incumbent upon the Member speakii^ on 
behalf of that party to address the Speaker or 
the Deputy-speaker and for that matter, the 
Chairman arid not refer to any Member in 
partksular. By menttoning my name, you are 
provoking me. There are three M.Ps bebng- 
ing to the Bahujan Samsy Parly in the House. 
But he is referring to me. This is violation of 
the rules. Madam, is this not a vk>laton of 
rules? You should ask them not to mentk>n 
the names of individual members. This is my 
point of order.

SHRI SHOPAT StNGH MAKKASAR: 
Itladam, it was never my intention to say so. 
but if it is depicted that ̂ ousands of women 
were raped then no member is going to 
believe it... (Interruption^... What I mean to 
say is that we cannot lemove untouchability 
as long as capitalist dass remains and the 
walking cIsbs to not get its due. In 1965, the 
Monopoly ComnrttsskMi had said that*there 
are b^ houses in this country who pos-
sess half the country’s wealth. The neport of 
the Morrapoly Commission was presented in 
1965. It was seen by Pandit Nehrualso. Has 
the present Congress Party gone through 
this report or talked of land ceiling? A Party 
wnose leaders have thousand of acres of 
land and which can have a Birta as its leader 
can never remove untouchability for this 
country... {lnterruptions)..^oday. I am dis-
cussing certain events. How can untouch-
ability be removed if feudalism is practised in 
the villages even after 40 years independ-
ence. This is the gift of Feudalism, not capi-
talism. This is the gift of Feudalism, not 
capitalism. We have not adopted capitalism 
also. The Congress has encouraged Feu-
dalism as a result of which poor in villages 
leads a miserable existence.

KUMARI MAYAWATI: Please be seated 
and I shall tell you.

MR. CHAIRMAN: Which is the rule 
under which you want to raise your point of 
order?

KUMARtl)4AYAWATI: Madam,mypoint 
of order is that whenever any Party is given

I rememt>er the day of the jagirdars... 
{Interruf^ions)

AN HON. MEMBER: Raja Sahab... 
{hitem^Aions)

SHRI SHOPAT SINGH MAKKASAR: 
The Raja was your not ours... {Intenup-
ttona)...
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SHRIJAG PAL SINGH (Hardwar): You 
accepted him as your leader who was ex-
pelled by us... (Intenuptions)..,

SHRISHOPAT SINGH MAKKASAR: I 
am telling you about the incidents that have 
taken place. In Rajasthan 10 persons be-
longing to Scheduled Caste and Scheduled 
Tribe families were killed. What is pathetic is 
that these persons were killed in the pres-
ence of the police. Their houses were burnt 
with explosive material again in the pres-
ence of the police. Whoever may be in power, 
in Alwar or in Haryana or in Bharatpur, a poor 
man cannot let his son ride a horse as a 
bridegroom. This is a matter of shame for 
everyone. This is neither good for the Oppo-
sition nor the ruling party. But the present 
Opposition is more to blame because the 
ruling party has been in power for eight 
months only. {Interruptbns)..,\ shall tell you 
about a news item which appeared in the 
'Jansatta\ In the Nabi Karim locality of Delhi, 
a man called Totaram Jatav took his son 
Sugamchand to Haryana for the letters 
marriage. In Batbal town of Haryana.., 
(Interruptions)...The two of them were beaten 
with shoes. The administration is weak, it is 
much like Feudalism. The Congress has 
encouraged both capitalism and Feudalism... 
(Interruptions)... Madam, we should clear the 
facts related to the Agra incident... (Interrup­
tions)...

SHRIJAG PAL SINGH: The C.P.I.(M) 
is inviting capitalists and multi-nationals to 
invest their capital In West Bengal... 
(Intenuptions)...Shfi Jyoti Basu is inviting 
capitalists to invest money in West Bengal... 
{Interruptions)

SHRI SHOPAT SINGH MAKKASAR; 
Madam. I have just one thing to say^l have 
seen some beasts flying In the sky who care 
little for the living animal but are ready to 
dispose off the dead. Similarly, when the 
Congreusmen also... (Interruptions)

the difference between a beast and a bird— 
what is a beast and what is a bird? You don’t 
know the difference... (Interruptions)

SHRI SHOPAT SINGH MAKKASAR: It 
is regrettable that our country has seen all 
types of riots. That the army should be called 
to quell the communal disturbances in Agra 
would be a matter of shame for any Govern-
ment. Today, the question is not of the amount 
of compensation given but of fulfilling the 
promises made by the Janata Dal Govern-
ment. And the only way to do this is to act 
firmly to solve these problems. In particular, 
a law should be made giving the land to the 
tiller... (Interruptions) In this way half of them 
will die, they will be killed.... (Interruptions).. M 
you want that riots should not take place, you 
must find a solution... (lntenuptions)...\\ is 
difficult to say who is the leader of the nation. 
Some are Yadav Leaders, some Jat leaders, 
some are leader of 'Kumhars’ and some of 
Muslims. Hon. Kumari Mayawati isthe leader 
of Harijans,.. (Interruptions)... We have been 
in jail for five years and we have been able to 
get 16 lakh acres of land allotted to Har-
ijans. ... (Interruptions)... These people want 
to survive in the name of Dr. Ambedkar. 
Madam, the reason I am saying this is be-
cause the B.S.P. and the Congress were 
instigating the nots over there and Shri Ajeya 
Singh went over there to diffuse the tensk>n. 
1 laud his efforts. We should not involve 
ourselves in the politics of votes. In this 
country, human beirrgs do not consider 
themselves as human beings they indetify 
themselves either as Jats, or as Muslims or 
as Brahmins or as Rajputs. And all politi-
cians have become leaders of either of 
these groups. Nobody is the leader o( this 
country. We must pay attention towards the 
development of this country and preserving 
its unity and integrity. If we get more of such 
leaders  ̂who will lead the country? It is the 
responsibility of this House to ponder over 
this questten. With these words,! thank you.

SHRI JAG PAL SINGH: You don’t know
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STATEMENT BY MINISTER

(iv) Non*lnt*rlockad working of th« S»> 
hibabad Railway Station onithe Ghazia* 

bad Sahibabad DelM Section

[English]

MR. CHAIRMAN: Now. I will call upon 
Shrl George FernandeSv the Minister of 
Railways to make the stalemer\t. Let this be
finished.

THE MINISTER OF RAILWAYS (SHRI 
GEORGE FERNANDES): Some hon. 
Members this morning raised the question of 
trains being diverted or cancelled on the 
Ghaziabad-Sahibabad section to thwart the 
efforts to organise a rally in Delhi on August 
9, 1990. In order to meet the increasing 
demand of traffic, two additional lines (3rd 
and 4th) were planned in the year 1986-87 
between Ghaziabad and Sahibabad. a dis-
tance of 6 kms.

18.00 hrs.

The work of construction ol 3rd and 4th line 
was completed in March, 1990. These lines 
have now to be connected to the station 

' yards at Sahibabad and Ghaziabad yard. It 
was decided in July, 1990 to undertake this 
work in the current lean penod. This work 
necessitated introduction of non-intertocked 
working at Sahibabad and after the work is 
completed at Sahibabad non-intertocked 
working will start at Ghaziabad. Non-inter- 
locked working implies that points and sig-
nals cannot be worked from cabins but have 
to be operated from site. As points and 
signals cannot be operated from cabin, 
trains cannot be altowed to run through sta-
tions at full normals speed. Their speeds 
have to be considerably restricted. In addi-
tion, traffic has to be suspended for periods 
varying from three to seven hours per day to 
commission new cross-overs... (Interrup­
tions)

[Transla^n \

DR. RAJEMDRA KUMARI BAJPAI 
(Sitapur): Have these precautions been 
taken tomorrow?

SHRI aw . RAKESH (Chail): It has all 
been done in view of the rally to be heki 
tomorrow... {Interruptions)

SHRI JAGPAL SINGH (Hardwar): It Is 
not done in view of the proposed rally of Shrl 
Devi Lai? I apprehend so... (interruptions)

SHRI GEORGE FERNANDES: First 
listen to me, after that it can be discussed tf 
you so desire... {Interruptions)...

[English]

MR.CHAIRMAN: You wanted a state-
ment. Let a statement be made, after that 
you raise your point. It is you who wanted a 
statement. Let him make a statement and 
then you make your point.

(Interruptions)

SHRI GEORGE FERNANDES: May I 
seek the perm ission of the Chair so that I can 
make the statement?

Consequently, tiae number of trains that 
can be passed through in a given period of 
time gets reduced. Non-interlocked working 
at Sahibabad started from 5.8.1990 for 
connecting these lines with route relay cabin 
at Sahibabad. Since the passage through 
the station is restrk:ted, it necessitated diver-
sion of two pairs of mail/express trains via 
Tundla-Agra-Tughlakabad and four trains 
via Saharanpur-Shamli into Delhi. In addi-
tion, seven pairs of passenger trains had to 
be terminated or cancelled short of Ghazia-
bad including three pairs of EMU sen/ices.

The non-interlocked working started 
from 5.8.1990 and it is expected to last for 44 
days at Sahibabad. In addition, another ten 
days are required for commissioning of third 
and fourth lines which will involve re-align-
ment of the existing lines. Another 15 days
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will k>e required for connecting third and 
fourth lines at Ghaziabad end. Thus a total of 
69 days will be required to complete the 
work. It Is a major remodelling work to be 
carried out in different phases in series. A 
Task Force of nearly 1000 workers is work-
ing round the cbck.

This is one of the heaviest worked sec-
tions of Indian Railways where 100 to 120 
passenger and goods trains ply every day. 
The diversions or cancellations have been 
kept to the bare minimum. Out of total 32 
pairs of express trains only six have been 
diverted into Delhithrough alternative routes, 
out of 18 pairs of passenger trains for pairs 
have been cancelled and out of seven pairs 
of EMUs, three pairs have been cancelled 
due to non-Interlocked working at Sahibabad.

I may also mention here that Ch. Devi 
Lai had telephoned me at 7 O’clock in the 
morning today complaining that the South-
ern Railway had cancelled a coach booked 
by a Mr. Subramanian to bring people for the 
rally from Madras. I told him that it was most 
unlikely that such a thing could have hap-
pened. I made immediate enquiries from the 
General Manager of the Southern Railway 
who, after making the necessary verifica-
tion, conveyed to me that no coach had been 
booked by Mr. Subramanian or any other 
person to bring people from Madras for the 
rally. (Interruptions)

I want to assure the House that the 
National Front Government will not follow in 
the traditions of the Congress Government 
and come in the way of political parties 
holding their rallies and meetings. {Interrupt 
tions)

Even though it will cost the Railway 
considerable amount of money, time and 
labour, I have asked the Northern Railway to

operate the cancelled/diverted trains on this 
sectton on August 9.1990... {Interruptions)

We will not do what you were doing and 
what we have to do because of the exigen-
cies of work, even that has been set aside to 
see that the trains that you need to bring your 
people are there. (Intenuptbns)

[English]

SHRIMATISUBHASHINIALI (Kanpur): 
Madam, I want to say with your permission 
since the Railway Minister is in the House 
that we had raise a question atx>ut the acci-
dent near Jaipur in which nine school chil-
dren were killed yesterday, in the House we 
all expressed our grief over this accident. 
Yesterday near Jaipur and accident took 
place because the railway crossing was an 
un-manned crossing. We raised a demand 
in the House that we should be given an 
assurance that all such un-manned cross-
ings will not be manned so that such unfor-
tunate accidents do not occur again. I would 
press you to ask the Minister to make a 
statement on that accident and give an 
assurance.

[Translation]

SHRI JAG PAL SINGH (Hardwar): 
Madam Chairman. I raised this question 
before start of the Question Hour and sub-
mitted that 9 children died and 36 have been 
admitted to the hospital in serious conditton. 
No statement has been made either by the 
Minister of Home Affairs or by the Minster of 
Railways or by the Deputy Minister of Rail-
ways. We made this demand in the House. 
I regret to say that thoiish both the Ministers 
are present in the House yet they have not 
given any statement in that regard. I wouki 
like
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therein causes or lapses which led to this 
accident.

SHRI GEORGE FERNANDES: It has 
been the convention of the House that no 
statement is given in regard to the accidents 
which take place at unmanned crossings. 
Generally, the responsibility of such mis-
haps does not lie on the railways and thus no 
statement is given in that respect. This has 
been the tradition of the House.... {Interrup-
tions)

lEnglish]

MR. CHAIRMAN: Mr. Railway Minister, 
it seems the Members do not want the expla-
nation. So why take trouble? ... {Interrup-
tions)

[Translation]

SHRI JAGPAL SINGH: Madam Chair-
man, it has been the practice in the House to 
give statement on such accidents. When 
school children died in the Kutub Minar 
stampede, the then Minister of Home Affairs 
had made a statement in the House on a 
demand made by Members. But now the 
Minister who is a socialist, says that there is 
no such convention. Attention should be 
paid to this... {Interruptions)

lEnglish]

MR, CHAIRMAN: Now, the time is 
beyond 6 p.m. I have to take the permission 
of the House, if the time of the House is to be 
extended.

{Intenuptions)

MR. CHAIRMAN: Now, there are ten 
more speakers to speak on the discussion of 
'continued atrocities on Scheduled Castes 
and Scheduled Tribes in the country’. Their 
names are with me. The Minister for Parlia-

mentary Affairs has appealed to extend the 
time of the House to finish the discussion 
today itself. If the House agrees, then we can 
continue.

(htenuptions)

THE MINISTER OF INFORMATION 
AND BROADCASTING AND MINISTER OF 
PARLIAMENTARY AFFAIRS (SHRI P. 
UPENDRA): Madam, there is a heavy sched-
ule of business before the House. The Short 
Duration Discussion must be Short Duration 
Discussion only. You cannot go on continu-
ing like this. {Interruptions)

SHRI LOKANATH CHOUDHARY 
(Jagatsinghpur): I object the statement of 
the Minister of Parliamentary Affairs. We 
understand that the discussion on the con-
tinued atrocities on Harijans should be a full 
discussion. The hon. Minister of Parliamen-
tary Affairs shoukJ not forget this. He should 
understand it. {Interruptions)

SHRI P. UPENDRA: Let all the ten hon. 
Members speak today itself, and let it be 
completed today. {Interruptions)

PROF. P.J. KURIEN (Mavelikara): The 
discussion on atrocities on Harijans is not a 
Short Duration Discussron. It shoukJ not be 
taken technically. Moreover, the extension 
of the time of the House should be with the 
cooperation of all sections of the House and 
we do not feel that there is reason for extend-
ing the time of the House. The subject is so 
important that it should be carried over to 
tomorrow. {Interruptions)

SHRI P. UPENDRA: The subject is very 
important, I agree. Therefore, let them sit 
and finish it today itself. (Interruptions)

MR. CHAIRMAN: I am not able to listen 
to what the hon. Members are saying. Let the 
hon. Members take their seats first. {Inter-
ruptions)
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MR. CHAIRMAN: Why don’t you take 
the Chair Instead of me? If not, then let me 
at least try to come to samaxx>nclusion. You 
have to help me. Isn’t it? Actually, the subject 
is very important andten speakers arethera 
ft is alsortrue that the tim»of the House can 
be extended with the cooperation of all the 
partiesw That is the convention. So, I would 
finalfy^sk: Do you all response kindly to his 
appMl and continue?

SOME HON. MEMBERS: No; no.

MR. CHAIRMAN: All right. If wot. then I 
have no other alternative but la  adjourn the 
House today and let the discussion continue 
tomorrow, (interruptions) The House ad-
journs for the day. ft will meet tomorrow at
11.00 A.M.

18.16 hrsi

The Lak Sabha then ad^mrned tilt Eleven 
of thetClock on ThursdayAuguslQ, 1990/ 
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